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The Lok Sabha met at Eleven of
the Clock.
o

" [MR. SPEAKER in the Chairl

MEMBER, SWORN

S. Tarlochan Singh Tur (Tarn Taran)

[English)

MR. SPEAKER : Now Question 21,
Shri Ananta Prasad Sethi. He is not avai-
lable.

[Translation]

SHRI. RAM NAGINA MISHRA : Mr.
Speaker, Sir, I want to raise a point of order.
1 want to know from you whether anybody
carrying a weapon can enter ihe House. I
have seen that the hon. Member who has
taken oath just now is, perhaps, carrving
some weapon by his side. You give a ruling
in this regard whether anybody can enter the
‘House carrying any weapon.

MR. SPEAKER : That is not a weapon;
weapons are not allowed in the House nor

anybody has come with any weapon.

[English)

SHRI INDRAJIT GUPTA : You have
to decide it in the case of Kirpan.

[ Trans! ation)

SHRI RAM NAGINA MISHRA : I
have seen than the hon. Member who was
taking oath just now is carrying a weapon
by his side whether it is tgzgr or some other
weapon, Therefore, you give your ruling so
that we could follow it in future,’

MR. SPEAKER : In this case, it is con-
stitutional and religious. He is not carrying
with him any other weapon.

SHRI RAM NAGINA MISHRA : Pro-
vision in this respect exists in other religions
also. Will you allow them also ?

MR. SPEAKER : Only that which has
been. provided for in the Constitution would
be allowed.

[English]

PROF. MADHU DANDAVATE :
According to the Constitution, Kirpan i per-
missible; and therefore, it cannot be objected
to. ’

[Translation)

MR. SPEAKER : Kirpan is permissible
according to the Constitution, we are not
talking about sword, etc. Only that religious
symbol which is allowed in our Constitution
can be permitted,

Question No. 22.

ORAL ANSWERS TO QUESTIONS

{Translation]

Amendment of Muslia Personal Low

*22. SHRI AMAR ROYPRADHAN :
SHRI KALi PRASAD PANDEY ;



 (SHRI
. No' proposal for amending Muslim personal

‘“no changes

L )
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Will the Minister of LAW AND J USTICE
be plcascd to state : :
'l"fr 1! r ..-q"p_g
(a) whethcr Government propose {0
amend the Muslim Personal Law;

4
n

(b) if so, the reasons therefor; and

b

4 4

" {c). when mnecessary legislation , is

pro-

. posed to be introduced. .
T L B M . L1 "
(Engiish)] R .
L o
THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSTICE
H. R.- BHARDWAJ} : (a) to (c).

law is under the consideraiion of the
Goysrnment. 'The consistent and declared
policy ‘of the Government has been ' that
in the persenal law'of a
minority community should be - made unless

- . the initiative therefore comes from the

1

-

© 'y language also.

. matter for a long

" community itself and there is an asertainable

consensus of the community concerned for

© such a change.

7

'SHRI AMAR ROYPRADHAN: Sir,
the Supreme Court’s decision in the case of

- Shah Bano now has turned into a wvery

touchy and sentimental issu¢. I do not
know why Government is dragging on this
time. 1 say this because
of the fact that in the last Shariat meeting,
they have demanded not only an amendment

to Section 125 of Cr.P.C. but also exemption -
‘of Muslims from the scope of Article 44 of

the Constitution of India, with the argument

" “that . Muslims are totally different, and have

their own individuality and identity and  that

they live only under the holy direction of the’

Shar:at

£
vl

-

religion, it has tormed now to
ou will find that in the
Shariat conference proceedings of the
particular meeting, they’ have said : “The
end of the rule of the Nawab of Hyderabad
means enccuragement of Hindi in place of
Urdu. »' Mr. Speaker, you will - agree with
" me that when ‘Muslim fanaticism 1s working,
at the same time,,

From

| - 1 ' ey

MR. SPEAKER : Who savs that Urdn
:s not given encouragement 7
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SHRI AMAR ROYPRADNAN : I have
got the papers. It has been said in the
Shariat Conference, whatever it may be, - _
MR. SPEAKER : Some fool might have
donpe it. .
SHRI AMAR ROYPRADHAN : I am
quoting from the Indian Express dated 8

—

October 1985. -
ll 'lll . ! N ‘._

MR. SPEAKER : Some . body might

have written that, N
[English]

SHR1 AMAR ROYPRADHAN : What-_
ever it may, my point is that such a senti-
mental matter should not be dragged on in
this manner., On the one hand the Muslim
fanaticism is at work and on the other, the
Hindu fanaticism is also spreading its wings,
which is dangerous from the natiopal inte-
grity point of view. I would like to know
from the hon. Minister as to how lonw you
can drag on this matter. T would like to
know whether the Government would stick
to the judgment of the Supreme Court or
whether they would amend Article 44 of the
Constitution of India and Section 125 of the .
CRPC. 1 would like to have a clear ‘yes’
or ‘no’.

SHRI H. R. BHARDWAJ : I would like
to tell the hon. Membér that he must under-
stand the correct perspective of Section 125
CRPC. It 1s not touching any personal law,
This Section’' 125 is a whole chapter relating
to maintenance of children, mainienance of
parents and maintenance of wives who can-
not maintain themselves. If you correctly
appreciate this Section and I wish others also -
appreciate it, it is a social security section. If
there is a wife or a lady who is a former
wife of somebody who cannot maintain her-
self, if she is in such - a ‘helpless condition .
and if 'she "is ‘dependend on our society, do
you think that we will give no relief to such
ladies 7 This is what Section 125 provides °
for. Take the case of children, for example.
They may be children of nobody bui they

_remain the children of the country and there-
“fore it is the social obligation of the country
' to maintain them. Take the case of vid

and infirm parents. Parents deserve protection
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because they bring up the children and educate
them, but finally if they are deserted, then the
law provides that they can go to the court and
have the relief from the court. New these
three = categories of pcople are protected
under Section 125 and it is something which
& dignified and civilised society must have.
All religions accept it. So far as the case
of Shah Bano is concerned, it is a verdict of
Supreme Court. 1f you kindly go into the
history of the Shah Bano Case, you would
find that this was not the only case that the
Supreme Court had taken. Earlier two
decisions were also there and nine judges
have participated in these judgments. It is
not as simple as you say that merely a con-
troversy, a political coniroversy will change
the decision of the Supreme Court. A
debate is going on in this very House. W¢
are listening {o evety member who speaks
on this issue and our mind is categorically
open, If a consensus ¢ither way emerges,
then we can look info it. At the moment,
there is no guestion of changing the Supreme
Court judgment. Government cannot do it.
The Supremeé Court judgment cannot be
reversed by the Government.

SHRI AMAR ROYPRADHAN : Mr.
Speaker, Sir, this sort of a sensitive matter
should not be dragged on for a long time in
the interest of the country. I would like to
know from the hon. Minister whether the
Government would like to sit with the Oppo-
sition parties to come {0 a consensus On
this issue.

SHR1 'H. R, BHARDWAJ : It is well
known that the Opposition parties are also
speaking on the Bill by Shri Banatwalla.

PROF. MADHU DANDAVATE : Shri
Banatwalla himself iz an Opposition leader.

SHRI P, KOLANDAIVELU : Today
being the 68th birthday of late Shrimati
Indira Gandhi, the Government has to take
a YOW...

PROF. MADHU DANDAVATE : Seek
information whether it is the birthday.

SHR! P. KOLANDAIVELU : Surely it
is her birthday. The Government has to
“take a vow that the injustice that is being
done to the womenfolk shouid be stopped
once for all. We see so many laws with
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regard to maintenance and also with regard
to suzcession to property for different reli-
gions at different levels. Why cannot we
bring a uniform civil code for all these
matters ? T would like to know whether
Government will come forward to do it.

SHRI H. R. BHARDWAJ : I am happy
that the hon. member has reminded us today
of the birthday of Mrs. Indira Gandhi. 1
would like to tell him that it was she who
brought all the legislations 1983-84. We

. amended 1PC and CRPC, specially IPC.

They were inserted woere the presumptions
were raised that if there was a dowry death,
the presumption would be against the person
who had crused that death. About Family
Covurts and several other mneasures, it was
she who was very very keen to -amleriorate
the conditions of women. Now, with regard
to improving the lot of women. uniform civil
code is' the cherished goa! of the Constitu-
tion. - Bverybody knows Article 44 of the
Constitution. But, so far as upiform ¢ivil
code 1s concerned, hon. members will alsc
appreciate that this country has diversity and
unity both and wherever the .question of
touching any personal law is concerned, we
have always accepted and the House has also
accepted it by consensus—whatever govern-
ments were in power, they had alwavs gone
in by consensus of the communities whe
were residing in this country. If you try to
touch some sensitive issue of a particular
community, then you are not doing good to
the country. Letus be very very dispas-
sionate about this issue; and we should not
go in a hurry. We know, when some
cherished goals are to be achieved, then there
are initial difficulties. I have already submitted
that the initiative with regard to that must
come from the community which wants
a change. 1 am a Hindu. I can talk about
my religion, but I cannot better advise on
other religions because I may not be
acquainted with that brand of religion.

SHRI JAFFAR SHARIEF : ] am giad
that the government is very categorical in its
statemnent that it has noc intention to touch
the personal law. My friends on the other
side have reminded us of the birthday of
Mrs. Indira Gandhi and they are wanting
certain measures to protect women folk.
Perhaps there is no personality or the
government which has done so much for
women, children and weaker sections as Mrs.
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Gandhi had. done. But, today, in the
Shah Bano's case, I am finding that many
people are more sympathetic towards Muslim
women than | their own women.
(Imterruptions) This is very very strange.
({nterruptions) All women are alike. That
is what Mrs. Gandhi had donme. But in
the context of ' today's controversy., I have
been finding people who did not ¢ry when-
ever there was an attack on Muslims, But,
today, they ar¢ suddenly concerned aboul
Muslims.” It is all right. that be has said
that the Supreme Court verdict has come
and so many other  judgments may be there.
But there is a feeling that, somehow or other
there is a pressure building up on the
government to see that a debate is created
and this verdict of the judiciary, is being
taken into the debate and to see that the
goverament is pressurised to come some sort
of a decision, (fmrerruptionsy to create an
atmosphere of insecurity, injuring the feelings
of the minorities. Therefore, will the Minister
categorically say that, whatever the Congress
Party has. committed in their election
manifesto, they would stick to it and they
will not interfere with the. personal law ? |

SHRI H. R. BHARDWAJ:I may repeat-—
I have been repeatling —there i8 no question
of interfering in any personal law, much less
with the Muslim Personal law, because it
concerns a minority. The question is, if you
look at Section 1235, as a lawyer [ personally
feel that there is nothing wrong with this
Section, because this saction protects all
woirien and this is a social security measure.

SHRI INDRAJIT GUPTA ; He has not

objected to that.

SHRI H. R. BHARDWAJ : That is what

is conveyed in this Section. I will further
enlighten hon. Members. What is the point
of issue in Shah Bano's case 7 A certain
amount was granted to her by the Supreme
Court. I would say, all this controversy is
political—wherever it is.

" SHRI BHAGWAT . JHA AZAD : We
are in sympathy with all women.

SHRI G.M. BANATWALLA : Mr. Spea-
ker, this Section 125 was adopted when the
Criminal Procedure Code was revised in the
year 1972. At that time, this Section 125 as
it stands today came into picture. I am

NOVEMBER 19, 1985
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not going into the ‘Thistory. The Hon.
Minister knows it very well. At that time
it was pointed out that this Section 125 is a
serious intervention in the Muslim Personal
Law as far as the maintenance of a
divorcee's rights are concerned, A delega-
tion also met the then Prime Minister our
late lamented Prime Minister Shrimati
Indira Gandhi, and she accepted the point
of view presented by that delegation of
Muslims, and is a result of the instructions
of the late Prime Minister Shrimati Indira
Gandhi, the matter was reopened by her in
Parliament and a clause was added—Clause
(b)—to Sub-Section 3 of Section 127 and
the then Minister of State for Home Affairs
Shri Ram Niwas Mirdha, specifically and
categorically said in this Houge that it was
not the intention of the Government or this
Parliament to try to interfere with the
Muslim personal law through the back door
of the Criminal Procedure Coee. So, that is
how the situation stands. Now, however, a
judgment has come in the Shah Bano’s case -
and it is & widespread and almost unanimous
feeling among the Muslims both men and
women-—apart from some scattered here
and there—and it is a most unanimous
opinino among the Muslims, among Muslim
jurists zlso that in this verdict in Shah
Bano's case the Court has grievously erred
on the interpretation of the Shariat and the
Muslim personal law and therefore, an
eacroachment has taken place, an inter-
ference has taken place, change has taken
place in the Muslim personal law, as a result
not of ths, Government, but as a result of
the decision of the Supreme Court.

+ Now keeping this in view, my question
is, that whea the Supreme Court has
grievously erred and according to us an
interference has taken place in the Muslim
personal law, will the Government, therefore,
come forward either to support my Bill,
or bring one on its own part, or initiate
some legislation " in order to protect the
Muslim personal law as it is properly under-
stood, specially in view of the fact that there
are adequate provisions in the Muslim perso-
nal law for taking care of the Muslim women
and divorcees and, therefore, in this particular
perspective of the whole matter, will the
Government come forward to act on its own,
toact up on its own words for setting

aside... (Interruptions)
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MR. SPEAKER : Mr. Banatwalla, this
is too long, please conclude.

SHRI G. M. BANATWALLA : ., this
impression and to see that according to the
Muslim personal law the rights of women
are protected ?

MR. SPEAKER : This is irrelevant. 1
must stop you. [ cannot allow you like

this.

" SHRI G. M. BANATWALLA : It is the
most pertinent question. I must agitate and
emphasise that it is not the Government that
interfered, but it is the Court that has inter-
fered. Therefore, will the Government come
forward to do something, Until and unless

the question is...

MR. SPEAKER : You have already ex-
plained. .

SHRI G. M. BANATWALLA : Youare
acling in a most unjust manner. Thig is not
fair.

(Interruptions)

1

MR. SPEAKER : You are becomin_g‘un-
just. You are taking undue advantage.’ You
explained everything. -Sit down now. Take
back your words. Apologise,

SHRI G. M, BANATWALLA : There
must be & reply. Sir, you must protect my

rights.

" MR, SPEAKER : I am protecting. You
" are misusing the powers I have given you.

SHRI G. M. BANATWALLA : There is
no misusing. 1 never misuse, Look into
my records...(/nterruptions)

MR. SPEAKER : You are doing it how.
You should withdraw your® word ‘unjust’.
(Inrerruptions)

SHRI G. M. BANATWALLA : That
was my feeling and I am true to my feeling,
(Interruptions)

MR. SPEAKER : You were unnecessarily
prelonging it. Have you withdrawn those
words ?

SHRI G. M. BANATWALLA : Certainly
not. That is my fecling. Take action against

KARTIXA 28, 1907 (54KA4)
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me. I felt that you were being unjust to me, ..
(Interruptions)

MR. SPEAKER : I gave you the chance,
but you would not just listen to me., }
repeatedly warned you and still you did not

care. That is why, I said that,..(Interrup-
tions)

SHRI G. M. BANATWALLA : I was
putting the matter in the true perspective.

MR. SPEAKER : No question of that.
Everything was explained. 1 understood
clearly what you were saying. You were just
going on ‘repeating. That was the whole

difficulty ., (Interruptions)

SHRI G. M. BANATWALLA : The
House was under grievous misanderstanding. ..
(Interruption)

MR. SPEAKER : The House clearly
understood what you said. "And I know what
you said.

SHRI G. M. BANATWALLA : You
must protect my right.,.

MR. SPEAKER : 1 tried to protect but
you took the liberty and misosed the time
of the House. You must withdraw your

words.

SHRI G. M. BANATWALLA : If yon
ask the Minister to reply to my question,
then 1 will feel that justice ‘is being ‘done to
me.

MR. SPEAKER : I have already asked

him to reply.

SHRI G. M. BANATWALLA :
feel that justice is being done to me.

Then I

SHRI] H. R. BHARDWAJ : Shri Banai-
walla ig a very senior Member of Parliament.
We have had very useful contribution in
Parliament from him. Today was really
surprised seeing him charged ‘with emotion.
He should leave it to the large-heartedness
of the Chair, .

You were kind enough to tell me that
this section was amended at the instance of
the Muslim minority. That would itself
reveal how careful we are in dealing with the
minority matters. At that time whatever
sentiments were expressed, they were incor-
porated in the Code of Criminal Procedure
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in 1973. Now you vourself say that the
highest court of the land namely, the
Supreme Court bas_created some sort of a
hysteria in your mind, on a matter in which
a constitutional bench of the Supreme Court
said something in which they have incor-
porated certain quotations from the Holy
Quran and the law of Shariat and some
people in the minority community are agi-
tated about that, Everybody knows it. But
the question is that this is a system in which
the Supreme Court lays down the law of the
land, If the decision of the Supreme Court
has created some misapprehension, you are
yourself raising that in this House. In a
democracy you always debate the things. In
the House we never discuss the judgement.
Once the - judgment from the Supreme
Court comes, we obey it normally, speaking
for myself and the Government. But since
it is a guestion relating to the minorities,
we are discussing it and you are in the midst
of the debate. If you want that it should be
short-cut, that would not be better. Ina
democracy matters must be discussed time
and again. A decision in haste will neither
be in your interest nor in my interest,

SHRI E. AYYAPU REDDY : For ex-
pressing his views very clearly, candidly and
logically the hon. Minister was ghered at
Hyderabad. What is the reaction of the
Government on the gherooing of the hon.
Minister for expressing his views on the floor
of the House ? What are the steps taken by
the Govetnment to see that fanaticism does
not browbeat and stifle the voice of sanity
amongst the minority.

SHRI H. R. BHARDWA) : In political
life, the people do face demonstrations. I
think we do not take note of those things,

-

SHRI SHANTARAM NAIK : Sir, in
the light of the issues related o the Muslim
Law and the Personal Law as envisaged in
the Constitution of India, have the Govern-
ment of India made any study with respect
to the law existing in Goa, Daman and Diu ?
There is a uniform civil code existing in the
Union' Territory of Goa, Daman and Diu,
$0, 1 would like to know whether the
Government of India have made any study
with respect to that,

_ SHRI H. R. BHARDWAJ : As.I sub-
mitted, and since the hon. Memper ¢*omes

NOVEMBER, 19, 1985

Oral Answers 12

from Goa, he knows it also, that the type of
society we have in Goa is a very large-
hearted society.

Setting up of Mangalore and Karnal
Refinery Projects

¥23. SHRI V. §. KRISHNA IYER? :
SHRI HANNAN MOLLAH :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether there is any proposal before
Government to take up Mangalore and
Karnal Oil Refinery Projects in joint sector
during the Seventh Five Year Plan;

(b) if so, whether negotiations have been
completed in this regard; and

(c) the time by which these oil refinery

projects will be taken up 7
N

THE MINISTER OF STATE OF THE
MINISTRY. OF PETROLEUM AND
NATURAL GAS (SHR1 NAWAL
KISHORE SHARMA) : (a) to (¢c). “The
possibility of setting up these reiineries in
the joint sector is being explored. A final
decision in this regard is yet to be taken.

SHRI V. §. KRISHNA IYER : Sir, the
answer given by the Minister is very very
vague. ] want a very definite answer whether
the Government of India has taken a deci-
sion with regard to Mangalore Refinery, At
the request of the Government of India, the
State Government has already proceeded in
the matter. Nearly one¢ thousand and four
hundred acres of land has been acquired
and water and electricity have been assured.
Recently, the Chairman of IOC has said that
1I0C will hold only 26% equity in Karnal
Refinery, butno word has been “said about
the Mangalore Refinery. 1 would like to
know whether the Government of India have
taken a decision to 'set up a refinery in
Mangalore and if so, whether any provision
has been made in the Seventh Plan for this
purpose. I want a categorical answer from
the Minister. It should not go in the way in
which the Yijayanagar Steel Plant has gone
in Karnataka. [ want a categorical answer
that the Mangalore Refinery will be set up,
just as they have taken a decision with regard
to the Karual Refinery. s
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SHERI NAWAL KISHORE SHARMA :
The hon. Member has raised g question with
regard to the setting up of a refinery at
Mangalore. In fact, the Government has
proposed during the Seventh Plan the setting
up of two grass-root refineries, one at
Mangalore and another at Karnal. However,
during the exercise made for the provision
of these projects in the Seventh Plan, it was
found that serious resources constraint was
coming in the way of taking up these two
projects in the public sector. It is in view
of this resource constraint that the Govern-
ment thought of implementing these refineries
in the joint sector. With a view to explore
the possibilities of setting up these refineries
at Karnal and Mangalore, a Press Note was
issued inviting the parties which are interest-
ed in setting up of these refineries, setiing
out their terms and conditions. In response
to that Press Note, some parties have shown
interest, both for Mangalore and for Karnal
refineries, The matter is being processed.
If the funds constraint is not there and if the
joint venture seéems to be feasible and in the
best interest of the Government and the
country, we¢ would certainly look ahead for
setting up such a refinery in Mangalore.

SHRI1 V. S. KRISHNA IYER : I take
it from the reply given by the hon. Minister
that the Government of India has decided
to set up these plants, may be in public
sector or in the joint sector. If so, 1 would
like to know which are the parties that have
come forward and also whether any progress
has been made with regard to the negotia-
tions,

SHRI NAWAL KISHORE SHARMA :
With regard to the question of setting up of
Mangalore Refinery, Hindustan Petroleum
Corporation is doing the exercise for such a
refinery. The parties which have shown
interest for Mangalore Refinery are :

1. Gulf Consolidated Company.
2. Zuari Agro Chemicals Limited.
3, Essar Investments Limited.

4. Larsen and Toubro.

5. Reliance Industries Limited.

€, Shel! 'nternational Petroleum,
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7. Indian Rayon Corporation.

8. The Cenwury Spinning and Mfg. Co.
Ltd.

9. Upited Breweries Group.
£

10, Krishna Steel Industries.

11, Dr. B. K. Sinha (France).

SHRI HANNAN MOLLAH : In view
of the statement made by the Minister some
private firms have shown interest to join the
Government in this regard. I would like to
know the programmmes made in the dialogue
with those concerns. I would also like to
know whether the Government has made up
its mind with whom it is going to colla-
borate. [ would like to know the details if
the Government intends to go in for joint
participation with the private sector and also
the share of the private participation.

SHRI NAWAL KISHORE SHARMA :
As I said earlier, the Government is thinking
to have these projects in the joint sector. It
is for this reason that guidelines for the
joint sector have been prepared and issued.
Some parties have shown interest and various
oil companies have been entrusted with the
job of evaluating. In the case of Mangalore
the HPC and in the case of Karnal 10C are
evaluating the offers. After the evaluation,
the Secretaries Committee would go into it:
and after the Secretaries Committee has
taken a view the Government will decide on
the matter.

SHRI CHIRANIJI LAL SHARMA : May
I know from the hon. Minister whether it is
a fact that the late Prime Minister, Shrimati
Indira Gandhi, had fixed up the date i.e.
16th of November, to lay the foundation
stone of the Karnal Refinery ? If the reply
is in the affirmative, were not the financial
constrainis taken into consideration at that
stage 7 Again I would like to know whether
it is a fact that land for the refinery has been
acquired and funds made available by the
Government of India,

Lastly, as the hon. Minister has been
pleased to give information regarding the
parties that have made offers in the joint
sector pertaining to the Mangalore refinery,
would it be possible for him to give us the
names of the parties that have sent their
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offers for participation in the Karnal

refinery ?

SHRI NAWAL KISHORE SHARMA :
With regard to the information whether
Madam Gandhi had agreed to lay the foun-
dation stone of the Karnal Refinery, I may
submit that 1 would have to check it up. 1
have no information about this. But if is
a fact that the Government did want to
proceed with the Karnal refinery and the
process ‘of acquisition of land and other
things had been gone into. But because of
financial constraints in the Seventh Plan this
was thought to be sholved. However, since
the Government is keen of getting the
refinery during the period of the Seventh
Five Year Plan, they have thought of going
in the joint venture.

With regard to the parties that have |

shown interest In the Karnal refinery, for
the information of the hon. Member 1 may
read the names of the parties, They are :

1. B. D. Steels Castings Limited.

2. Shell International.

3. The Century Spinning and Manufac-
turing Co. Lid.

»

4. M/s. Zuari Agro Chemicals Limited.

5. National Engineering  Company,

Jaipur,
6. M/s. Straw Products Ltd., New Delhi.
7. M/s. Punj and Sons Ltd., New Delhi.

8. The Gwalior Rayon Silk Manufactur-
ing (Weaving) Co. Ltd.

9. Mr. Srichand P. Hinduja, UK.

10. Golden Tobacco Company.

11. M/s. Bajoria Agency Private Limited.

SHRI CHINTAMANI PANIGRAHI :
In view of the fact that the oil is a2 core
industry in the country, may 1 know from
the hon. Minister whether the Government
is trying to review its policy so far as the
core industries are concerncd. Instead of
inviting all the public sector refineries to set
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up these new industries in the public sector,
why is it that the Government is deciding to
go in for joint participation with the private
sector 7 Will it be helpful to build up the
national economy ?

So much efforts has been gone into by
the Government and the people of this
country to see that the oil industry becomes
a self-reliant industry in this country. I
would like to know whether the Government
will take this fact into consideration and ask
all the public sector refineries to help set up
these refineries instead of going in for joint
sector.

SHRI NAWAL KISHORE SHARMA :
The Government was interested in setting up
these refineries in the pubdic sector, but
because of constraints on resources it could
not do so. Therefore the option is either to
sholve these refineries or to find out ways and
means for setting up of such refineries. With
regard to the question of joining the private
parties or the joint sector, I would like to
submit this. Pronably the hon. Member
referred to the 1956 Industrial Policy Resolu-

tion. This joint sector concept which we
envisaged i3 in accordance with the
Industrial Policy Resolution of 1956

which states as follows. 1 may read this out
for the benefit of this House and the hon.
Member. It says :

“This does not preclude the expan-
sion the existing privately owned units,
or the possibility of the State securing
the cooperation of private enterprise in
the establishment of new wunits when
the national interests so require.”

SHRI INDRAJIT GUPTA : One part
of the question which I intended to ask has
already been asked by Mr. Panigrahi. The
reply of course you have heard; everybody
has heard it. Beécause of financial constraints
they are being forced to undertake—what 1
consider to be—a major reversal of policy.
Anyway, the second part of my guestion is
this. Since the Government seems determined
to put these new refineries in the joint
sector—nothing has been mentioned here
about the one in Assam —will he at least
assure the House that in the operational
control and management of refineries, it will
be the public sector or. the Government
which wiil have a degisive voice 7 Because,
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the list of names which he has read oui of
the parties which have come forward includes
many who have got nothing to do with the
oil and petroleum field at all. There are
textile mills and: such people there who
obviously will have to bring in foreign
collaboration. 1 therefore want to be assured
. that even if it is in the joint sector, who will
be reponsible for the day to day management
and control of these refineries.

SHR] NAWAL KISHORE SHARMA :
I may further read out the 1956 Industrial
Policy Resolution. I would like to read it
out for your benefit. It says :

“Whenever cooperation with private
enterprise is. necessary, the State will
ensure, ¢ither through majority partici-
pation in the capital or otherwise, that
it has the reguisite powers to vide the
policy and control the operations of the
undertaking.””

"I
So, this itself is binding on the Government.
In respect of whatever decision has to be
taken, we would ensure that the operational
control is with the oil companies who are
executing the project.

SHRI INDRAIJIT GUPTA : I never
asked about equity participation. Obvjously
in a joint sector they will not be the ‘mino-
rity partner’ as far as the equity participation
is concerned. 1 was asking about the
management control. Without baving some
Directors on the Board you cannot ensure
It.

SHRI NAWAL KISHORE SHARMA :
You have to act in accordance with the
guidelines. We would certainly keep in view
what you have said.

SHRI BHAGWAT JHA AZAD : In
reply to Mr. Panigrahi’s question, the hon.
Minister said that this project—due to the
constraints of finance, being considered in
the joint sector. e has been kind enough
to enlighten us with the 1956 Industrial
Policy Resolution. In spite of that provision,
there has beecn no such action by the
Government. I want to know whether this
project only is being taken up in the joint
sector as a result of financial constraint. Or,
is it a Government policy now, and there is
a change in poiicy, sc that there wiil be more
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such projects which will be considered in the
private sector ? I want to have that clarsifi-
cation from you.

SHRI NAWAL KISHORE SHARMA :
Regarding the question of joint venture in
the refinery sector, earlier too we had joint
venture in two of our refineries. So, this is
not a new concept. So far as the question
of Government policy is concerned, so far
as I know of my Department, this is only
with regard to the Joint Venture.

Role of Private sector in Industrial
sphere in Seventh Plan )

*24. SHRI CHITTA MAHATA : Will
the Minister of INDUSTRY be pleased to
state !

(a) whether it is a fact that the private
sector has been assigned a dominant role in
the industrial spheére in the Seventh Five
Year Plan; and }

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) No, Sir.

(b) Dorvs not arise.

SHRI CHITTA MAHATA Mr.
Speaker, Sir, in the Indian Express on 22nd
September, the heading appears, ‘Big Role
for private sector in industrial sphere’ in
Seventh Five Year Plan’., In answer to part
(a) of my questien, the hon. Minister
replied, “No, Sir.” Therefore, I would like
to know from the hon. Minister of Industry
how many licences have been issued to big
industrial houses and public sector units
during the Sixth Fixe Year Plan. Secondly,
I would like to know how much of funds
have been allotted for the public sector as
well as the private sector during the Seventh
Five Year Plan and the reasons therefor.

THE ‘MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI) : As
far as the number of industrial licences
issued to large industrial houses are concern-
ed, we do not keep separate statistics for
large industrial houses @b initio, If the hon.
Member wants information for any particular
industry, then of course I requirc notice,
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As far as allocations are concerned,
allocations for the Seventh Plan are margi-
nally approximate to what the Sixth Plan
provided for in the private sector. The
private sector outlay in the Sixth Plan
averaged 58.2 per cent of the total outlay and
in the Seventh Plan also it has marginally
increased to 59.4 per cent. This marginal
outlay also reflects increased outlays for small
industries which are overwhelmignly in the
private sector.

SHRI CHITTA MAHATA : 1 would
like to know whether the Government have
decided to hand over the sick units in the
public sector to private sector.

PROF. MADHU DANDAVATE : The
Minister in charge of Implementation should
reply o this. .

SHRI NARAYAN DUTT TIWARI
There is no policy as such regarding this
matier.

SHRI EDUARDO FALEIRO It is
rather in contlinuation of the previous
guestion.

May I know from the hon. Minister
whether the Government has pow decided
to involve the private sector and to open to
the private sector the infracture sector
including power, oil exploration, refining,
ports development, air transport, tele-commau-
nication, mining and construction of roads
and bridges which are so far the preserves of
the public sector falling as they do wunder
Schedule A of the Industrial Policy Resolu-
tion of 1956. As per the policy of 1956, all
these matters are in the public sector. [
would like to know whether it i85 now the
policy of the Government to change the
carlier policy and include these preserves
in the private sector for the benefit of private
sector and if so, the reasons therefor |

PROF, MADHU DANDAVATE : Add
to that list, ‘Government’ also.

SHRI NARAYAN DUTT TIWARI
Sir, first of all, may 1 assure the hon.
Member that the 1256 Industrial Policy
Resolution continues to be the corner-stone

of our industrial policy ?

(Interruptiors)
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SHRI NARAYAN CHOUBEY : It is
only meant to keep in a corner now,
(Interruptions). You have already been able
to corner it.

(Interruptions)

SHRI S. JAIPAL REDDY Itisa
policy more honoured in breach than by
observance.

SHRI NARAYAN DUTT TIWARI
May 1 refer to the inaugural speech made by
the Prime Minister- on the 8th November,
1985 before the National Development
Council where he very correctly mentioned
that “the public sector has acquired a
cammanding horizon. It has played a
piongering rolé in  introducing modern
technology in taking development to back-
ward areas, in creating widerange of indus-
trial and technological assistance and in
curbing concentration of economic power to
which goals, the credit of initiative goes to
the large scale development of indigenous
science and: technology.”

Sir, while reitering our commitment to
the Industrial Policy Resolution of 1956, we
must recognise the new fields of high level
technology that have been open to us. In
Schedule ‘A’ and in Schedule “B’, there are
many items which are now required to be
considered in depth and detail. So, we are
only examining what particular matiers can
be put up in the private {sector, not without
diluting in any way the commanding heights
which the public sector is holding.

PROF. MADHU DANDAVATE
Commanding heights have become demanding
heights!

SHRI NARAYAN DUTT TIWARI
But it has to be recognised that the nationa-
lised banks are there.

Financial institutions are with the State.
Nationalised banks are with the Siate.
Powers under the Industrial Development
(Regulation) Act are  with the State, There
is no guestion of any dilution of our policy.

As far as delicensing is concerned, the
hon. Member musi have gone through the
potifications that have been laid on the Table
of the House from time to time. It was not
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now but earlier, in the field of telecommuni-
cation equipment, the cooperation of private
enterprise was to be secured in the manufac-
ture of switching transmission equipment
with at least 519% of shares being held by
Central and State Governments and the
maximum of 49% being held by the private
sector parties. . The private sector may be
permitted to take up the manufacture of
telecommunication equipment for installation
at subscribers’ premises, of telephone instru-
ments, PABX system teleprinter data
communication etc. If I remember  correct,
this measure was welcomed in the House by
all sections of the House because it was
practical and it has led us to the field of high
technology in the telecommunication sector.
As far as the Schedule °‘A° and Schedule ‘B’
are concerned, we are considering the matier
as to how we can further expand the
Schedule ‘A’ and categorise those items in
which private sector could also be invited to
participate in the specialised items of high
. technology.

L)

SHRI THAMPAN THOMAS : 1 would
like to ask the Government whether
it is aware that most of the private sector is
having their capital from public financial
institutions and if so, what are the criteria
on which the Government is demarcating
private séctor and public sector, In the
event of the private entreprencour getting his
finance or capital from public financial
-~ imstitution, will you «call it a private sector
and, in that dimension, will the Government
frame rules and regulations to control this
sector also so long as public money at stake
is there ?

SHRI NARAYAN DUTT  TIWARI :
Sir, the definition of private sector is very
well-known. It is also defined in the 1956
Industrial Policy Resolution. Of course, the
financial institutions whenever they loan out
certain funds, they <2Zertainly do prescribe
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certain conditions which the private party
concerned is to fulfil.

PROF. MADHU DANDAVATE : That
means, the corner-stone still continues !

Failure of State Electricity Boards to Pay
Arrears to NNT.P.C.

*25. SHRI G. S. BASAVARAJU+
SHRI H. N. NANJE GOWDA :

Will the Minister of ENERGY be pleased
to state :

(a) whether the arreas of the State
Rlectricity Boards are mounting day by day
and the Boards have failed to pay the arrears
to the National Thermal Power Corporation;

(b) if so, the amount of arrears presently
with each State Electricity Board: and

(c) the steps contemplated by Govern-
ment/MNational Thermal Power Corporation
to recover the arrears from each State
Electricity Board ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN)]) : (a) The arrears of
dues payable by the State Flectricity, Boards
(SEBs) to the Naiional Thermal Power
Corporgation (NTPC) have shown an increas-
ing trend.

(b) A statement containing the informa-
tion ig given below,

(¢} A scheme which contemplates supply
of power to the SEBs against Lelters of
Credit has been introduced and several
Boards have since opened Letters of Credit.
Other SEBs” are being prevailed upon to do
likewise. The matter of timety payments to
the NTPC has been brought to the notice of
State Power Ministers. A surcharge is also
being imposed on payments which are
delayed.
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Statement

Outstanding Dues for NTPC Power

(Rs. in crores)

STPS SEB As on 8th Nov., 1985
Singrauli (1) UPSEB 61.94
(2) RSEB - 17.05
(3) DESU 13.44
(4) HSEB 8.08
(5) HPSEB 3.04
(6) Chandigarh (UT) 0.14
,, —_———
Tﬂt_fl 103.69
Korba (1) MPEB 19.24
(2) MSEB 8.11
(3) GEB 5.00
(4) Goa 2.83
; Total 35.18 )
Ramagundam (1) APSEB 18.02
(2) XEB 17.24
(3) TNEB 0.74
Total 36.00
Grand Total 174.87

SHRI G.S. BASAVARAJU ; As per

the statement given by the NTPC, the total

outstanding dues from the State Electricity
Boards is Rs. 174 87 crores. May.l know
from the hon. Minister what action has been
taken to recover the outstanding dues from
the respective SEBs ?

SHRI ARIF MOHAMMAD KHAN
The Government and the NTPC have taken
several steps to see that payments are made
by the SEBs. These measures include infor-
mal meetings between the representatives of

the NTPC and thos¢ of the SEBs, formal

correspondence  with the
Electricity Boards, particularly with the
major defaulters. The NTPC have recently

addressed letters to the SEBs of Haryana
and other State Electricity Boards. ..

VArious State

. AN HON, MEMBER : Only Haryana ?

SHRI ARIF MOHAMMAD KHAN
...to the SEBs of Harvana, Maharashtra,
Madhya Pradesh, Rajasthan and U.P.—U.P.
mainly. The Department of Power have also
impressed upon the various States/State
Electricity Boards the necessity of liquidating



25 Oral Answers

the outstanding amounts against them for
purchase of power from NTPC's Stations. In
the Conference of the State Power Ministers
held in the first week of November, 1985,
all the States concerned have been asked to
make prompt payments to the NTPC,

SHRI H. N. NANJE GOWDA : In the
case of every project, we are hearing from
the Government that there are financial
constraints. Now the outstanding amount is
about Rs. 175 crores. TIs it not a fact the

_NTPC ¢ould not keep up the targeted
progress in other projects for want of money
and if so, what action is Government propo-
sing to take ? I have come to know that the
NTPC has not been able to keep up the
targeted progress in other projects for want
of money. Another thing T want to know
is, what is the total investment made through
the NTPC, and whether the Government
is satisfied that the NTPC is working
profitably, whether they are making profits
as per the investment,

SHRI ARTF MOHAMMAD KHAN
We are greatly concerned about the situation
of non-payment by the SEBs to the NTPC.
The NTPC and the GGovernment of Tndia are
trying their best to persuade the State
Governments to direct the State Electricity
Boards to make these payments.

About the financial performance of the
"NTPC which the hon. Member wants to
know, fhe Corporation has earned a profit
of Rs. 87.54 crores during 1984-85 as
compared to Rs. 44.8%9 crores in 1983-84, The
return on capital employed during 1984-85
works out to 9.53 per cent and the return on
‘the net worth equity works out to 10.04
per cent. The prescribed rate of return on
the equity capital of thc Corporation is
10 per cent.

SHRI H. N. NANIJE GOWDA : What
about the other projects where they could
not keep up the targeted progress for want
of money ?

SHRI ARIF MOHAMMAD KHAN
The projects have not been dealayed except
in one case where also we are trying to see
that the lost time is made up.

SHRI AMAL DATTA : We "have been
given a list of outtianding dues from various
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State Electricity Boards. These outstanding
dues have not come in one day. They have
accumulated over a period of years. And

what has the Government been doing
since then ? The arrears have been
accumulating. The only thing they have

done is, recently letters have been addressed.
Apparently, this is kind of subsidy which
has been given to some States; this is made
available indirectly. But such subsidies are
not given to the other States which are not
cither beneficiaries of the NTPC or having
links with them. Will the Minister make it
clear that, in case such indirect subsidies
continue for even another year, the other
States who are not beneficiaries will also be
given the same money to set up their own
generating stations ?

SHRI ARIF MOHAMMAD KHAN :
This money does not amount to subsidy at
all. As I have already stated in my reply,
the Government are taking various steps to
persuade the State Governments to make
these payments. While the State FElectricity
Boards have been making payments to the
NTPC from time to time, these have not
been in accordance with the bills raised by
the NTPC, resulting in these increased
arrears. There are some more  steps
which we are proposing to take with the
State Governments. And we are {rying to
ensure thgt these payments are made to the
NTPC by the State Electricity Boards.

SHRI AMAL DATTA : What happens
if they do not pay ?

SHRI ARIF MOHAMMAD KHAN :
But will you advise that step ? That is the
questions.

This is the only active step which is
within our discretion and which we can take.
But will it be in the national interests and
in the inferests of the States concerned to
deny power for nom-payment ? We are
sitting with them, we are persuading them
and we will take more steps to see that
these payments are made. But we do not
consider it in the national interest to cut off
electricity to the defaulting States.

SHRI AMAL DATTA. : 1 am not asking
you to do that. T dam Adking you to do the
other thing,
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SHRI ARIF MOHAMMAD KHAN
Well, we need your help also to persuade the
State Governments.

Under-utilization of Installed capacity

*26. SHRIMATI
LAKSHMIYt :
PROF. K. V. THOMAS :
Will the - Minister of INDUSTRY be
pleased to state :

N. P. JHANSI

(a) whether a task force appointed by
Government to survey a group of maoufac-
turing plants has given a report stating that
under-utilization of the installed capacity is
rampant in the industry;?

(b} the names of such industries; and

utilizing the fuil
installed capacity and action contemplated by
Government in the matter ?

(¢) the reasons for not

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : () to (c). Tt is not
understood which particular task force the
Hon. Members have in mind. Hbwever, as
per available information, a Statement
showing capacity Utilisation during 1984 in
gelected industries is given - below. The
capacity utilization in the Indian industry
would have been higher
factors such as infrastructural and raw

but for certain

materials constraints, demand bottlenecks,
adverse industrial relations and inadequate
technological upgradation, etc.

Optimum utilisation of capacity continues
to be corner-tone¢ of Industrial Policy and
several measures have been taken for raising
production through better utilisation of
capacity. This is being secured, inter alia,
through  suitable
licensing and

changes in industrial
import policies
through monetary and fiscal tmeasures and

improvement it infrastrycture.

as well as
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Capacity Utilisation Percentage in Selected

Industrias

Sl, No. Industry 1984
1 2 3
1. Aluminium 74
2. Copper a3
3. Zinc 58
4. Lead 51
5. Cement 74
6. Nitrogenous Fertilizers 75
7. Phosphatic Fertilizers 73
8. B.H.C. (Tech.) 76
9. DD.T. 86
10. Paper and Paper Board 63
11. Newsprint 83
12. Gaustic Soda 78
13. Liquid Chlorine 58
14. Oxygen Gas 75
15. Soda Ash 92
16. D/A Gas 53
17. Vat Dyes 68
18. Industrial Explosives .79
19. Auto Tyres 78
20. Bicycle Tyres 8
21, Viscose Tyre Cord 33
'92. Nylon Tyre Cord 123
23, Nylon Filament Yarn 107
24. Polyester Fibres 85
25. Viscose Filament Yarn 76
26. PVC Resins 58
27. Polysterene 71
28. L.D.P.E. 90
29 H.D.P.E, 130
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1 2 3 E 3
30, Synthetic Rubber 76 62. Transmission Towers 60
31. Winding Wires 67 63. Agricultural Tractors 92
32, PVC/VIR "Cables 41 64. Diesel Engines (Stat.) 56
33. Aluminium Conduct.crs 35  65. Power Driven Pumps 61
34. Ball and Roller Bearings 84 66. Air/Gas Compressors 191
35. Baby Food ' 85 67. Road Rollers 17
36. Biscuits go 68 Earth Moving Equipments 33
37. Soaps 109 69. Commercial Vehicles 73
38. Synthetic Detergents 57 70. Cars 81
39, Matches go  ’1. Jeeps 121
40. Leather Footwear 66  12. Scooters 67
41. Rubber Footwear 70 13 .Motor Cycles 88
42. Cigarettes 68 74. Scooterettes/Mopeds 90
43. Penicillin 43 75. Three Wheelers 63
44. Streptomycin 57  76. Railway Wagons 50
45. Dry Batteries 68 77. Steel Pipes and Tubes Galvanised 38
46. Storage Batteries 75  18. Seamless Steel Pipes and Tubes 34
47. GLS and other Lamps 101 79 Weldiog Electrodes 75
48. Fluorescent Tubes 97  80. Wire Ropes 75
49. Electric Fans 104 81. Forged Hand Tools 58
50. Domestic Refrigerators 100 82, Grinding Wheels 78
51. Dicycles 82 83. Power Cables —
52. Sewing Machines 70  84. Motor Starters and Contactors  +52
53. Typewriters 74 85. Calcium Carbide 58"
54. Razor Blades 63 B6 VRt S lous 64
55. Wrist Watches' g5 51 Beer 140
56. Radio Receivers 46 §8. Leather Cloth 36
$7. Machine Tools g7 89 Linoleum 69
58. Twist Drills 94 90. Polyester Filament Yam 148
59. Power and Distribution 91. Viscose Staple Fibre 100
Traiorimers 71 92. Cellulose Film 3 ke
60. Electric Motors 1S ¢93, Amo Dyes o
61. Structurals 28 94, Paints and Varnishes 87
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1 2 3 1 2 ‘ 3
95. Malathion 37 127, DM.T. 82
96. Sulpba Drugs 67 128. Room Air Conditioners 58
97. Vitamin ‘A’ 79  129. Pencils 104
98. Chloramphenicol 46
. . SHRIMATI N, P. JHANSI LAKSHMI :
99. Optical Whitening Agents 7 How much time will it take...
100. Steel Castings 49 SHRI M. ARUNACHALAM : The hon.
101. Steel forgings 48 Member is not audible.
102. Aluminium Sheets and Circles 68 SHRIMATI N. P. JHANSI LAKSHMI :
. _ How much time is required for achieving a
103. Aluminium Foils 94 proper utilisation of the installed capacity ?
.. 8
104. Aluminium Extruded Products 9 SHRI P. KOLANDAIVELU : For
105. Copper/Brass Sheets/Circles 56 re_:aching optimum utilisation how much time
will you require ? That is the question.
106. C.1. Spun Pipes 41
_ SHRI M. ARUNACHALAM ; It is still
197. Bolts, Nuts and Rivets 35  pot audible. .
S, 4
108. Hurricane Lanterns 3 [Translation]
] 112
109. Boilers | MR. SPEAKER : Hon. Minister, you
110. Sugar Machinery 59 may also say something.
111. Mining Machinery 97 [English]
112. yictallurgical M.ac-hine_ry (incl. The Minister is not able to hear you.
Steel Plant Equipment) 75 Please put your question a little louder. You
113. Chemical Machinery gg I ayoung lady.
i SHRIMATI N, P. JHANSI LAKSHMI :
11"4' Papers and Pulp Machiaery 38 For achieving full capacity utilisation, I want
115. Cement Machinery 66 to know how much time will they require ?
116. Printing Machinery 73 MR. SPEAKER : How much time is
’ required for attaining optimum capacity
117. Rubber Machinery 105 wutilisation ? That is what the hon. Member
wants to know.
118. Cranes 31
(Interruptions)
119. Lifts 98
[ Translation}
120. Wire Rods for ACSR 49
. MR. SPEAKER : I have also added
121. Graphite Electrodes and Anodes 89  something of my own.
122. House Service Meters 71 [English)
123, Clocks 36 THE MINISTER OF INDUSTRY
. (SHRI NARAYAN DUTT TIWARI): It
§124. Zip Fastpers 42 depends on the capacities. It differs from
' - . . unit to unit. There are hundreds of thousands
3. Rubber and Flastic Acx.cssc-mcs " of units which are germane to this_ question
126, Caprolectum 82

and it is upto the individual units concerned



33 Writien Answers

to make proper planning and necessary
efforts like putting up balancing equipment,
deboitlenecking and provision of captive
facilities etc. All these are pertinent and
germane steps which could be taken by the
individual units.

PROF. K. V. THOMAS : Many of our
industries. .,

MR. SPEAKER : Yon are matching the
lady member who put the question on this
side.

Please be a little louder.

PROF. K, V. THOMAS : Many of our
industrics in the public sector are incurcring
heavy losses due to outdated machinery and
obsolete techniques. Will the Government
implement a time-bound programme for
modernisation of the machinery and updating
the technoelogy ?

SHRI NARAYAN DUTT TIWARI
1 agree with the hon. Member that one of
the reasons for lower capacity utilisation is
obsolescence of the machinery and capital
equipment. We have been taking steps to
modernisc the level of equipment and it shall
be our endeavour in the Seventh Plan also.

WRITTEN ANSWERS TO QUESTIONS

[English]
Additional Kerosene and Cooking Gas
for Orissa
®*21. SHRI ANANTA PRASAD

SETHI : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state

(a) whether Government of Orissa have
approached the
allocation of additional kerosene to Orissa
and to clear the baclog of the cooking gas;
and

(b) if so, the reaction of the Union
Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Yes, Sir,
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(b) Additional allocation of Kerosene
has been made to Orissa. Measures have
also been taken by the OQil Industry to
improve supplies of LPG in Orissa.

!
Expansion of Telecommunication net-work
during Seventh Five Year Plan period

*27. SHRIMATI JAYANTI PATNAIK :

SHRI M. RAGHUMA REDDY :

Will the Minister of COMMUNICA-
TIONS be plcased to state :

(a) whether Government have a propo-
sal to implement schemes for the expan-
sion of telecommunication net-work during
the Seventh Five Year Plan;

(b) if so, the amount earmarked for the
expansion of telecommunication net-work
in the above Plan period;

« (c) the amount approved by the Plan~
ning Commission for implementing telecom-
munication net-work in the Plan period; and

tele-
to be

(d) the salient features of the
communpication schemes proposed
implemented im the Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR] RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) and (¢). The Planning Commission
has approved an outlay of Rs. 4010 crores
for telecommunications services during the
7th Plan,

(d) Broadly, it will be possible to add
the following facilities :

(i) About 11 lakhs direct exchange
) lines.

(i) About 9000 lopg distance public
telephones.

(iif) About 13,000 route KMs of micro-
wave systems and 4000 route KMs
of fibre optical system,

{(iv) About 30,000 telex lines.

(v) Rural integrated digital networks in
15 secondary switching areas
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(coterminus with one
revenue districts).

oI more

Fresh bids from Foreign Companies for
Exploration of Oil

*28. SHRI SOMNATH RATH :
SHRI AMAL DATTA :

Wil the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether Government are consider-
ing to invite fresh bids from foreign oil
companies for exploration and production
of ¢il; and

(b) which are the foreign companies $So
invited and on what terms and conditions ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Yes, Sir.

(b) The names of the foreign companies
would be available on after bids are invited
and responses received.

The terms and conditions are yet to be
finalised.
»

Qil Exploration in Rajasthan and
Madhya Pradesh

*29 SHRI DHARAM PAL SINGH
MALIK :
SHRI V. SOBHANADREESWARA

RAO :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state : -

(a) whether experiment of oil explo-
ration in Rajasthan and Madhya Pradesh
is going on at present;

(b) whether deposits of oil and gas have
been found at apy place in these States;

and
(c) the amount spent on c'ach“projact ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI. NAWAL
KISHORE SHARMA) : (a) Yes Sir.

(b) Gas has been found at Ghotaru and
Manhara Tibba in Rajagthan.
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(¢) Till 31st March, 1985 the amount
spent on exploration in Rajasthan is about
Rs. 56 «crores. Details of exploratory
expenditute in Madhya Pradesh are being
collected and will be laid on the Table of
the Sabha.

Mail distribution work by private agencies

*30. PROF. P. J. KURIEN :

SHRI K. KUNJAMBU ;

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether a decision has been taken to

ifwolvc private agencies in the mail distribu-
tion work; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR1 RAM NIWAS MIRDIIA): (@) No,
Sir.

(a) Does not arise.

Functioning of Clandestine Refineries
at Indore :

*31. SHRI SUBHASH YADAY : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) Whether attention of Government
has been drawn to the news item appearing
in the Blitz of 5th Oc__ber, 1985 wherein it
has been stated that some racketeers succeed-
ed in running three clandestine refineries at
Indore to refine mobil oil and marketing the
spurious products in sealed tins under the
brand names of Indian Oil, Hindustan
Petroleum and Bharat Petroleum;

(b) if so, whether similar spurious
products in sealed tins have also been sold
in other parts of the country, and

(¢) the action Government have taken
in regard thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Yes, Sir.

(b) and (c), A statement is given below ;



37 Written Answers

Statement

(b) Sporadic reports about sale of
spurious products in sealed containers in
other parts of the country have been
received,

{c) Normally, to ensure that any
spurious oils do not get sold through the
retail outlets and kerosene/LDO agents of
the oil companies, regular checks of these
outlets/agents are carried out by companies
individually and jointly. Necessary action
is also taken against agents and dealers
indulging in such malpractices under the
Marketing Discipline Guidelines,

The State Governments and Union
Territory Administrations also undertake
surprise checks and take action against the
defaulters under the relevant Jaws, '

In the instant case, the Additional
Collector, Indore conducted raids and
arrested nine persons against when action
in accordance with law has been initiated.

Workers’ participation in industry

*32. SHRI S. M. BHATTAM : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that the Director
General of Industrial Contingency prepared
recently a special report which covers workers’
participation in industries; and

(b) whether the above report has been
circulated among the 1LCO public and
selected private industrial wunits in the
country for eliciting their views and
comments; if so, the results thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARD:
(a) The Directorate General, Industrial
Contingency prepared a special report which
covers workers' participation in the growth
of healthy working environment in industries,

(bY The report was circulated among
220 public and 260 selected private sector
establishments, A number of public and
private sector units are enquiring about and
requesting for additional information on the
various schemes elucidated in  the report
with a view 10 implementing thaese afﬁemts.
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Telecommunications Infrastructure in
Rural and beckward areas

SHRI CHINTAMANI
PANIGRAHI :
SHRIMATI KRISHNA SAHI

Will the Minister of COMMUNICA.-
TIONS be pleased to state :

*33,

(a) whether Government propose (o
invest Rs. 885 crores in Rural Tele-commuys.
nications during the next five years;

(b) whether it is also proposed to
efficient telecommunications
infrastructure in  rural and  backward
areas which would serve as a prime means
for achieving a wide range of socio-economic

goals; and

(¢) if so, the State-wise allocation of the
funds and the priority allotted to such
areas ?

THE MINISTER OF, STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.  This outlay was envisaged in the mini-
mum programme of Rs. 11,282 crores pre-
pared by the Department of Telecommunica.-
tions. The outlay for Telecommunications
services has been fixed at Rs. 4,010 crores
and accordingly this ovutlay on rtural sector
has bad to be reduced to Rs. 220 crores.

(b) and (c). Yes, Sir. It is proposed
to introduce integrated digital networks in
15 secondary areas (coterminus with one or
more revenue districts) and Rs. 100 crores
have been allocated for the purpose. The
State-wise plans are being worked out in
consultation with tbe State units.

[Translation)

Iustallation of Mini-Power Plants in
Private Sector

*34. SHRI UMAKANT MISHRA :
Will the Minister of ENERGY be pleased
to state : .

(a) whether keeping in view the increas-
ing demand for power, Government propose
to consider granting permission for installa-
tion of mini-power plants in the private
sector: and

(b) if s0, the names of the States whe e
it is proposed grant pcr_miasion ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) The existing
policy of Government permits installation of
captive power plants in the private sector,
including mini-power plants.

(b) State authorities are competent to
permit captive power plants in the private
sector, including mini-power plants, upto a
capacity of 25 MW,

[English)
Delicensing of Drugs

*315. SHRI CHINTA MOHAN :
SHRI MANVENDRA SINGH :

Will the Minpister of INDUSTRY be
pleased to state :

(a) whether Indian Drug Manufactures
Association has called for drug-delicensing
review, including raising of limits on drugs
and intermediates for imports;

"{b) if so, the details of the demands
made and Government’s decision thereon;
and '

(c) Government’s position on formula-
tions and patents ?

. THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARID : (a)
Yes, Sir.

(b) The Indian Drugs Manufacturers
Association (IDMA), had, inter-alia, sugges-
ted the following criteria for delicensing :

(i) Drugs and intermediates where large
imports (say over Rs. 250 lakhs)
take place at present,

(ii) Drugs for wﬁich technology is not
easily available or cannot be "deve-
loped in' the country,

(iii) Drugs for which monopoly or near
monopoly exists.

(iv) Drugs requiring large investments,
say Rs. 10 Crores and above.

IDMA have further suggested that drugs
pot included in the delicensing list should
be reserved for the public sector and the
national sector.

Government has not yet formulated its
final views on the various represeatations on
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the drog policy, which is being currently
reviewed.

{(¢) Government's policy regarding
manufacture of formulation is set out in the
statement on drug policy, which was laid on
the table of the Lok Sabha on 29th March,

1978. Government's  policy regarding
paterns is contained in the Indian Patents
Act, 1970.

Assessment by ONGC Re. Oil Prodoction
in Seventh Plan

*36. SHRI MAHENDRA SINGH :
SHRI YASHWANTRAO

GADAKH PATIL :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the assessment made by Oil and
Natural Gas Commission regarding demand
for oil during the current year:

(b) where percentage of it is likely to
be met from indigenous sources;

(¢) the estimated availability of oil at
the end of the Seventh Plan period; and

(d) the steps taken to increass the
production of crude oil during the Seventh
Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS  (SHRI NAWAL
KISHORE SHARMA) : (a) The consump-
tion of petroleam products (in terms of
crude oil equivalent) during the current year
is estimated to be about 47 million tonnes.

(b) About 649%.

(c) About 34.5 million tonnes of oil
production is envisaged during 1989-90.

(d) Some of the steps in this behalf are -

(i) Use of
techniqucs;

enhanced oil recovery

(i) Intensification of work over opera-
tions;

(i) Intensification of exploration whick
may eventually lead 10 enhanced
production; and

tiv) Induction of advanced technology:
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Compensation to State Electricity Boards
for Losses on Rural Electrification

Schemes
*37. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY

be pleased to state :

(a) whether it is a fact that the greatest
impediment in the way of rural electrifica-
tion is that the State Electricity Boards
suffer losses on rural clectrification schemes
which are not compensated;

© (b) if so, whether any indepth study has
been made to pin-point the maladies.

(¢) if so, the findings thereof; and

{d) the steps being taken to give a boost
to Rural Electrification Schemes ?
L]

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) to (d). The
rural electrification work has considerable
impact on the financial performance of State
Electricity Boards. For the Boards who
suffer losses on account of this work, it has
been suggested to the concerned State
Governments that they should subsidise the
losses and rationalise the tariff structure.

To give a boost to the rural electrifica-
tion work, the State Electricity Boards have
been advised to tone up their agencies for
material management, introduce commercial
system of acconnting and monitor the
progress more effectively. A committee to
review the performance of rural electrifica-
tion programme and organisation arrange-
ments for this programme has also been set

up.

Allocation of Funds for Exploration of Qil
in Cauvery Basin

-®38  SHRIC. MADHAV REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased o state :

(a) whether it iz a fact that the Cauvery
basin is very prospective for oil;

(b) if ‘so, the funds allocated for this in
1985-86; and

{(¢) the provision made in the Seventh
Five Year Plan for exploiting this rich
sources ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Cauvery basin
is considered to be prospective for oil.

- (b) An amount of Rs. 47.22 crores
have been allocated for exploratory efforts
in this basin during 1985-86.

(c) The provision made for the Seventh
Plan is as follows :—

(Rs. in crores)

Surveys 24.87
Exploratory Drilling 144.44

— .

165.31

Policy of liberalisation in Automoblle
Industry

*39. SHRI H. M. PATEL :
SHRI THAMPAN THOMAS :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government are having a
second thought on the policy of liberalisation
in automobile industry;

(b) whether Government have assessed
the progress of indigenisation of manufacture
and particulary the passenger car industry;

(¢) if so, the results there of; and

(d) whether any further protection has
been thought of in the near future ?

THE MINISTER OF INDUSTRY (SHR1
NARAYAN DUTT TIWARI): (a) No,
Sir.

(b) to (d). Indigenisation is progressing
as per schedule in the 2-wheeler and
commercial vehicle sectors. However, in
caso of passenger cars, there have been some
shortfalls in ancillary development. Govern-
ment is giving full support for setting up of
new ancillary units as well as for moderni-
sation and expansion of existing units with
a view to improving the availability of good
guality automobile components. Besides,
automotive ancillary industry has been
de-licensed for non-MRTR ynits.
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Generation of Energy from Jalakumbhi

¥40. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of ENERGY
be pleased to state :

(a) whether any technique has been
developzd in the country to generale energy
form ‘Jalakumbhi' (a typical water plant);
and

(b) if so, when and where and in what
from Government propose to implement the
same ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Yes, Sir.
As a result of research and development
efforts sponsored by (he Department of
Non-Conventional Encrgy Sources, techniques
have been developed to generate biogas from
water  hyacinth  (Jalakumbhi)  through
anaerobic digestion. Experimental plants,
with water hyacinth as a feed material, are
undergoing field trials. To [further develop
this technology, a Task Force on Water
Hyacinth has been constituted and four
pilot plants with varying operationals para-
meters are being set up at four Rand D
Institutions, '

Revival of Bangal Paper Mills Limited

213, SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUSTRY
be pleased to state the steps Government
propose to take to revive the Bengal Paper
Mills Ltd. which has been lying closed for
a liftle over t(wo vyears rendering some
thousands of workers out of employment?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRT M. ARUNACHALAM) :
The promoters of Bengal Paper Mills Ltd.
have in principle agreed to its merger with
another healthy concern and a scheme for
merger has been submitted to the Financial
Institutions, The scheme is being processed
further by the Financial Institutions in
consultation with Government Departments
and other agencies for taking a final view.

Opening of Antomatic Telephone Exchange
at Saharsa in Bihar

214. SHR]1 RAMASHRAY PRASAD
SINGH : Will the Minister of COMMUNI-
CATIONS be pleaseq to state |
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(a) whether Automatic Telephone
Exchange at Saharsa in Bihar was sanctioned
in 1979 but it has not come up as yet; and

(b) if so, the reasons thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes
Sir.

(b) The delay is due to non-availability
of departmental land and exchange building.
Land case still pending with State Govern-
ment.

Flaring up of Gas due to Won-Utilization

215. DR. A. X. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that in five years
since 1980, off-shore oil production increased
almost five times but the increasing quantities
of gas that came with the oil had to be
flared because plants to use this gas (mainly
as LPG for domestic use and for power)
were not ready,; ’

(b) the quantity and value of the gas so
flared in 1980-85,;

(¢) whether the synchronisation of the
use of gas was planned, if so, with what
results; and

(d) what would be the number of days/
years between the time the gas became
available and the timc by which use of gas
in fertilizer plants would commence ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS  (SHRI NAWAL
KISHORE SHARMA): (a) The oil pro-
duction from offshore - fields has increased
nearly five limes in five years since 1980, A
larger proportion of associated gas is being
progressively put fo productive use; while
in 1980-81, about 54% of the associated
gas produced in Bombay High was flared,
in T1984-85, this figure came down to
42.8%. The flaring of associated gas at
Bombay High is expected to be minimised,
except flaring for safety reasons, by March-
April 1986, when the additional compression
facilities at Bombay High are commissionéc.
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(b) During the last five years, i€,
1981-81 to 1984-85, a total quantity of 5316
Milion Cubic Metres of associated gas
was flared from the Bombay High Offshore
fields. The notional value of this flared gas
is estimated at Rs. 53.16 crores, correspoding
to crude oil production of about Rs. 63.5
million tonnes during the same period,
valued at about Rs, 8700 crores, at domestic

prices.

(¢) In the case of free gas as, for
instance, South Bassein gas, the sthedule of
production and supply of gas is being
synchronised with the schedule of commis-
sioning of the fertilizer plants, In the case
of associated gas, synchronisation of
schedules is difficult, as gas s produced
along with crude oil.

(d) The time lag between discovery of
gas and its utilisation depends on the timing
of investments on its production, transporta-
tion and processing facilities, and on the
schedule of consuming units.

Critical Power Position in Gujarat

216. SHRI MOHANBHAI PATEL : Will
the Minister of ENERGY be pleased to

state

(a) whether it is a fact that Gujarat is
passing through critical power position; and

(b) if so, the steps being taken to solve
the problem ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD XHAN) : (a) and (b). The
present energy availability in Gujarat is
about 36.3 MU per day against its
anticipated requirement of about 37.6
MU per day resulting in energy deficit of
about 3 per cent. Gujarat is predominently
a thermal system. The power availability
position in the State, therefore, depends upon
the performance of thermal power stations.
All efforts are being made to maximise
thermal generation by way of expeditious
repairs of thermal units under forced outeges,
supply of proper quality and quantity of
coal to thermal power stations, prevenlive
maintenance of thermal units etc.

Establishment of New Paper Milis

217. SHRI CHINTAMANI JENA :
SHRI AMARSINH RATHAWA :
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Will the Minister of INDUSTRY be

pleased ts state :

(a) the annual production of paper in
the country;

(b) the annuval requirement of paper in
the country;

(c) what are the new paper mills under
construction and what is their production
capacity; ]

(d) the number of applications pénding
with Government for granting licence for
establishing new paper mills in the country;
and '

(¢) Government’s policy in regard to
establishing nmew paper mills in the country
to increase the paper production to meat the
increasing demand of paper ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) The production of paper during 1984-85
is estimated at 13.61 lakh tonnes,

(b) The requirement of paper during
1985-86 is estimated at 14.30 lakh tonnes,

(c) In addition to the installed capacity
of 23.50 lakh tonnes as on 1-1-1985,
a capacity of 2991 lakh tonnes has
been approved in favour of 610 units in
almost all the States for manufacture of
paper and paper board in the country.

(d) No  application for  Industrial
Licence for setting up new units for manu-
facture of paper and paper board is pending
with Government at present.

(e} Manufacture of writing and printing
and wrapping paper from agricultural
residues, wastes and bagasse has been de-
licensed and entrepreneurs are free to set up
capacily for these ilems, subject to the
conditions laid down in this regard.

Shorifall in Crude Qil ‘Production
218. SHR1 LAKSHMAN MALLICK

'Will the Minister of PETROLEUM AND

NATURAL GAS be plcased to state :

(a) whether it is fact that there had
been shorfall in crude oil production during
the last three years in the country;
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(b) if so, to what extent, details year-
wise;

{c) the estimated shortfall of crude oil
production this year; and

(d) the details regarding the new areas
taken for consideration for oil exploration
in the coming year ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) No, Sir. The
production was 102.7 million tonnes against
the Sixth Plan target of 93.4 million tonnes.

(b) Does not arise.

(¢} The target of the current year is
likely to be achieved. *

{d) Oil exploration is proposed in the
following basins during 1986-87 :

Cambay

Rajasthan

Kutch

Upper Assam

Assam-Arakan fold belt

Bengal

Krishna Godavari

Cauvery

Himalayan Foothills and Ganga Valley
Vindhya Basin

Mahanadi and Nort.;h East Coast
West Coast

Andaman.’
(Transiation]

Power requirement of Bihar

219. SHRI SARFARAZ AHMAD :
SHRIMATI PRABHAWATI GUPTA :

Will the Minister of ENERGY be pleased
to state : '

(a) whether QGovernment propose to
double the existing power generation capacity
during the Seventh Five Year Plan;

NOVEMBER 19, 1985

ﬁ’n‘rten Jnswa‘s 4'§

(b) if so, the power being supplied in
Bihar at present as against its total require-
ment and what will be the total power
requirement of this State by the end of
Seventh Five Year Plan; and

(c) the State-wise target fixed for
augmentation of power during the Seventh
Five Year Plan and the Central assistance to
be given for the same ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARIF MOHAMMAD KHAN): (a) The

total generating capacity at the end of the
Sixth Five Year Plan was about 42,440 MW,
An addition of 22,245 MW of capacity is
envisaged during the Seventh Plan period.

(b) The supply of power in Bihar
during the period April to October, 1985,
was 1806 MU against the requirement of
2533 million units, As per the Twelfth
Power Survey the energy requirement of
Bihar by the end of the Seventh Five Year
Plan would be 6348 million units.

(c) The State-wise target for creation
of additional generating capacity during the
Seventh Five Year Plan is given in the
Statement given below., The Central assis-
tance is given to the States in the form of
block loans and block grants and it is not
related to any specific programme/projects.

Statement

State-wise target for creation of additional
generating capacity during the Seventh Five

Year Plan
S. No. State Installed Capacity
(MW)

1 2 3
1. Haryana 488
2. Himachal Pradesh 143.5
3. Jammu and Kashmir 76

. 4. Punjab 767.4
5. Rajasthan 385.1
6. Uttar Pradesh i794
7. Gujarat 1085
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. 1 2 3
8. Madhya Pradesh 947
9. Maharashtra 1739.5
10. Andhra Pradesh 838.5
11. Karpataka 593.25
12." Kerala 530
13. Tamil Nadu 1416
14. Bihar 478.9
15. Orissa 483.5
16. Sikkim 3.5
17. West Bengal 814.7
18. Assam 285
19. Manipur 6.9
20. Meghalaya —_
21. Nagaland 1
22. Tripura 2]

Growth Rate of Employment in Organised
Industrial Sector

220. SHRI KAMLA PRASAD RAWAT ;
Will the Migister of INDUSTRY be pleased
to state :

(a) whether the growth rate of employ-
ment in the organised industrial sector has
been slow this year as compared to the last
year;

(b) if so, the reasons therefor;

{¢) whether Government are making
efforts 1o increase employment opportunities
in organised industrial sector and private
SCCtor;

(d). if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

DEPARTMENT  OF  INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) and (b). The

annual employment in the organised manu-
facturing sector registered a marginal decline
of 1.0% during 1984 (the period for which
the laiest data is availeble) over 1983. This

Written answers 50

decline was mainly due to a negative growth
rate of employment recorded in the private
sector.

(¢) to (e). Seventh Five Year Plan
attaches great importance to generation of
productive employment through adoptiog a
suitable structure of investment and produc-
tion, appropriate types of technology and
mix of production techniques and organisa-
tional support. :

[English]

Linking of Sub-divisional Headquarters
of Sangli District in Maharashtra

221. SHRI PRAKASA V. PATIL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether all the sub-divisional head-
quarters of District Sangli of Maharashtra
are linked with the District Headquarters
telephonically and telegraphically;

| (b) if not, the name of such places which
are yet to be covered; and

(¢) the - time by which these will be
covered ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS

(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Does not arise.

{c) Does not arise.

Production and Consumption of Anti-
Histamine Bulk Drugs

222. SHRI JAGANNATH PATTNAIK :
Will the Minister of INDUSTRY be pleased -
to state :

(a) the names of the anti-histamine bulk
drugs produced in the country alongwith the
names of their producers, their licensed
capacity and production during the last three
years, year-wise; :

(b) the price fixed for each bulk drug by
his Ministry; and

{c) their captive consumption and sales
to non-associated formulators during the last
three years, year-wise 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF CHAMICALS AND
PETROCHEMICALS (SHRI R. K.
- JAICHANDRA SINGH) : (a) and (b).
Details of producers of monitored Anti-
histaminic bulk drugs along with details of
licensed capacity and production during the
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last three years, year-wise and price fixed are
given in the statement given below.

(c) Details of captive consumption of
and sales of bulk drugs to other. non-
associated formulators are not monitored.

Statement
Name of Bulk Licensed Production Price Fixed
Drug/Company Capacity 82-83 83-84 84-85 Rs./Kg.
(Tonnes)
. I, Pheniramine Maleate
(i) Hoechst India 4.00 12.66 11.82 18.60 582,72
(ii) Searle India 5.00 1.72 0.48 0.01 - 582.72
I1. Diphenhydramine
(i) Parke-Davis 6.00 0.36 1.32 1.44 215,30
(it} Univhem Labs. 3.60 12.30 10.36 10.12 215.30
III, Chlorpheniramine Maleate
Searle India 5.00 1.70 -— — 747.37

Alternative Arrapgements for Gas

223. SHRI C. JANGA REDDY : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the estimated period for which the
Bombay High gas would last; and

(b) the alternative arrangements being
planped for the fertilizer plants and other
gas users after the present source is depleted?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR1 NAWAL KISHORE
SHARMA) : (a) According to present indi-
cations Bombay High field is expected to
produce crude oil and associated gas at a

slowly depleting rate till about- 2010 A. D.

However more reserves are expected to be
added in the meantime. ,

(b) Apart from associated gas, Western
offshore fieids also have a large reserve of
free gas. The fertilizer plants and other
users would get associated and free gas

through an integrated pipeline system,

Induction of Private Sector in the
Manufacture of Telephone
Switching Equipment

225. SHRI AMARSINH RATHAWA :
SHRI CHINTAMANI JENA :

Will the Ministcr  of COMMUNI-
CATIONS be pleased to state :

{a) whether Government are considering
induction of private sector in the manufac-
ture of telephone switching equipment;

(b) if so, the details thereof;

(¢) the annval requirement of telephone

switching equipment in the country;
*

(d) the annual production of telephone
switching equipment in the country; and

(e) whether there is any proposal to
establish a new telephone unit in the public
sector also ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). In March, 1984, it was decided to secure
cooperation of private enterprise in the
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manufacture of switching and transmission
equipment with at least 51% share being held
by Central/State Governments and maximum
of 49% bheld by private parties. The Govern-
ment have further proposed in March, 1985
to set up an Electronic Switching System
Factory using the technology being developed
indigenously by the Centre for Development
of Telematics (C-DOT) in which the invest-
ment of the Govt. would be restricted to
259% 26 %, would be offered to a private sector
party and 49% would be thrown open to

general public.

(¢) The requirement of telephone swikch-
ing equipment is estimated on an average at
around 4 lakh lines per annum, based on the
approved 7th Five Year Plan outlay of the
Department of Telecommunications.

(d) The switching equipment is presently
produced by Indian Telephone Industries (ITI)
Ltd., a public sector undertaking under the
administrative control of Department of
Telecommunications. ITI produced 2,50,000
equivalent lines of switching equipment
during 1984-85,

(¢} Government have approved a project
for the manufacture of 5 lakh lines of digital
switching equipment under 1TI at Mankapur
in U.P. This project is presently under
execution. [t has also been decided, in
principle, to set up a second Electronic
Switching System factory at Bangiore under
ITI.

[Transl.ition]

Construction of Automatic Telephone
Exchange Building in Bihar Sharif

226. SHRI VIJOY KUMAR YADAV :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the details regarding the progress of
constiuction work of the building of automa-
tic telephone exchange being constructed in
Biharsharif in Nalanda district of Bihar;

(b) the time by which the said building
is likely to be completed; and

{c) the time by which the said automatic
telephone exchange is likely to  start
functioning in the new building ?

THE MINISTER OF STATE OF THE
_MINISTRY, OF - COMMUNICATIONS

-
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-

(SHRI RAM NIWAS MIRDHA) : (a) 50%
work completed.

{b) By March, 1986.

(c) Equipment expected in 1986-87. It
will take one year after the arrival of the
equipment. -

[English]

Waiting List in Vijayawada Telephone
Exchange

227. SHRI K. S. RAO : Will the
Minister of COMMUNICATIONS be pleased
to state

(a) whelher it is a fact that the capacity
of Vijayawada Telephone Exchange is unuti-
lised; and

(b) if so, the reasons for not clearing

the waiting list ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : - (a) No,
Sir. 10652 connections are working out of
an cquipped capacity of 11,400.

{b) Does not arise,

Setting up of industries in industrially
backward districts of U.P.

228. SHRI ZAINUL BASHER : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that in industrially
backward State like U.P., the industries are ,
not going to ‘No-industry districts’ and
industrially backward districts where many
concessions are available; .

(b) if so, the reasons therefor; and

(c} the action taken by Goveroment in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT {(SHR1I M,
ARUNACHALAM) : (a) to (c). Industriali-
sation of an area takes place through the
development of village and small scale
industries, medium and large scale industries.
In order 1o help and to encourage the enter-
preneurs to set up industries in backward
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areas, the Government has offered incen-
tives, concessions, etc, The following amounts
of Central Investment Subsidy were
sanctioned to Uttar Pradesh during the years
1982-83 to 1985-86 (Upto October) :

1982-83 Rs. 1.38 crores
1983-84 Rs. 1.26 crores
1984-85 Rs. 3.20 crores
1985-86 Rs. 8.18 crores
(Upto Oct.) '

During the years 1982 to 1985 (Upto
September, 1985 in the case of letters of
intent and industrial licences and upto June,
1985 in the case of DGTD Registrations),
the following number of letters of intent,
industrial licences and DGTD Registrations
was issued to Uttar Pradesh :

NOVEMBER 19, 1985

Year Letter of Industrial DGTD

Intent Licences Regns.
1982 111 (62) 22 (5) 195 (57)
1983 128 (95) 98 (33) 325 (158)
1984 132 (97) 80 (35) 339 (186)
1985 151 (83) 61 (37) 37 (21)

Figures shown in brackets are ‘for Back-
ward areas of Uttar Pradesh.

Thus it will be seen that the response
from the entrepreneurs to set up industries
in Uttar Pradesh is quite satisfactory.

(Translation)]

Openiag of Branch Post Offices in
Uttar Pradesh

229. SHRI JAGANNATH PRASAD :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of new Branch Post
Offices proposed to be opened in Uttar
Pradesh during the Seventh Five Year Plan
and the number out of them to be set up
on Lucknow, Unnao, Lakhimpur-Kheri,
Barabanki and Sitapur districts separately;
and

o

- "l

. remaining  districts headquarters

Written Answers 56

(b) the number of IBranch Post Offices
proposed to be upgraded ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) For
the country as a whole, the proposal is to
open 6000 rural post offices during the
Seventh Plan period. Having regard to this
overall target, under each Annval Plan,
targets are fixed for each Postal Circle.
Under Annual Plan 1985-86, it was proposed
to open 212 rural post offices in Uttar
Pradesh Circle as a whole. However in view
of the ban on creation of posts, the pro-
gramme of opening of rural post offices has
not been taken up so far.

(b) Tn view of the ban referred to in
reply to (a) above, there is no programme
at present for upgradation of branch post
offices.

English]
Opening of Gas Agencies at District
Headquarters
230. PROF. NARAIN  CHAND

PARASHAR : Will the Minister of PETRO-
LEUM AND NATURAL GAS be Pleased
to state

(a) whether any decision has been taken
to accord priority to the provision of gas
agencies at all the district beadquarters of the
country;

{b) if so, the number of the districts,
State-wise where gas agencies have since been
allotted:

(c) the names of districts where allot-
ments are still to be made: and

(d) the likely date by which all the

will be
provided with gas agencies ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM ~ AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Subject to the
economic viability of an LPG distributer-
ship, the oil industry accords priority - to
Diztrict Headquarters in providing LPG
facilities.

(b) Out of the 414 District Headquarters
in the country, 351 have LPG marketing
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facilities. At another 39 locations these
facilities are planned to be provided under
the annual Marketing Plans of the oil
industry.

(c) and (d). Since the available market-
ing potential does not justify opening of
LPG distributorships there, these facilities are
not planned for the 24 District Headquarters
whose names are given in the statement given
below. Tt is not feasible to indicate as to
the time by which the potential will increase
sufficiently to justify LPG distributorships at
these locations,

<
Statement
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S. No. Name of the District Headquarters
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Profits of Hindustan Photo Films
Manufacturing Co, Ltd.

232. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the Hindustan Photo Films
Manufacturing Co. Ltd., Ootacamund is
functioning at a profit; and

(b) if so, the increase in profit from
1983-84 to 1984-85 7

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI) :
(a) Yes, Sir.

(b) The pre-tax profit during 1983-84
and 1984-85 is as follows :

1983.-84
1984-85

Rs. 496.13 lakhs
Rs. 631.22 lakhs

Generation of Power from Solar Energy
in Banswara

233, SHRI PRABHU LAL RAWAT :
Will the Minister of ENERGY be pleased to
state : '

(a) whether Government have under
consideration any programme to generate
power from solar epergy in Banswara
(Rajasthan); and

(b) if so, the fime by which it will be
implemented ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : {a) and (b). A solar
photovoltaic community lighting systern has
been supplied for installation in Badis-arwa
village of Banswara district. The system
energises 8 tubelights of 20W each.

Renovation of Tamluk Telephone
Exchange (Midnapore District,
West Bengal)

234, SHRI SATYAGOPAL MISRA :
Will the Minister of COMMUNICATIONS
be pleased to state the programme of the
Department of Telecommunications to reno-
vate the Tamluk Telephone Exchange
(Midnapore District, West Bengal) ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): At

present Amluk i3 served by a 200 lineg
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manual telephone exchange with 188 working .

connection and 14 applicants on the waiting
list. Expansion of the exchange from 200
to 300 lines has oeen 'programmed to be
done by end of this financial year.

It has also been planned to automatise
this exchange during the 7th Five Year Plan
subject to the availability of land and
equipment.

1

Bla&kmarketing in Cement

235. SHRI MANIK REDDY : Will
the Minister of INDUSTRY be pleased to
gtate :

(a) whether it is a fact that due to
artificial shortage of goods such as cement,
deliberately created by stockists/manufac-
turers, there is blackmarketing in cement
from time to time;

(b) whether Government propose to
issue an order/ordinance or introduce
legislation to unish the offenders whose sale
prices exceed that fixed by the Government ;

(c) whether Government propose to
constitute mobile courts to deal with this
problems; and

(d) whether Government also propose
to take stern action against the defaulters as
similar grave situation exists not only in
cement but also in auto parts, medicines and
other commeodities ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). There is partial decontrol of
cement, While some part is released as
levy cement, the remaining part is sold as
non-levy cement. As levy cement is sold
at the notified prices fixed under the Cement
Control Order, charging of prices higher than
fixed prices is punishable. Non-levy cement
is free from price and distribution control.
However, the Cement Manufacturers’ Asso-
ciation (CMA) bas fixed a ceiling price for
sale of cement on an informal basis. Ins-
tances of charging prices highet than the
ceiling fixed by CMA had come to the
notice of the Government in the past. In
such situations, the matter is taken up with
the Cement Manufacturers’ Association and
suitable remedial steps are taken,
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The Essential Commodities Act, 1955
and Prevention of Blackmarketing and Main-
tenance of Supplies of Essential Commodities
Act, 1980 are already in operation to
protect the consumers from hoarders, black-
marketeers, eic. The penal provisions of
the Essential Commodities Act were made
more stringent 'with the enactment of
Essential Commodities (Special Provisions)
Act, 1981, Special Courts have also been
constituted for trying offences under this
Act. These are at present 67 commodities
covered by the Essential Commodities Act
including cement and drugs.

Expansion of Kilimanoor Telephone
Exchange in Kerala

236, SHRI T. BASHEER : Will the
Mipister of COMMUNICATIONS be
pleased to state :

(a) whether Government have taken
eny steps to expand the Kilimanoor Tele-
phone Exchange in Kerala ; and

(b) if so, the steps taken by Govern-
ment in this regard and the amount allotted
for the purpose ?

THE MINISTER OF STATE OF THE
M]NIS’I‘RY' OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b} Installation of 200 lines automatic
exchange at Kilimanoor has started. The
Exchange is expected to be commissioned by
March 1986. There is no specific allotment
of funds for the exchange as the funds are
allotted from the lump sum grant earmarked
for the circle.

Mining blocks with Coal reserces in
West Bengal

237. SHRI AJIT KUMAR SAHA :
SHRI GADADHAR SAHA :

SHRY MATILAL HANSDA :

Will the Minister of ENERGY be vleased
to state :

(a) Whether the Central Mines Planning
and Design Institute has located two mining
blocks with coal reserve of about 392 million
yonnes in Purulia district in Wesl Bengal.



61 Written Answers

(b) If so, whether necessary plan has
" been made to exploit the said mining zone
soon;

(¢) if so, the details of the plan; and

(d) if not, the time by which a plan will
be made to exploit the said location ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No, Sir.

(b) to (d). Question does not arise.
Import of Equipment by Oil India Ltd.

238. SHRIR. P. DAS Will the
Minister of PETROLEUM AND NATURAL

GAS be pleased to state :

(a) whether Oil India Ltd,, a public
sector undertaking, has sought permission
from Government to import equipment as it
has found indigenous equipment to be sub-

standard; and

(b) if so, the facts thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) Oil India Ltd,
seeks Government’s permission from time to
time to import equipment in the following

circumstances @

(i) The equipment is not manufactured
indigenously.
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(ii) The indigenous offers do not meet
the technical specifications indicated
in the tender.

(iii) The delivery period does not match
OIL’s immediate reguirements.

(iv) The price quoted by the indigenous
parties is in excess of the limits laid
down under the price preference
scheme of the Government.

(b) Government decides each case on
merit.

Petro-Chemical Projects planned in
Seventh Five Year Plan

239. SHRI GADADHAR SAHA @ Will
the Minister of INDUSTRY be pleased to
state : .

(a) the particulars of the petro-chemical
projects planned to be taken up for construc-
tion during the Seventh Five Year Plan
period;

(b) the State or States in which the
projects have been sanctioned; and

(c) the estimated cost of each project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS {SHRI R. K,
JAICHANDRA SINGH) : (a) to {c). The
following on goiog projects are planned to
be implemented in the Central public sector
during the 7th Five Year Plan period :

\

Name of the Project State Estimated capital cost .
1 R 2 3

1. Maharashtra Gas Cracker Mabharashtra Rs. 1167 crores
Complex (IPCL)

2. Benzene Recovery Unit at Cochin Kerala Rs. 59.40 crores
Refineries Ltd. Cochin )

3, Caprolactam Project (Pertilizers and Kerala Rs. 147.94 crores
Chemicals Travancore Ltd.)

4, Expansion of plants (JPCL), Baroda Gujarat

Polypropylene
Acrylic Fibre
Xylenes

Rs. 58.65 crores

Rs. 85,03 crores
Rs. 59,36 crores
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1 2 3
. PMT Rs. 13.15 crores
LAB

5. Polyester Stap;lc Fibre Project
(Bongaigaon Refinery and Petro-
chemicals Ltd.)

6. Propylene Project of Madras
Refineries Ltd., Madras

Rs. 18.38 crores

Assam Rs. 139,38 crores

Tamil Nadu Rs. 13.80 crores

Improvement in the Telephone Services
of Raniganj Coal Belt

240. SHRI PURNA CHANDRA
MALIK : Will the Minister of COMMU-
NICATIONS be pleased to state the long-
term and short-term programme planned by
Government to improve the functioning of
the telephone services of Raniganj coal belt ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : In order
to improve the telephone service in Raniganj
Coal-belt area, following- short-term actions
are being taken :

(i) Routing of trunk calls both manual
and STD through stable coaxial
media  between  Asapsol and
Calcutta. -

(ii) Connecting Barakar telephone
exchange directly to Asansol Trunk
Automatic exchange over PCM
channels for routing STD calls.

(iii) Replacement of small auvtomatic
exchanges at Andal and Pandveswar
by Main automatic exchanges
(Max. II) into 100 lines and
connecting them to group dialling
network during 86-87 purchase
. orders bave already been placed
under 1982-83 supply programme
for M/s ITI Rae-Bareilly.

(iv) Expansion of Asansol telephone
exchange from 2400 lines capacity
to 3000 lines by Sept. 86.

Long-term programmes are as follows ¢

(i} Expansion of Baraker telephone
exchange from 600 lines to 900
lines capacity and Burnpur tele-

phone exchange from 400 lines to

300 lines during the Seventh Five
Year Plan,

(ii) Installation of 2000 lines crossbar
exchange at Raniganj by the end of
Seventh plan period.

Price Structure of Petrol, Diesel and
Kerosene

241. SHRI BAJU BAN RIYAN : Will

the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) tbe price per litre of petrol, diesel

and kerosene, year-wise, from 1982 to 1985:
and

(b) the factors responsible for steady
rise in the prices of these items ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) ; (a) The retail selling
prices of petrol, diese]l and kerosene at
Bombay for the years 1982 to 1985 are as

below :

* (Rs. per litre)
Prices as on Petrol Diesel SKO
1-4-82 6.15 2.96 1.66

15-2-83 6.21 3.21 1.70*
1-4-83 6.21 321 1.80
1-4-84 6.32 3.21 1.81
1-6-84 6.41 3.27 1.85

17-3-85 7.34 3.52 2.10

1-4-85 734 345 2.03

*1.80 from 18-3-83.
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(b) The increase in price have been on
account of several reasons ¥/Z. increases in
the price of crude oil (indigenous and
imported), improvement in th? quality of
petrol, higher costs of exploration, refining
and marketing of petroleum products,

Use of Zellifil and Stallpath Cable

242. SHRI BASUDEB ACHARIA :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether it is a fact that the Depart-
ment of Telecommunications is using zellifil
and Stallpath cable of 8 ilbs/6 ibs, instead
of 40 which were of high grade and interna-
tiopal standard;

(b) if so, the reasons for the same;

(c) whether the system will be changed;
and

(d) if not, the reasons for the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Yes, Sir. The Depariment i3 using
jellyfilled cables of 6% lbs and 10 Ibs, gauge.
This is as per internaticnal standards. The
stalpath cables were imported and used as
one time requirement in the Depariment.
40 Ibs cables are rarely used and these are
“for special requirements only.

(c) and (d). There is no proposal to
change the system of using jellyfilled cables
in the cable network as this is as per inter-
national standards and practices.

[Transiation]

" Openiog of Post Offices in Madhya
Pradesh

243, SHRIK. N. PRADHAN : Will
the Minister of COMMUNICATIONS be
pleased to state the number of Post Offices,
alongwith their locations, proposed to be
opened in Madhpa Pradesh during 1985-86 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : Annual
Plan 1985-86 initially envisaged opening of
183 rural Post Offices in Madhya Pradesh
covering 118 Post Offices to be located in
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areas, 25 in backward areas
and 40 in tribal arecas.

However, due to the continuance of the °
bank on creation of Posts, it has not been
possible to implement the programme.

[English]

Ban on Opening of New Posts Offices

244. SHRI1. RAMA RAI : Will the

Minister of COMMUNICATIONS be pleased
to state

{(a) whether there is a ban at present on

* the opening of new post offices;

(b) if so, when this bao will be lified;
and

(c) whether there is any scheme to
appoint commission agents where Post
Offices cannot be provided at present to meet
the growing demand for postal facilities ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.  The ban is on creation of new posts,
However, since in most cases, opening of
post offices involves creation of new posts
the ban has geperally resulted in new pos;
ofﬁce:s not being opened. As and when the
ban in creation of posts is lifted/relaxed the

question of opening new post offices will be
considered,

(b} In view of the reply to {a) above
the question does not arise. ’

(c) Yes, Sir.

Introduction of Radio Paging and Mobil
Radio Telephone Service in Delhi ¢

. 245, DR. B. L. SHAILESH ¢ Will the
Minister of COMMUNICATIONS be pleased
to state ;

(a) Yvhe?hcr the Department of Tele-
communications are shortly introducing radio

paging and mobile radio telephone services
in Delhi;

. (b) if so, the total capital involved in
this project;

(c) the country from where the equip-

ment and technical know-how has
imported; "
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(d) whether any survey has been made
of the potential of this radio phone sérvice
and its viability; and |

(e) if so, its findings and future expan-
gion potentiality ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The capital investment in the two
projects is about Rs. 180 Lakhs.

{c) The equipment and technical know-
how for both the projects have beeh obtained
from M/s. Motorola of .United States of
America.

(d) and (e). The mobilie radio telephone
service is being introduced for the first time
in the country in Delhi. It can be extended
to other cities depending upon its viability
and popularity.

Complaints about mild steel galvanised
irrigation pipes

246. SHRI V. SREENIVASA PRASAD :
SHRI G. S. BASAVARAJU :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether some companies have been
issued licences for thin-walled mild Stee!
Galvanised jrrigation pipes for sprinokler
irrigation system,

(b) whether these licences are contraven-
ing Mild Steel Tubes ({(excluding seamless
tubes and tubes according to API Specifica-
tions) (Quality Control) Qrder, 1978 due to
their low walled thickness;

{c) whether Government have received
complaints that these pipes are openly being
supplied to various Government departments
even for drinking water and construction,
ete.; and.

{d) if so, the action Government have
taken to curb the misuse of such licences ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
REVELOPMENT (SHRI1 M.
ARUNACHALAM) : {a) Yes, Sir.

NOVEMBER 19, 1984
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(b) to (d). Complaints have been received
alleging that some manufacturers are supply-
ing thin walled mild steel galvanised pipes
for drinking and construction purposes etc.
in contravention of the Quality Control
Order.

A Writ petition has also been filed in
this regard in the High Court, The matter
is sub-judice.

Modernisation Programme of Power
Plants in West Bengal

247. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ENERGY
be pleased to state :

(a} whether some power projects and
modernisation programmes of power plants
in West Bengal are included in the Seventh
Five Year Plan;

(b) if so,
investments
programmes;

the details thereof and the
involved in these projects and

(c) the assistance released/proposed by the
Union Government for such power projects
and revamping programmes included in the
Seventh_Plan; and

(d) the amount actually utilised by the
State Government during the Sixth Plan
period 7

LB

THE MINISTER OF STATE IN THE
DIEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) ; {a) Yes, Sir.

(b) and (d). The - details of the power
generation projects and renovation of power
projects included in the Seventh Five Year
Plan of West Bengal including their approved
oullays and actual expenditure in the Sixth
Five Year Plan and approved outlays for
the Seventh Plan are given in the statement
givea below,

Bandel and Santaldih Thermal Powsr
Stations of  West Bengal State Electricity
Board and D.P.L. Power Station have been
identified for carrying out extensive renova-
tion and modernisation under a centrally
sponsorad scheme.

(c) The central assistance is given to
the State in the form of block loans and
lock grants. 1t is not related to any
specific programme/ projects.
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The loan assistance recommended under and D.P.L. Power Stafion is about Rs. 37

the centrally sponsored scheme for renova- crores.
tion and modernisation of Bandel, Santaldih

Statement

(Amount in Rs. Lakhs)

Name of Project Approved Outlay Actual Expendi- Approved outlay
in Sixth Plan of  ture in Sixth
State Government Plan by State

for Seventh Plan
of State Govt.

Government
1 i 3 4

Generation Projects
Completed Projects
1. Santaldih T.P.S. 511.00 822,23 200.00
2. Bandel T.P.S. (5th Unit) 2168.00 3409.79 366.00
3, Gas Turbines — 416.05 482.00
4. Augmentation of Kuresong 21.00 63.07 1.00

Fazi Stage-I ’
5. Jaldhaka H.E.P. Stage-l1l 421.00, 1049.70 126.00
6. Durgapur Projects Power 3238.00 5152.00 13293.00

Station 6th Unit
Approved Schemes for benefits during VII Plan
1. Kolaghat TPS Stage-I 15900.00 19271.00 4964.00
9. Ramman H.B.P. Stage-II 1980.00 1639.48 3300.00
3. Kolaghat TPS Extension | 5347.60 32000.00
4. Fazi Augmentation | 30000.00 76.15 151.00
5 Richington Augmentation [ 32.63 104.00
News Schemes for benefits during VII Plan
. Teesta Canal Falls Stage-1 to 1V — 135.81 4500.00
2. Micro Hydel ’ —_— — 300.00
3. Bakreswar T.P.S. — — |
4. Ramman Stage-I _ —
&  Jaldhaka Stage-I1 Extension — —
6. Jaldhaka Stage-1I Extension — _ Il
News Schemes for benefits beyond VII Plan | 12600.00

1. Sagardihi T.P.S.

2. Purulia Pump Storage Scheme
3. Ramman Stage-IT1 and 1V

4, Durgapur Projects Power Project

P

b

i —————ren, Tt
-
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1 2 3 4
Renovation of Power Projects
1. Santaldih TPS Units [ to IV — 565.00 ) 0
2. Bandel TPS Units No. I to 1V — — y 00N
3. Revamping of Hydel Projects — —_— 200.00
4. Durgapur Projects Power Station 700.00 337.00 150.00
Foreign collaboration for Two Wheelers, DEVELOPMENT (SHRI M.
Motor-cycles and Mopeds ARUNACHALAM) : (a) A statement is
248. SHRI BANWARI LAL PUROHIT :  given below :
Will the Minister of INDUSTRY be pleased
to state : (b) (in thousand nos.)
(a) the details of foreign collaborations 82-83 83-84 84.85
entered into in automobile industry in respect
of different types of automobiles, such as,
two-wheelers, motor-cycles and mopeds in Scooters 264 276 314
the country during the last three years; Motoreycles 134 165 186
(b) the annual production of each auto- Mopeds 234 343 396
mobile industry; and
Total 632 784 896

(c) when Government granted licence to
manufacture different type of automobiles
and on what conditions ?

THE MINISTER OF STATE IN THE

(c) New licences/letters of intent were
grapted from time to time to various units
upto 1982 for manufacture of 2 wheelers

DEPARTMENT OF INDUSTRIAL subject to standard licensing conditions.
Statement
S.No. Name of the Indian Company Name of Foreign Item of Manufagture
Collaborator
1 2 3 4

1. Andhra Pranesh Scooters Ltd.,
Hydrabad!

M/s. Piaggio of Italy

Scooters

2. Kinetic Honda Motors Ltd., Indore M/s. Honda Motor Co., Scooters

3. Lohia Machines Ltd., Kanpur
4. West Bengal Scooters Ltd., Calcutta

Japan

M/s. Piaggio of Italy  Scooters
M/s. Benelli S.P.A. Scooters
Ttaly

M/s. Kawasaki Heavy  Motorcycles

5, Bajaj Auto Ltd., Pune

Industries Japan

6. Enfield India Ltd., Madras

7 1deal Jawa (India) Ltd., Mysore

M/s. Zundapp Werke,
W. Germany
M/s. Poly techua,

Mopeds and Motor-
cycles -

Motorcycle engines

Czechoslovakia

8. Bscorts Ltd., Faridabad

M/s. Yamha Motor Motorcycles
Co., Japan '
M/s. Honda Motor Motorcycles

9, Hero Honda Motors Ltd,

. Co., Japan
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1 2

3 4

10. Indo-Suzuki Motorcycles Ltd.,
Madras

11. Chamundi Mopeds, Bangalore

12. Kelvinator of India, Faridabad

M/s. Suzuki Motor
Co., Japan

Motorcycles

M/s. Cycles Peugeot, Mopeds
France

M/s. Agrati Garelli, Mopeds
Italy

M/s. Transport Mopeds

i3. Balraj Aggarwal, Karnal

Machinen Export
Import, G.D.R.

Setting up of a Bench of High Court
at Bhopal

249, SHRI AZIZ QURESHI : Will the
Minister of LAW AND JUSTICE be pleased

to state

(a) whether there is any proposal to set -

up a High Court Bench at Bhopal, Madhya
Pradesh; and

(b) if so, the progress made so far and
when Bhopal is  expected to have the High
Court Bench ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) : (a) and (b).
The Government of Madhya Pradesh has
proposed the establishment of a bench of the
Madhya Pradesh High Court at Bhopal.

The State Government had earlier sugges-
ted that the demand for establishment of
benchs of the Madhya Pradesh High Court
be referred to the Jaswant Singh Commission.
The Central Government had accordingly
enlarged the terms of reference of the
Jaswant Singh Commission. The report of
the Commission on the question of establish-
ment of benches of High Courts in general,
and of certain High Courts (including
Madhya Pradesh High Court) in particular,
bhas been received and is engaging the
attention of the Central Gavernment.

It is not possible to indicate when a
decision in the matter would be reached.

Re-endorsement/Regularisation capacities
for Production of Bulk Drugs
by Drug Companies
250, SHRI VISHNU MODI :
Minister of INDUSTRY be pleased to

state

Will the

(a) whether certain Drug Companies
which were only engaged in the production
of formulations and not producing bulk
drugs, were granted re-endorsement of
capacities of formulations subject to certain
conditions;

(b) if so, the names of those companies
and the names of the formulations for which
re-endorsement of capacities and regularisa-
tion of capacities were allowed along with
their original permitted capacities and re-
endorsed/regularised capacities;

(c) the conditions imposed in each case
and whether the same had been fulfilled by
the companies; and

(d) if not, the action taken against
them ?
THE MINISTER OF STATE IN THE

DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JATCHANDRA SINGH) : (a) Yes, Sir.

(b) The details are given in the State-
ment-] gidien below.

{¢) and (d}). Details of conditions are
given in Statement-II given below. A show
cause notice was issued to M/s. Abbott
Laboratories (India) Limited and M/s,
Dabur (Dr. S. K. Burman) Pvt. Ltd., for
non-fulfillment of the conditions. M/s.
Amrutanjan Limited bas been asked to'
clarify whether they have fulfilled the condi-
tions. My/s. Laboratories Vifer (India)
Limited have time upto 24-2-1987 to fulfill
the conditions regarding ratio parameters,
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Statement-1I
S1. No. Name of the Date of Issue of Conditions
Company letter
Time upto which
ratio was to be
achieved.
1 2 3 4
1. M/s. Abbat Lab. (I) Ltd. 18-8-1982 This re-endorsement is  subject
17-8-1984 - to the cooditions that the
company shall reach the ratio
of 1:10 between value of production
of bulk drugs and formulations
within a period of 2 years from the
date of re-endorsement of capacities
failing which the company shall have
to export their entire formulations or
such portion of the formulation
which is beyond the ratio of 1:10.
2. M/s. Dabur (Dr. S.X, 26-9-1983 1. The company should achieve the
Burman) Pvt. Ltd. 25-9-1985 prescribed ratio of 1:10 between the

3. M/s. Amritanjan Ltd.

8.8-83/28-10-83 1.
27-10-1985

value of production of bulk drugs
and formulations within a period of
two years from the date of approval
failing which the production in excess
or the level achieved prior to March
1977 will have to be exported till the
favourable ratio position is attained.

The company shall always main-
tain the ratio of 1:2 beiween the
values of consumption of Imp./Can.
bulk drugs and indigenous bulk drugs.

Tha company shall produce
these items only subject to the conti-
nued manufactaring permission under
the Drugs and Cosmetics Act,

The company should achieve the
prescribed ratio 1:10 between the
values of production of bulk drugs
and formulations within a period of
two years failing which the produc-
tion in excess of the said ratio will
be exported till the same is achieved.

The company shall always main-
tain the ratio of 1:2  between the
values of consumption of imported/
canalised bulk drugs and indigenous
bulk drugs,
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4. M/s. Laboratories Vifer
(I) Pvt. Ltd.

25-2-85
24-2-87

3. The re-endorsement is subject to
the continued manufacturing permis-
sion under the Drugs and Cosmetics
Act.

1. The company should achieve’

" ratio of 1:10 between the production
values of bulk drugs and formula-
tions within a period of 2 years so
as to comply with the ratio para-
meters. In case the company is
unable to attain the prescribed ratio
ina period of 2 years it will be
required to export the excess produc-
tion of formulations.

2, The company  should always
remain within the ratio of 1:2
between the consumption values of
imported/canalised and indigenous
bulk drugs.

3. This would also be subject to the
availability of continued manufactur-
ing permission under the Drugs and
Cosmetics Act, 1940, '

Installation of Telephones without
Rental

251. SHRIP. R. KUMARAMANGALAM :
SHRI MANIK REDDY :

Will the Minister of COMMUNICA-
TIONS be pleased fo state :

(a) whether ip several Western countries,
telephones are installed without any rental
and charges calculated on the basis of calls
made; and

(b) if so, whether Government propose
to consider such a scheme by installing
telephones on a massive scale, as in Japan,
USA; ete., which would drastically reduce
the present heavy overheads both for installa-
tion and maintenance 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRI RAM NIWAS MIRDHA) : (a) No,
Qir. It is not in the knowledge of the

Government,
(b) No, Sir.

Decline in Tndustrial Growth Rate

252. SHRI ANAND SINGH :
SHRT MAHENDRA SINGH :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether thr rate of industrial growth
has been declining during the current year;

(b) if so, how far the actual raie of in-
dustrial growth is lower thano that projected
in the budget; and ‘

(c) the reasons therefor ?

"THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (c). According to CSO Index of
Industrial production, the rate of industrial
growth during April-August, 1985 was 6.3
per cent as against 8.0 per cent during the
corresponding period last year and a similar
average aonual rate of growth envisaged in
the Seventh Five Year Plan (1985-90),
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The rate of industrial growth during the
current financial year would have been higher
but for lower rate of growth in electricity
and mining sectors and certain factors such
as infrastructural constrainis, under utilisation
of capacities, inadequate technological
upgradation, etc. .

Telephone Connection given on Forggd
Documents in Tranlsl;Yamuna Areas in
Delhi

253, SHRIMATI GEETA MUKHERSEE : |

DR. G. 5. RAJHANS :

SHRI MUKUL WASNIK :

SHRI RAMLA PRASAD SINGH :
SHRI SANAT KUMAR MANDAL :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a). whether it has come to the notice of
Government that a racket has been going on
under forged signatures sanctioning telephones
on medical grounds, etc. and sending demand
notes, in the Delhi and particularly in trans-
Yamuna areas;

(b) if so, the details thereof and the

number of telephones sanctioned under such
forged documents;

(c) the action taken against those res-
ponsible in the Department;

(d) whether those who got the telephones
are also involved in this racket; and

- (e) whether any action is being taken
against such persons ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) On
a check made by the Department of Tele-
communications, it has come to light that
some telephone connections were installed or
extended on the basis of alleged irregular
sanctions received in office of Delhi
Telephones.

(b) to (e). The matter is under investiga-
tion and fell details are not yet available.

Leakage from Chemical Vlants

254. DR. G. 5. RAJHANS :
SHRI MUKUL wASNIK :

SHRI LAKSHMAN MALLICK :
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"Will the Minister of INDUSTRY be
pleased to state :

{a) whether the Union Government have
recently issued imstructions to the State
Governments to take most stringent measures
against chemical plants in their respective
States and avoid leakages from the chemicalk
plants; '

(b) if so, details of the instructions issued
in this regard;

(c) whether any responsibility has been

fixed by the Union Goveroment in this
regard;

(d) if so, the details thereof; and

(e) if not the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) : (a) to (e). The
State Governments have been advised to
spare no effort for epsuring safety in plants
based on bazardous processes. This would
include appropriate follow up action on the
recommendations of the Task Forces/Expert
Groups which they had been requested to
set up to survey and identify the industrial
units manufacturing or dealing with hazardous
chemicals; constitute a multi-disciplinary
inspection ageney which would take care of
all the safety aspects of hazards, including
environmental considerations and to associate
outside experts in such an agency; to identify
the critical areas to be included in the check-
list for assisting the regular inspection
agencies to make inspection of such wunits
more meaningful and effective; ensure that
all hazardous chemicals either in bulk storage
or in processes in closed plants are promptly
disposed off by the management.

New Automatic Telephone Exchange

at Rajkot

255. SHRIMATI PATEL RAMABEN -
RAMIIBHAI MAVANI : Will the Minister

of COMMUNICATIONS be pleased to
state :

(a) the plan projects and estimates of
New Rajkot Auto Telephone Exchange:

(b) the amount spent so far on the
exchange;

-
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(c) whether the above telephone has not
reached its targets as per plan, projects and
estimates;

(d) if so, the reasons for delay; and

(e) the time by which it is likely to start
functioning ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) A
10,000 lines new telephone exchange was
planned at Rajkot.

The equipment was obtained from M/S
NEC of Japan in two instalment. Total cost
for this Project is estimated at nearly Rs. 10.5
crores.

(b) About 7 crores.
(¢} Yes, Sir.

(d) Pollowing major factors contributed
to delay in completion of the above projects :

1. Delay in completion of building,
electrical instaifations and air-condi-
tioning.

2. Delay in supply of underground
cables.

3. Courts stay order for constn. of
cable ducts and laying.

4, Courts stay orders on selection/
recruitment of cable splicers and
consequent staff shortage.

(e) The exchenge with 5000 lipes capacity
ig likely to be commissioned by December,
1985. Its expansion by another 5000 lines
likely by March, 1986,

Backward areas selected for setting up
industries during Seventh Plan

256. SHRI SRIBALLAYV PANIGRAHI :
Will the Mininster of INDUSTRY be
pleased to state the names of the States in
which backward areas have been selected to
set up industries in the large, medium and
small scale sectors during the Seventh Five
Year Plan period stating the nature of - the
industries for which licenses are going to be
issued ? )

THE MINISTER OF STATE IN THE

DEPARTMENT OF  INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-

KARTIKA 38, 1007 (S4KA)
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CHALAM) : There is no question of select-
ing any particular state. The intention is to-
cover all the States and particularly the
backward arears for industrial dispersal and
development. The nature of industries to
be set up will depend on the applications
received. .

Fixation of Pricc of Gas for Fertllizer
Plants

257. SHRI1 SATYENDRA NARAYAN
SINHA :
SHRIV. TULSI RAM :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether Government have proposed
fixing the price of natural gas supplied to
fertiliser plants at a lower level than the
price for gas used in power generation as

reported in the Economic Times of October
27, 198S;

(b) if so, the price fixed for various
users and the rationale behind the differential
prices; and '

(c) the details of recommendations of
the experts panel in this regard ?

THE MINISTER OF STATE OQF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (2) to (c). The issue
of priciopg of gas all over the country for
various consumers is under Government’s
consideration.

Employment of Local people In new
collierics in West Bengal

258. SHRIMATI KISHORI SINHA :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government’s programme
of starting new collieries in West Bengal has
suffered due to the stand taken by the State

Government as reported in the Hindustan
Times of October 18, 1985;

(b) whether there is any dispute about

employment of local people in the collieries;
and

(¢) if so, the steps taken to end this
dispute and open the collieries ?
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THE MINISTER OF ENERGY (SHRI
VASANT STATE) : (a) to (c). 1t is a fact
that ECL’s programme of opening new
mines in West Bengal has been affected by
demands of local youth for employment in
the new mines in excess of the manpower
requirement of the company. Attempt has
been made to overcome this problem in
consultation with and help of the State
Government and as a result 11 mines have
been opened during the last two years.

Statutory Status for Lok Adalat Scheme in
States

259. SHRI UTTAMRAO PATIL : Will
the Minister of LAW AND JUSTICE be
pleased to state :

{a) whether Lok Adalat Scheme is going
to be implemented in all the States of the
country;

(b) if so, whether these Adalats will
have statulory status;

(c) if so, what steps Government have
taken in this regard; and

(d) if not, the recasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI

H. R, BHARDWAJ) (a) According
to the information rcceived from  the
Committee for Implementing Legal Aid

Schemes, holding of Lok Adalat is onc of
the important programmes initiated by them.
It has become popular in some States such
as Gujaral, Tamil Nadu, Maharashtra,
Uttar Pradesh, Orissa and Karnataka.
Efforts are also being made to hold Lok
Adalats in other parts ol the country.

(b) Lok Adalats have no statutory basis.
They are functioning as voluntary agencies.

(c) and (d). A draft comprehensive
legiglation in the subject is under the consi-
deration of the Committee which may also
include provisions relating to Lok Adalats,

Steps to Lliminate Wasteful Expenditure
in Public Sector Undertakings

260. SHRI V. S. VIJAYARAGHAVAN :

Will the Minister of
pieased to stale :

INDUSTRY be

(a) whether it is a fact that most of the
profit makiog undertakings in the public
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sector " indulge in a lot of wasteful expendi-
ture;

(b) whether there is any machinery to
check it; ‘

(c) whether any cetling has been fixed
on the entertainment expenses, etc. of these
undertakings; and

(d) if so, the details thercof and the
steps being taken to eliminate the wasteful
expenditure in these undertakings ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). It is not correct that most of the
profit making undertakings in the public
sector indulge in a Jot of wasteful expendi-
ture. However, BPE, has been advising the
public enterprises from time to time to effect
cconomy in expenditure. The arcas in which
they have been specifically asked to exercise
restraint, /nter alia, include foreign tours,
maintepance and upkeep of guest houses,
staff cars, maintenance and upkeep of Head
Offices, expenditure on entertainment of
guests including the foreign guests, expendi-
ture on porchase of greeting cards and
publicity. Though specific monetary ceilings
have not been laid down by th: Government
up to which expenses on entertainment could
be incurred by these public enterprises, the
Board of Directors have been advised to fix
suitable limits for this purpose. Instructions
have also been issue that the ‘maximum use
should be made of the public sector hotal
for cntertainment. The existing puidelines
are being reviewed by the Government from
time to time. The Boards of Directors
periodically review expenses incurred on
these items to climinate wasteful expenditure.

[Translation]

‘No Industry Districts’ in Maharashira

261, SHRI R. M. BHOYE : Will the
Minister of INDUSTRY be pleased to state -

_ (a) the number of *No industry districts®
in Maharashtra in  regard to  which
Maharashtra Government have requested the

Union Government for  setting up of
industries;
(b) the number of backward areas

inhabited by backward classes out of them;
and
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{c) the steps being taken by Government
in this regard.

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR! M. ARUNACHALAM) :
(a) to (c). In Maharashtra only Gadchiroli
District has been identified as a ‘No Industry
District’. No request for setting up of
industry in this district has been received
- from the Government of Maharashtra. One
Letter of Intent has been issucd during the
current year for locating an industrial unit
in this district.

areas
is not

backward
classes

Information about
inhabited by backward
maintained in this Ministry.

Suggestion from State¢ Governments for
Revision of Royalty Rate on account of
increase in Coal prices

262, SHRI MOHD. MAHFOOJ ALI
KHAN : Will the Minister of ENERGY be
pleas_f-:d to state :

(a) whether Government are aware of
the demand of some of the States for
enhancement in the rate of rovalty on
account of increase in coal prices:

(b) if so, the names of those States;

(c) whether Government have accepted
the suggestions of State Governments because
the coal supplying States incur losses in the
absence of upward revision of the royalty
rate;, and

(d) if not, the reasons therefor ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Yes, Sir.
Some of the States like Assam, Bihar,
Madhya Pradesh, Maharashtra, Maghalaya,
Orissa, West Bengal, etc. have representated
for enhancement of the rate of royalty on
coal.

{¢c) and (d). The rate of royalty on
coal was lasi revised with effect from
13-2-1981. To consider the question of
further revision of royalty rate on coal, a
Study Group was constituted in November,
1984. The Study Group has submitted its
report which is under cons’idcration by the
Government of India.

KARTIKA 28, 1907 (SAKA)

Written Answers 102

[English]

Pending Applications for Telephone
Connections

263, SHRI K. RAMAMURTHY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the zone-wise statistics of telephone
connections pending to be sanctioned, since
when these are pending and the steps being
taken to clear these pending applications;

(b} the details of electronic exchanges
set up in the country; and

{(¢) whether it has helped in the clearance
of pending telephone connection appli-
cations ? '

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRT RAM NIWAS MIRDHA) : (a) The
information as on 30.9.1985 is given in the
statement given below,

(b) 30  Electronic local telephone
exchanges excluding small cxchanges below
9 lines capacity have been set up as the
following places :

1. Delhi (7) 2. Bombay (5)
3. Calcutta 4, Madras

5. Ahmedabad 6. Kanpur

7. Pathankot 8. Kosikalan
9, Nainital - 10. Ujhani

11. Almora 12. Sirsa

13, Gurgabn 14. Kurnool
15. Karur 16. Gulbarga
17. Imphal 18. Dibrugarh

19. Gandhidham 20, Veravsl

(¢) Opening of Electronic telephone
exchanges has helped in the clearance of the
waiting list to spare capacity available in
the exchange of each station. In some areas,
new connections are in the process of being
provided. -
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S:tatement
Sl.  Telecom. Circle, serving State Waiting List Earliest application .*—
No. including Telephone Districts as on 30.9.85 pending since
1 2 3 4
East Zone :
1. Bihﬁr (Patna) | 8,561 3.11.1979
2. North East (Gauhati District) 7,970 3.11.1978
3, Orissa 4,512 21.5.1980
4, West Bengal (Calcutta) 33,235 26.6.1966
Total : | _5:1:2;8_
North Zone :
5. Jand K | 9,025 29.10.1975
6. Madhya Pradesh (including Indore) 26,952 July, 1980
7. -North West (including Amritsar, 60,190 15.4.1977
Chandigarh, Jullundur and Ludhiana)
8. Uttar Pradesh (including Agra, 19,725 19.11.1977
Allahabad, Lucknow, Kanpur and
Varanasi)
9. Rajasthan (including Jaipur Distt.) 28,569 19.12.1979
10. Delhi 1,51,819 21.7.1965 |
Total 316280

rr—— —— —

South Zone :

11. Andhra Pradesh (including 58,377 : 28.7.1977
Hyderabad, Vijaywada Distt.) :

12.. Karnataka (Bangalore) 44,584 28.2.1979

13. Kerala (including Calicut, 63,782 | 2.9.1974

Ernakulam and Trivandrum)

14. Tamil Nadu (including Coimbatore, 72,979 29.2.1978
Madras and Madurai)

Total 2,39,682

W ——— p—
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1 2 3 4
West Zone : '
15. Gujarat (including Abmedabad, 99,613 5.5.1978
Baroda, Rajkof, Surat)
16. Maharashtra (including Bombay, 2,69,436 5.4,1971
Nagpur and Pune)
Total : 3,69,049
Grand Total :- 9,79,289

The existirg telephone exchanges are being expended and the new ones are being
opened wherever feasible to clear the existing waiting list, subject to availability of

resources.

Applicants Waitlisted for L. P. G,
Connection in Delhi Region

* 264. SHRI N. TOMBI SINGH : Will
the Minister of PETROLEUM AND

NATURAL GAS be pleased to state :

(a) the number of applicants waitlisted
- for L.P.G. connection in the New Delhi
and Delhi areas upto 30 September, 1985;

and

(b} whecther Government have any time
bound programme to meet the requirements
of the region without disturbing the supplies
in other parts of the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL  GAS (SHRI NAWAL
KISHORE SHARMA): (a) The number of
applicants in the waiting list for L. P. G.
connections in New Delhi and Delhi areas
upto 30.9.1985 is about 5 lakhs.

- (b) Release of new connections in Delhi/
New Delhi is done within the All-India

annual targets of the oil industry for such’

The fixation and achievement

connections.
of these targets is determined by LPG
availability, increase in bottling capacity,

availability of other infrastructure like new
distributorships etc. In these circumstances
it is not practicable to have a time-bound
programme for Delhi/New Delhi,

[Translation)

Opening of Post Offices in Rajasthan

265. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
COMMUNICATIONS be pleased to state :

(a} the number of villages in the country
where Post Offices are proposed to be set up
during the Seventh Five Year Plan; and

(b) the number of Post Offices proposed
to be set up in Rajasthan during the year
1985-86 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : {(a) The
7th Five Year Plan envisages opening of new
Post Offices in 6000 villages. However, in
view of the continuance of the ban on
creation of Posts, this target may be modi-

fied.

(b) In Annual Plap 1985-86, it was
proposed to open 106 rural Post Offices in
Rajasthan. However it has not been
possible to implement this programme on
account of the ban referred to in (a) above.

Report of the Bureau of Industrial Costs
and Prices
266. SHRI SHANTI DHARIWAL :
Will the Minister of INDUSTRY be pleased
fo state ;
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(a) whether Government have constitu-
ted the Bureau of Industrial Costs and Prices
to study the pature, efficiency, production,
price and cost structure of major industrial
units in the country and to compde data in

this regard;

(b) if so, the names of the main
industries in the country, sectorwise, in
regard to which the Bureau has started
gathering data; and

(c) the time by which the report of the
Bureau is likely to be received by Govern-
ment ?

THE MINISTER OF STATE IN THE

DEPARTMENT = OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The Bureau of Industrial

Costs and Prices has been constituted by
Government to render advice on a continuing
basis on the various issues pertaining to cost
reduction, improvement of  industrial
efficiency, and pricing problems in relation
to industrial costs. Studies undertaken by
the Bureau involve compilation and analysis
of data received from the industries.

(b) The main industries, sector-wise,
currently under study are listed in the state-
ment given below.

(c) Time taken for submission of the
reports by the Bureau depends on the nature
and complexity of a study and it may vary
from one month upto 2 years approximately.

Statement |
Maharashtra Gas Cracker Complex.
. Pesticides
Automobile Tyres
White Printing Paper
. Coal
Aluminium

Yinyl Acetate Monomer

I

Pricing of Ocean going vessels built
in Public Sector Shipyards.

9. Ammonium Chloride
10. Caprolactam
11. Methahol

NOVEMBER 19, 1985
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12. Wood Based Industries in Andaman
and Nicobar

13. Compressors

14. Polyester Film
15. Bulk Drugs

16, Sick Cement Plants and Ncw Cement
Plants

17. Eﬂ]ciepcy of Newsprint Plants in India
18. Studies on Export Incentives

- 19, Viscose staple Fibre
20. Tariff Studies of Delicensed Ind\ustries

21. Energy audit  of petrochemical,
cement, aluminium, stecl, paper,
fertiliser and refineries.

[(English]

Leakage in Fore-Shore Pipeline
in Eraakulam

267. SHRI K. P, UNNIKRISHNAN :
Will the Minister of PETROLEUM AND
NATURAL GAS be pieased of state :

(a) whether major leaks all along the
fore-shore pipeline have been noticed recently
iu Ernakulam in the pipeline which pumps
petroleum products;

(b)  whether poor maintenange s
responsible for this condition; and

(c) if so, whether a new pipeline is
proposed to be laid in Ernakulam to substitute
the present one ?

THE MINISTER® OF STATE OF
THE MINISTRY OF PETROLEUM AND

‘NATURAL GAS (SHRI NAWAL KISHORE

SHARMA) : (a) Two leaks were noticed in
the fore-shore pipeline while transferring HSD
from Cochin Refinery to HPCL/BPCL instal-
lation on the 20th October, 1985,

(b) The pipeline is cement-coated both
internally and exterpally. The leakage occured
due to corrosion of the pipeline portions
crossing the city drains. The pipeline has been
inspected, pressure tested and the affected
sections have been replaced.

After replacement of the affected portions,
the whole line has been hydrotested and
recommissioned.

(c) No, Sir,
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Plans to Revamp Telephone Exchanges

268. SHRI K. RAMACHANDRA
REDDY : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government have any plans
to revamp the telephonc exchanges in  the

country; and

(b) if so, whether a work study will be
carried out in the telephone exchanges to
improve their working and to give a trouble
free service to the subscribers ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
working of the telehhone exchanges 1n the
country is generally satisfactory. In order to

keep the exchange equipments in healthy
condition, exhaustive maintenance schedules

have been drawn up and Maintenance Routine
Instuctions have been issued, which are
followed recularly.

{b) The following steps have been taken
to improce working of telephone exchanges :

(1) Introduction of  sophisticated
elzctronic telephone exchanges to
avoid problems  inherent  with
electromaguoetic switching equipment
used hitherto.

(2) Replacement of  life
equipment.

(3) Special testing of exchange equipment
particularly ioter exchange junctions
-is undertaken to 1improve inetr
exchange working. '

(4) Working of air-conditioning plants

inn various  exchanges is regularly
monitored to ensure  proper
working.

(5) Installation of stand by engine
alternators and batteries of higher
. capacities and direct power feeder
where feasible to overcome the
problem of frequent power supply
failures,

(6) Provision of traffic relief equipment
to overcome the problem of
congestion at different stages of the
eguipment.

KART]KA 38, 1907 (SAKA)
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Licences for production of paber

269. SHRI VIJAY N. PATIL. : Will the
Minister of INDUSTRY be pleased to state :

(a) whether Government have issued
enough licences for production of various
categories of paper which may be required
during the next decade;

(b) if so, the details thereof; and

(c) the percentage of the production
envisaged through bagasse-based paper plants
vis-a-vis other raw materials (like bambo,
cotton and paperwaste) based paper plants in
the coming years ?

THE MINISTER OF STATE IN THE
DEPARTMENT  OF INDUSTRIAL
DEVELOPMENT (SHR1 M.
ARUNACHALAM) ¢ (a) and~ (b). As
against an estimatecd demand of 17.38 lakh
tonnes of paper and paper board by 1989-90,
the installed capacity of the industry as on
1-1-1985 was 23.5 lakh tonnes. In addition
a capacity of 29.91 lakh tonnes for
manufacture of paper and paper board has
been approved, which is under various
stages of implementation.

(¢) Production of paper and paper board
using bagasse as the exclusive raw material is
not eanvisaged from any of the units. A number
of small mills have indicated that they would
be using bagasse as one of the raw materials
alongwith other secondary raw materials,
such as wheat straw, waste paper, etc. Some
of the Jlarge mills are also endeavourmg to
procure bagasse to supplement their raw
material requirement. It is estimated that
about 50% of the production of paper and

paper board would be - based on
unconventional - raw materials, including
bagasse.

Development of defects in Turbo-

Generators manufactuwd
by Bhel

270. PROF. RAMKRISHNA MORE -
Will the Minister of ENFRGY be pleased to
state . .

(a) whether majority of the 200/210 MW

turbo-generators manufactured by Bharat
Heavy Electricals Ltd. with Soviet
collaboration have developed  serious
defects;
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(b) if so, the details thereof stating the
number of such generators out of the total
number of generators manufactured by BHEL
whiich have developed serious trouble and
the estimated loss, if any, suffered as a
consequence thereof; and :

(¢) the remedial steps
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHR1 ARIF
MOHAMMAD KHAN) : (a) and (b). 52
sets of 200/210 MW rating manufactured by
BHEL with Soviet collaboration and supplied
to various utilities have been commissioned
so far. Out of these, 23 units have exhibited
the problem of hydrogen leakage in turbo-
generators. The loss in energy generation
suffered on account of this problem is as
given below

taken by

1982-83 604 MU
1983-84 3198 MU
1984-85 4375 MU
1985-86 4861 MU
(Apr. Ocl.)

(c) BHEL in collaboration with USSR
have already drawn up a programme of
modification of  generator stators, for
rectification of the above defect. So far, 14
- commissioned units and 5 units under
construction have been modified. Modification
work op 6 sets is in progress. A phased
programme for the rectification of the
remaining units has also been drawn up for
implementation.

Suggestions made by Bar Association of
India for Computerisation of case laws efc.

271, SHRI BHOLA NATH SEN:
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Government have received

some suggestions from the Bar Association of

India for computerisation of case laws in-
cluding legislation, training of judicial
officials, fixation of a time limit by which
judgement reserved be delivered, rapid dis-
posal of pending cases, emoluments and

pensions for Judges of the Supreme Court
and High Court; '

Ll

(b) if so, the details thereof: and
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(¢) the contemplation of the Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE .

MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ : (a) to (c).
Improvement in the service conditions of
judges and elimination of arrears in the
courts at all levels have been discussed in the
Cooference of the Chief Justices, Chief
Ministers and Law Minister of the States

held on 31st Avgust and lst September, 1985.

The resolutions of the Conferencc have been
commended (o the State Governments.
Suggestion for introduction of computer
technology is receiving the attention of the
Government.

Projects in Sindhudurg and Ratnagiri
Districts, Maharashtra to Generate
Electricity from Wind Mills

 272. PROF. MADHU DANDAVATE :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government propose to
start projects on the sea coasts and in moun-

tainous terrain to generate electricity from

wind mills; and

(b) if so, whether Government have any
plans to choose sites in Siodhudurg and
Ratnagiri districts of the backward Konkan
region of Maharashtra for such projects ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b). Yes Sir.
In addition to other wind farm projects, a
project for pgenerating 550 KW electricity
from wind electric generators is already under
implementation at village Jamsande, Taluka
Deogad in  Sindhudurg . district of
Mabarashtra.

Applications for Starting Mini and Tiny
Cement Plants in Andhra Pradesh

273. SHRI E. AYYAPU REDDY :
Will the Minister of INDUSTRY be pleased
to state : '

(a) the total number of mini cement
plants and the total production capacity for
which letters of imtent have been given in
year 1985;

(b) the number of applications for start-
ing mini and tiny cement plants under

Written Answers {13
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(¢) whether Government propose to set
up a pollution free industry in Barabankin

: ' . : district in Uttar Pradesh during the currcnt
(c) whether the Andhra Pradesh State .. <. ar Plan; and

Finance Corporation has requested the -n
Industrial Development Bank of India for (d) if not, the reasons therefor 7, «. - ‘u

permission to finance 21 mini and tiny cement
plants with the capacity of one thousand THE MINISTER OF S,TATE !N THE
. DEPARTMENT OF INDUSTRIAL DEVE-
tonnes per day; and
LOPMENT (SHR1 M. ARUNACHALAM) ; i
(d) if so, whether Industrial Develop- (a) and (b). Under the industrial licensing ,
ment Bank of India has given its consent t0  procedure, the industries are required, right ,

scrutiny and consideration in Andhra Pradesh
for the year 1985;

the Andhra Pradesh State Finance Corpo-
ration for financing mini and tipy cement
plants ?

_ THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) So far during 1985, two letters of intent
for a total capacity of 1,32,000 tonnes per
annum have been issued for setting up.of
mini cement Plants in Andhra Pradesh. In
addition; sixteen DGTD registrations for a
total capacity of 5,61,000 tonnes per annum
bave -been accorded for setting up of mini
cement plants in Andhra Pradesh.

(b) No application for the grant of
industrial licence or registration with DGTD
for setting up of mini cement plants in
Andhra Pradesh is pending. Applications
for setting up of mini cement plants in the
small scale sector (units involving an invest-
ment not exceeding Rs. 35 lakhs in plant

and machinery) are considered for registra-

tion by the State Government.

(c) and (d). 1ndustrial Development Bank
of India have informed tbat they have already
given clearance to finance twentyone mini
and tiny cement plants, proposals for which
were reccived from the Andhra Pradesh
State Financial Corporation.

[Translation]
L

Setting up of Pollution Free Industries

275. SHRI KAMLA PRASAD
RAWAT : Wil the Minister of
INDUSTRY be pleased to state :

* (a) whether the Union Government are
considering setting up of pollution-free
industries;

(b) if so, the names of the places in the
¢o untry where such industries will be set up;

at the letter of intent stage, to indicate that :
adequate steps will be taken fo the satis-
faction of the Government to prevent polly-
tion. The antipoliution measures to be
taken should also conform to the prescribed
effluent and emission standards. ' In case of
polluting industries, they have to obtain a ”
clearance from the concerned State Pollution
Control Board before their letter of intent is,
converted into industrial licence. This pro-
cedure is applicable to the industries to be r
set up throughout the country.

—

(¢) and (d). The information is being
. collected and would be laid on the Table of
- the House. |
.
[English]

Increase in Rates of Royalty on Crude
Oil to Gujarat

SHRI RANJIT SINGH GAEKWAD :
SHRI C. D. GAMIT : ‘

Will the Minister of PETROLEUM AND. -
NATURAL GAS be pleased to state :

276.

(a) whether the Union Government have '
decided to increase the rate of royalty on
crude oil; .

- {b) if so, the rate of increase of royalty
on crude oil to Gujarat; and

(c) whether Government of Gujarat have
been informed about the said decision taken
by the Union Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) No Sir.

(b) and (c). Do not arise.
Mineral-based Industries set up in M. P,

277. KUMARI PUSHPA DEVI : Will the

" Minister of INDUSTRY be pleased to state:
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{a) the number of mineral-based indus-
tries set up in Madhya Pradesh; and

(b) the location of those industries and
number of people given direct employment
in those industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). The information is being collec-
ted and will be laid on the table of the
House.

Compleied and on-going Pro;ects bcing
executed by N. H. P. C.

278. SHRI SRIHARI RAO : Will the
Minister of ENERGY be pleased to state :

(a) whether the National Hydro Electric
Power Corporation (NHPC) is one of the
very few Government of India Undertakings
which has made a profit of Rs,
during 1984-85;

(b) the details of hydro-electric projects
completed by NHPC in 1984-85 State-wise
and on-going projects being executed by
National Hydro-clectric Power Corporation;

(¢) whether the NHPC have also sub-
mitted some fresh feasibility reports; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIE
MOHAMMAD KHAN) : (a) During 1984-
85 National Hydro-electric Power Corpo-
ration made a net profit of Rs. 856.34 lakhs.

(b) No Hydro-eleciric project was com-
pleted by NHPC during 1984-85. The
‘projects which are under construction by
NHPC arc :

1. Salal Hydro-electric Project
(345 MW) in J and K.

2. Chamera Hydro-electric Project,
Stage-I1 (540 MW) in Himachal

Pradesh.

3. Dul Hasti Hydro-electric Project
(390 MW) in J and K.

4. Tanakpur Hydro-electric Project

(120 MW) in U, P.

5. Koel Karo Hydro-electric Project
(710 MW) in Bibar.
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(¢) and (d), NHPC have also submitted
feasibility seports recently for the following
projects :

1. Uri Hydro-electric Project
(480 MW) in J and K.
2. Rangit Hydro-electric  Project

(60 MW) in Sikkim.

3. Dhaleshwari Hydro-electric Project
(120 MW) in Mizoram.

4. Dhauliganga Hydro-electric Project,
Stage-1 (260 MW) i Uttar Pradesh,

5. Salal Hydro-electric Project.
Stage-11 (345 MW) in J and K.

6. Dul Hasti Transmission System,

[Transiation]

Daily Power Consumption of Delki

279. SHRI BHARAT SINGH: Wil
the Minister of ENERGY be pleased to state
the daily power consumption of Delhi and
how far Government are/have been able (o
meet this requirement and the prospective
plan to meet this requirement ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : The present aver-
age daily power consumption of Delhi is
about 12 MU per day. This requirement is
being met from the generation of power
stations of DESU, BTPS and Delhi’ share in
the Central power stations of Bairasiul and
Singrauli.

To increase availability of power in the
DESU system, six units of 30 MW each gas
turbines are being installed which will be
operational in 1986. Two thermal units of
67.5 MW each for instaliation at Rajghat
Power Station have also been sanctioned.
These units are expected to be commissioned

. in 1988,

As a long term measure, National
Capital Region Therma! Project with 4 upits
of 210 MW each at Muradnagar is also
being established for meeting the future needs
of Delhi. Delhi is also expected to receive
power from some Central stations coming up
in the Northern Region,
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[English)
Rise in Price of Petrol

280. SHRI MOOL CHAND DAGA :
SHRI THAMPAN THOMAS :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that the price of
petrol was Rs. 1.69 per litre in 1973 and the
same has rocketed to Rs. 7.34 per litre in
1985;

(b) if so, how many times there has been
price hike during the said period; and the
factors responsible for steady rise in the
price of these items;

(¢) the quantity of petro} imported
during the last three years, stating the names
of the countries and the amount involved;
and

(d) whether any steps have been taken
to exercise economy in the consumption of
_petrol by the Ministries and their Under-
takings ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) The retail price of petrol
at Bombay was Rs. 1.66 per litre in August,
1973. The current price at Bombay is Rs,
7.34 per litre.

~(b) The price of Motor Spirit was
revised sixteen times during this period. The
increases in price have been on account of
several reasons, yjz. increase in the price of
crude oi! (indigenous and imported), improve-
ment in the quality of petrol, higher costs of
exploration, refining and marketing of petro-
leum products, etc.

(c) There were no imports of petrol
during the last three years. . .

{(d) The Ministry of Finance have issued
instructions to the Ministries and Depart-
ments to keep the expenses on petrol for the
staff cars at the minimum. The Ministries/
Departments of the Central Government and
other public sector undertakings bad also
been advised to effect savings in the consump-
tion of petrol ip their staff cars,
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T. V. Transmission from Towers Erected
for the purpose of Telecommunication

281. SHRI HUSSAIN DALWAI : Will
the Minister of COMMUNICATIONS be

- pleased to state :

(a) whether the micro-wave fowers
erected for the purpose of telecommunica-
tion can be used for television transmission;

(b) whether in advanced countries net-
works of telecommunication and television
are working from one tower; and’

(c) the reasons why the Comimunications
Ministry in India does not extend the same
facility for T. V. transmission from its micro-
wave towers ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Use
of microwave towers for TV transmission is
feasible only in some locations, with the use
of light weight dipole antennae for TV.

(b) Yes, there are instances of use of
common fower in-developed countries.

(c) The feasibility of TV transmission
from microwave towers has been studied and
it is seen that with limited availability of
infrastructure and facilitics at microwave
stations, sevcral administrative, operational
and technical restrictions will arise making
the preposition complex and impracticable.

Opening of New Telephone Exchanges and
IPost Offices in Valsad, Baroda and
Suraf Districts in Gujarat

282. SHRI U. . PATEL: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether some new telephone ex-
changes and post offices have been opened
during 1-1-1983 to 30-9-85 in the Valsad,
Barada and Surat districts in Gujarat States;

(b) if so, the details thereof and the
total amount, spent on the same;

(¢) the actual plans, projects and esti-
mates of the same; and

(d) the number of telephone exchanges
and post offices likely to be opened in these
districts during 1985 and 1986 ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : {(a) Yes, opened in these districts during 1985
'?ir. L . - and 1986. X :

(b) The information is given at statement- ' '

I given below. (ii() Post Offices : Proposed district-wise
development 'has been pending due
to bank on creation of new posts.

(d) (i) Telephone Exchan.ge: A. total of
9 exchanges are proposed to be

(¢) The information is given at statement-
II given below. ‘

«1 ot i
Statement I

.. Detalls of New Telephone Exchanges and post Offices during 1.1 1983 to 30.9.85 in Bulsar,
W Baroda and Surat Districts during 1.1.1983 to 30.9.85

i -

A. Telephone Exchanges :

(Bardoli and
Surat Distric)

Isanpura B. O.

1.

2. Dholikui
3. Vegt )

4, Ankdod
5: Kadhaiya
6. Ratania

Name of Exchange Capacity - ~ Name of Distt, Amount
, 1. Achari 25 line SAX Bulsar Rs. 2,54,152
2. Ronvel ” ” »
"3. Kamrej 200 line CHM Surat | _ Rs. 7,717,765
4, Sachin 50 line SAX ., L
5. Aankhwar 85 line SAX ., .
6. Bodhan » . ”»
7. Umarpada ” ’s '
8. Onjal . ” .
9. Kelanpur 25 line SAX Baroda Rs. 3,24.354
10. Kl;akharia » 2 .
11. Godh Boriad ” ” »
B. Post Offices:
Surat District Name of Post Office
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Valéad Distt,
(Navsari and Valsad)

Vadodara Distt.
(Baroda)
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10.
11.
12.
13.
14,

15.
16.

17.

18.

19.
20.

21,
22.
23.

24,

25.

26.
27,

28.

29.

30.
31.

32.

33.

34.

35.
36.

37.

38.

39.

41,
42.

Nogama
Sadgavan
Bagarghat
Antapur
Vyaval
Padam dungri
Pandva
Tokarva

Pati
Navtad
Razavani
Ruvania

Jamanpada
Dabkhal
Aslona
Bonta
Girnala
Gundla

Moti Manek
Manmodpura
Vaniad
Uchad
Puchhpura
Baroli
Kalamba
Kamsoli
Roddha
Dena

Zer

Vanta
Nanpura
Kanteshwar
Palsanda
Mithibar
Pipalali

Asar
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Statement 11
Details of Plans, Projects and Estimates

(i} Project cstimates for Vapi, Navsair,
Bharauch and Anleshwar sactioned.

(ii) Project estimates for Bulsar and
Bilimora are under process of
sapction,

(iii). Commissioning of 10,000 lines at

Surat Textiles Market by the end

of 1986.

(iv) Commissioning of 7,000 lines at
Alkapuri Baroda during 1986-87.

(v) Expansion of Alkapur Baroda by
8000 lines during 1986-87.

Losses incurred by Engineering
Projects (India) Ltd,

283. SHRI ANADI CHARAN DAS :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Engineering Projects
(India) Ltd. is running in loss;

(b) if so, the quantum of loss and the
reasons for the same; and

(c) the details of the projects undertaken
abroad by the Engineering Projects (India)
Ltd. ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI) : (a)
and (b). Yes, Sir. The total estimated loss of
Engineering Projects (India) Ltd. as on
31-3-1985 was Rs. 108.36 crores.

The Company has incurred losses mainly
on their two overseas projects {.e. Al-Firdous
Housing Project, Kuwait and Council of
Ministers Building Project, Iraq. The main
reasons the losses are heavy escalation in
prices duriog implementation of the projects;
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rigid attitude of the clients in the matter of
acceptance of works, settlement of claims and
release of outstand heavy interest burden and
guaranteeing charges; on set of conflict
between Iran and Iraq; and declining order
book position due to severe competition.

(c) As ondate, EPT is executing the
Council of Ministers Building Project at
Baghdad, Iraq which is comprising of three
parts /.e. Main proejct, Site work and
Modifications works with a total value of
Rs. 92 crores.

[Translation]

Expenditure on Exploration of Oil in
Gujarat and Rajasthan and Target
Fixed

284. SHRI VIRDHI CHANDER JAIN :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the amount provided by Oil and
Natural Gas Commission and Oil India Ltd.
during Sixth Plan for carrying out survey,

drilling, etc. to find oil and gas in Rajasthan
and Gujarat;

(b) the amount actually spent and the
alchievemcnt in this regard;
and

(c) the targets fixed for exploration,
survey and drilling to find gas and oil in the
said States separately and the amount
earmarked therefor in the Seventh Five
Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) (a8) and (b). The details of
Sixth Plan expenditure on  survey, drilling
etc. in Gujarat and Rajasthan are as
follows : '
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Amount provided

Amount actually spent

i (Rs/crores) (Rs/crores)
ONGC OIL ONGC OIL
(i) Gujarat 261.10 — 257.81 ‘ —
(ii) Rajasthan 23.85 50.00 31.73 12.41

(¢c) The details of the tentative exploration and development programme for the Seventh

Plan are as follows :

Rajasthan

Gujarat

ONGC

(including Kutch and
Saurashtra)
ONGC

OIL

(i) Surveys
(ii) Exploratory drilling 60.21
(000 mts.)
(iii) Development drilling —
(000 mts.)

18 party years

10200 line kms. 73 party years

29 567.05

—_ 824.94

The amount tentatively earmarked for
these programmes are as follows :

(Rs/crores)
ONGC OIL
(i) Rajasthan 60.42 68.65‘
(ii) Gujarat 959.16 —_

[English]

| Shifting of Hazardous industries
: outside Bombay

285. SHRI V. TULSI RAM : Will the
Minister of INDUSTRY be pleased to state ;

(a) whether Government of Maharashtra
have deccided to shift hazardous industries

outside Bombay;

(b) if so, whether the Government of
Maharashtra have , approached the Central
Government in this regard;

*(¢) if so, the details thereof and
guidelines, if any, issued by the Central
Government;

(d) the location where the industries are
to be shifted; and

(e) the details of industries that are to
be shifted to Maharashtra-Andhra Pradesh
border and the extent to which such
hazardous industries will be dangerous to the
people of Andhra Pradesh ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) to (e). The

information will be collected and laid on

the Tabe of the House.

Role of Bureau of Public Enterprises

286. SHRI Y. S. MAHAJAN : Will
the Minister of INDUSTRY be pleased to
state :

(a) _the new role of Bureau of Public
Enterpr_lses after it was made a Department
1c_»f Public Enterprises and its control shifted
rom the Finance Ministry to the I
Ministry; and dustey
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(b) whether the Burean of Public
Enaterprises continues to perform its functions
of Management Development, assisting the
Public = Enterpriges Selection  Board,
maintaining a date bank of senior
management personnel, undertaking
investment and performance appraisal,
monitoring the implementation of projects
and conducting post-completion studies,
issuing guidelines for implementation of
Government policies, etc. in respect of all
the Central Public enterprises ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) and (b). There

has been no change in the role and functions
of the Bureau of Public Enterprises
consequent onm its transfer from M pistry of
Finance to the Ministry of Industry. It
continues to be a separate administrative
unit within the Department of Public Enter-
prises in the Ministry of Industry.

State Governmenfs’ Reservations
regarding Functioning of the
NTPC

288. SHR] ZAINAL ABEDIN : Will
the Minister of ENERGY be pleased to
state :

(a) whether some of the State
Goverpments have reservations regarding the
functioning of the Nntional Thermal Power
Corporation so far as tariff system and
plant load factor are concerned;

(b) if s0, what are those reservations;

(c) whether the Union Government held
any discussion to sort out the reservations;

(d) if so, when and the outcome of such
discussions;

(¢) if not, whether Government propose
to hold such discussions now; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
. DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) to (f). While
finalising the agreements with the National
Therma! Power Corporation (NTPC) for the
bulk supply of power from Ramagundam
Super Thermal Power Station, the States in
the Southern region had expressed reservations
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tariff with particular
reference to the capital costs, fuel oil
consumption, rate of return and heat rate per

. unit of epergy produced. The States in the

Eastern region (particularly West Bengal)
had suggested that the plant load factor may
be fixed at 63% in the bulk power supply
agreements in .respect of Farakka Super
Thermal Power Station of the NTPC
without regard to the constraints in achieving
the same in the Eastern region. Discussions
on these issues were held in December, 1984,
Feb.,, 1985 and July, 1985. As a result of
these discussions the bulk power supply
agreements with the States in the Southern
and REastern regions have been concluded
between March and August, 1985,

Some of the States have also suggested
that a uniform tariff on all India basis may
be adopted for the supply of power from the
Super Thermal Power Stations of NTPC. In
order to examine this issue of uniformity of
tariff the Central Government have constituted
a Committee in February, 1985 which has
held discussions subsequently, inter-alia, with
Chairmen as some State Electricity Boards.
This Committee is Jikely to submit its
report shortly.

Production of Cycle Corporation of
India Ltd.

289. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of
INDUSTRY be plaesed to state :

(a) the production of Cycle Corporation
of India Ltd. yis-g-vis its installed capacity
since nationalisation, year-wise;

(b) the causes of under-utilisation of
capacity; |

(c) whether there are plans to utilise
the capacity in full in the near future;

"(d) if so, the details thereof; and

{e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWAR]) : (a)
The production of Cycle Corporation of
India singe npationalisation  against g
production Capacity of 3,16,000 cycles hag
been as under : , '
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Production
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Year
~ 1980-82 (173 months) 4,28,560
1982-83 2,51,191
1983-84 2,70,442
2,55,446

1984-85

(b) The age of the machinery, labour
pfoblems acute power shortage in the area,
labour force, aged and lacking in flexibility,
etc. have been the main reasons for under
utilisation of capacity.

(¢) to (). A new CMD who had taken
over on 17th August, 1985 is appraising
various measures which are necessary to
enable the Corporation to compete with
better organised units in the private sector
who have the advantages of lower wage
levels, better scales of production and
flexibility in buying of cheaper components

efc.

New Process to Generate Power from
Coal in West Bengal and Bihar ~

290. DR. SUDHIR ROY : Will the
Minister of ENERGY be pleased te state :

(a) whether new process to generate
power directly from coal will be started in
West Bengal and Bibar; and

(b) whether any such process has already
_been started elsewhere ip Tndia ?

THE MINISTER OF ENERGY (SHRI1
VASANT SATHE) : (a} and (b). A pilot
plant for the generation of electricity with
coal as primary energy source using the
Magnetohydrodynamic  principle which
involves direct conversion of heat into
electricity has been established at Tiruchira-
palli under a project sponsored by  the
Department of Non-Conventional Eneray
Sources. A two year programme of experi-
. mental work is presently in progress. There-
after the possibility of setting up commercial
scale plants in any part of India could be
investigated.

.ing at a final
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Opposition to the Paris Convention for the
Protection of Industrial Property

291. SHRI ANANDA PATHAK : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government of India hdve
acceded to the Paris Convention for the
Protection of Industrial Property;

(b) whether there has been some
opposition in the country in this matter if
50, the basis for such opposition; and

(c) Government’s reaction to the same ?

. THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA.
CHALAM) : (a) No, Sir.

(b) and (c). The question whether
India should accede to the Paris Convention
or not is being studied. While there are
cpinions, which support the proposal, there
are also opinions, which oppose it. All views
will be taken into consideration while arriy-

decision in the national
interest.

[Transiation)]

Setting up of a Paper Mill in Kemar Bagh
(Betia), Bihair

292. SHRI KUNWAR RAM : Will the
Minister of INDUSTRY be pieased to state

(2) the reasons for not setting up a
paper mill in Kumar Bagh (Betia) so far
when Hindustan Paper Corporation had been
given the Jetter of intent for the same seven
years ago and Government of Bihar had
allotted 500 acres of land to the Corpora-
tion;

(b) whether there is pc‘tssibility of setting
up of this mill during the Seventh Five Year
Plap period; and

(¢} if so, the amount proposed to be
allocated for this mill in 1986-87 9

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE.
LOPMENT (SHRI M. ARUNACHALAM) ;
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(a) No Letter of Intent has so far been
issued to Hindustan Paper Corporation for
setting up a paper mill in Kumar Bagh
(Betia), Bihar, nor the land required for the
project been allotted to the Corporation.

(b) and (c). In view of the resources
constraint, it may not be possible for
Hindustan Paper Corporation to set up the
project during the Seventh Five Year Plan
period.

[English]
Increase in Production of DMT

293, SHRI RADHAKANTA DIGAL:
Will the Minister of INDUSTRY be pleased
to state @

(a) whether Government have any
proposal to increase the products of
Dimethyl Terephthalate (DMT) in the

country;

(b} if so, the target set for the increase
by the end of Seventh Plan;

(c) the steps being initiated for this; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA  SINGH) : (a) to (d).
Dimethyl Terephthalate (DMT) and PTA are
alternative raw materials for manufacture of
polyester. The Planning Commission has
estimated the demand for DMT/PTA by
© 1989-90 as 224,000 tonpes/annum. The
present total approved capacity for manufac-
ture of DMT and PTA is 1,49,000 tonnes
and 75,000 tonnes respectively. Proposals
have been received for additional capacity
for manufacture of DMT and PTA. The
question of creation of additional capacity
for these items would depend upon the
capacity that is likely to come up for manu-
facture of Polyester. Suitable steps would be
-taken at the appropriate time for creation of
additional capacity.

Setting up of New Telephone Exchange at
Dolara, District Surat (Gujarat)

294, SHR1 C.'D. GAMIT : Will the
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Minister of COMMUNICATIONS be
pleased to state :

(a) whether 8 demand has been made
for setting up a new telephone exchange at
Dolara, district Surat, Gujarat;

(b) if so, the details thereof; and

(c) the time by which approval will be
accorded and telephone service made
available there ?

" THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
éS.HRI RAM NIWAS MIRDHA) : (a) Yes
Ir. .

(b) The proposal for setting up a mew
exchange at Dolara has been found to be
non-remunerative.

((-:) The proposal will be reviewed when
sufficient demand builds up and the project

falls with in the permissible 10ss limit.

[ Translation)
Amount spent on publicity by BHEL

295. DR. A. K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of INDUSTRY be
pleased to state:

(a) the amount spent by Bharat Heavy
Electricals Limited on publicity during each
of the last three years and during the current
year and the amount out of it spent on
advertisements; . '

(b) the mames of the magazines and
newspapers in  which these advertisements
appeared and the amount received by each
of them during each of the above years; and

(c) the amount spent on publicity
abroad during the above period ?
THE MINISTER OF INDUSTRY

(SHRI NARAYAN DUTT TIWAR)) : (a)
to (c). The information is being collected
and will be placed on the Table of the
House. |
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[English)

Diposits ralsed by manufactures of cars
and scooters

296. DR. A. K. PATEL : Will the
Minister of INDUSTRY be pleased to state :

(a) the number of advance bookings'
dealer-wise and dilivery centre-wise for Fiat,
Maruti and Bajaj Scooters-and the amount
of money collected by each company recently;

(b) the number in which the three
companies have drawn up priority lists for
allotment of vehicles;

(¢) the number of vehicles of each model
scheduled to be produced during 1985-86,
1986-87 and 1987-88; _

(d) the current licenced capacity of each
of these companies for vebicles and their

KARTIKA 28, 1907 (SAKA)
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~ actual production of each model/type of -

vehicle during 1984-85; and

(e} whether the money raised in such
deposits has been invested as per guidelines
of Government, giving details thereof.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Statement ] is given below,

(b) All the three companies have deter-
mined priority lists by Psuedo rapndum
generation technique on the computer.

{(¢) and (d). Statement I jis given below.

(e) Yes. Details are given in Statement
I given below.
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Time limit for disposal of pending cascs in
y Courts .

297. DR. A. K. PATEL :
SHRI K. S. RAO :

Will the Minister of LAW AND JUSTICE
be pleased to state :

{a) whether various Chief Ministers and
Chief Justice of High Courts were asked to
send relevant proposal with a view to attain-
ing the target of disposal of all cases within
two years, if so, the response in this regard;
and

(b) whether a time limit of maximum of
two vears is adequate to set the entire machi-
nery in motion to achieve the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAD © (1) and (b). 1In the
Conference of Chief 'ustices held in February,
1945, the Chir” Jus! es of High Courts ware
asked to revivv th- strength of their High
Courts on the basis that no civil case should
be pending for more than 2 years and no
criminal cases for more than one year. In
June, 1985, Chief Justices of certain High
Courts and the Chief Ministers concerned
were addressed to consider whether the Judee
Strength of the High Courts should not be
augmented so as to dispose of the arrears in
two years and thus achieve the target indi-
cated above. They were requested to examine
" the matter taking into consideration such
relevant aspects like availa »ility of accommo-
dation for Courts and of residentinl accommo-
dation for the Judges, the feasibility of filling
up early the vacancies that would arise by
raising the strength ctc,

Some proposals have been received for
increasing the strength of High Courts taking
into consideration the relevant factors, while
other proposals are awaited.,

The target of two years for disposal of

arrears was suggested in order to expedite the
clearance of arrears in the High Courts.

In the Conference of the Chief Tustice of
High Courts and Chief Ministers and Law
Ministers of States held in August-Septem-
ber, 1985, it was resolved unanimwously that
- the arrears in all courts should be eliminated
with the utmost speed and all stepys should

be taken towards this end. The State
Governments were asked to increase the
number of subordinate courts and the

NOVEMBER 19, 1985 °
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strength of Judges after making an assess-
ment having regard infer alia to the accepted
norms with regard to time limits for dispo-
sal of different categories of cases.

Introduction of better coal distribution
system

298. SHRI MOHANBHAY PATEL:
SHRI AMARSINH RATHAWA :

Will the Minister of ENERGY be pléased
to state :

(a) whether the present System of coal
distribution in the country is not satisfactory;

{b) whether Government are aware that
many trains have to be cancelled every due
to shortage of coal and power generation has

" also suffered resuliing in loss of production;

(¢) the measu:.; beir~ taken by Govern-
ment to solve the n»nroble of coal shortage
and for introducir - bett- + coal distribution
system; and

{d) the time by which the problem will
be solved ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Since 1967, except
for coking coal used for metallurgical pur-
poses, there is no statutory control on the
distribution of coal. H wvever, as a subs-
tantial portion of the coul is despatched to
tiic consumers by rail, the actual supplies of
coal continued to be regulated under a system
of sponsorship in regard to the allotment of
railways wagons, In rail movement, the core
sector industries get a higher priority. The
non-core sector units enjoying lower priority
have been allowed to supplement the rail
movement by road movement. Further the
sale of coal has been liberalised in respect of

“specified collieries having substantial stocks.

Under this scheme, a quantity of more than
7 million tonnes of coal has been made avail-
able by CIL for sale by road under which
any consumer can procure upto.500 tonnes
of coal at a time without any sponsorship,
from the collieries ecarmarked for this
purpose.

The present system of coal distribution is,
in general, working satisfactorily.

(b) to (d). Coal supplies to priority
sec'ors like Power and Railways have been
largely satisfactory in the last few years as
will be revealed by the following figures :
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1982-83 1983-84 1984-85
’ Target Actual Target Actual Target Actual
supply supply supply
Power 52.00 51.61 58.5 58.11 66.00 64.3
Railways 12.00 10.98 11.00 10,39 11.00 9.54
1985-86 (April-Sept.)
Target Actual
| supply
Power 38.09 36.30
Railways 4.81 4.70

Occasionally, however, shortages occur on
account of problems in transportation of coal,
inadequate facilities for handling of coal
wagons at the power house end and in-
adequate production of superior grades of
coal yis-g-vis demand.

The position of coal supplies to the power
stations and other core sector consumers is
revicwed constantly and corrective action
taken to improve the supplies.

New Model of “Maruti”

299. SHRI ANANTA PRASAD SETHI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that a new model
of ‘Maruti® will be coming on road by the
end of 1986; and

(b) if so, the details regarding model,
price as well as the capacity ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DUTT TIWARI) {a) An
updated model of Maruti 800 car is expected
to be introduced by mid ’86.

(b) The car would have the same 800 cc
engine, overall length and width, as of the
" existing model. The price of the new model
of car is yet to be decided by Maruti Udyog
Ltd.

Problems of Staff of Badarpur Thermal
Power Station

300. SHRI MANVENDRA SINGH :
Will the Minister of ENERGY be pleased to
refer to the replies given to USQ No. 1414
dated 28 March,

1985 and USQ No. 2336 -

dated 8 August, 1985 regarding problems of
staff of Badarpur Thermal Power Station and
state the findings of the Commitice appointed
to examine the personnel problems of Badar-
pur Thermal Power Station in so far as the
employees referred to in part (b) of USQ
No. 1414 dated 28 March, 1085 are con-
cerned, and action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : No specific recom-

-mendation has been made by the Committee

in respect of Badarpur based employees, who
have not opied so far for absorption in
NTPC. Thewe employees will, therefore,
continue to be on deputation to NTPC and
draw pay and allowances not inferior to
what is admissible to them under the Central
Government rules.

Public Telephones in the Villages of Sangli
District in Maharashtra

301. SHRI PRAKASH V. PATIL :
Will the Minister of COMMUMNICATIONS
be pleased to state :

(a) whether Government have drawn up
a plan to provide a public telephone at least
in all such wvillages which have a co-opera- .
tive or a nationalised bauk in Sangli,
Maharashtra;

-

(b) if so, the details thereof; and

{c) the time by which this will be acctom- .
plished ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR1 RAM NIWAS MIRDHA) : (a) No,
Sir. . i
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(b) Does not arise.
(c) Does not arise.

Production of Bulk Drugs Monitoring for
Small Scale Units

302. SHRI V. SOBHANADREESWARA
RAO : Will the Minister of INDUSTRY be
pleased to state :

(a) whether the National Drugs and
Pharmaceuticals Development Council had
recommended to Government to monitor the
production of bulk drugs and formulations
separately for small scale units; :

(b) if so, the details of the recommenda-
tions; and

(c) the steps taken by Government to
implement the same and if not recosons there-
of ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR! R. K.
JAICHANDRA SINGH) : (a) and (b). The
report of the National Drugs and Pharma-
ceuticals Development Council has been
placed in the Parliament Library.

" (¢) Government have not finalised their
views on the report of the National Drugs
and Pharmaceuticals Development Council.

NOVEMBER 19, 1985
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Target for Generation of Electricity in"
States

303. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENERGY be pleased to state :

(a) the target set for the geperation of
electricity in different States in 1984-85;

(b) the actual achievement made in the
generation of electricity in that year;

(c) the target for the generation of power
in diflerent States in 1985-86; and

(d) the steps taken to achieve the target?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b). State-
ment-1 showing Statewise power generation
target and actual generation during 1984-85
is given below.

(c} Statement II showing power gencra-
tion target for various States during 1985-86
1S given below.

(d) The generation target set for 1985-86
will be achieved by commissioning of the on-
going projects targetted during the year and
by improving the performance of existing
thermal generating capacity.

Statement 1

Statewise power generativn programme and actual generation during the year

1984.85
(Figures in Million Units)
Name of the State/System Category Generation Actual
' Programme Generation
1 2 3 4
BBMB Hydro 10490 10056
Delhi Thermal 1450 1062
Jand K Thermal 5 0
Hydro " 850 862
Total 855 862
Himachal Pradesh Hydro 560 468
Haryana Thermal 1410 1261
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1 2 ‘ 3 4

Rajasthan Thermal 850 1103
Hydro 582 8417
Total 1432 1950
Punjab Thermal 2350 2942
Hydro 990 968
Total 3340 3910
Uttar Pradesh Thermal 7850 6790
Hydro 4320 4545
Total 12170 11335
Gujarat Thermal 11680 11689
Hydro 1130 626
Total 12810 12315
Maharashtra Thermal 15080 18583
Hydro 5980 5726
Total 25060 24309
Madhya Pradesh Thermal 10540 9857
Hydro 288 438
Total - 10828 10295
Andhra Pradesh Thermal 5900 5838
Hydro 5913 7037
Total 11813 12875
Karnataka Rydro 7475 83.64
Kerala Hydro 49035 4886
Tamil Nadu Thermal 4490 4937
Hydro 3895 4452
Total 8385 9389
Bibar Thermal 2760 2492
Hydro 135 274

Total 2895

2766
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1 2 3 4
Orissa Thermal 1500 1-326
Hydro 2217 -2269
Total 3717 3593
West Bengal Thermal 6720 6628
Hydro 87 122
Total 6807 6750
D.V.C. Thermal 6200 6146
Hydro 170 362
Total 6370 6508
Sikkim . Hydro 18 16
Assam Thermal 1100 843
Mcéhalaya, Manipur and Tripura  Hydro 1120 811
Central Pr;)jects | |
Badarpur (Delhi) Thermal 3275 3014
Baira Siul (H. P.) Hydro 875 656
Singrauli (U. P.) Thermal 4600 5315
Korba (M. P.) Thermal 2350 2851
Ramagundam (A. P.) Thermal 1170 1491
Neyveli (T. N.) Thermal 3220 4057
Nuclear Projects
RAPS (Rajasthan) 850 1078
Tarapur (Maharashtra) 1720 1930
Kalpakkam (Tamil Nadu) 930 1070
All India |
Thermal 98500 98770
Nuclear 3500 4078
Hydro 52000 53785
Total 154000 156633
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Statement Y1

Category-wise Generation Programme for 1985-86

Boards/Cbrporations Generation Programme (Gwh)
Thermal Nuclear Hydro Total
1 | 2 3 4 5
B.B.M.B. —_ — $900 :' 0900
N.T.P.C. 14360 — — 14360
N.H.P.C. - . — 1165 1165
D.E.S.U. 1610 — —_ 1610
Jand K — — 870 ' 870 .
Himachal Pradesh — — 570 570
Haryana 1409 — - 25 1434
Rajasthan 1105 — 792 1897
R.A.P.D. — 1150 . o 1150
Punijab 4100- — 1770 5870
U.P. | 8755 — 4780 13535
Gujarat 10961 . — 930 - 11911
A.E.Co. (Pvt) 1900 - o : —_ 1900
**Maharashtra 15865 — 4375 20240
Railway (Chola) 170 — — 170
Tarapur — 1750 — 1750
Madhya Pradesh 12135 — 448 12583
Andhra Pradesh 6180 — 7425 13605
Karnataka 150 : - ' 8810 8960
Kerala — — 4950 4990
Tamil Nadu 4840 — 4120 8960
Neyveli ' . 326 — | — 3216
Kalpakkam ' — 1100 —_ 1100

Bihar 3050 — 190 3240
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1 2 3 4 5
Orissa 1550 —_— 2440 3990
West Bengal 4290 — 125 4415
D.P.L. 850 — —_ 850
C.E.S.C. (Pvt.) 2484 — — 2484
D_..V.C. 6200 — | 250 6450
Sikkim | -— — 20 20
Assam 920 — —_ 920
Khondong (Central) — — 210 210
M egh;;l]aya .- — 370 370
Tripura - — 55 55
All Tndia 110000 4000 56000 170000

**Maharashtra 3900 — 1350 5750

Gas-Based Power Projects

304, SHRI  SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENERGY be pleased to state :

(a) the number of pgas-based power
projects proposed to be executed,;

(b} in how many of those projects, work
has began;

(c) the total capacity of each of those
power projects;

(d) the expected time of completion of
those projects; and

(e) the progress made in the execution

of those projects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI1 ARIF
MOHAMMAD KHAN) : (1) to {e). Five
combined cycle gas based power projects are
proposed to be set up, one each at Kawas
(Gujarat)-560 MW, Auraiya (U.P.}-560 MW,
Anta (Rajasthan)-370 MW, Lakwa (N.E.
Region)-280 MW, and Kathalguri (N.E.
Region)-280 MW, These projects have been

techno-economically appraised by the Central
Electricity Authority and are now being
considered for investment decision.

In addition. two projects Vviz. Lakwa—
Phase-1 (N.E. Region) Unit IV of 1X15
MW, and Baramura {Tripura) 2 X5 MW arc
under construction. These projects are
expected to be completed during 1985-86.

The Ramgarh Project of 1 X3 MW in
Rajasthan and Lakwa (Pnase-TI) of 4 X 15
MW in the North-Eastern Region have also
been cleared. Orders for the main plant
and equipment arc yet to be placed.

Launching of Renewable and Non-
Conventional Energy Schemes
in Delhi

305. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENERGY be pleased to state :

(a) whether Government have a prt:;posal
to launch and renewable and non-conven-

tional energy schemes in the Union Territory
of Delhi;
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(b) whether such scheme is proposed to
be launched in the current financial year;

(c) if so, the amount earmarked for the
purpose; and M

(d) the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Yes, Sir,
some such schemes have already been started.

(c) For the current financial year (1985-
86), Rs. 1 crore has .been earmarked by
Delhi Administration, in addition to various
contributions available to all States, under
National Project on Biogas Development,
National programme of development of
improved chulhas and other programmes
of the Department of Non-Conventional
Energy Sources. For family based biogas
plants and improved chulhas, Central subsidy,
cost of training programme ete. will be
released as per provision laid down on the
basis of number of plants constructed.

(d) During the current financial year,
it is proposed to established Solar Water
Heating Systems of 1 lakh literes capacity,
distribute 5000 solar cookers, ipstall 25
windpumps, construct 150 biogas plants,
distribute 50,000 wood stoves and fix 5,000
improved chulhas. Four Battery buses are
under trial in congested area of old Delhi to
reduce pollution. For the pilot plant for
power from municipal waste is to be set up
at Timarpur., Civil works are presently in
progress and erection of equipment will start
from December, 1985. When commissioned,

KARTIKA 28, 1907 (SAKA)
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it will incinerate 300 MT of refuse per day .

and generate 3.75 MW c!ectrlclty

Opening of Central Telegraph Oﬂice
at Ghazipur

Wi

306. SHRI ZAINUL BASHER Will the
Minister of COMMUNICATIONS be pleased

to state the progress regarding opening of
4 .

T i iy e

1]

ﬁtatement ce

'which is under negotiation.
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v n iy

Central Telegraph Office and Microwave
Station at Ghazipur, Uttar Pradesh 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) As
regards the Departmental Telegraph Office,
the position is that it is lhkely to'be opened
by February, 1986 after required . alteration
are effected by the land-lord of the building
As for the
microwave station, it is likely 'to materialise
during the Seventh Five Year Plan.”

Public Cali Offices in every Hexagon
of 5 Kalometers during Seventh -
bive Year Plan |

307. PROF. NARAIN' CHAND
PARASHAR Will the = Minister of
COMMUNICATIONS be pleased to state :

(a) whether Government have fipalised
any programsme for the provision of a Public
Call Gilice 1n every hexagon of 5§ K.M. each

" during the Seventh Five Year Plan; .«

(b) if 50, the number of hexagons into
which each State/Union Territory has been
divided and'the targets for the  first year of
Plan; and

(¢) if not, lhcrlikely date by which the
progiamine would be  finabised and th(:l
reasons lor delay 7 ' .

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS®
(SHR1 RAM NIWAS MIRDHA) : (a) Due
to limited plan funds, it is proposed to
provide Long Distance Public Call Offices in
about 1/3rd (9000) of the balance 5 K.M.
hcxa{gons yet to be provided with telephone
facility during the Scventh Five Year Plan.

(b) The information is given as per the
statement given below, - '3}

b gy g als

(¢) Does not arise. ,

10 J
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Statement of inhabited Hexagpens as on 31+3-1985 and tgrgets for 1985-86 ,

Circle Total No. of inhabited Hexogons Tmﬁetg for 1985-86
1 ur r
1 g PRSI T - .,
, 1. Andhra Pradesh o 43991 0 T2 s 150 \
4. Bihar L L ‘ 4140 T4 TN 250 Yot
-'!' Tt ba”sl ¥ :fi’i)i 4
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1 2 3

3. Gujarat ) 2387 100
4, Jand K 727 30
5. K;rnataka . 3648 200
6. Kerala 546 —_
" 7. Madhya Pradesh 6103 10
8. Maharashtra ' . 4842 200
9. North East 3308 50
10. North West 2023 120
11. Orissa 2110 100
12. Rajasthan 6193 220
13, Tamil Nadu 1672 50
+ 14, Uttar Pradesh 6318 200
15. West Bengal i 2602 120
Total 52210 2000

Note ¢ Total No. of inhabited hexagons are being re-verified by GM’s Telecom.,

Opening of New Braunch Post Offices

~ 308. PROF.” NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether any target for the opening
of new Branch Post Offices had been fixed
for each State/Union Territory for the Sixth
Five Year Plan;

(b) if so, the number of Branch Post
Offices targated for opening States/Union
Territories, year-wise and the reasons for

shqrtfall;

(c) whether preference would be given
to the opening of Branch Post Offichs at all
such places as were approved for this purpose
during the first year of the Seventh Five
Year Plan; and :

(d) if so, the number of Branch Post
Offices targeted of opening in the year
1985-86 and the npumber of such among
them as were approved in Sixth Plan and
could not be opened during the period ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a)

and the final number is likely to change marginally in some cases.

Targets for opening of New Branch Post
Offices in rural areas under the Sixth Plan
were fixed for each postal circle for each
Annual Plan.

(b) Circle-wise Annual Plan targets
covering the Sixth Plan and shortfalls are
furnished in statement No. 1—Shortfall
during 1983-84 and 1984-85 were caused by
the ban imposed by Government on
creation of new posts. The shortfall of 2 post
offices in the Delhi Circle for the year
1980-81 was due to lack of sufficient number
of eligible proposals and of one in Bihar
Circle in 1982-83 was of a marginal nature
and there was no particular reason for the
same.

(c) Generally, when targets are assigned
for each Annual Plan, proposals approved
in the previous years but not given effect to
are considered for opening in preference to
new cases, '

(d) The Circle-wise targets for opening
of post offices under Annual Plan 1985-86
are indicated in statement II. However no
decision has been taken in regard to villages
in which post offices are to be opened against
these targets on account of the ban on
creatioa of pasts in foree.,
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Statement-1
Annual Plan )
T . 1 oL My .
S1. Name of the 1980-81 "1981-82 1982-83 1983-84 1984-85 .
No. Circle Target Shor- Tar- Short- Tar- Short- Tar- Short- Tar- SHort-
fall get fall get fall get fall gzt fall
1. Andhra . 160 — 105 — 49 — 150 03 120 119
Pradesh £,oh 0
2. Bihar 125 — 174 — 122 — 311 99 , 220 214
3. Delhi 10 02 05 — 03 — — — 02 02
4. Gujarat 80 — 60 — 45 — 100 = 62 ":,;' %' 89
5. Jammu and 50 — 50 — 25 — 40 08‘ 40 37
Kashmir poe - ' N
6. Karnataka 90 — 8 — 50 — 50 — ., 53 51
7. Kerala 75 — 55 -— 15 Pl 838, 15 ' 55 54
8. Madhya 115 — 181 —_ 00 — 278 16 195 189
Pradesh '
9. Maharashtra 115  — 145 — 80 — 225 09 180 173
10. North 100 — 105 — 101 — 209 40 165 159
Eastern
11. North 110 — 65 — 49 — 120 21 140 134
Western ,
12. Orissa 140 —_ 65 —_— 45 —_ 135 12 90 85
13. Rajasthan 155 — 94  — 55 — 165 21 120 115
14, Tamil Nadu 75 — 85 —_ 40 — 110 05 « 105 104
15. Uttar 100 — 220 — 160 — 343 12 Y70 262
Pradesh . r
16. West Bengal 75 — 103 —_ 61 180 36 130 126
N .
Statement-II I 1 cg 3
SL.No. Name of the Target for opening
Circle of post offices 4. Gujarat cy 73
d
un 6;92];'_];;1 plan 5. J‘ammu and Kashmirm” 38
—— 6. Karnataka
1 2 3 o to %
7. Kerala . 45
2. Biha:f 123. 9. Maharastra 133
3. Delhi 02 . 10. North Fastern 184
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1 2 3 ‘
!
11. North Western 91
e LR e !
12; Orissa . AT 92
il e 3 i .
13. Rajasthan 106
14. Tamntil Nadu ‘ 65
15. Uttar Pradesh 212
'irs. West Bengal T 122
R L "
rop Fimancial Assistance to State
Electricity Boards
o 1 :
309. PROF. NARAIN CHAND
PARASHAR : Will the Ministc_l: of

ENERGY be pleased to state :

(a) whether Rural Electrification Corpo-
ration hag provide!l  finbcial assistance to
the State Flectrici'y Boards of Himachal
Pradesh, Jammu and Kashmir, Punjab and

§e v 1

§

Statement showing year-wis
q

- —
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[
.
4

¥ Haryana during the last three years including
, the current financial year;

* (b) if so, the details of the assistance
provided to each State/Union Territory for
each year respectively and the names of the
schemes which have been approved in this
regard; and

(c) latest progress in their execution ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : {a)to (c). The
details of the assistance provided by the
Rural Electrification Corporation to the State
Electricity Boards of Himachal Pradesh,
Jammu and Kashmir, Punjab and Haryana
together with the name of the schemes
approved by the Corporiation during the last
three years, including the current financial
year are given in the s iuements I and 1I
below. A statement 1T showing the achieve-

ment in respect ¢! schvmes is also given
below,

Statement T

e assistance to the SEBs.

(Rs. in Iakhs)

S. No. Year

State Electricity Board

Himachal Pradesh

Jammu and Kashmir Harya:la Punjab

B

. 198283

1018

—

402 655 1651
v 12, 1983.84 0 QU - Tigp1 ‘ 457 776 1590
cuc 3. A984-85 « =Y iy 644 e 259 588 1013
4, 1985-86 (upto 31-10-1985) 360 34 233 045
, oot ar n? ] [0} ST
Statement II o 1 2 3
Name of the Re Schemes sanctioned by -
+ REC for fi Sinancial dssistunce 4. Nurpur West Kangra
Himachal Pradesh ; 5. Rait Kangra
e e evoufte
1982-83 6, Lambagam Kangra®
b? 77 fig -
S1. 0. Name Of Dlstrlct 7. Nurpur. Kangra
¢i  the Scheme ke 10 '
- ., Pal ur Kangra
1 .2 g 8. Palamp g
T XN T . Patampur Kangra
1. Panchrukhi Kangra 9. Palamp B
2. Nagrota . Kangra 10. Mandi Sadar Mandi
: i i '
3. Tndore """ Kangra 11. Drang Mandi
“ - .
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1 2 3 1 2 3
12. Hamirpur Hamirput 13. Rampur Simla
13. Bangana Una 14, Karsog Mandi
14. Drang (West) Mandi 15. Churak Chamba
15. Kasumpti Simla 16. Bhattiyah Chamba
16. Chauntra SU (H) Mandi 17. Bharmour Chamba
17. Nadaun Hamirpur 18. Chamba Chambr
18. Sconi Sim]lla' 19. Ghumarwin Bilaspur
19. Nalagarh Solan 20. Pachhad Sirmur
20. Hasaoli | Una 21. Pragpur Kangra
21. Theog Simla 22. Chachiot Mandi
22. Dharampur Mandi 23. Hamirpur Hamirpur
23. Bhoraj Hamirpur 24. Chhoara Simla
| 24. Lahaul Lahaul and Spiti  25. Rohru Simla
25. Gopalpur Mandi 26. Kullu Kulu
26. Arki Solan 27. Dehra (W) Kangra
27. ABM Waest Sirmur 28, Dehra Kangra
28. Una Una 1984-85
29. Kamarsain Simla 1.' Nadaun Himirpur
1983-84 2. Rajgarh Sirmur
v Sl No. Village District 3. Palampur West Kangra
- 2 3 _ 4, Paonta West Sirmur
1. Solan Solan o 5 Shimla Simla
2. Chopal Simla 6. Paonta East Sirmur
3. Kotha Simla 7. Palampur East Kangra
4, Jubbal Simla 8. Dehra East Kangra
» 5. Kandagh Solan 9. Shillai Sirmur
6. AMB Una 10. Dehra East Kangra
7. Narayanpur + - Hamijrpur 11. Nadaun Hamirpur
8. Soni ~ Simla 12. Barasar Hamirpur
9. Mangwal Kangra 13. Nurpur (W) Kar;gra
10, Kusumpti Simla 14, Nurpur Kzlmgra
11. Sundernagar ' Mandi 15.'Tissé Chamba
12. Bilaspur Bilaspur 16. Salooni

Chamba
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1 2 3
17. Mandi Sadar West Mandi
18. Mandi- Sadar West Man_di
19. Nichar ~ Kinnaur
20. Rampur South Simla
21. Rampur North Simla
22. Nalagarh Solan
23. Kalpa Kinnaur
24. Banjar Kulu
25. Rohru Simla
26. Banjar Kulu]
27. Churah Chamba
28. Panebhad Sirmur
29, Sundernagar Mandi
30. Bharmour Chamba
Jammu .and Kashmir :
1982-83
Sl. No. Name of District
Scheme
1 2 3
1. Billawar Kathua
2. Bisholi Kathua
3. Billawar Kathua
4. Akhnoor Jammu
5. Haveli Poonch
6. Mendhar Poonch
7. Billewar Kathua
8. Gurej Baramulla
9. Doda Jammu
_ 10. Kulgam Ahantnag
11. Dansal Jammu
12. Dansal Hﬁ Jammuo
13. Akhnoor. Jammu
14, Udhiapur HB

- Udhampur

1 2 3
15. Dansal Jammu
16. Hiranagar HB Kathua
17. Basholi Kathﬁa
18. Billawar Kathua
19. Kathuva Kathua
20. Resai Udhampur

1983-84

Sl. No. Village Dist‘rict
_1 2 3

1. Nowshera Raj(;llrf

2. Dharal Rajouri

3. Haveli 1V Poonch

4, Sunderbani Rajouri

5. Mendhar TV Poonch

6. Surankote 1 Poonch

7. Reasi Udhampur

8. Ram Nagar HB Udhampur

0. Udhampur Udhampur
10. Rajouri Rajouri
11. Marh Jammu
12. Bolwol Jammu
13, Udhampur Udhémpur
14. Ramnagar Udhampur
15. Goelgulabgarh Udhampur
16. Ramban I I?oda

17. Ramban 11 Doda

1984.85

1. Akhnoor Jammu

2. Anantnag Anantnag

3. Dooru Anantneg

4. Akhnoor | Jammu

5. Pahalgam Anantnag
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1 2 3
6. Billawar (HB) Kathua
7. Basholi Kathua
8. Gul-Gulbgarh Udhampur
-9. .Udhampur 1V Udhampur
10. Gool Niabat Udhampur
11. Chenanil Udhampur
" 12. Chenani Il Udhampur
1985-86
—NIL—
Punjab :
1982-83
" SL No. Name of District
Scheme
1 2 3
1. Rajpura " Patiala
2. Rajpura Patiala
3. Bassian Ludhiana
4. Bassian Sangrur
' 5. Janoiala Jullundur
6. Shankar-Operation Kuhiana
7. Nurmabhal Jullundur
8. 1.\Iawandhehr Jullunder
9. Kartarpur Jullunder
10. Nabha Sangrur
11. Nakodar Jullunder
12. Amargarh Sangrur
13. Gajukhera Patiala
14. Nakodar Jullunder
15. Majitha Amritsar
16, Rajpura‘ Patiala
17. Malout Ferosepur
18. Bagowal SPA Kapurthala

1 2 3
19. Adampur Jullunder
20. Lambra SPA Jullunder
21. Patt I and II Amritsar
22. Bhawanigarh-I1 Sangrur
23, Narangwal Ludhiana
24. Dburi Sangrur .
25, Bhawanigarh Sangrur
26. Bhikhiwind Amritsar-
27. Duardian SPA Gurdaspur
28. Pondori PSA Gurdaspur
29. Kot-Kapura Faridkot
30. Sangrur Sangrur
31. Batala SPA Gurdaspur
32. Udhanwal SPA Patiala
33. Bhiki Bhatinda
34. Gurdaspur SPA Gurdaspur
35. Sudhar Ludhiana
36. Ludhiana SPA Ludhiana
37. Anandpur Sahib ROpar
38. Reethkheri Patiala
39. Sarna SPA Gurudaspur
40. Dinagar SPA Gurucjaspur
41. Hambran SPA Ludhiana
42, Lbhian Kapurthala
43. Mukitsar SPA Ferozepur
44. Bahadur Sangrur
45. Baranala Sangrur
46, Dhun Sangrur
47. Mahal Kalan SPA Sangrur
48. Moga - Faridkot
49. Sidwan Ludhiana
50. Samana Patiala
31. Kharar Ropar
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52. Gobindgarh SPA Amritsar
53. Mukandpur SPA Jullunder
- 54, Kathunagal SPA Amritsar |
55. Chbaharta Amritsar
56. Amarkot Amritsar
57. Patti SPA Amritsar
58. Khenkaran Amritsar
59. Karirand Khalara Amritsar
60. Dasuya Hoshiarpur
61. Hoshiarput Hoshiarpur
62. Manasa Bhatinda
63. Barnala SPA Sangrur
64. Bhatinda Bhatinda
65. Sunam Sangrur
66. Khanauri Sangrur
67. Faridkot Faridkot
68. Ropar dear
69. Abohar Ferozepur
70. Ludhiana East SPA  Ludhiana
71. Doreha Ludhiana
72. Civil Lines and City Ludhiana
73. Ferozpur Ferozepur
74. Nowanshahr Jullundur
75. Parjian Jullupdur
76. Mahilpur Hoshiarpur
~ 77. Hoshiarpur Hoshiarpur
78. Derabassi Patiala
79. Sherpur SPA Sangrur
.80. Kapurthala Kapurthala
~ 81. Ahmedgarh Sangrur
82, Fatehgarh Patiala
83. Shahkot SPA Jullundur
84, Xotisekhan ‘ Faridkot

Written Answers 168

1 2 3

85. Sunam Sangrur
86. Samrala SPA Ludhiana '
87. Ghanauk Patiala

88. Dharamkot Faridkot
89. Rajpu_.ra Patiala

90. Sherwanikot Sangrur
91. Ajitwal SPA Faridkot
92. Khanna Ludhiana
93. Kahnuwan Gurdaspur
94. Bastian Jullundur
95. Longowal Sangrur
96. Dhariwal Gurdaspﬁr -
97. Sultanpur Kapurthala
98. Kalyan Patiala -
99. Bhogpur Jullundur
100. Lasso Sangrur
101. Gohlwar Amritsar
102. Kalyan Patiala
103. Recthkheri Patiala

1983-84

LS. No. Village District

1 2 3?-

1. Alwalpur Jullundur

2. Daroli Kalan Jullundur

3. Kaki Pind Jullundur

4. Chogawan Amritsar

5. Jhabhal Amritsar

6. Nakodar SL . Jullundur

7. Budhlada Bhatinda

8. Ajnala Amritsar

9. Longowal Sangru}
10. Ramdas Amritsar
11, Kohara Ludhiana
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1 2 3

12. 'Shanewal Ludhiana
13. Adda Dakha Ludhiana
14. Ferozshah Ferozepur
15. TLudhiana Ludhiana
16. Bandi Kalan Ferozepur
17. Guruhar Sahai Ferozepur
18. Sunam II SPA Sangrur
19. Ajnala Gurudaspur
20. Millerganj Ludhiana
21. Bhogpur S/D 11 SPA  Jullundur
22. Bhogpur $/D 1T SPA  Jullundur
23. Focal Ludhiana
24. Jalandhar Jullundur
25. Gharaunda Patiala

26. Kalanaur Gurudaspur
27. Jaura Gurudaspur
28. Fatehgarh Gurudaspur
29. Model Town Jullundur
30. Bhatinda Bhatinda
31. Maur Bhatinda
32. Jalalabad Ferozepur
33. Talwandi Bhai SPA Ferozepur
34, Makhu Faridkot
35 Faridkot Foridkot
36. Tikka Kapurth.ﬁla
37. B_aretta Sangrur
38. Khberamandir Kapurthala
39. Sursungh SPA Amritsar
40. Rchana Jattan SPA Hoshiarpur
41, lSultanpur SPA | Kapurthala
42. Harsachinna SPA Amritsar
43. Kapurthala SPA Kapt.jrthala
44, Sultanpur 1.8PA Kapurthala

1 2 3

45. Nabha Patiala

46. Devigarh Patiala

47. Ferozpur Ferozepyr
48, Ferozpur Ferozepur
49. Ladhuka Ferozepur
50. Mandot Ferozepur
51. Nichal Kbera Ferozepur
52. Fazilka Suburban Ferozepur
53. Adampur Jullundur,. .
54, Zira SPA Ferozepur
£5. Sultanwind Amritsar
56. Chawa Ludhiana
57. Bhari Ludhiana
58. Rajputan Amritsar
59. Fatehbad ‘ Amritsar
60. Naushera Panuan Ainritsar
61. Kapurthala Kapurthala
62. Shri Hargovindpur Gurudaspur
63. Kala Sanghian Kapurthala
64. Taran Amritsar
65. Hadiabaq Kapurthala
66. Phagwara Kapurthala
67. Samrala Ludhiana
68. Khanna Ludhiana
69. Behran Jullundur -
70. Bangacity Jullundur
71. Mukandpur Jullundur
72. Behram Jullundur
73. Sanaut Patiala "
74. Derababananak Gurudaspur
75. Lehragaga Sangrur

76. Mamdot Ferozepur
77. Moonak Sangrur



171 Written Answers NOVEMBER 19, 1985 Written Answers 172
1 2 3 1 2 3
1984-85% 4. Phindarkalan Ferozepur
1. Attari Sid Amritsar 18 Tatatabad Ferorepns
. Paldi Hoshiarpur
2 b . 16, Dharamko t Ferorepur
3. Miani Hoshiarpur
. 17. Mohilmnr Hochiarnur
4, Patran Patiala
' . Carchonly ehi
5, Chaurwala Patiala 2R, nhar Hosharpur
29, Sherwani
6. Sehona Sangrur herwani Kot CSangrur
40, T: &
7. Bhadaur Sangrur ana Nangrur
41. Maloud Qaner
8. Lambi Faridkot grur
42. Dhuri Sangru
9. Rahon Tullundur Angrur
) 43, Amritsar West Amrifsar
10. Aur Jullundur
' 44 Sirhind iana
11. Nakodar Jullundur &l Ludhiana
45. Pattohira Faridkot
12. Parijan Tullundur
46. Dhani S |
13. Bilga Jullundur ranaula angrur
47. Ragh idk
14. Sidhwaao Ludhiana Arhapurna Faridkot
; 4R, Samadh Bhai Faridkot
15. Moga South Faridkot @ aridko
49 Bharta-Bhaika Faridkot
16. Dirba Sangrur :
50. Rampura Bhatinda
17. Mallanwala Ferozepur
51. Rupana Feroy
18. Mehlan Sangrur p erozepur
52- [ 1
19. Machhiwara Ludhiana Baghapurana Faridkot
' . 53. Baia Khar i
20.- Behlolpur Ludhiana aja Khana Faridkot
54. Mehal Kal S
21. Malsian Jullundur a an angrur
55. Nathana Bhatinda
22. Nakodar Jullundur '
- 56. Beruwal i
23. Nakodar City Jullundur a Faridkot
24, Nawanshahar Hoshiarpur 57. Fattanwala Faridkot
. 58.
23. Dasuya City Hoshiarpur 8. Barnala Sangrur
26. Mukerian City Hoshiarpur 59. Sherpur-Malerkola Sangrur
. harsahai F epur
27. Kotkapura Suburban  Faridkot 60. Guruharsahai erozep
- 61. C harshai Ferozepur
28. Kotkapura City -SD- Faridkot Guruharshai erozep
. 62. Mamdot Ferozepur
29. Bargari Faridkot P
63. Ferozepur Ferozepur
30. Talwandi Bhai Ferozepur P P
31. Jalalabad Ferozepur 1985-86
32. Samarala Ludhiana 1, Patiala MPC Patiala
33. Fazilka Fefozepu: 2. Nurmabal A-C Jullundur
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Haryana :
1982-83
Si. No. Name of District
Scheme

1 2 3
_-i—.- Bil_aruhera SPA Gurgaon

2. Nuh Gurgaon

3. Ismailabad - Karnal

4, Dhand Karnal

5. Kaithal Kurukshetra

6. Baralli Mohindergarh

7. Kaithal Jind

S.I Galna Kurukshetra

9. Jhundla Karnal

10. Manesar Gurgaon
11. Pataudi Gurgaon
12. Palual Faridabad
13. Narwana Jind

14. Ladwa Kurukshetra
15. Karnal Karnal

16. Sonepat Rai Sonepat

17. Assasndh Karnal

18. Pinjore Ambala

19. Pehowa Kurukshetra
20. Thanesar Kurukshetra
21. Madlauda Karnal

22. Gharaunda Karnal

23. Mustafabad Ambala

24. Wissing Karnal

25. Panipat Karpal

26. Farruknagar Gurgaon

27. Rania - Sirsa

28. Jagadhari Ambala

29. Ganaur Sonepat

30. Ellenabad SPA Sirsa

31. Rewari Mohindergarh

32,
33.
34,
35.
36.
37.
38.
39,
40.
41.
42.
43.

44,
45.
46.

47.

48.
49,

> w N

10.

1.
12.

13.

—

R A

2 3
Bawal Mohindergarh
Bawal 1 Mohindergarh
Nangal SPA Mohindergarh
Babyal Ambala
Bilaspur Ambala
Thanasagar Kurukshetra
Beri Rohtak |
Mohindergarh Mohindergarh

Pundri

Musthfabad
Samalkha

Yamupa Nagar HB
Ambala HB
Gurgaon HB
Pehowa HB
Fatehbad HB
Palwal 11

Ambala

1983-84
. Kharkoda

Kundli SPA
Sadhaura SPA-II
Bhadra
Jhaihukalan
Loharu
Safidon
Dighwan
Shahabad
Jagadhari
Ratia '
Fatchabad
Guhla

. Ratia II1

Karnal
Kurukshetra
Karpal
Ambala
Ambala
Gurgaon
Kurukshetra
Hissar
Gurgaon

Amba’la

Sonepat
Sonepat
Ambala
Bhiwani
Bhiwani
Bhiwani
Jind

Bhiwani
Kurukshetra
Ambala
Hissar
Hissar
Kurukshetra
Hissar
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1 2 3
15. Jind SPA Jind
16. Barauli SPA Mohindergarh
17. Sabhaura Ambala
18. Pehowa SPA Kurukshetra
19. Sahowal SPA Sirsa
20. Jhajjar Rohtak
. 21. Mcham Rohtak
22. Tosham Bhiwani
23, Jui Bhiwani
24, Kanina Mohiodergarh
25. Tohana SPA Hissar
26. Narwana Jind
27. Dadri 11 Bhiwani
28. Shehadapur Ambala
29. Ambala Ambala
30. Jhajjar Robtak
31. Dadri Bhiwani
32. Dabwali Sirsa
33. Hansi Hissar
34. Dadri Bhiwani
35, Kanina Mohindergarh
36. Narwana Hissar
37. Faridabad Faridabad
38. Htahin Faridabad
19, Sirsa-1I Sirsa
40. Rewari-II Mohindergarh
41, Kesri Ambala
42. Julana Jind
43. Sirsa-I Sirsa
44, Narwana Jind
45. Barara Ambala
46. Chccka-l\{ Kurukshetra
47. Gurgaon Gorgaon
48. Adampur Bbiwani

1 2 3

49, Ateli Mohindergarh
50. Sohna Gurgaon

51. Nuh Gorgaon

1984-85

S.No. Village District

1. Nilokheri Karnal

2. Yamuna Nagar Kurukshetra
3. Kirmich Kurukshetra
4. Sirsa Sirsa

5. Gurgaon Gurgaon

6. Bahadurgarh Rohtak

7. Kurukshetra Kurukshetra
8. Ambala Ambala

9. Bahadurgarh Rohtak
10. Bhadshahpur Gurgaon
11. Israna Karnal
12. Beri Rohtak
13. Samalkha Karnal
14. Ballabgarh Faridabad
15, Rohtak Rohtak
16. Sonepat Sonepat
17. Kaithal Kurukshetra
i8. Pchawa Kurukshetra
19. Karnal Karnal
20. Kurukshetra CEN Kurukshetra
21. Mupak Karnal
22. Gharaunda Karnal
23. Barauli Mohindergarh

- 24. Rajound Kurukshetra
25. Panipat Karpal
1985-86
1. Rohtak—TRW Rohtak
2. Narpaul—TRW Mohindergarh
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Statement-I1I

Progress of achievement of Re Schemes sanctioned by the REC in the States of

Haryana, Himachal Pradesh, Jammu and Kashmir and Punjab during
the period from 1982-83 ro 1985-86.

Sl. No. State Village Pumpsets
' Total Ach. as on Total Ach. as on
coverage 31-3-1985 coverage 31-3-1985
(Prov.) (Prov.)

1. Haryana @ @ 50,675 23,992
2. Himacha! Pradesh 2268 1448 637 . 202

3. Jammu and Kashmir 183 37 — _

4. Punjab @ @ 135,294 62,981

@Al the villages have been electrified.

Pollution Control at {three Units of
Indraprastha Thermal Power Station

310, SHRI MAHENDRA SINGH
Will the Minister of ENERGY be pleased to
state :

(a) whether the U.S. Firm, Air
Correctional International has been unable to
check the fly ash and smoke pollution from
three units of the Indraprastha Thermal
Power Station of the Delhi Electric Supply
Undertaking;

(b) if so, the cost of the equipment

supplied by the U.S. Firm for poliution
control purposes at the Indraprastha
Station;

{c) the terms of the agreement with the
said firm; and

(d) the action being taken in this regard
to effectively control the pollution ?

THE MINISTER OF STATE |IN
THE DEPARTMENT OF POWER
(SHRI ARIF MOHAMMAD KHAN) : (a)
Yes, Sir. The equipment supplied by M/s.
- Air Correction  Interpational has not
succeeded in bringing the dust emission from
the three units of Indraprastba Themal
Power Station to the desired level as per
contract.

(b) the cost of equipment supplied by
the firm including the erection services.is US
$ 2.1 million FAS New York and Rs. 56 lacs

for indigenous

components and erection
services. -

(¢c) As per the contract, the firm was
supposed to provide collection efficiency of
99.78% subject

to cquipment running on
certain pre-designed parameters.
(d) New additional electrostatic

precipitators are proposed to be installed
under the Centrally sponsored renovation
and modernisation scheme.

Gobar Gas Plants

311. SHRI SOMNATH RATH : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government have a proposal
to papularise the installation of gobar gas
plants;

(b) if so, the steps proposed to be taken
by the Union Government to popularise
such scheme during the Seventh Plan period;
and

(¢) the subsidies proposed to be given to
the farmers for the installation gobar gas
plants in Orissa and other States ?

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : (a) and (b).
National Project for Biogas Development
was launched in 1981-82 to popularise and
installation of biogas plants and this project
is being continued durnig the 7th Plan period,
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Under the project 3,55,887 biogas plants have
been installed up to the end of 1984-85 out
of which 1,80,430 plants were installed in
1984-85 which was 95% higher than the
plants installed in the year 1983-34.
The number of plants installed up to the
end of September 1985 is 49,591 which is
48.1% higher than the corresponding period
for the earlier year. National Project_f()r
Biogas Development provides for Central
subsidy, turn-key jop fee, scrvice charges,

NOVEMBER 19, 1984
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promotional cash incentives,  training
progrmmes, repair charges, monitoring and
evaluation etc. Community and institutional
biogas plants are popularised under a
scparte scheme.

(c) The pattern of Central assistance for
biogas plants approved for 1985-86 for all
States/U.Ts including Orissa is given in the
statement below.

Statement
Pattern of Ceuntral Assistance for Biogas Plants

1. Central subsidy for family based biogas plants under National Project for Biogas
Development for 1985-86

Capacity of plant

Amount of Central subsidy (In Rupees)

(cu. m.) For North-Eastern  Scheduled Castes, For all others
Region States, Scheduled Tribes,
Sikkim and notified Small and Marginal
hilly areas and Farmers including
desert disticts landless labourers
1 1500 1250 830
2 2940 2350 1560
3 3660 2860 1900
4 4290 3220 . 2140
6 5350 3920 2610
8 6460 3100 3100
10 8080 3700 3700
15 11440 5430 5430
20 15260 7300 7300
25 17640 8190 8190

2. Tunding pattern for community and institutional biogas plants for 1985-86

(i) Community biogas plants :

(i) Institutional biogas planis :

Capital cost—100% by Government of India
including cost on controlled operation up-
to a maximum for one year (Normally for
six months). '

For Central, State or Cooperative Trust
Institution, or institutions tied to such
bodies-Capital cost upto 75% by DNES
and balance by recipient organisation—In
the case of Charitable organisation, higher
contribution by DNES could also be
considered in deserving cases.

For private profit-making institution-——33§%
by Government of India. Recurring costs
in all cases by recipient institutions.
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Losses in Public Sector Undertakings

312. SHR1 KALT PRASAD PANDEY :
PROF. P. J. KURIEN :
DR. CHANDRA
TRIPATHI :
SHRT BRAJAMOHAN MOHANTY :
SHRI ANANTA PRASAD SETHI :

INDUSTRY be

SHEKHAR

Will the Minister of
pleased to siate :

(a) whether most of the public sector
undertakings under the charge of his Ministry
are running in losses;

(b} il so, the action taken to make good
their Josscs and to bring about improvement
in their functioning;

(c) whether Government are considering
a proposal to effect cutin  the matter of
advancing loan to the undertakings running
in loss, if so, the namc of undertakings in
whose cases such cut will be effected; and

() the number of public sector
undetakings carning profit and financial
results of those undertakings during each of
the last two years ?

THE MINISTER OF STATE 1N THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRT M

ARUNACHALAM) : (a) and (b). Out of
50 operating enterprises (under the Ministry
of Industry, Department of Public Enterprises)
in respect of which  provisional working
results for 1984-85 are  available, 23
have made profits and 27 have incurred
losses. The Government have  been
taking various measures to improve the
performance of these public enterprises. The
steps taken include, inter-alia, regular ‘review
of performance by the Administrative
Ministries, provision of stand by arrangements
for generation of power where considered
necessary, investment in balancing facilities
upgradation of technology, training and
retraining of personnel, and adoption of
various cost contro! measures.

(c) There is no such policy decision at

present.

(d) The required information for the
years 1982-83 and 1983-84 is available in
statement 2.7 (A) of the Public Enterprises

KARTIKA 28, 1907 (S4KA)

Written Answers 182

Survey 1983-84, Vol. I placed or: the Table
of Lok Sabha on 15-3-1985.

[English]

Production of Vitamin preparations
and Tonics

313. SHRI VISHNU MODI : Will the
Minister of INDUSTRY be pleased to
state :

(a) the names of ten companies which
are the major producers of Vitamin
preparations and tonics;

(b) the original licensed capacity of each
product of each company, re-endorsed
capacity if any and the production of each
product of cach company during last three
years yearwise alongwith the sales turm ower
of each;

(c) percentage of sales of tonics  and
vitamin preparations of each company to the
total sales turn-over during the last three
years, year-wise; and

(d) the npames of the bulk drugs and
scras vaccines for which these companies
have been licensed 10 produce along with
licensed capacity and production of
each during the last three vears, year-wise
and percentage increase or decrease in
each case ?

THE MINISTER OF STATEIN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) : (a) Following are
the major producers of Vitamin preparations
and Lonics :

1. M/s. Fairdeal Corporation
2. M/s. Sarabhai Chemicals
. M/s. Glaxo Laboratories
. M/s. Abbott Laboratories
. M/s. Sandoz (India) Ltd.

. MJs. Cyanamid (India) Ltd.
. M/s. E. Merck (India) Ltd.

3
4
5
6. M/s. Pfizer Ltd.
7
8
9. M/s. German Remedies Ltd.

10. M/s. Rallis (India) Ltd.
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approvals are (¢} Sales of formulations is not

published in the monthly balletin of the monitored.

India Investment Centre and copies of which
are | available in the Parliament Library.

(d) Information to the extent avajlable
in respect of monitored bulk drugs is given

Production of formulations is not monitored. in the Statement below.

(v) Mebendazole
(vi) Diazepam

(vii) Trimethoprim

Statement
SI. Name of the Unit  Licensed Production  %Variation in
No. Co./Bulk drug Capacity 1982-83 1983.84 1984.85 1984-85
'as On | as compared
1-4-83 to 1983-84

1 2 3 4 5 6 7 8
1. Cyanamid

(i) Tetracycline T 10.00 8.91 2.19 11.10 *
2. Pfizer

(i) Oxytetracycline T 9.00 69.85 84.49 86.40 (+) 2.3
(i) PAS and its Salts T 110.00 12.60 3.67 8.52 (+)132.2
(i) Isomiazid T 80.00 7292 56.56  80.01 (+) 41.5
(iv) Chlorpropamide T 6.50 ° 10.85 13.61 11.89 {(—) 12.6
3. Sarabhai Chemicals

(i) Amoxicillin T — —_ — 0.17 @

(i) Vitamin-C T 240.00  286.48  249.65  260.79 (-+) 4.5
(iii) Ethambutol T — 1.09 0.14 — @

(iv) Propronolol T 0.75 0.69 0.49 0.68 (+) 38.8
4. Fairdeal Corpn.

(i) Sulphamethoxazole T 5.00 1.62 . 150 252  (+) 680
(i) Metronidazole 10.00 7.80 4.09 7.74 (<) 89.2
(iii) Tinidazole T —_ - 0.06 0.01 0.05 *

(iv) Salbutamol kgs. 115.00 165.00 15600 ° (—) 5.5

10.00 0.13 - 0.58 0.11 (—) 81.0
1.00 0.88 1.96 3.98 (+)103.1
1.00 d.3] 4,76 1.26 (—) 73.5
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1 2 3 4 5 6 7 8
1.
8. German Remedies
(i) Sulphamoxole T  120.00 97.79 47.60  112.35 (+)136.0
(i) Xomthinol Nicotinate T 13.82 939  15.08  (+)60.6
(i) Trimethoprim T 6.00 5.24 2.95 * ' neg. @
6. Glaxo Labs.
(i) Vitamin-A MMU  30.00 14.25 19.51 16.56 (—~)15.1
(i) Ibuprofen T — —_ 0.15 @
(iii} Betamethasone kgs. 300.00 583.00 61388 712.64 (+)16.1
(iv) Triple Vaccine K.L. 1.20 1.43 1.50 (449
7. E. Merck
(iy Vitamin-F T 34.00 13.15 41.28 56.81 (4)37.6
(i) Vitamin-K T 4.30 — 0.09  — @
(iii) Vitamin-p T 5.00 1.51 0.49 0.64  (+)30.6
8. Sandoz
(i} Intestopan Substance T 56.83 33.69 35.82 (-+)6.3
(i) Digoxin kgs. 0.74 1.73 7.21 *

* % iIncrease too high.
@ % variation cannot be worked.

Sales Turn-Over of Companies according
to the Drugs Price Control Order, 1979

314, SHRI VISHNU MODI : Will the
Minister of INDUSTRY be pleased to state :

(a) the names of companies which have
crossed the exempted limit of annual sales
turn-over according to the Drugs Price
Contral Order, 1979 and have not taken
price approval of their products; '

(b) the sales turn-over of  each

company during 1980-81 and 1984-85;

(c) whether any action has been taken
against any company for violation of provi-
sion of price control order under Essential
Commodities Act; and

(d) if so, the action taken in each case
alongwith the name of the Company ?

THE MINISTER OF STATE’'IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA  SINGH}: (8) to (d).
Notices to about 200 companies have been
issued . under the Drugs {(Prices Control)
Order, - 1979 issued under the Essential
Commodities Act, 1955 for not obtaining
price approval even after crossing the limit
of Rs. 50 lakhs in sales turnover during the
last according 'year. The exact number of
companies baving crossed the limit, would be
known after replies to these notices are
received and examined.

Setting up of Drug Authority of India

315. SHRI V.S. KRISHNA IYER :
Will the Minister of JNDUSTRY be pleased
to state .
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(a) whether there is any proposal before
Government to set up a separate Drug
Authority of India to contro]l manufacturing
of drugs and to. maintain the quality of
drugs being manufactured in the country;

and .
H . ;

(b) if so, thé details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR1 R. K.
JAICHANDRA SINGH) : (a) No, 5ir.

(b} Does not arise.

Closing of Mandya National Paper Mills

316.’SHR1 V.S. KRISHNA IYER :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Cauvery water is ‘- polluted
due to letting cut of cflluents into the river
by Mandya N..tiona! Paper Mills;

(b) if so, the action taken to stop letting
out of effluents into Cauvery river by the
mill;

(c) whether the Paper Mill was closed
for some time due to Court direclion for
having let out cffiuents into the Cauvery
river; and

(d) if so, for how many days the mill
was closed and the loss incurred thereby ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI) : (a)
and (b). , The first phase of the Effluent
Treatment Scheme which has been implemen-
ted. and presently functioning in Mandya
National Paper Mills provides for removal
of suspended solids before discharge of
effluent in the nearby Nullah which flows for
5-6 Kms.
and dilution of the effluent before it reaches
the River Cauvery. The second pbase of
the scheme which would provide for aeration
lagoon is under implementation and is likely
to be completed by end of 1986. . ;.

)

(c) and (d). In view of the injunction
issued by the Court restraining the mill from
discharging the effluent, the mill was closed
for 19 days from 19.8.85 to 6.9.85.
Production was, however, resumed fi-om 7th
September, 1985, after the injumction was
racated by the Court. The loss on account

[}
e
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of the closure of the mill is estimated a.t '
Rs. 28 lakhs. v,

Mobile Post Offices in Bangalore City

317. SHRI V.S. KRISHNA IYER :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Mobile Post Offices
functioning in the country at present:

(b) the number out of those in

Karnataka and in Bangalore city separately;
and

(c) whether there is anpy proposal to
cover remote villages by mobile post offices ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
number of Mobile Post Offices functioning in
the country at pres. ot is 37,807,

(b) The number of mobile post offices
in Karnataka circle is 3191 out of which 28
are in Bangalore city.

(c) Already 69852 villages, some of them
in remote areas are being served by mobile -
post offices. Depending upon the need for
this type of service in other areas, the service
may be extended to more villages.

Programmes for development of industrial
sector

318. SHRI CHITTA MAHATA : Wil
the Minister of INDUSTRY be pleased to
state :

L

(a) wheter Government are considering
to chalk out specific programmes of develop-
ment for each and every industrial sector in
the country; and '

(b) whether under these schemes, pro-
grammes, the existing units would be revived
for the growth of industries and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The role assigned to the
public and private sectors is set out in the
Iadustrial Policy Resolution of 1956, which
continues to provide the basic frame-work
of the industrial policy.

The subsequent .
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policy statements of 1973 and 1980 have

spelt out the different industrial sectors
delineating their areas of operation. Areas
where large, medium and small scale sectors
will operate have been identified.
view to achieving faster industrial growth,
Government have announced several liberali-
sation measures such as delicensing and
broad-banding in selected industries and.
incrcasing the threshold limit of igvestment
of large houses from Rs. 20 crores to
Rs. 100 crores. Liberalisation of industrial
policy with a view to achieving higher levels
of production and productivity is a continu-
ing exercise as the situation demands so as
to achieve the socio-economic objectives of
the planned economy.

(b} Revival of sick industrial units is
considered in the light of the policy guide-
lines on sick industries issued by the Govern-
ment in Qctober, 1931. A copy of the Press
Note dated 6th Oclober, 1981, issued in this
regard, is laid on the Table of the House.

[Placed in Library. Sce No. LT-1460/85],

Minister of Finance has already intro-
duced a special legislation in the Lok Sabha
on 29.8.85 namely, ‘The Sick Industrial
Companies ({Special Provision) Bill, 1985
constituting a quasi-judicial body to be
designated as the Board for Industrial and
Financia! Reconstruction with powers to
consider and supgest suitable measures for
rehabilitation of sick industrial units as well
as for winding up of non-viable units after
considering various aspects of sickness in
industrial urits and alternative possibilities
for revival and rehabilitation of such units.

Proposal to Step up New PPower Capacity
to Remove Power Shortage

319, SHRIMATI JAYANT]I PATNAIK :
Will the Minister of ENERGY be pleased

to state:
v

(a) whether Government have a proposal
to step up new power capacity in the
Seventh Five Year Plan period;

(b) if so, the target set for new power
capacity in the above plan period,
i g 1 b

(c) the major power generation projects
expected to be implemented in that plan
period; and '- |

13

/
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(d) the specific steps pro'pcscd to be
taken to remove powsr shortage in the
country ? ’ '

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD K.HAN) : {(a) Yes, Sir.

(b) An addition of 22,245 MW of gene-

- rating capacity is envisaged in the Seventh

Five Year Plan. :

{¢) Major Power Projects (100 MW and
above) which are likely to give benefits in
the Seventh Plan period are indicated in the
statement given below.

(d) A number of steps are being taken
to bring about improvement in the power
supply position; these include concerted
action to maximise the availability of power
from the installed capacity, renovation and
modernisation of thermal stations, timely
completion of ongoing projects reduction of
line losses, demand management and energy
conservation.

Statement
Names of major power gencration projects

(100 MW and above) which are likely to
&ive benefit in the Seventh Plan period

5. No.
1. Panipat Thermal Station Stage-1I

Project

Panipat Thermal Station Stage-111
Bhabha H. E. Scheme

Mukeriam H. E. Scheme
Roper Therma! Station Stage-11

Anandpur Sahib H. E. Scheme

. Ko'ta Thermal Station Exin.

© N R o

. Mahi H. E. Scheme

o

. Maneri Bhali H. E.
S'lﬂgﬁ'u T

Scheme

10. Anpara ‘A’ Thermal Station

1i. Tanda Thermal Siation -,

12. Unchabar Thermal Station I
13. Salal H. E. Scheme 'y
14, vChamera H. E. Scheme -

*

15. Singrauli Super Thermal
Stage-1 PH-1I i

Station
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16. Riband Super Thermal Station 48. Neyveli 2nd Mine Cut Thermal

. : Station.
17. Narora Atomic Power Project
49. Neyveli 2nd Mine Cut Thermal

18. Kadana Pumped , Storage H.E Station Extn.

Scheme

50. Kalpakkam Atomic Power Project

19, _Wanakbori Thermal Station Extn. Unit-2

20. Sikka Thermal Station 51. Patratu Thermal Station Unit-10

Thi tation Extn.
21. Gandhi Nagar Thermal Station 52. Muzaffarpur  Thermal  Station

22. Hasdeo H. E. Scheme . Unit-2
23. Korba West Thermal Station Extn. 53. Tenughat Thermal Station
24. Sanjay Gandhi (Birsinghpur) 54. Upper Kolab HE Scheme

Thermal Station ]
_ 55. Rengali H. E. Scheme
25. Bansagar H. E. Scheme
& 56. Rengali HE Scheme Extn.
26, Chaodrapur Thermal Station Extn.
P 57. Kolaghat Thermal Station
27. Uran Gas Station Extn.
58. Kolaghot Thermal Sto. Extn.
28. Khaperkheda Thermal Station Extn. |
59. DPL Thermal Station Extn.
29, Purli Thermal Station Extn.
60. Bokaro ‘B’ Thermal Stn.
30. Uran Gas Turbine Station Unit

'No. 8 61. Bokaro ‘B’ Thermal Stn. Extn.

31. Pench H. E. Scheme 62. Farakka Super Thermal Station

Stage-|
32. Korba Super Thermal Station

. 63. Lower Borpani HE Scheme
33. Korba Super Thermal Station Extn.

34. Vindhyachal Super Thermal Station Setting up of Telephone Industry at

Bhubaneswar in QOrissa
35. Nagarjunasagar H. E. Schen:e

Stage-11 320. SHRIMATI JAYANTI PATNAIK :

o e Will the Minister of COMMUNICATIONS
36. Srisailam H. E. Scheme Stage-1I be pleased to state : '

37. Vijayawada Thermal Station Extn,

(a) whether Government have a proposal
38. Varahi Canal H. E. Scheme to set up a Telephone Industry at

39. Supa Dam H. E. Scheme Bhubaneswar in Orissa;
40. Raichur Thermal Station (b) if so, the estimated cost thereof;

41. Idukki H. E. Scheme Stage-1I (c) the expected time of its commercial

42. Kadamparai H. E. Scheme production; and
43. Lower Mettur H. E. Scheme (d) the progress made ip that regard so .
far ?

44. Mettur Thermal Station

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
46. Tuticorin Thermal Station Extn. (SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

45. Mettur Thermal Statit;n Extn.

47. Ramagundam Super Thermal
Station Extp. (b) to (d). Do not arise.
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“Lok Adalats”

321. SHRIMATI JAYANTI PATNAIK :
' SHRI JAGANNATH PATTNAIK :
SHRI SRIBALLAV PANIGRAHI :
SHRI S. M. GURADDI :

SHR1 SANAT KUMAR MANDAL :

Will the Minister of LAW AND
JUSTICE be pleased to state :
(a) whether Government have taken -

steps to set up Lok Adalats in the country;

(b) if so, the State where Lok Adalats
have made a mark in the settlement of dis-
putes;

(c) the steps proposed to be taken to
popularise the setting up of Lok Adalats in
more areas, and

(d) whether Government propose to give
adequate finance to the States to meet the
expenditure on Lok Adalats ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) (a) Lok
Adalats are held be the State Legal Aid and
Advice Boards and are not sct up by the
Government. They are functioning as volun-
tary agencies at present. However, it forms
part of the programme adopted by the
Committee for Implementing Legal Aid
Schemes constituted by the Government. -

(b) Lok Adalats have become popular
with the masses and they have made a mark
in the States of Gujarat, Maharashtra, U.P,,
Tamil Nadu and the Union Territory of
Delhi. According to the information received
from the Committee for Implementing Lcgal
Aid Schemes, more than 2000 cases pending
in the Jower courts in the State of Gujarat
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Written Answers 104

were settled during the Jast. two years. Lok
Adalats are being held in Gujarat more
fequently then other States. Lok Adalats are
also being held for settlement of Motor
Accident Claims. Two of them were held in
Bombay, one in Delhi and more than three
in Gujarat. The last one in Gujarat was held
at Jamnagar where Rs. 47 lakhs were paid

by Insurance Companies to the victims of

accidents.

{c} The matter was discussed at the
Conference of Chief Justices, Chief Ministers
and Law Ministers which was held recently

in Delhi. Response from the Stales is
awaited.

~ (d) Government is providing budgetary
grant on yearly basis to the Committee for
Implementing Legal Aid Schemes which in
turn gives grant-in-aid to various State Legal
Aid and Advice Boards etc. for holding Lok
Adalats dlso among other things.

Setting up of Holiday Homes for P gapd T
Employces in Hill Stations

322. SHRIMATI JAYANTI PATNAIK :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether his Ministry has set up some
Holiday Homes for its employees in hill
stations; and

(b) if so, the names of the hil] stations
whiere Holiday Homes have been set up by
his Ministry ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA)
(a) Yes, Sir.

{b) Sir, the details are as follows :

Name of the State in which No. of Controlling
Holiday Home located Suits authority
1 ' 2 3 4

1. Simla Himachal Pradesh 2 G. M. Telecom, N. W,

: . Ambala

2. Kulu —do— 5 G. M. Telecom, N. W.'*
i Ambala

3. Pachmarhi M. P, 2 G. M. Telecom, M. P,

. Bhopal
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1 2 3 4 T
- 4, Maunt Abu Rajasthan 1 G. M. Telecom, Rajasthan,
Jaipur
5. Mussorie U. P. 7 P. M. G. U. P., Lucknow
6. Nainital —do— 4 G. M. Telecom, U. P,
. Lucknow
7. Srinagar Jand K 5 P.M.G. J and K and G.M. |
Telecom.
8. Kodaikanal Tamil Nadu 1 G.M. Telecom. Tamil Nadu

Madras

Establishment of heavy industries in Public
Sector in Seventh Five Year Plan

323. SHRI SOMNATH RATH Will
the Minister of INDUSTRY be pleased to
state : ' '

(a) the number of heavy industries
established in the public sector so far;

(b} whether these industries are earning
profit or incurring loss, details thereof for
1584-85;

(¢) the steps being taken to make the
Industries profitable; and

(d) whether Government propose 1o
establish any heavy industry in the Seventh
Five Year Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). There are 20 public sector
undertakings under the control of the erst-
while Department of Heavy Indusiry. Major
products manufactured/projecrs undertaken
are given in the annual report of the Depart-
ment of Heavy Industry for 1984-85, copies
of which have already been laid on the Table
of the Lok Sabha. The profit/loss of these
undertakings during 1984-85 is given in the
Statement below.

(c) Performance of the public sector
undertakings is reviewed by Government
from time to iime. In order to improve the
performance/profitability of the undertakings
incurring losses, action is taken to upgrade
the management skill, modernise plant and
machinery, provide financial reliefs and to
diversify their production activities.

(d) There is no proposal at present to
set up a heavy engineering industry in public
sector during Seventh Five Year Plan.

Statement

Profit (4-)/Loss (—) during 1984-85 of Public
Sector Undertakings under the erstwhile
Department of Heavy Industry

BHEL
BHPV
BPCL
Braithwaite
BSCL
BBVL
BWEL
BPME

HEC
HMT
Jessops

MAMC

Maruti
Rand C
TSL

TSP

Lagan Jute
SIL
HDPE

EPI

(Rs. in lakhs)

(+) 11369
(+) 89
(—) 267
(=) 297
(+) 209.80
(—) 149.42
(+) 20.00
(—) 163.89
{anticipated)
(—) 5392
(-+) 2000
(—) 268
(—) 1172
(anticipated)
+) 90
(—) 593,00
(—) 166.00
() 3435
(=) 101
‘ (—) 1380
(+) 1.22
(anticipated)
(—) 1492
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Setting up a firm for fabrication of off
shore structures for oil and Natural
gas Industry o

324, SHRI SOMNATH RATH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government propose t¢ set
up a firm exclusively for fabrication of off-
shore structures for the country’s growing oil
and natural gas industry; -

(b) the names of countrics which will be
involved in this scheme;

(c) whether any detailed programme has
been prepared and agreement entercd into,

(d) whether the World Bank has been
approached to finance the programme during
the Seventh Five Year Plan period; and

(e) if so, the total amount sought ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) No, Sir.

(b) to (e). Do not arise.

Target of Qil Production in Sixth and
Seventh Five Year Plan periods

{

SHRI SOMNATH RATH :
SHRI AMAR ROYPRADHAN :
SHR1 AMAL DATTA :

325.

Will the Minister of PETROLEUM AND
NATURAL GAS be pleascd to state :

(a) the target of oil production during
the Sixth Five Year Plan and the result
obtained; and

(b) the target for Seventh Five Year
Plan ?

X

. THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) The target for production
of crude oil during Sixth Five Year Plan was
93.4 million tonnes against which the pro-
duction was 102.7 million tonnes.

(b) The target for production of crude
1l during the Seventh Five Year Plan is
159 million tonues.
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Setting up of long distance Public Call
Offices in Madhya Pradesh during
Scventh Five Year Plan period

326. SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAYV :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal under
the consideration of Government to set up
Jong distance public call offices in Madhya
Pradesh, particularly in  tribal/backward
areas of the State during the Seventh Five
Year Plan period;

(b) ifl so, the sites selected for the

purpose;

(¢) the number of such long distance
public call offices likely to be set up; and

(d) the funds allocated for the purpose;
if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Long Distance Public Call Offices
are proposed to bc set up in Forty-one
Backward/Tribal Districts of Madhya Pradesh
as stated in statement given below—Sites are

being finalised.

(c) 1355 Long Distance Public Call

Offices are proposed to be set up.

(d) Funds for setting up these Long
Distance Public Call Offices will be met
from the lump sum grant given to the Circle
during each year of the 7th Five Year Plan,

Statement

No, of IDPTs proposed to be opened in
Madhya Pradesh during the 7th Five
Year Plan in Tribal{Backward areas.

Sl.  Name of No. of IDPTs pr-c.posed
No, District to be opened

1 2 3

1. Balghat 6/20

2. Bastar 135/Nil
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1 2 3 1 2 3
L
3. Betul 10/29 36. Shajapur Nil/i1
4. Bhind Nil/20 37.  Shivpuri 4/30
s. Bilaspur 26/51 38. Sidhi 5/40
6. Chatarpur Nil/27 39, Sarguja 93/Nil
7. Chhindwara 10/25 40. Tikamgarh Nil/18
8. Damoh 5/26 41. Vidigha Nil/22 ,
9. Datia Nil/5
10. Dewas 1/20 Commissioning of Packet Switching net
work by Telecommunications Consul-
11. Dhar 15/8 tants India Limited
12. Durg to/11 327. SHRI DHARAM PAL SINGH
2180 MALIK
13. Gura / SHRI SUBHASH YADAV :
14, Hoshangabad | 4/26
, S /Nl Will the Minister of COMMUNICA- |
" 15. Jalalpur [Ni TIONS be pleased to state :
16. Jhabua 18/Nil (a) whether public sector Telecommuni-
17. Khandwa 4/8 cations Consultants India Limited has recently
commissioned a packet switching network
18. Khargone 30/10 connecting Delhi, Bombay and Madras to
45/Nil help computer interconnection for data
19. Mandla / exchange between these cities;
20. Mandsaur 5/26
. (b} whether some more metropolitan
21. Morena 3/2 citics of the country will also be connected |
22, Narsingpur 3/13 and if so, their names; K4
3/15 (¢) the time by which these cities will be
23. FPanna / connected; and
24. Raigarh 30/13
(d) the financial implications theseof ?
25. Raipur 10/63
Raise 3/23 THE MINISTER OF STATE OF THE
26. Ravsen MINISTRY. OF  COMMUNICATIONS
27. Rajgarh Ni1/28 (SHR} RAM NIWAS MIRDHA) : (a) The
) ) Department of Telecommunications has been
28. Rajnandgaon 5/l providing data communication facilities to’
2710 meet the needs of the business and industry
29. Ratlam / sectors in the form of dedicated data
30. Rewa 3/15 communication circuits. To meet the growing
needs, it has become necessary to establish
31, Sagar 2/35 a public data network. Towards this aim,
2/30 Telecommunications ~ Consultants  India
32, Satna ' / Limited is currently installing a packet
33. Sehore 2/13 switched data  communication  network
. 5/28 connecting Delhi, Bombay and Madras to
34. Seoni / help computer inter-connection for data
35. Shahdol 30/23 trapsm 'ssion between these ¢ities.
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This network will have a limited number
o f subscribers. It is propoesed to monitor the
traffic pattern and public reaction before
commissioning a large network covering the
entire country.'

(b) Yes, Sir. Some morelarge cities of
the country will also be connpected on the
public data network in due course. The
cities which will be taken up in the next
phase are Calcutta, Hyderabad, Ahmedabad,
Pune, Bangalore, Chandigarh, Jaipur,
Lucknow, Varanasi, Patna, Bhubaneswar,
Ranchi, Nagpur, Bhopal, Baroda, Cochin and
Trivandrum.

(c) Bombay, Delhi and Madras will be
connected to the Public data network facility
in the next few months. Tt is difficult to
say by when this facility could be extended
to the other 17 places, as considerable
financial and material investments are
involved. Some more cities are expected o
be connected at a later stage part of the full-
fledged data network.

(d) Financial implications for the first
phase connecting Delhi, Bombay and Madras
will be of the order of Rs. 1.5 crores.

Tenders for setting up of Mangalore
and Karnal Refinery Projects

328. SHRI DHARAM PAL SINGH
MALIK :
SHR] SUBHASH YADAYV :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether tenders for setting up
Refineries at Karpal and Mangalore have
since been called by Government;

(b) the names of parties who have
offered their services to participate in setling
up these projects;

(c) the stage where the matter stands at
present; and

(d) the titne- by which these refinerjes
will start functioning ? )

THE MINISTER OF STATE OF THE

. MINISTRY OF PETROLEUM AND

- NATURAL GAS (SHRI NAWAL

{ KISHORE SHARMA) : (a) to (d). The

possibility of setting up these refineries in the

joint sector is being explored. A final
decision in this regard is yet to be taken.
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Stipulation rcgardmg setting wmp pf
industries in backward arcas e "

329, PROF. P. J. KURIEN : Wit} the

Minister of INDUSTRY be pleased to stalo 1
1 ¢

(a) whether any stipulation. is made
while registering new industries that these
should be set up in the backward areas;
and - Sri b

{b) if so, the percentage of new industries
which have been set up in backward areas
during this year as compared to the previous
year ? '

M
THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI . . M.
ARUNACHALAM) : (a) No, Sir. U

yrh

] i
(b) Does not arise. P e

Transfer of Officers in Télecommuﬁication
+ Department

]

330. SHRI S. M. BBATTAM : Will the
Minister of COMMUNICATIONS be pleased

to state :
bn

(a) whether he is aware that recently
some guidelines were issued for the tramsfer
of officers in Telecommunications Depart-

ment; and 0 s \

»

(b) if so, the details thereof 7 + 7 ¢

J i 4 ;«. o f. 'ld PR [

i THE MINISTER {)P STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (s) Yes
Sil’. P

+ {b) Group ‘A’ apnd ‘B' Officers of the
Telecom. Department working in Telecom.
Circles and minor districts, who have ' put
in 4 years in a pest/8 years in a siation ‘may
be transferred to another post in’ the same
station/to another station within the réspec- '
tive circles jurisdiction by the Heads of
Circles. If, however, the Heads of ~Cjréles
feel that certain Officers are required to be
shifted out of the Circles in the interest of
service their names may be recommended (o
the Telecom. Directorate for considering
their transfers to other Circles, ’

Grouy ‘A’ and ‘B' Officers | in the Metro
and Major Districts, who had pui-in 10 vears
in a station were required to be transferred

out of the Telephone District and these, who
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have put in 4 years in a post were required
to be shifted to another postin the same
digtriet. + If, however, the Heads of Circles
feel, that certain Offigers are required to be
shifted out side the Circles in the interest of
service before the period of 10 years their
names may -be  recommended to the
Telecom. Directorate of considering their
transfer to other Circles.

i) T
Losses in State Electricity Doards

PNl

S. M. BHATTAM

331. SHRI
the Minister of ENERGY be pleased to
state : st !
NSy 1
' (a) the losses suffered by the various

State Electricity Boards in the country during
the last three years owing to (a) transmission
losses, (b) pilferage and (c) other reasons;

{(b) their present financial position and
whether any assistapce was rendered by the
Union Governments to improve the same;

o .

;" (c) whether any request in this bebalf
was made by any of the State Governments;
and

i, 45
., (d@) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN): (a) The trans-
mission and distribution losses including theft
and pilferage of ‘ehergy in the country during
1982-83, .1983-84 and 1984-85 have been
estimated as. 20.88 per cent, 20.68 per cent
and 21 per cent respeciively.

(b} The finapcial position of differeat
State Electricity Boards indicating Cumulative
profits/losses upto 31st March, 1984 is given
in the statement below. , To improve the
performance of State Electricity’ Boards,
Central Government has been suggesting
varioys measures from , time to time, which
mclude : "y

(i) improvement in
thermal stations;

performance of

* (i) reduction of transmission and
distributian losses;

{lit) expedititg commissioning of on-

going profects;

rooa .
PR TRIENY W hup ‘

i {iv) rationalisation of electricity tariffs; "
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(v) redoction of outstanding dues
through a regular system of building
and realisation.

]
A centrally sponsored scheme for renovation
and modernisation of existing 36 thermal
power stations has been approved for imple-
mentation. :

(c) and (). Requests from State Govern-
ments on matters- having financial implica-
tions, allocation of additional plan funds, -
expediting sanction of new projects eic. are
received from timo to time and are looked
into on merits of each case.

Statement

Cumulative Profits/Losses of the State
Elecy. Boards upto 31st March, 1984

(Rs. in crores)

A e o

S1.  State Electricity Profit(+)/
No, Board l.osses (—)
1 2 3

1. Andhra Pradesh -+26.6

2. Bihar —119.5

3. Gujarat —28.4
4. Haryana —238.6
5. Himachal Pradesh —70.7

6. Karnataka --113.1

7. Kerala _ —2.1

8. Madhye; Pradesh — 325
9. Maharashtra —~—294
10. Orissa —42.6
11. Punjab —89.5
12. Rajasthan —88.2
13. Tamil Nadu -+83.2
14. Uttar Pradesh ~607.2
15. West Bengal 121.0

16. Assam ..._147.";.1"&
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1 2 -3
. 17. Meghalaya —29.5%
[ Losses  —1646.9
Cumulative { Profits +222.9
| | Net —1424.0
*Estimated )

**Based on Provisional accounts received
from the Board.

[Translation]

Steps for industrialisation of ‘No industry’
districts in Eastern U.P,

332. SHRI UMAKANT MISHRA :
Will the Minister of INDUSTRY be pleased
to state ;

(a) the steps being taken for the indus-
trialisation of ‘No Industry® districts in
Eastern Uttar Pradesh and the names of the
‘No industry” districts for which industries
have been sanctioned;

(b) whether these tehsils and blocks
which are industrially backward, will also
be declared backward on the basis of the
report of Sivaraman Committee and indus-
trialisation will be encouraged there; and

(c) whether a big industry will also be
set up in Mirzapur Tehsil headquarters in
Mirzapur district of Uttar Pradesh ?
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THE MINISTER OF STATE IN' THE

DEPARTMENT OF . INDUSTRIAL
DEVELOPMENT: . , {(SHRI M.
ARUNACHALAM) : (a) TIndustrialisation
of areas is primarily the responsibility of
the State Governments. However, the

Central Government supplements their efforis
by providing Central incentives, concessions
etc. in backward arcas to the entrepreneurs
setting up industries there. The following

"amount of Central Subsidy has been disbur-

sed to Uttar Pradesh ; 3

v T

Lol o

)
Amount' 8V
(Rs. in croces)

Year

IR T

1982-83 1.38
1983-84 16

1984-85 3.20
LAt

1985-86 (Upto

October, 1985) v g.18"! 5
g PR AT
- ‘ ! 1o, 7

In Eastern Uttar Pradesh, Fatehpu'z"_,
Jaunpur and Sultanpur districts have been
identified as ‘No Industry Districts}. During
the years 1982 to 1985 (upto September) the
following number of Letters of Intent (LIs)
and Industrial Licences (ILs) have been issugd
for locating Industries in these districts ©

Name of the 1982 1983 - 1984 ) 1985 U
district Lls Ils LlIs 1Ls Lls JLs LIy  ILs
) J L ' . e J:;'.'igm_._
1. Fatehpur 4 — 4 — 2 3 3001
2. Jaunpur 1 — 2 — 1 - hg, . :'l‘
3. Sultanpur 2 —_ 7 —_ 4 1, . 3. -1

—_ —— —— e — it e it A EE B b — i

(b} An Inter-Ministerial . Committee has
beenr constituted to review and revise the
present Central Incentive Scheme, which
intet-alia would also take into consideration
the recommendations of Sivaraman
Comrmmittee.

{c} An application for manufacture

of Aluminium Metals in Mirzapur district
has been received and is under consideration.

Introduttion of Mobile Telephones
Paging Service and Packet
Switched Neiwork

333. SHRI CHINTA MOHAN : Will

o i e
1 fyeey 1!

the Migister of COMMUNICATIONS. be
pleased to state ; "y R T F

1 Nan €

{a) whether Government have introduced

three new services namely, mobile telephones,

paging service and packet switched network
in the country; « -

(b) if so, the details of these seérvices

and unity introduced state- wise; . & 14

ih l: 2

(c) whether these ' services  have been

lptmduced in the light of satisfactory provi-
sions of tclephone setv jce in the country;
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T1{d)"the ' nambet "of ' telephones  per
thbusand in India and the corresponding
rumber in USA /Japan; and

i

! .
1 I (¢) when such services were introduced
in USA/Japan ? o

* " THE MINISTER OF STATE OF THE
MINISTRY OF - 'COMMUNICATIONS
(SHRI'RAM NIWAS MIRDHA) : (2) The
mobile telephone and ! radio paging services
are being introduced shortly in Delhi. An
experimental packet switched data network
conuecting Delhi, Bombay and -Madras is
under installation.

\9} The details are given in the state-

ment below.
.

(c) These services are being introduced
with a view to provide modern telecommu-

nication facilities to subscribers 1n the
country.
(d) The number of telephones per

thousand of population in India is 4.99 (as
on 31-3-1985) while it is 787 and 510 in USA
and Japan respectively (as on January, 1982
vide data published by A.T. and T.) .

<1 7:(e} This information is not available.
nel, . Ay N

AL S Statement

A

1. Mobile Radlo Telephone Service :

This service will be available in the
Union Territory of Delhi and can be availed
from mpving vehicle. The transmitter-
receiver is installed in the vehicle and works
on vehicle battery. All usual facilities will
be available including national and interna-
tional subscriber dialled calis. The rent of
the telepbone will be Rs. 2000 per month.
A security deposit of Rs. 40,000 for
transmitter receiver installed in the vehicle
would be chatged. Normal local call which
will be charged for every three minutes, and
STD call charges would be levied. Initially

a'iimited number of such ' telephones would

be offered to subscribers.
A i1 ) t i~

2, Radio Paging Service :

#47 This service will be available in the
Union Territory. of Delhi. The ‘paged’
subscriber will get a tone alert on his pager,

“which is carried by him, to indicate a paging
call. | A preassigned telephone number will
br contracted by rhe paged person to obtain
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the message. Rent for the pager will be
Rs. 300 per month. A Security deposit of
Rs. 4,000 will also be taken. The Service
can be availed of by about 400 subscribers.

3. Experimental Packet Switched  Data

Network : '

Packet switched data communication
network connecting Delhi, Bombay and
Madras will provide computer interconnec-
tion for data transmission between these
cities.

Production of ready-made garments by
cottage industries in unorganised
sector . -

334, SHR1 LAKSHMAN MALLICK :

Will the Minister of INDUSTRY be pleased
to state ;

(a) the number of cottage industry units
producting , ready-made garments in the
unorganised secter which are not registered
with the State Governments alongwith total
estimated employment in each State;

(b) the details regarding the check/super-
vision so far as the question of supplying
information on employment to (Government
is concerned; and

(c) the assessment as to the production
and functioning of the ready-made garment
industry in the country ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHR1 M. ARUNA-
CHALAM) : (a) Such information is not
maintained.

(b) and (c). Do not erise.

Delicensing of Drugs

-

335. SHRI  BALASAHEB VIKHE
PATIL : Will the Minister of INDUSTRY
be pleased to state 1.

(a) whether despite delicensing 12 drugs
in 1984 there has been no visible improve-
ment and response towards expansion of
drug industry in the country;

(b) whether the targets for drug p}oduc-
tion during the Sixth Five Year Plan

.remained unfulfitled; .

(c) whether the preseat pricing policy is
contributing to the present stalemate; and
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(d) if so, the steps being taken in this
direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH, : (a} No, Sir. -

(b) Yes, Sir.

(¢) and (d). Government intend to come
up with a new drug policy.

Issuc of Licences for Mini Cement Plants

337. SHRI BALASAHLB VIKHE
PATIL : Will the Minister of INDUSTRY
be pleased to state :

(a) what were the objectives of the policy
for issue of licences for mini cement plants
in the country;

(b) whether one of the objectives was
that such plants should be set up in remote
and backward areas;

(¢} bow many of the 70 licences issued
so far are meant for backward areas;

(d) the number of plants gone into
production and their capacity utilisation; and

(e) whether there is a rethinking regard-
ing the issue of further licences ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) With a view to exploit
smaller limestonc deposits, dispersal of
cement production capacity in the country,
reduction of burden on railway transporta-
tion, lower capital costs and quicker installa-
tion and higher employment, especially in
rural, hilly and other inaccessible areas, the
Government announced in January, 1979 the
Policy for establishment of mini cement
Plants (capacity limited to 200 tonnes per
- day or ‘66,000 tonnes per annum),

(b) While priority is accorded to the
proposals to set up mini cement plants in
centrally notified backward areas, there is no
bar on setting up such Plants in other areas,
if the proposals conform to the Prevailing
Policy.

(c) Out of thirty six industrial licences
so far issued for setting up of mint cement
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plants, twenty six are for setting up such
plants in centrally notified backward areas.

{d) Thirty mini cement plants (holding
either indusrial licence or DGTD registra-
tion) with a total capacity of 14.65 lakh
tonues per annum are ecither in production
or have recently reported commencement of
commercial production. Since majority of
these plants have come into production in
recent times, their productiom has not yet
picked up. The total production of the
mini cement plants during January to June,
1985 was 2.93 lakh tonnes.

{c) Not for the present, in so far it

relates to Mini Cement Plants.

Transfer of Technology from U. S. A,

338. SHRI BALASAHEB VIKHE PATIL :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether subsequent to the Prime
Minister's visit to USA, the U. S. Govern-
ment have approved 65 new _technology
transfer projects to India;

(h)} whether  in
technologies,
consulted: and

these
of India was

choosing
Government

(c) the technologies which Government
have agreed to accept and the details
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM]) : (a) to (c). In November, 1984
the Government of India and the United
States concluded a Memorandum of Under-
standing (MOU) on technology transfer. In
May, 1985, the two Governments finalised
the Implementation Procedures of MQOU.
Following these developments, the US
Government has issued export licences - for
several computer systems ordered by Govern-
ment, public sector, educational and private
organisations. Both Governments are
interested in promoting trade and collabora-
tion in advanced technology.

The initiative for selection of sources of
technology is left to the Indian Entre-
preneurs. They explore the alternative
sources of technology, make a t(echno-
economic analysis of the proposed forcign
collaboration and select” the foreign colla-
borator whose offer suits them best.
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Unsatisfactory Power Generation in
Power Stations due to Supply of
Poor Quality of Coal

339. SHRI C. MADHAY REDDI : Will

the Minister of ENERGY be pleased to
state :

(a) the number of thermal, hydel and
diese! power stations in the country separa-
tely, their installed capacity and actual power
generation during the last three years;

(b) whether these plants are not able to
meet the requirements of the country result-
ing in frequent load shedding etc.;

{c) whether this unsatisfactory power
gencration is due to the supply of poor
quality of coal which does not have the
requisite calorific value; and

(d) if so, measures taken by Government
to ensure supply of good quality coal of the
reguired calorific value ?

THE MINJSTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
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MOHAMMAD KHAN) : (a) A statement
containing the required information is given
below. Diesel power stations and mini  and
micro-hydel power stations, being compara-
tively small in size, their performance and
other details are not being monitored at the
Centre,

(b) Yes, Sir.

(c) and (d). Poor guality of coal is one
of the factors adversely affecting thermal
generation. Following measures have been
taken to improve the guality of coal :

(i) Elcctricity  Boards and  coal
companies have been asked to enter
into commercial agreements for
supply of requisite quulity and
calorific value of coal.

(ii) Coal handling plants are being
installed at the pithead of coal
mines to size the coal.

(ii) Manual hand-picking of shales,
stones and  other extraneous
material is being resorted to.

Siatement

Yearwise detalls of number of power stations. their installed capacity and actual generution
during 1982-83 to 1985-86 (April-October).

—_— e 4

Year Type No. of Power Installed /Derated Generation
stations Capacity (MW) (Million Units)
1982-83 Thermal 62 20867.5 79686
Nuclear 2 860 2824
Hydro 113 12710 48273
Total 177 34437.5 129983
1983-84 Thermal 66 23825.5 86535
Nuclear 3 1095 3494
Hydro 119 13762.5 49867
Total 188 38683 139896
1984-85 Thermal 70 26460 98770
Nuclear 3 1095 4078
Hydro 122 14337.5 53785
Total 195 41892.5 156633
1985-86 Thermal 70 27141 . 63042
(April - Nuclear 3 1230 2779 -
Oct ) Hydro 126 14571.5 30966
Total 199 42942.5 96787
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Report of National Drugs and Pharmaceuti-
cal Development Council

© 340, SHRI C. MADHAYV REDDI :
SHRI P. R, KUMARA-
MANGALAM :
SHRI M. RAGHUMA REDDY :
SHRI SRIHARI RAO :

Will the Minister of INDUSTRY be
pleased to state : '

(a) whether Governiment have accepted
the report of the National Drugs and
Pharmaceutical Development Council
(NDPDC);

(b} the salient features of the report;

(¢} whecther according (o this report,
only 95 drugs will be included in the national
priority list for price control against 360
drugs under the Drugs price Control Order
1979; and

(d) Government's reaction to the likely
after- cffects of (c) above ? '

THE MINISTER OF STATE IN THE

DEPARTMENT OF CHEMICALS AND-

PETROCHEMICALS (SHRI1 R. K.
JAICHANDRA SINGH) : (a) to (d). Copies
of the National Drugs and Pharmaceuticals
Development Council report have been placed
in the Parliament Library.

Government have not f{inalised their

view on the new Drug Policy.

Report of One-Man Commission on Service
Conditions of Extra Departmeat
Employees of P& T

341. SHRI C. MADHAV REDDI : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether Government are aware that
one-man commission appointed to go into
the service conditions of extra departmental
employees of P and T in September Jast, has
not so far submitted its report;

(b) if so, the reasons for delaying the
report; and

(c) the action taken by Government to
expedite the report ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
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(SHRI RAM NIWAS MIRDHA) : (a) The
One-Man-Committee was set up in November,
1984. The Committee has yet to submit its
report.

(b) and {c). The report could not be
submitted because the analysis of the replies
to the questionnaires cwmculated by the
Committee which run into several thousand
pages have not been completed. Moreover,
the Commitlee which is aligned to the Fourth
Central Pay Commission cannot submit its
report independently.

Bonus to Extra-Departmental Employces
of P&T

342. SHRI C. MADHAY REDDI : Will
the Minister of COMMUNICATIONS be
pleased to stale ; '

(a) whether Government are aware that
cxtra departmental employees of P and T are
getting bonus at Rs. 52 per head while other
postal employees are getling bonus of 25-28
days;

(b) if so, the reasons for this discrimina-
tion against these employees; and

(c) the steps taken by Government to
bring the extra-departmental employees at
par with other postal employees ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
E. D. Agents are aligible for ex-gratia
payment of bonus on the same formula and
the same number of days when bonus is paid
10 regular employees, for this purpose their
average emolument is taken as Rs. 75.

(b) and (c). As they only part-time
employees, they cannot be equated with
regular employees in the matters relating to
payment of boous.

[Transiation]

Exploration of Qil and Natural Gas
during Seventh Plan

343. DR. CHANDRA SHEKHAR
TRIPATHI
SHRI RAMSWAROQOP RAM :
Will the Minister of PETROLEUM

AND NATURAL GAS be
state .

pleased to
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(a) whether Government propose to
undertake exploration operations for locating
reserves of oil and natural gas; and

(b) if so, outlines of the plan and the
expenditure proposed to be incurred by
Government on this programme during the
Seventh Five Year Plan ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) and (b). The approved
outlay for the Seventh Plan for ONGC is
Rs. 8752.67 crores and for OIL Rs. 950
crores. The details of exploration programme
are being workcd out. '

[English]

Delivery of Gas Cylinders {o Consumers
within Time Schedule by Gas
Agencies

344. SHRI P. R. KUMARAMANGALAM :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government have  given
directions to the gas agencies for the delivery
of cylinders within specified days;

(b) if so, the details thereof;

(c) whether the agencies are complying
with these directions; and

(d) if not, the reasons thereof and
corrective action taken/proposed ?

THI: MINISTER OF STATE' OF THE
MINISTRY OF PETROLEUM “-AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) to (d). LPG distributors
are under instructions from the oil companies
to supply refills within 48 hours of a
customers request. While this normally does
happen, there are times when delays occur in
some arcas owing to problems in respect of
‘bottling, industrial relations, transportation
etc. The oil companies endeavour to solve
these problems as speedily as possible in
order to restore normalcy of supplies.

STD Facilities at new places during
the Seventh Five Year Plan period

346. SHRI M. RAGHUMA REDDY :
Will the Ministar of COMMUNICATIONS
be pleased to state :
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(a) whether Government are considering
to provide STD facilities at new places
during the Seventh Five year Plan;

(b} the details of the provision madc in
the plan in this regard; and

(c) the places likely to be provided with
STD facility in 1985-86 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The district headquarters not yet
provided with STD and the telephone
exchanges with capacity of more than 1000
lines as on 1-4-84 have been proposed to
be provided with STD facilities during the
Seventh Five Year Plan.

() (i) The following places have already
been provided with STD facility during
1985-86 so for.

1. Amrali
Dhubri
Dibrugarh

[

Gulbarga
Kothamangalam

Kurnool

N e v s

Karur

ac

Muvathupuzha
9. Morvi

10. Perambavur

(ii) The following additional places are
likely to be provided with STD facilities
during remaining part of 1985-86,

1. Arkonam
. Bhilai
. Changanacherry

. Chandrapur

. Gandhidbam

2

3

4

5. Daltonganj
6

7. Gaya

8

Hospat
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0. Hazaribagh
10. Jowai

11. Kothagudem
12. Kangayam

13. Kumbakonam
14. Lingampalli
15. Mahabalipuram
16. Pathankot

17. Rameswaram
18. Ratnagiri
19. Tanuku

20. Thiruvannamalai

Proposal to help LPG Cylinder
Manufacturing Units

347. SHRT M. RAGHUMA REDDY :
SHR1 V. SOBHANADREESWARA
RAQ :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(2) whether most of the nearly 66 LPG
cylinder manpufacturing units in the country
are in dumps and many of the LPG units
are languishing with little possibility of
diversification and are facing a Dbleak
future;

(b) if so, whether Government propose
to help this industry by purchasing the LPG
cylinders from the Indiap manufacturing
units so as to save them; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) Since the installed capacity
for cylinder manufacturing in the country is in
excess of the requirements of the Qil
Industry, the manufacturing units are not
able to utilise their full capacity. The cylinder
manufacturers have been apprised of the
situation and some of . them are already
taking steps to diversify their items of
production.

(b} and (c). Orders have been placed by
the oil industry on indigenous manufacturers
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in- respect of the cylinders required in
1985-86. - : "

!
. OAl Struck in New Bombay High
o Offshore Structure

348. SHRI M. RAGHUMA REDDY .
SHRI MANIK REDDY :
' SHRI MAHENDRA SINGH :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether attention of Government
has been drawn to the news item appearing

in “The Times of India” of 14
September, 1985 regarding oil struck in the
well drilled on the pew Bombay High

offshore structure in the Arabian Sea;
(b) if so, the details thereof;

(c) the quantity of oil that is likely to
be got from this well; and

~ (d) the time by which
functioning ?

it will start

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRT NAWAL KISHORE
SHARMA) : (a) Yes, Sir.

() to (d). A well drilled on D-18
structure in the Arabian Sea 170 Km. West
of Bomhay produced oil and gas. The well
was spudded on 14th may, 1985 and drilled
to a depth of 4106 metres by 16-8-1986.

i It produced 3398 barrels of oil and
20082 'cubic metres of gas per day during
testing. Based on the resvlt from this well
and the data already available, it is proposed
to delineate the find further. :
[Translation)

Closurc of Public Sector Industries
Running in Loss

349, SHRI SARFARAZ AHMAD : Wili

the Minister of INDUSTRY be pleased to
state :

(a) whether
close down the

running in loss; and

Government propose to
public sector industries

(b) if so, the na;’nes of such industries
and the extent of Joss being suffered by each
of them ?

i
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) There is no such
decision at present to close down public
sector industries running in 1oss.

3 >
(b) In view of reply to Part (a), Part (b)
does not arise. .
t 1, .
[English)

Decisions taken at conference of Chief
Justices, Chief Ministers and Law
Ministers

350. SHRI ANAND SINGH :
SHRI K. RAMAMURTHY :
SHRI K. KUNJAMBU :
SHRI YASHWANT RAO
GADAKH PATIL :
SHRI MOOL CHAND DAGA :

Will the Minister of
JUSTICE be pleased to state :

LAW AND

(a) whether a two-day conference of

Chief Justice, Chief Ministers and Law

Ministers if States was held in New Delhi on
August 31 and September 1, 1985 to
consider the question of going quick and
early justice to the common man;

(b) if so, the decisions taken at the
conference in the direction; and

(¢) the steps taken or proposed to be
taken to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAIJ) : {a) Yes,
Sir.

(b) The resolutions passed by the Con-
ference are given in the Statement below.

(¢) The resolutions passed by the
Comnference are under examination, in

consultation with the State Governments,
wherever necessary.

Statement

Resolution approved in the Conference of
Chief Justices, Chief Ministers and Law
Ministers of the States and also of the
Chief Justice of India and the Union Law
Minister and the Union State Minister
of Law Held on 3/st August and Ist

;v September 1985, at new Delhi.

The Conference resolved unanimously
that the arrears in all courts and should be
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eliminated with the utmost speed and all steps
should be taken by the State Governments
and High Courts, Supreme Court and the
Central Government towards this end.

The consensus of the
regard to the steps to be
regard is as follows :

Conference in
taken in this

(1) Having regard to the fact that
litigation has increased manifold
and is likely to increase in the
future on account of the awareness
of their rights on the puart of the
citizens, enactment of numorous
laws, creating new rights and
obligations, industrial development
in the country and increased trade
and commerce and emergence of
socio-economic measures, legislative
and administrative, touching the
life of the citizen at all levels,
it is  nece sary 1o 4s5€Ss
the requirement of each state in
regard {o the number of courts
adequate to meet the needs of the
growing  litigation taking into
account of the following :

(i) The total pending files and
the average institutions and
disposals during the last three
years.

(ii) The norms of disposal fixed
for judicial officers at all
levels of the judicial hierarchy;

and
(iii) The  accepted norms in
regard to the time limits

within which cases of diflerent
categories must be disposed.

(7) The State Governments should
increase the number of courts and
augment the strength of judges in

I accordapce with the assessment
made in paragraph (1).

(3) The vacancies in the posts of
judicial officers belonging to the
subordinate judicial services at all
levels shall be filled up without
delay, and not later than three
months of the occurence of the
vacancy.

(4) Whenever the Public.
Commission of a State is

Service
called
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(6)

UR

(8)

upon +to select candidates for
appointment to the subordinate
judicial services, a sitting judge of
the High Court, nominated by the
Chief Justice of the High Court,
shall be invited as an expert and
the advice given by him should
ordinarily be accepted.

There should be an Institute or
Academy for the training of
judicial officers to be set up by
the Central Government with the
Chief Justice of India as the
Chairman. The functioning of the
Institute or the Academy should be
under the supervision of 2 governing
body to be coustituted in
consultation with the Chief Justice
of India. The Chief Justice shall
also be the Chairman of the
Governing Body. The Governing
Body will determine as to whether
and in what place, branches of the
Institute or Academy should be set
up for such training.

The vacancics in  the High Courts
should be filled up without any
delay, and the prescribed procedure
should be followed, and the process
of consultation must be completed
before the occurence of the
vacancy.

The provisions of the Civil and
Criminal Procedures Codes need
revision with a view to ensuring
speedy disposal of cases. The Chief
Justice of India and the Union Law
Minister will constitute a Working
Group from amongst Chief
Ministers and Chief Justices, with a
view to advising the Judicial
Reforms Commission, which is
going to be set up by the
Government of India in regerd to
these matters. =~ .«

It is necessary to set up alternative
dispute resolution mechanisms for
the purpose of diverting a part of
the work-load of the courts, and in
order to ensure speedy disposal of

. matters which may be  entrusted to

the adjudication of such dispute

1]
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resolution mechanisms.  Such
dispute resolution mechanisms may
consist jnter abig, of the following :

Save and execpt in the north-
eastern hill States which have
a predominently tribal
population, 'and where there
aré customary machanisms
for adjudication of disputes
such as village. Councils and
Tribal Councils, and where it
is desirable not to supplant
the existing institutions but to
preserve and strengthen them,
it is desirable that  mobile
.courts should beset up to

meet  the needs of the rural
population.

A draft scheme of such
mobile courts which  has
already been circulated
amongst. the participants at
the Joiot r Conference and

which has been accepted by -
the participants, in principle,
will form. the basis of an
appropriate legislation to be
passed by Parliament for
setting up such mobile courts.

The
will submit
comments in

State  Governmenls
their views and
regard to the
draft scheme  within one
month from today, to the
Chiefl Justice of India and the
Union Minister of Law; and
after considering such views
and comments, an appropriate
legislation would be agreed
upon at the pext Joint

Conference.
s

(9) The Institution of Lok Adalat as

A

per the scheme of the Gujarat
State Lagal Aid: Board, which bas
been circulated as Annexure 12 in
the agenda  notes of the Law
Ministry, should be set up in the
States save and except in the North
Eastern  hill States where the
conditions are different. This
Institution rmiast be placed on a
statutory basis, and ihe general
consensus s i{bat, it should be
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(10)

amn

(12)

included in the National Lagal
Services Law which is proposed to
be passed by Parliament, The
cases which are pendijng in courts
may also be referred to the Lok
Adalat for. the purpose of
settlement.

It is desirable that State Services
Tribopal should be set up with
appellate benches in regard to
service matters relating to  the
employees of the states and state
Public sector corporations.
For this purpose, necessary steps
should be taken by the State
Government in  that behalf in
accordance with ' the provisions of
the administrative Tribunal Act.

The State Governments  in
consultation with the High Courts
should appoint special Magistrates
under Sections 13 and 18 of the
Code. of Crimipal Procedure for the
purpose of disposing of cases
relating to offences under the
Motor Vehicles Act and other
petty  offences not involving
imprisonment or a fine exceeding
Rs. 1000.00

Leading Members of the Bar may
be invited to act as additional
Judges of High Courts and
District Courts for a temporary
period not exceeding two years as
may be considered “necessary.

There should, as for as possible, be
a standard pattern or patterns of
court buildings at wvarious levels in
the country. The modalities for
determining the pattern will be
placed at the next Joint Confercnce.
The State Government should
assess the requirement for the
court buildings and residential
accommodation for tbe Judicial
Officers of each State and draw up
a time bound plan of action in this
behalf, The nature of participation
of the Central Government in such
pian.of action shall be discussed at
the next Joint Conference.

(13) 'It is agreed that every High Court

should be provided with Telex
facilities. The State Governments
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should also provide Telex facilities
for each District Court in a phased
programme. Modern electronic or
electrical appliances, such as photo
copying machine, shall be supplied
to each High Court and also to the
District Courts in a  phased
programme. Where the strength of
Judges ina High Courtis more
than 20, word processers shall be
supplied to the High Court and
where the strength is less than 20, 2
word processers shall be supplied.

The consensus of the Conference
was that the salaries and
emoluments and the conditions of
service of High Court Judges peed
substantial improvement and the

Central Government and the Jammu
and Kashmir Government would
undertake npecessary legislation on
the lines proposed by the Conference
of Chief Justices and discussed at
the Joint Conference.

The Conference was also of the
view that the salaries and
emoluments of the subordipate
judiciary at all lcvels and their
conditions  of service need
considerable improvement and the
residential accommodation, both
during their term of office and also
after their retirement as also
provision of staff cars and other
means of transport need
considerable  improvement  and
revision. The proposal made by the
Conference of Chief Justiccs were
discussed and will be considered
by the respective State
Goveroments and their decision in
this regard will be communicated
to the Central Government before
the next Conference.

The Conference unanimously
resolved that the National Legal
Service Act should be passed as
early as possible so that legal aid to
the common man and the needy
and the ’ deprived Tbecomes a
reality.

The consensus mentioned above
was adopted upanimously at the
Conference.
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Chlorine Gas Leakage in Calico
I1ndustries, Bombay

351. SHRI ANAND SINGH :
PROF. K. V. THOMAS :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that a major
chlorine gas leakage accident took place at
Calico Industries, Chembur, Bombay on
August 30, 1985, in which at leasi one
person was killed and about 150 others
inclyding a Member of Parliament were
injured and hospitalised due to serious are
pollution;

(b) if so, the cause of the accident;

(¢) whether any inquiries into the safety
measures taken to prevent such accident in
respect of the said factory have been made;
and ’

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND

PETROCHEMICALS (SHRI R. K. JAI-

CHNDRA SINGH) : (a) to (d). According
to the information received from the
Government of Maharashtra, as a result

of leakage of chlorine gas out of the
storage tank of M/s, ILAC Limited at
Chembur, one person died and 139 persons
weré admitted to various hospitals, from
where they were discharged after necessary
treatment. The accident occured due to
fatlure of a gasket of the flange located on
the top of the affected chlorine storage tank.
Immediately after the accident the State
Government had constituted a Committee
under the Chairmanship of the State Labour
Secretary and consisting of representatives
from the Bhaba Atomic Research Centre,
" the Chief Inspectorate of Factories, the
Maharashtra Pollution Control Board and
the Bombay Municipal Corporation to take
action for the safety disposal of the chlorine
stored'in the tanks. All the work relating
to the disposal of chlorine has been carried
out under the direction and guidance of the
above Committee coupstituted “by the State
. Government. Further details are being
ascertained.

Delays in Construction of Rihand Super
Thermal Power Project

352, SHRI ANAND SINGH :
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SHRT MOHD. MAHFOOJ ALI
KHAN :
Will the Minister of ENERGY be

pleased to state :

(a) whether there have been abnormal
delays in construction of the Rihand Super
Thermal Power Project;

(b) if so, whether as reported in the
Times of India of September 5, 1985, a U. K.
Government  Agency, British Electricity
International has expressed “strong reserva-
tions” about the project management
capabilities of Northern Engineering
Industries, the British turnkey contractor, to
whom the Rs. 1200 crores project has been
entrusted for implementation on a turnkey
basis; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) As per the
schedule approved by the Government in
1982, the first unit of the Rihand Super
Thermal Power Project (STPP) Stage-1 is
scheduled to be commissioned in June, 1987.
The progress of the project was reviewed in
detail, at Government level, in July, 1985
and M/s. British Electricity Interpational
(BEI), who are consultants to the National
Thermal Power Corporation (NTPC) for
Rihand STPP I, werec asked to make an
assessment regarding implementation of the
project. According to the assessment made
by M/s. BEIl in August, 1985, the best
achicveable date for commissioning of Unit I
is April, 1988.

(b) M/s. BEI have made suggestions,
inter alia, for sirengthening the Organisation
and Structure of the Northern Engineering
Industries (NEI) who are the main contrac-
tors for supply and creation of equipment,
in the fields of Project Management, Quality
Control etc.

(c¢) Based on the recommendations made
by M/s. BEI, review meetings were held
between the NTPC and the NEI in August
and September, 1985 to resolve several
outstanding issues. Thec progress of the
Rihand STPP 1 is being closely monitored
by the Government of India and the United
Kingdom to ensure that M/s. NEI carry
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out the necessary improvements in their
project Organisation and implement the
Project without further delay.

Pilot Plant for Manufacturing Amorphous
Silicon Solar Cells

353. SHRI ANAND SINGH : Will the
Minister of ENERGY be pleased to state :

(a) whether the Department of Non-
Conventional Energy Sources has decided 1o
set up a pilot plant for manufacturing
amorphous silicon solar cells in the country;

(b) if so, the details thercof; and the
cost of the project; and

(c) the steps taken in this direction ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) and (c). The total outlay for a 500
KW amorphous silicon solar cell pilot plant
is estimated at Rs. 7.25 crores including a
foreign exchange component of about Rs.
4.5 crores. A preliminary project document
for the establishment of such a plant has
been prepared and circulated to concerned
departments. The Planning Commission
has accepted this project as a fechnology
mission and accorded it high priority. The
Department has aiso issued a global notice
for supply of specialised equipment aand
obtained offers which are being studied.
The exact size of the plant and final outlay
will be worked out after evaluation of these
offers and taking into account all relcvant

factors.

Investment plan of Burn Standard
Company Limited

354. SHRI PRIYA RANJAN DAS
MUNSI ; Will the Minister of INDUSTRY
be pleased to state :

(a) whether Buro Standard Company
Lid., a public sector engineering company,
has sought clearance from Government for
its investment plan for diversifying into the
manufacture of off-shore platforms for the
Oil and Natural Gas Commission;

(b) if so, the details of the investment
plans of the company;
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(c) the immediatc financial needs of this
Company; and

{(d) the steps taken/proposed by Govern-
ment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
TLOPMENT {(SHRI M. ARUNACHALAM):
(a) to (d). Government have approved Burn
Standard Company Limited’s proposal for
investment plan for diversifying into the
manufacture of off-shore platforms and allied
equipments at Jellingham, Distt. Midnapore,
in West Bengal, at a total cost of Rs. 8.44
crores in April 19:5. The Company has
also proposed to expand the fabrication yard
from a capacity of 7,000 m.1. to 28,000 m. t.
per annum, at an estimated cost of Rs. 36.34
crores, in the second phase, company is still

- working out the proposal.

Enforcement of section 30 of Advocates
Act, 1961

355, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Government have received
any representation/request  from the Bar
Council of TIndia for bringing Section 30 of
the Advocates Act, 1961 into force at an early

_date;

(b) if so, the details thereof;

(c) the reasons why Section 30 of the
Advocates Act, 1961 has not come into force
so far; and

(d) the contemplation of Government in
the ma:ter ?

THE MINISTER OF STATE IN THE
MINISTRY OF 1LAW AND JUSTICE
(SHRI H. R. BHARDWA) : (a) and (b).
The Bar Council of India in its letter dated
3-10-79 reiterated its earlier request for
bringing into force Section 30 of the
Advocates Act,

(c) and {0). Section 30 of the Advocates
Act has not yet been brought into force as
there has been diversity in the views ex-
pressed in several quarters with regard to its
provisions.

4
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Criteria for Appointment of Dealers for
Oil Products '

356. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether the backlog of pending
applications for the dealership of oil products
has increased during the past three years;

(b) if so, State-wise break-up thereof

together with reasons therefor;

(c) the criteria laid down fur selection
of dealers for oil products, particularly the
dealers of liquified petroleum gas (LPG); and

1

(d) the steps taken/proposed to be taken
to facilitate appointment of bonafide educated
unemployed youths as dealers and/or to
prevent appointment of ‘benami’ dealers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) and (b). The percentage of
cases pending finalisation on 1.10.85 was
43 as against 47% o3 1.4.82. The State-
wise figures of pending applications arc not
readily available.

(c) The marketing oil companies make
appointments of (Retail outlet/SKO-LDO)
dealers/LPG distributors on the basis of
recommendations received from the OQil
Selection Board concerncd. In making
selection from among eligible candidates,
the Oil Selection Boards take the following
factors into accounts :-

(1) personality; |
(i) business ability/salesmanship:

capacity to arrange finance and
capability to provide facilities;

(i)

preparedness for working full-time
as a dealer; and

@iv)

(v) general assessment and extra-curri-
. cular activities.

(d) The guidelines on award of Dealer-
ship/Distributorships provide for a separate
reservation of 25% for Unemployed Gradu-
ates (including Uncmployed Engineering
Graduates). To facilitate commissioning of
dealerships/distributorships, a Scheme of
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the Reserve Bank of India is in operation for
Nationalised Banks to extend financial
assistance to holders of “Letters of Intent”
belonging to Social Objectives Categories.

Take over of sick units

357. SHRI PRIYA RANIJAN DAS
MUNSI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have received
any proposal suggesting that in the event of
a unit falling sick and necessitating the take-
over, the entire group to which the unit

_ belongs, should be taken over;

(b) if so, the details of the suggestions
received; and

(¢) the contemplation of Government in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) No, Sir.

(b) and (c). Does not arise.

Decline in growth of ianfra-structure Indus.
tries during April-May, 1985

358. SHRIMATI GEETA
MUKHERIJEE : Will the Minister of
INDUSTRY be pleased to state :

(a) whether attention of Government
has been drawn to the report of the National
Council of Applied Economic Research that
the performance of the infrastructure indus-
tries was only 4.35 per cent growth in April-
May this year as compared to 9.38 per cent
in the previous year; and

(b) if so, the details thereof and reasons
therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). According to the National
Council of Applied Economic Research,
weighted rate of growth of infrastructure
industries comprising electricity, coal, sale-
able steel, cement, crude petroleum and
petroleum refinery products was 4.35 per
cent during the period April-May, 1985
over April-May 1984 as against an avcrage
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rate of growth of 9.35 per cent during 1984-
85 over 1983-84. The lower growth during
April-May 1985 was largely attributable to
a negative growth in the output of coal and
lower growth rate in generation of electricity.
However, the performance of the infrastruc-
ture industries has since picked up and the
rate of growth during the period April-
October 1985 works out to 7.7 per cent.

Move to Monitor Hazardous Industries

359. DR. G.S. RAJHANS :
SHRI V. SREENIVASA PRASAD :
SHRT KAMLA PRASAD SINGH :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether attention of GGovernment has
been drawn to the news item captioned
“Move to monitor hazardous industries”™
appearing in ‘Indian Express' of 8th October,
1985;

(b) if so, details of the hazardous Indus-
tries in the country; and

(c) the way in which Government pro-
pose to monitor the hazardous industrics in
the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH) : (a) to (¢). Yes Sir.
An inter-Ministerial Group has been consti-
tuted to consider and review the measures
required to be taken for control of hazards
in chemicals, petrochemicals and pharma-
ceuticals units, based on hazardous process.
This would include units manufacturing Acids/
Alkalies/Pesticides/Basic  Drugs/Petrochemi-
cals etc.

The Group has recommended the setting
up of six Expert Teams to survey and inspect
selected units for suggesting measures
required to be taken for control of hazards.
On the basis of these inspections, a detailed
check list of safety items would be drawn up
for assisting the State multi-disciplinary
inspection agency to make the inspection
of such units more effective. This check list
would be reviewed periodically.
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Non-Utilization of Gas by Qil India
Limited .

360. DR. G. VIIAYA RAMA RAO:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that the Chair-
man of Oil India L1d. has stated that efforis

" were on to rectify the “non-readiness” of

the market to utilise gas leading to flaring of
80 per cent of the gas produced;

(b) if so, whether this is due to pooar
planning by Oil Tndia, despite large and
unsatisfied demand by domestic consumers
throughout the country;

{(c) whether over Rupees two crores worth
of gas was being flared in terms of present
price of domestic use for the last several
years and total loss has already exceeded to
Rs. 3000 crores; and

(d) whether Government propose to set
up a Committee consisting of Members of
Parliament to look into the matter and fix
responsibility and punish the guilty ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLFUM AND
NATURAL GAS (SHRTNAWAL KISHORFE
SHARMA) :- fa) About 40% of the gas
produced in OIL’s Assam. fields is being
flared now. The Chairman, OTL had stated
that rnon-readiness of the market to which
gas 18 committed is responsible for about
80% of this flaring (and not 80% of the gas
produced).

(b) No, Sir. Some quantity .of gas is
flared for safety reasons and due to inade-
quate compression facilities. With the
installation of additional compressors and
supply of more gas to consumers, by the end
of this financial year the situation is expected
to iroprove.,

e

(¢) At the notional rate of Rs. 100
per 1000 cubic metres of associated gas., the
cost of gas flared by OIL during the five
year period from 1980-81 to 1984-85 is about
Rs. 28.53 crores,

(d) No, Sir. Tt has been proposed to
supply gas to new consumers in the ctoming
years, with this, flaring of gas is expected to
be reduced considerably.
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Provision of Public Call Offices under
Multl Access Rural Radio System
during 1935-86

361. PROF. NARAIN CHAND PARA-.
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the provision of public call
offices under the multi access Rural Radio
System has been including in the Annuval
Plan for 1985-86:

(b) if so, the details thereof including
the break-up for each State/Union Territory;

(c) if not, the reasons therefor; and
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(d) the likely date by which the details
would be finalised in view of the fact that
only five months are left for the implementa-
tion of the schemes for the Annual Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir. :

(b) Requisite details including break -up
(statewise) are given in the statement below.

(c) Does not arise.

(d) Does not arise.

Statement

Details of Long Distance Public Telephones (LDPTs) Proposed to be Installed in the
Year 1985-86 under Multi Access Rural Radio (M ARR) Scheme

e
-

Name of State

Name of the Base

No. of LDPTs proposed to be

Station installed in the year 1985-86
Andhra Pradesh 1. Nizamabad 5~
2. Armoor 21
Gujarat 1. Godhra 24
2. Singapur 23
Madhya Pradesh 1. Bhind 18
Maharashtra 1. Dhulia 6 e
2. Betwa 4 '
3. Junwane 6
Manipur 1. Imphﬁl 15
Tripura 1. Agartala 15
Haryana 1. Kaithal 23
2. Kurukshetra "6
Uttar Pradesh 1. Mirzapur 5.
2. Banda ¢ 8
3. Attara 24
Total _z-(;;;_ .
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[Transiation]

Implementation of Recommendation on
Electoral reforms

362. SHRI C. JANGA REDDY :
DR. A. K. PATEL :
SHRI VIJOY KUMAR YADAYV :

Will the Minister of LAW AND

JUSTICE be pleased to state :
i f

(a) whether Government have consider-
ed the recommendations regarding electoral
reforms contained in the 2nd Annual Report
of the Election Commission presented to the
Parliament in May, 1985 and if so, the
reaction of Goveroment on each recommen-
dation :

(b) when Government propose to imple-
ment electoral reforms; and

(c) the manner in which these reforms
are proposed to be implcmented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) : (a) to (¢). The
proposals sent by the Election Commission
on electoral reforms including those contained
in the Second Annual Report are still under
examination within the Ministry, It is the
endeavour of the Government to implement
electoral rcform proposals as expeditiously
as possible; it would not however be feasible
to indicate the exact time frame within which
this could be dope. This is because the
proposals would not only require careful
consideration but also discussion with pohtl-
cal parties, etc.

[English]

Visit of Indian Delegation Abroad for Oil
Exploration by Foreign Companies

363. SHRI C. JANGA REDDY : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether about six month ago, 2 high
powered Indian delegation went abroad to
talk to some Jeadmg oil and oil exploring
companies to persuade them to prospect for
oil in and off-shore India and that there
were no takers;

(J

(b) the future plans and prospects of oil
exploration in India; and
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(c) whether long delay in deciding the
contracts in the past was one of the
complaints by the past explorers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) An Indian delegation that
had gone to attend the Offshore Technology
Conference at Houston had discussions
with a number of oil companies regarding
exploration concessions in India. These dis-
cussions were only of an exploratory nature.

(b) ONGC and OIL have drawn up
detailed programmes of exploration in various
basins in India. The proposal to invite
foreign companies to take up exploration in
India is only to supplement the efforts of
ONGC and OIL.

(c) No, Sir.

Guidelines Regarding Setting up of
Grievances Redressal Counters
in Public Sector Undertakings

364, SHRI SRIBALLAV PANIGRAHI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Bureau of Public Eater-
prises (BPE) has suggested to all Central
Public Sector Undertakings the setting up of
‘Grievances Redressal Counters’ to ensure
expeditious settlement of grievances of their
staff and officers; and

(b} if so, what arc the guidelines issued
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) The Bureau of Public Enterprises circula-
ted in September 1985 of Model Grievance
Redressal Procedure for staff and Officers in
the Central Public Sector Enterprises and
advised them to adopt the Model Procedure
with or without modification as appropriate
to the enterprise concerned, The WModel
Procedure envisages the setting up of
Grievance Redressal Committees and not
Grievance Redressal Counters.

~ (b) The Model Grievance Redressal Pro-
cedure is applicable to stafl’ and officers
in the Central Public Sector Enterprises except
employees who are deemed to be workers/
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workmen under the Factories Act, 1948 or
any other legislatian applicable to such cate-
gories of employees. The Model Redressal
Procedure envisages redressal of grievance of
an individual nature. It does not include
grievance pertaining to Annual Performance
Appraisals, promotions, grievance arising out
of discharge or dismissal of a staff member
or an officer or a grievance which does not
relate to an individual employee or officer.
The grievance may be referred to a Grievance
Redressal Committee which is required to
convey its recommendation within one month
to the Deciding Authority -to be nomijnated
by the Chief Executive. In exceptional
circumstance, an appeal against the decision
of the Deciding Authority can be made
either to the Director concerned or to the
Chief Executive and a decision on such
appeals needs to be taken within one month
on the receipt of the appeal.

Electoral rolls in Assam

365. SHRT AMAR ROYPRADHAN :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether electoral rolls for Assam
State have been completed;

(b) whether Government have received
claims and objections from the citizens of
that State; and

{c) if so, the nature of such objections
and claims and the action Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ) : (a) Yes, Sir. Electoral
rolls for all the 126 constituencies in Assam
were published on the 7th November, 1985
after intensive revision and with 1-1-1985 as
the qualifying date.

(b) and (¢). Under the law, claims and
objections have to be presented o the
Electoral Registration Officers concerned or
other Officers designated in that behalf by
the Electoral Registration Officers, and not
to Government. Claims and objections have
to be disposed of by ihe Electoral Registra-
tion Officers under the law and in terms of
the guidelines issued by the Commission.
The objection to the inclusion of the name
of any person in the electoral roll can, in the
nature of things, be only on the ground that
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the person against whom objections have
been filed does not comply with one or
other of the requirements under the law for
being included in the roll. It is understood
that in all 8,13,000 claims and 11,64,000 -
objections were received and dealt with by
the Electoral Registration Officers. -
Revision ¢f norms for approval of foreign
collaboration in Automobiles

366. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of INDUSTRY
be pleased to state - ‘

(a) whether norms for approval of
foreign collaborations in automobiles are
proposed to be revised as reported in the
‘Economic Times' of October 9, 1985;

(b) if so, whether the question of prohi-
biting brand names of foreign collaborators
would also be considered; and

(c} whether the level. of indigenous

would also be stepped up ?

THE MIN_‘ISTE-R OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) to (c). The norms
for foreign collaborations for the manufacture
of passenger cars are proposed to be revised
to improve the indigenisation programme.

Additional ‘' ower Generation Target

367. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of ENERGY be
pleased fo state :

(a) whether the additional power genera-
tion target fixed in the Seventh Plan is far
below the demand for power which will
develop during this Plan period; and

(b) if so, how Government propose to
bridge this gap 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) The capacity
addition of 22,245 MW envisaged during the
Seventh Plan is not commensurate with the
power demand assessed by the Twelfth Power
Survey. .

(b) A number of steps have been taken/
are being taken to br'ing about improvement

in the power supply - position; these include
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concerned action to maximise the availability
of power from the installed capacity, renova-
tion and modernisation of thermal statians
to improve their performance, timely comple-
tion of on-going projects, reduction of line
losses, demand, management and encrgy
conservation.

Gas Leaks from Chemical Units in
Thaue, Maharashtra

* 368. SHRI SATYENDRA NARAYAN
SINHA :
SHRI
SINGH :

Will the Minister of INDUSTRY be
pleased to state :

KAMLA PRASAD

(a) whether there have been several
instances of gas leaks from chemicals units
~in Thana region of Maharashtra in
September-October, 1985;

(b) if so, reasons thereof and the fatali-
ties caused thereby; ard

(¢} whether chemical industries have
been given specific norms for protecting
workers and public against such hazards ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH)}: (@) The Govern-
ment of Maharashtra have informed that there
were two instances of gas leakage from
Chemical Units in Thane region of
Maharashtra in September-October, 1985,

(b) In both the cases, the leakage was
from old cylinders lying in the factories.
There was no fatality inyolved.

(c) To protect workers and public against
the hazards, caused by leaking cylinders,
there are provisions in Gas Cylinder Rules,
1981. Safety standards have also been laid
down in the Schedules to the relevant rules
under the Factories Act.

Short Supply of LPG Cylinders

369. SHRIMATI KISHORI SINHA :
SHR1 §. M. GURADDI :
SHRI KAMAL NATH :

SHRI CHINTA MOHAN :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleused to state :
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(a) whether there is an acute shortage
of LPG cylinder for domestic users as
reported in the Indian Express of October
18, 1925; and

(b} if so, the reasons thereof and the
steps taken to rclieve this shortage ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM  AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) There was shortage in LPG
supplies in October, 1985 in certain markets
in  North India like Delhi, Meerut,
Ghaziabad, Faridabad, Jaipur, Saharanpur
and Aligarh.

(b) The shortage was causcd by
temporary dislocation in  road supplies
following the finalisation of fresh transporta-
tion contract arrapgements by Indian Oil
Corporation. Bottling capacity in North
India being inadequate in comparison to this
arcas requirements, the distruption in road
movement led to the shortage. The following
steps have been taken by JOC in this
connection, apart from augumentation of
bottling capacity in the Northern Region :

(i) the transportation problem has been
resolved;

(i) the bottling plants are operating on
some holidays and for extended
hours whenever possible; and

(iii) liberal release of second cylinders
during the last few months.

Use of Night Air Mail Service

370. SHRIMATI KISHOR!I SINHA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether postal serviees are sought
to be improved using night air mail service
as reported in ‘The Stateman’ of 10
October, 1985;

(b) if so, whether Vayudoot services
would be made available for this purpose;
and

(¢) whether mail delivery would be
improved in remote areas also as a result of
this night air mail service ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
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(SHR1 RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Vayudoot management has been

approached for this purpose.
(c) Yes, Sir.

Closing of Units Incurring l.osses

371. SHRIMATI KISHORI SINHA :
Will the Minister of INDUSTRY be plecased
1o stale . '

(a) whether his Ministry has proposed
closure of several loss-making units;

(b) if so, the criteria for choice of the
units fo be closed;

(¢) whether the affected employees would
be given alternative jobs; and

{(d) the total number of units to be closed
and the details of losses incurred and
cmployees 1o be affected ?

- THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a)
decision at present.

(b) to {(d). In view of (a) above, (b}, (c)
and (d) do not artse.

Raising of Resources through Market
Mechanism by Public Sector Units

372, SHRIMATI KISHORI SINHA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether he has given any directive
to the public sector units under his Ministry
~to raise resources through the .market
mechanism; and

(b) if so, the details thereof ? _
THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) and (b). No

directive has been issued  for generation of
resources by the Public Sector Undertakings
through the market mechanism, at the confe-
renge with Chief Executives of the Public
Sector Undertakings of the Department of
Public Enterprises held in October, 1985 the
need for reducing dependence on financial
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support from Government for their opera-
tions was highlighted.

Stoppage of Facility of Sccond Gas
Cylinder to Consumers

373. SHRI UTTAMRAO PATIL :
SHRI CHANTA MOHAN :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the facility given by Indian
Oil Corporation to supply two cylinders for
LPG connection-holders in the past, has
since been stopped;

(b) whether this policy has caused hard-
ship to consumers; and

(c) the measures taken by Government
to restart the acility of given {wo cylinders
to such consumers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : {a) to (¢). Indian Oil Corpo-
ration had liberalised release of a second
cylinder to existing customers from December
1984, With the onset of the present winter,
when the demand for LPG goes up, and
keeping in view the Dbottling capacity, 1OC
has temporarily restricted release of DBCs.
Release of DBCs would be revived in the
next few months.

Letters of Intent issued and converted
into Licences

374. SHRI K. RAMAMURTHY : Will
the Minister of INDUSTRY be pleased to
state :

(a) the Statc-wise figures of Letters of
Intent approved during the past three years,
separately for the Central Public Sector, State
Public Sector and the Private Sector in
individual States;

(b) how many of them have been
converted into Industrial Licences (State-wise)
and how many of them have either been
allowed to lapse or cancelled and how many
of them have been renewed afier the stipula-
ted period of validity; and

(¢) the details of letters of

industry-wise during the

intent
siid
period ?
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THE MINISTER OF STATE IN THE (c) Industry-wise details of letters of
DEPARTMENT OF INDUSTRIAL intent and industrial licences issued under
DEVELOPMENT (SHR1 M. the provisions of the Industries {development
ARUNACHALAM) : (a) Statement I is and Regulation) Act are being published
given below. regularly by the Indian Investment Centre

in their ‘Monthly Newsletter’. Copies of this

publication are being sent to the Parliament
(b) Statement 1I is given below. Library regularly,

Statement-I

Statement showing Statewise breal-up of number of Letters of Intent granted
during 1982. 1983 and 1984 for Cenfral Public Sector, State Public Secior
(including State Industrial Development Corporation) and
Private Sector

State Central Public Sector State Public Sector  Private Sector
Undertakings Undertakings includ- undertaking
ing State Industrial parties
Development
Corporations

1 2 3 4
1. Andhra Pradesh 27 45 165
2. Andman and Nicobar _ —_ | _ P
3. Arunachal Pradesh — — 10
4, Assam 2 _ 1 19
5. Bihar 2 BT 52
6. Chandigarh — -_— 8
7. Dadra and Nagar Haveli _— _ 7

8. Delhi 2 ' -_ 21 _
9. Goa, Daman and Diu —_ 3 27
10. Gujarat 6 26 312
11, Baryana 3 23 161
12. Himachal Pradesh — 5 48
13. Jammu and Kashmir _ 10 24
14. Karnataka 15 34 173
15. Kerala 4 44 23
16. Madya Pradesh ‘ 8 ‘ 20 166
17. Maharashtra i1 31 455
18. Manipur — — 1

19. Meghalaya -_ 2 8
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1 3 4
20. Nagaland — 5
21. Orissa 52 36
22. Pondicherry —_ 23
23. Punjab 49 79
24. Rajasthan 15 110
25, Sikkim 1 2
26. Tamil Nadu 24 195
27. Tripura —_ 1
28. Uttar Pradesh 65 294
29. West Bengal 7 95
30. State not indicated/ 1 48
more than one state
Total ; 477 2570
Statement-1I
Statement showing statew:;.s;z:;ﬂﬁn}?gzriag% gf j;gtf;}; ;Jf Intent granted during
State Total pumber of Implementation
Letters of Intent Position as on 31-8-85
granted during Converted Treated as  Under
1982 to 1984 into Industrial Lapsed Implemen-
Licences cancelled tation
1 2 3 4 5
1. Andhra Pradesh 237 52 32 153
2. Andman and Nicobar 2 — — 2
3. Afunachal Pradesh 10 7 —_ 3
4, Assam 22 2 3 17
5. Bihar 73 10 19 44
6. Chandigarh '8 4 —_ 4
7. Dadra and Nagar Haveli 7 1 3 3
8. Delhi 23 10 4 9
9. Goa, Daman and Diu 30 7 3 20
10. Gujurat 344 98 49 197
11, Haryana. 187 41 32 114
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1 2

3 4 5

12, Himachal Pradesh 53 6 11 36
13. Jammu and Kashmir 34 3 7 24
14. Karnataka 222 60 24 138
15. Kerala ‘ 71 24 12 35
16. Madhya Pradesh 154 34 43 117
17. Maharashtra 497 140 63 294
18. Manipur 1 — — 1
19. Meghalaya 10 — ' 1 9
20, Nagaland 5 2 — 3
21. Orissa 88 18 13 57
22. Pondicherry 23 7 3 13
23. Punjab 128 28 15 85
24, Rajasthan 127 27 30 70
25. Sikkim 3 —_ —_ 3
26. Tamil Nadu 223 68 30 125
27, Tripura 1 —. — 1
28. Uttar Pradesh 371 61 10 240
29. West Bengal 117 36 25 56
30. State not indicated/ 51 12 13 26
mote than one State .
Total 3162 758 505 1899

- Foreign Co_llaborallons

315. SHRI K, RAMAMURTHY : Will
the Minister of INDUSTRY be pleased to
state : ’

(a) the details of foreign collaborations
allowed during the past one year, in parti-
cular in the case of industrial propositions
having capital investment of Rs. § crores and
above,

(b) the number of foreign collaborations
ganctioned in automotive industry during the
past one year and whether all the spare
parts, ancillary parts etc. are to be imported
for a period of three years according to such
collaboration agreements and if so, the value
of such imports; and

(c) the impact thereof on the indigenous
automotive manufacturing industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Delails showing the name of the Indian
party, name of the foreign collaborator, item
of manufacture and nature of collaboration
are published on a quarterly basis by the
Indian Investment Centre as a supplement to
its monthly newsletter. Copies of this publi-
cation are sent regulary to the Parliament
Library.

(b) and (c). As mentioned in part (a),
the details regarding automotive industry are
published on a quarterly basis by the Indian
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Investment Centre. Under foreign collabora-
tion scheme, there is no blanket permission

" given to a unit to import component and
sub-components. In each case, the inijtial
import of component and sub-components
are allowed In accordance with the phased
manufacturing programme separately
apporoved by the Government. Such imports
are also considered after due consideration
is given to the indigenous capabilities.

Setting up of paper pulp Industries in
' Manbpipur

376. SHRI N, TOMBI SINGH : Will
the Minister of INDUSTRY be pleased to
state :

(a) the progress made so far in the
matter of establishing paper/pulp industries
in Manipur;

(b) whether any concrete proposal has
been submitted by the Government of

Maugipur in this behalf; and
(¢) if so, details thereof ? |

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) to (c). No proposal to st up a paper/
pulp plant in the State of Manipur has been
approved by the Central Government, nor
any concretc proposal received from the
Government of Manipur in this regard.

Utilisation of Loktak Power Production
by Manipur and Neighbouring Statcs

377. SHRI N. TOMBI SINGH : Will
the Minister of ENERGY be pleased to

state .

(a) the steps being taken by Government
to strengthen the transmission lines in order
to ensure maximum utilisation of the power
produced by the Loktak Hydro Electric

project; and
(b) the break-up of the present con-

sumption of the Loktak Power production
by Manipur and neighbouring States ?

THE MINISTER OF STATE ‘IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (@) In order te
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ensure maximum utilisation of the power
produced by the Loktak Hydro Electric
Project, the transmission system already con-

“structed from Laktak to the various stations

in Manjpur and Nagaland is being streng.
thened and extended to Mizoram, Tripura
and Assarm,

(b) The break-up of copsumption of

Loktak power for the period from April,
1985 to October, 1985 is given below :

Million Units

Manipur 85.82

Nagaland 24.77

Assam 116.22
[Translation)

New Schemes taken up by N.T.P.C. in
Rajasthan

KUMARI
Minister of

378. PROI. NIRMALA
SHAKTAWAT : Will the
ENERGY be pleased to state :

{a) the names of new schemes likely to
be taken up by the National Thermal Power
Corporation during the Seventh Five Year
Plan and the States in which these are
proposed to be started; and

(b) whether certain scheme will be taken
up by the said Corporation in Rajasthan
particularly in Chittor district ?

THE MINISTFR OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) Information
in respect of the new schemes likely to be
taken up by the National Thermal Power

"Corporation during the Seventh Five Year

Plan is given in the Stalement given below.

(b) It is proposed that three Gas Turbine
projects may be set up by the National
Thermal Power Corporation along the align-
ment of the Hazira-Bijaypur, Jagdishpur Gas
Pipeline, including a Gas Turbine Station in
the’Kota district of Rajasthan. There is no
proposal to set up & Grs Turbine project by
the National Thermal power Corporation in
the Ch¥tor Districty
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Statement

New Schemes likely to be taken up by the NTPC during the Seventh Five Year Plan

. Name of the Scheme

State in“which located

1. Kahalgaon STPS (4 X210 MW) Stage-I

2. ‘Farakka-1I STPS (2 X 500 MW)

3. National Capacity Thermal Power
Project, Muradnagar Stage-1
(4 X 200 MW)

4, Talcher STPP Stage-1 (2 X 500 MW)

5. Kawas Gas Turbine Station
(560 MW approximately)

6. Auraiyva Gas Turbine Station
(560 MW approximately)

7. Anta Gas Turbine Station
(370 MW approximately)

-

Bihar

West Bengal
Uttar Pradesh

Orissa
Gujarat

Uttar Pradesh

Rajasthan

New L.P.G. Connections for Raiasthan

379. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether Government propose to
sanction new L.P.G. connections in view of
increased demand thereof; and

(b) if so, the number of new L.P.G.
connection proposed to be sanctioned for
Rajasthan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL  GAS (SHRI NAWAL
KISHORE SHARMA) : (a) and (b). Under
the annual programme for release of new
LPG connections in the country, the oil
industry proposes to release approximately
54.000 connections in Rajasthan during
1985-86, :

[English]

Increase in the Plant Load Factor of
Thermal Stations

380. SHRI PRAKASH V. PATIL : Will
the Minister of ENERGY be pleased to
Btate :

(a) whether it isa fact that even one

-per cent increase in the Plant Load Factor

(PLF) of thermal stations at all India level
would mean additional generating capacity
of 560 MW,;

(b) if so, whether Govcrn'mcnt accept
the above proposition: and

(c) if so, the steps being taken to achieve
the target during the Seventh Plan period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : {(a) and (b). It
is estimated that every one precent increase
in the all India average plant load factor of
thermal power stations would have the same
effect on power availability as can be
achicved by installing about 470 MW of new
additional capacity in the country.

(¢) 1n order to improve thermal perform-
ance and thermal generation a number of
measures are being taken on a continuous
basis. ~ These measures incldde :

(i) Assistance to SEBs/power stations
for underiaking plant betterment
programrues. i

(1) Arrangement to supply adc:.';uate
quantity and quality of coal.
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(iii) Arrangement to supply spare parts
from indigenous and foreign
sources.

(iv) Training of engineers and operation
and maintenance personnel.

(v) Introduction of a Centrally Spon-
sored renovation and modernisation
scheme for the renovation and
modernisation of 32 existing thermal
power stations.

As a result of the measures taken the
Plant Load Factor(PLF) of thermal power
stations which was 44.3% during 1980-81 has
gone upto 50.1% during 1984-85. The all
India PLF durlng April-October 1985 1is
50.4%.

High Level Committee for Improving
Supply of Electricity to Rural Areas

381. SHR]1 PRAKASH V. PATIL : Wil}
the Minister of ENERGY be pleased to
state :

(a) whether Government have set up a
high level expert Committee to go into the
question of improving the supply of electri-
city to rural areas in the country;

(b} whether the Committee hag since
submitted its report to Government;

(¢) if so, the main recommendations of
this Committee; and

(d) whether Government have considered
them and if so, the recommendations which
have been accepted for implementation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) An Official
Committee has been set up to review the
performance of the Rural Electrification
programme and the organisational structure
of the Rural Electrification Corporation,
among other issues.

(b) No, Sir.

{c) and (d). Do not arise.

-

Use of foreign brand names by industries

382. SHRI PRAKASH V. PATIL :
SHRI JAGANNATH PATTNAIK :

SHRI SANAT KUMAR
MANDAL :
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Will the Minister of INDUSTRY be
pleased to state :

(a) whether the indigenous industries are
finding it difficult to promote their goods in
the market because there is no restriction at
present on industries to take to foreign brand
names which does not involve any payment
in foreign exchange;

(b) if so, whether Government have
received any complaints in this regard; and

(c) whether Government propose o
bring forward legislation to amend the Trade
and Merchandise Marks Act and if so,

. when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAN) : (a) Government have no infor-
mation in this regard. '

(b) In the light of the reply given to (a)
above, does not arise.

(c) Government will consider all
measures that are necessary to protect the
indigenous industries including, if necessary,
amendment of the Trade and Merchandise
Marks Act.

[Translation]

Sefting up of Public Sector Industries in
U.P.

383. SHRI ZAINUL BASHER : Will

~ the Minister of INDUSTRY be pleased to

state

(a) the names and locations of public
secier industries which were proposed to be
set up in Uttar Pradesh during the Sixih
Five Year Plan period by the Union Govern-
ment;

{b) the names of those industries out of
them or which work has already been
started;

(c) the progressin regard to remaining
industries;

(d) the names of the industries which
have been shifted elsewhere from Ulttar
Pradesh; and !

(e) the names of industries where propo-
sals for their seiling up have been dropped {
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M., - ARUNA-
CHALAM) : (a) to (c). The pames of the
Central public sector projects which were
proposed to be set up in Uttar Pradesh
during the Sixth Five Year Plan period and
their position are given below :

1. Indian Telephone
(IT}).

Industries Ltd.

(i) ITI, Raibareilly, have set up a
Crossbar Switching  Factory
which has since commenced
production in November, 1982,

(i) And Electromic Switching System
Project has been set up at
Mankapur which has started
production w.e.f. 28th April,
1985.

2. A Gas Based Fertilizer plant at
Aonla is being set up by 1IFCO in the
cooperative sector which is wunder
imp!ementation.

3. A proposal has been under considera-
tion of the Government of India.to
set up in the Central public sector an
Aromatics  project in Saleempur,
District Aligarh (UP). However, on
account of the constraint of resources
in the public sector, allernative ways
of implementing the project are being
explored.

4. Bharat Refractories Limited propose
to set up a Magnesite project at
Dewalthal in Pithoragarh District of

Uttar Pradesh. The project envisages

mining raw magnesite and the
establishment of a plant for dead
burning of magnesite in a rotary kiln.
The project is presently in pre-con-
struction stage. The project is schedu-
led to be completed by 15.9.1986.

5. HMT has set up a Watch Factory in
Ranibagh, Nainital (UP) and the
trial  production commenced in
February, 1985.

6. Bharat Heavy Electricals,

Three plant viz. Insulator Plant at
Jagdishpur, Component Fabrication
Plant at Rudrapur and Heavy Equip-
ment Repair Plant at Varanasi were
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planned to be set up during the Sixth
Five Year Plan period. The produc-
tion has commenced in Plants at
Jagdishpur and at Rudrapur. The
. construction work at Varanasi Plant
would be completed in this financial
year and production would also start.

(d) and (e). There are no projects which
have been shifted elsewhere from Uttar
Pradesh or have been dropped.

[English]

Abolition of Court Fce

384, SHRI K. KUNJAMBU : Will the

Minister of LAW AND JUSTICE be pleased
to state :

(a) whether it is a fact that ‘the Court
fee imposes a heavy burden on the ordinary
litigants; R

(b) whether any  fresh move is being

made to get the States to agree to abolish
1t;

| (¢) il not, whether any other step is
being contemplated to lessen the burden on
the litigants and make justice cheaper; and

(d} if so, the detaiis thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R, BHARDWAJ) : (a) to (d). The
question of abolition of Court fee is engaging
the attention of the Government. A
Committee of the Law Ministers was set up
to study the abolition of Court fee. The
Committee, after consultations with the
State Goveroments, recommended rationali-
sation of Court fee. The recommendations
of ~the Committee are proposed to be
discussed in the next Conference of the
Chief Ministers and Law Ministers of the
States to take a finanl decision.

Proposal to increase Central Investnient
in Kerala

385. SHRI K. KUNJAMBU : Will the

Minister of INDUSTRY be pleased to
state : '

(a) whether there is any proposal before
Government to increase the Central invest-

ment in Kerala to speed up industrialisation
of that State; and



257 Written Answers

(b) if so, the details thereof ?

THE M[NISTER OF STATE IN THE

DEPARTMENT  OF  INDUSTRIAL
DEVELOPMENT  (SHRI M.
ARUNACHALAM) : (a) and (b). Central

investments in Public Sector industries are
not decided with a view to distribute such
investments State-wise. In  deciding the
location of public sector undertakings many
factors, mostly techno-economic, are taken
into consideration. Subject to these conside-
rations, locations are decided keeping in view
regional balancing.

Review of Public Sector Undertakings

386, SHRI B, V. DESAI :

SHRI BANWARI LAL PUROHlT :

Will the Minister of
pleased to state :

INDUSTRY be

(a) whether the performance of the
public sector undertakings under the Depart-
ment of Public Enterprises of the Ministry
of Industry was reviewed in a series of
meetings held on 16th and 17th October,
1985;

discussed and
the two-day

(b) if so, thc subjects
decisions arrived at during
meeting,

(¢) whether any guidelines have been
issued to these public sector undertakings to
improve the performance; and

(d) the steps likely
regard ?

to be taken in this

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARD : (a)
Yes, Sir. .

(b) to (d). Amongst the subjects dis-
cussed were production, financial results,
" technology upgradation,  productivity,

Research and Development, closer monitoring
of performance at Corporate and Ministry
level. The Public Sector Undertakings have
been advised to update their Corporate Plans,
to strengthen their R and D activity, to
constantly upgrade their technologies and to
improve productivity. The monitoring at
Corporate and Ministry is to be strengthened.
1t has been decided that the progress on
these subjects “fill be reviewed periodically.
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Drop in sales and prospects of production
in commercial vehicles industry

387, SHRIB. V. DESAI : Will the
Minister of INDUSTRY be pleased to state :

(a) whether segments of commercial
vehicles industry are facing hard times with
a sudden drop in sales and prospects of
production cutbacks over the next three

months, both in the main and in the related
industries;

(b} whether some of the ancillary indus-
tries have already cut their ouput and some
are about to opt for a lower output in a
bid to adjust themselves to the pew situa-
tion;

(¢} if so, the main reasons for this; and

(d) the assistance and help
being provided to the
Union Government
difficuity ?

that are
| industries by the
to over-come this

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : (a) No, Sir. However,

sales have been stagnating at the 1984-85
level due to lack of growth in demand.

(b) to (d). Do not arise.

Setting up Digital Switching Unlt

388. SHRI B. V. DESAI : Will the
Minister of COMMUNICATIONS be pleased
to state :

{a) whether the Department of Telecom-
munications is sceptical about the Tndian
Telephone Industry’s claim that all major
components for the proposed two digital
switching factories at Palghat and Bangalore
can be obtained from ancillary units;

(b) whether the 1TI has proposed that
as apainst the originally = estimated cost
of Rs. 177 crores for a 5 lakh lines per

annum digital switching unit, two factories
can be set up;

(c) whether it is a fact that the capital
cost has been reduced by decentralisation of
production and ancillarisation;

(d) if so, whether the ITI has proposed
to Government that similar decentralisation

and ancillarisation strategy is being followed
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by the Centre for Development of Telema-
tics; and

(¢) whether Government have considered
all these measures and have arrived at any
settlement for the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR! RAM NIWAS MIRDHA) : (a) to
(c). A proposal has been mooted to the
Board of Directors of Indian Telephone
Indusiries (ITI) for setting up manufacturing
capacity of 5 lakh digital electronic switching
equipment cach at their Bangalore and
Paighat Units on assembly linc principle and
offload component manufacture to other
companies. The proposal is yet to be consi-
dered by the Board of Directors of the [TI.
Government have not taken o view iIn the
matter. ’

(d) The Centre for Development of
Telematics (C-DOT) is only a Rand D
institution not engaged in manufacturing
activities. The C-1OT favours assembly
oriented approach 10 manufacture Digital
Switching Equipment.

() The stage for the proposal being
considercd by the Government has not

come.

Winding up of Sick Public Sector
Undertakings

ST{R1 B. V. DESAT ;
SHRI R. M. BHOYE :

‘Will the Minister of INDUSTRY be
pleased to state :

389.

(a) whether the Union Govefhment
plans to wind up three sick public sector
undertakings;

(b) if so, whether the projects are
Engineering Projects India Limited, Hindustan
Stee! Works Construction Limited and
Cycle Corporation of' India Ltd,;

(c) whether Government have drawn up
plans for alternative measures like amalga-
mation or merger or outright takeover by
private sector companies in the case of two
other sick public sector companies; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
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DEVELOPMENT (SHR] M.
ARUNACHALAM) : {a) No decision has
been taken by the Government in this regard
at present.

(b) to (d). In view of reply to part (a)
above, (b}, (¢} and (d) do not arise.

Manuiacture of Medicines without

Permission
390. SHRI SHANTI DHARIWAL :
Will the Minister .of INDUSTRY |be

pleased to state :

(a) the number of cases brought to the
notice of Government in which medicines
have been manufactured without obtaining
permission/licence from Government;

(b) the details of the action taken by
Government in these cases so far; and

(c) if no action has been taken, the
reasons ihercfor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS {SHR1 R. K.
JAICHANDRA SINGH) : (a) to(c). On a
scrutiny of the data received from Drug
Companies in connection with their applica-
tions for recognition/re-cndorsement  of

‘capacity, it was noticed that 432 items were

being manufactured by 29 companies with
industrial approvals of doubtful validity. An
Inter-Ministerial Working Group (IMWG)
was set up in 1982 to go into the question
of production of drugs without valid indust-
trial approvals and to suggest the possible
lincs of action that may be taken. The
constitution of IMWG  was considered
necessary because of many reasons such as
wide-spread nature of the problem, produc-
tion for a long time and the possibility of
hardship being caused to the patients if
production of some of the formulations is
siopped. The IMWG has since submitted
its report. The Government have yet to take
a final decision on the recommendations of
the IMWG.,

Leakage of Toxic Liquid in Eloor
Industrial Belt

391. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of lNDUSTRY
be pleased to state ;
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(a) whether there was a leakage of toxic
liquid which affected over 150 persons in
Bloor industrial ' belt on 13-9-1985 in
Cochin;
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(b) if so, the details thereof; and

{c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JATICHANDRA SINGH) : (a) to (o).
According to available information there
was a leakage of Hexachlorocyclopentadiene
(HCCP) from the drums in transit by truck
{rom Bombay to Cochin on 13-9-85, causing
irritation in the eyes of somec persons includ-
ing 52 children who were in a bus that was
following the truck. The Government of
Kerala has appointed a Committee headed
by a member of the Revenue Board, assisted
by a technical expert, to examine the safety
aspects in ' the entire chemical complex in

Cochin, including the incident of HCCP
leakage.
New Drug Policy
392, SHRTI RAMASHRAY PRASAD

SINGH :; Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are contem-
plating to formulate a new drug policy;

(b) if so, whether Government have
invited the views of the Indian drug manu-
facturers to consider inclusion of their views
in the new drug policy; and

(¢) if so, the details thereof and reaction
of the Indian drug manufacturers thereto ?

THE MINISTER. OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR! R. K,
JAICHANDRA SINGH) : (a) Yes, Sir.

(b) Government have been receiving the
representations  from several Industry
Associations.

(c) The representations cover different
aspects of licensing and pricing.

Effects of Delicensing of Bulk Drugs

393. SHR1 K. RAMACHANDRA
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REDDY : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government’s decision to
delicenses some bulk drugs have adversely
hit small scale drug manufacturers;

(b) whether the delicensing of balk
drugs en-masses has led to the increase in
the price of these drugs; and

(¢) action contemplated by Government
to contain the prices of the drugs and also
to help the small scale drug manufacturers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) (a) As the
Scheme of Delicensing is intended to simplify
the licensing procedures for non-FERA and
non-MRTP companies in respect of articles
not reserved for small scale sector, it is un-
likely .that small scale sector would be
adversely affected. :

(h) No, Sir.

(¢) Prices of most bulk drugs and
formulations are statutorily controlled under
the Drugs (Prices Control) Order (DPCO),
1679,

Replacement of Obsolete Machinery in
Oil Refineries

SHR] K. RAMACHANDRA

REPDY :
SHRI HUSSAIN DALWAI -

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

394,

(a) the names of Oil Refineries set up
in the country and the dates from which they
started operating:

(b) whethrr with a view to avoid acci-
dents, Government have carried out a study
to replace the obsolete plant and machinery;

(c) the names of Refineries in which such
studies have been carried out and the result
of such study;

(d) whether Government have received
reports of obsolete machinery being used in
some Refineries; and

(e) if so, the details thereof and Govern-
ment's reaction thereto ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS  (SHRI NAWAL
KISHORE SHARMA) : (a) A statement is
given beiow.

(b) to (e). Tndividual refineries carry
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out regularly maintenance and inspection of
their plant and machinery. Wherever required,
replacements of equipment are being made.
Govt. have zlso asked the Indian Oil
Corporation to prepare a Feasibility Report
for modernisation of their Digboi Refinery,
which is the oldest in the country,

Statement

i

Sl. No. Name of refinery

Date/year of commissioning

1. Indian Oil Corporption, Digboi Refinery

2. TOC Gaubati refinery
3. JOC Barauni refinery
4. 10C Haldia refinery

. 10C Mathura refinery
. 10C Koyali refinery

5

6

7. HPCL Bombay refinery
8. HPCL Visakh refinery
S

. BPCL Bombay refinery
10. Cochin rcfinery

11. Madras refinery

12. Bongaigaon refinery

1901
Jan., 1962
July, 1964

Aug., 1974 (Trial run)
(commercial production
from Jan. 75

Jan. ’82
Oct. '65
July *54
April '57
Jan. *55
Sept. 66
Sept. *69
Feb. *79

Y
Indo-German Collaboration in Industry

395. SHRI VIJAY N. PATIL : Will
the Minister of INDUSTRY be pleased to
~ State :

(a) whether the Indo-German collabora-
tion in the field of Iodustry is on the
inCrease; '

(b) if so, the number of German firms

which entered into collaboration with Indians .

in 1984 and first bhalf of 1985,

(¢) the total number of "such Industrial
Indo-German collaborations entered into
since 1982; and

(d) the steps Government are taking to
encourage more such collaborations ?

THE MINISTER OF STATE IN THE
DEPARTMENT QF INDUSTRIAL DEVE-

LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

(b) Government aporoved 135 and 72
foreign collaboration proposals in the years
1984 and 1985 (January-June) respectively in
favour of West German firms.

Governpment aﬁproved 11 foreign colla-
borations with firms in German Democratic
Republic in 1984 and 4 in 1985 (January to

June),

(c) During 1982 to 1985 (Jan.-June),
Govt. approved 436 FC proposals in favour
of West German firms.

{
Govt. approved 27 Foreign collaborations
with firms in German Democratic Republic

from 1982 to 1985 (Jan.-June).
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(d) Governmeni’s policy towards import
of technology is selective and based on
national priorities. Import of technology is
permitted in sophisticated and high priority
areas, in export oriented or import substitu-
tion manufacturing or for enabling indigene-
ous industry to update existing technology in
India to meet efficiently domestic requirements
and/or to become competitive in the export

market. .

Non-Payment of Outstanding Amount
by U.P. Govt. for Power Purchased
from N.T.P.C.

" 396. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minister of ENERGY be
pleased to state :

(a) the amounts outstanding from the
Government of Uttar Pradesh for the power
purchased from the National Thermal Power
Corporation and the reasons for non-
payment;

(b) whether the State Government has
reviewed the agreement for the bulk purchase
of power; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THIE

DEPARTMENT OF POWER (SHRI ARF

MOHAMMAD KHAN) : (a) An amount
of Rs. 61.94 crores is outstanding as on
8-11.85 against the Uttar Pradesh State
Electricity Board (UPSEB) for power
purchased from Singrauli Super Thermal
Power Station (STPS) of the National
Thermal Power  Corporation (NTPC).
According to the NTPC, the UPSEB has
indicated shortage of funds as the reason for
non payment of these dues.

(b) The new draft agreement for purchase
of power by the UPSEB from the singrauli
STPS has been discussed on 28th and 29th
October, 1985 and finalised between the
parties.

(c) Does not arise.

Improvement in the Capacity Utilisation
of Thermal Power Plants

397. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minister of ENERGY
be pleased to state :
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(a) the increase regarding power genera-
tion during the period April to September,
1985; ’

(b) how the increased generation com-
pares with the targets and reasons for short-
fall, if any;

{c) the gap between the current demand
and supply of power and the percentage of
deficit in supply; and

(@) the improvement made in the capacity
utilisation of thermal power plants ?

THE MINISTER OF STATE TN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b). The
actual generation during April-September
1985 was 8.8% more than the corresponding
period of 1984. It was however 0.8% less
than the target. The shortfall was on account
of reduced hydel generation due to low hydel
reservoir levels,

, (¢) The gap between current demand
and supply is about 32 million units per day
which works out to about 7%.

(dy The average plant load factor of
thermal power plants during April-September
1985 was 50.5% as against 45.7% during the
corresponding period of last year.

Laying of Pipeline from Bombay to U.P.
through Vidarbha Region

398. SHRI BANWARI LAL PUROHIT :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government of Maharashtra
have represented to the Union Government
to lay a gas pipeline from Bombay High to
U. P. through Vidharbha instead of Arabian
sea;

(b) if so, the action initiated by the
Union Government in this regard: and

(¢) the time by which a final decision is
likely to be teken in the matter ? -

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) : (a) Yes, Sir. Government of
Maharashtra had suggested that the HBJ gas
pipeline be taken along the Central Railway
route, i.e., Surat, Bhusawal, Ttarsi, Bhopal,
and then to Jagdishpur. -
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(b) and (c). This was considered by the
Government and found to be more expensive
than the alterpative alignment of routing the
pipeline through Madhya Pradesh to
Rajasthan and Uttar Pradesh.

Leakage of Gases in Factories in
Ahmedabad and Bombay

399. SHRI BANWARI! LAL PUROHIT :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government are aware that
there are several factories in the country
which are manufacturing their products by
using different dangerous gases;

(b) whether it is a fact that recently in
Ahmedabad and Bombay, several persons
fell ill and died due to leakage of gas in some
factories engaged in manufacturing drogs and
dye-stuffs;

(c) if so, the action taken by Govern-
ment against the management of those
factories; and

(d) the further steps contemplated by
Government to instruct all such factories
and industries using poisonous gases to take
precautionary steps ?

* THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
. PETRO CHEMICALS (SHRI R. K.

. JAICHANDRA SINGH) : (a) Yes, Sir.

(b) to (d). No such reports relating to
drugs or dyestuffs factories have been receiv-
ed from the Governments of Gujarat and
Maharashtra.

The State Governments have, however,
been advised to set up a Committee/Task
Force/Expert Group for implementation of
the safety provisions in Chemical and other
industries, using hazardous operations and
processes, including highly toxic substances.

Steps to Encourage Manufacture of
Delicensed Drugs

400. SHR] BHOLA NATH SEN : Will

the Minister of INDUSTRY be pleased to
state :

(a) the response of ihe drug industry to
the recent decision of Government deli-
censing the manufacture of 94 drags;
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(b) if the response from the drug industry
is poor, the reasons therefor;

(¢} the number of proposals for the
manufacture of delicensed drugs registered so
far with the Secretariat of Industrial Appro-
vals; and '

(d) the steps taken/proposed to encourage
manufactore of delicensed drugs and to
attract investments therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS "AND
PETROCHEMICALS (SHRI R. K,
JAICHANDRA SINGH) : (a) to (d). The
response of the drug industry is varied. After
the issue of Notification delicensing 12 bulk
drugs in March, 1985 and 82 bulk drugs in
June, 1985, 43 Registrations have been
granted under the scheme of delicensing.

Proposal to Increase Production of
Essential Drugs

401. SHRI BHOLA NATH SEN : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether during the last three years
the annual growth rate in the production of
essential drugs has been lower than the
annual growth rate of production of non-
essential drugs;

{b) 1if so, the details thereof and the
reasons therefor; and :

(©) the steps taken/proposed to increase
production of essential drugs in the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) : {a) and (b). The .
growth in production of Category I and II for-
mulations and bulk drugs going into them hasg
been lower than that of Category 11 and price
decontrolled formulations and of bulk drugs
going into them. To a large extent this is due
to the differential mark-up under the
existing pricing policy,

(¢) Government have already taken up
review of the Drug Policy.
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Control on Prices of Drugs beyond the
Purview of Price Control

402. SHRI BHOLA NATH SEN : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether during the last three years
the prices of drugs which are beyond the
purview of the Drugs (Prices Control) Order
1979, have increased at higher rates than the
increase in the+ prices of other Drugs which
are not within the purview of the Price
Control Order;

(b) if so, the details
reasons therefor; and

thereof and the

(¢c) whether Government have any
proposal to control the prices of such
drugs ?

THE MINISTER OQF STATE IN
THE DEPARTMENT OF CHEMICALS
AND PETROCHEMICALS (SHRIR. K.
JAICHANDRA SINGH) : (a) In general,
Yes, Sir.

{(b) The scheme of price control under
Drugs (Prices Control) Order, 1979
contemplated manufacturers setting off the
higher margins in price decontrolled category
against lower mark-ups in the price
controlled categories of formulations.

(¢) Government have not finalised its
views on the New Drug Policy.

Village Electrification in West Bengal

403. SHRI BHOLA NATH SEN : Will
the Minister of ENERGY be pleased to
state .

Statement
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e g
(a) whether Lh_g,-uhicvcments in West
Bengal in the mattef of village electrification
has begen~lower than the target fixed for the
Sixth Plan period;

(b) if so, the details
reasons for such shortfall;

thereof and tho

(c) what was the performance of West
Bengal as compared to the performance of
other Siates in the matter of achieving the
targets for village electrification during the
Sixth Plan period; and

(d) the steps taken/proposed to improve
the performance during the Seventh Plan
period in West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHR1 ARIF
MOHAMMAD KHAN) (a) and(b).
Against a target of electrification of 9010
villages during the Sixth Plan period in the
State of West Bengal, the achievement was
6338 villages. The poor progress in the Siate
was attributable to inadequate {ransmission
system, shortage of materials and the
procedural delays involved in
procurement etc,

(c) A statement indicating the Styte-wise
targets and achicvements in electrification of
villages during the Sixth Plan period is given
below.

{d) The performance of rural
electrification in the State is expected to
improve during the Seventh Plan period with
enhanced outlay for this* purpose, and
augmentation of distribution facilities within
the available resources. Review meetings - will
also be held with the State authorities from
time to time to monitor the progress closely.

L} *‘r?

Statement indicating the State-wise targets and achievements daring Sixth Plan in
respect of village electrification

Sl. No Name of the State

Electrification of villages

> . Target (1980-835) Achievement %age level
on the basis of during Sixth
e, Annual Plans Plan
i 2 3 4 5
1. Andhra pradesh 1,640 6,419 84.0
2. Assani 8,712 1,580 8749

their -



231 Writien Answers

NOVEMBER 19, 1985

Written Answers 373

1 2 , ) 3 4 5
3. Bibar 16,550 13,952 84.3
. 4. Qujarat 6,295 5,268 83.7
5. Haryana — ™ . —_
6. Himachal Pradesh 4,168 5,693 136.6
7. Jammu and Kashmir 2,155 1,153 53.5
8. Karnataka 6,080 6,401 105.3
9. Kerala — *) -
10, Madhya Pradesh 16,398 - 18,425 112.4
11. Maharashtra 8,510 7,761 91.2
12. Manipur 365 280 76.7
13. Meghalaya 906 716 79.0
14. Nagaland 210 360 171.4
15. Orissa 6,835 6,531 95.6
16. Punjab — (*) —
17. Rajastban 6,936 5,945 85.7
18. Sikkim 140 136 97.1
19. Tamil Nadu 144 150 104.2
20. Tripura 1,290 1,099 85.2
21. Uttar Pradesh 19,868 24,498 123.3
22, West Bengal 9,010 6,338 70.3
Total (States) 122,212 118,705 97.1
Total (U.Ts.) 939 836 89.0
Total (All-India) 123,151 119,541 97.1

(*)Cent percent electrification of villages aircady achieved.

Setting up of Petro-Chemical Industries
in Konkan Region

404. PROF. MADHU DANDAVATE :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether itis a fact that in view of
the commissioning of fertilizer projects at
Thal and Vaishat'in the Konkan region of
Mabarashtra, the Konkan region would be
an ideal and convenient site for setting up
pew petro-chemicals industries; and

(b) if so, the steps taken to set up such
industries in the Konkan region ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SBRI R. K.
JAICHANDRA SINGH) : (@) and (b).
Location of such projects is decided on
techno- economic considerations, ,

A petrochemicals complex in the Central
Public Sector with an estimated outlay of
Rs. 1167 crores is under implementation in
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Nagothane, District Raigad in Konkan

region.

Projects taken up by National Hydro
Electric Power Corporation Ltd,

405. SHRI E. AYYAPU REDDY : Will
the Minister of ENERGY be pleased to
state :

(a) the names and location of the projects
taken up by the WNational Hydro-electric
Power Corporation Ltd.;

{(b) whether any norms and principles
have been evolved with regard to sharing of
power between the Corporation and the
States wherein the projects are located;

(c) whether the National Hydro-electric
Power Corporation has taken up any project
or is proposing to ftake up any project
in South India; and

(d) if not, the reasons for not taking up
any ope project in the South ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) The following
hydro-electric projects have been commis-
sioned by National Hydro-electric Power
Corporation Limited :

(i) Baira Siul HE Project (180 MW)
in Himachal Pradesh.

(ii) Loktak HE Project (105 MW) in

Manipur. .
(iii) Devighat HE Project (14.1 MW) in
Nepal.
The hydro-electric projects which are
presently under execution by National
Hydro-electric Power Corporation  Ltd,
are : :

(1) Salal H. E. Project (345 MW) in
Jammu and Kashmir.

(i) Chamera H. E. project, Stage-I
(540 MW) in Himachal Pradesh.

¢lii) Dul Hasti HE Projéct (390 MW)
in Jammu and Kashmir.

(iv) Tanakpur HE Project (120 MW) in

Uttar Pradesh.

(v) Koel Karo HE Project (710 MW)
in Bihar,
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{b) Yes, Sir. A formula has beeu
approved by the Government of India for
sharing of power and benefits . from Central
Sector Hybro-electric Projects.

{c) and (d). No Hydro-electric Project
in South India has been taken up  or is
proposed to be taken up by Natiopal Hydro-
electric Power Corporation Limited in the
near futore. Only those hydro-electric
projecis are normally taken up for execution
in the Central Sector through WNational
Hydro-electric Power Corporation Limited
which are of a regional character and are
beyond the technical, managerial or financial
capabilities of the states in which they are
located. Further the State Governments in
which the Hydro-electric project is located,
should agree to abide by the conditions of
the Central sharing formula, No hydro-
clectric project which is covered under these
parameters and which is ripe for execution
is available at present in South India.

[Translation]

Availabilily of raw materials to small
Entreprencurs

406. SHRI KAMLA PRASAD RAWAT :
Will the Minister of INDUSTRY be plesaed
to state

(a) whether with a view to promote
small scale industry, Government have
formulated any policy/rules to make available
raw-materials in sufficient gquantities to the
small entrepreneurs to enable them to run
their industrial units; .

{b) if so, the details thereof;
(¢) if not, the reasons therefor;

(d) whether the small entrepreneurs
always complained of harassment and of
their cases being delayed for long for no
reasons; and

(e} if so, the action taken by Goverament
in this regard so far 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SBRI M.
ARUNACHALAM) : (a) to (¢). Supplies of
iron and steel meterials to the small scale
indusirial units are normailly made through
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the Small Scale Industries Corporations of
respective State/Union Territories provided
for in the guidelines for distribution of iron
and steel formulated by the Joint Plant
Committee of the main producers. The
guidelines are amended from time tO time.

(ii) The Controller of Aluminium,
Department of Mines, makes allocations of
E. C. grade aluminium in favour of cables/
conductor manufacturing units based on the
highest off-take and the units capacity in
terms of weight of aluminium as per the
guidelines.

(iii) The palm fatty acid for the small
scale soap manufacturing units is distributed
through the nominees of the State Directo-
rate of Inustries—generally the State Small
Industries Corporations.

{iv) The paraffin wax is distributed to
the individual small scale units by Indian Oil
Corporation on Lhe basis of the recommenda-
tions made by the respective State Directo-
rate of Industries.

(d) and (e). Whenever complaints from
the small scale industrial units regarding the
shortage of scarce raw materials are received,
these are taken up with the appropriate
authorities/agencies for necessary action.

[English)]

Supply of Gas from South Bassein Gas
Field for Power Stations and Peiro-
Chemical Complex in Gujarat

407. SHRI RANJITSINGH GAEKWAD :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government of Gujarat has
made a proposal for setting up gas-based
power stations in Gujarat,

(b) whether any surplus gas is available
from South Bassein and other Bombay High

gas fields;

(c) whether the State Petrochemicals
Complex to be set up at Hazira near Surat
would be supplied gas from South Bassein gas

field; and
(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
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NATURAL GAS (SHR!I NAWAL KISHORE
SHARMA) : (a) No, Sir. However, associated
gas is being supplied for power generation
in Gujarat on a regular basis.

(b) The surplus associated Bombay High
gas is being supplied to Maharashtra State
Electricity Board at Uran, Tata Electric
Company, Bharat Petroleum Corporation
Limited and Hindustan Pciroleum Corpora-
tion Limited, subject to availability and
purely on a fall-back basis. Free gas
production from the South Bassein has not
commenced.

(c) and (d). The possibility of supplying
Natural Gas Liquid for the State Petro-
chemicals Complex purposed to be set up
at Surat is being examined.

Qil Wells Drilied in Gujarat

408. SHRI RANJITSINGH
GAEKWAD : Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

{a) the number of wells so far drilled by
ONGC in Kalol, Mehsana, Sanand, Cambay
and Ankleshwar etc. oil fields in Gujarat;

(b) the number of wells which had
indicated presence of hydro-carbons out of

 the total wells drilled; and

(¢) the programme for (urther explora-
tion of hydrocarbons in Gujarat ?

THE MINISTER OF STATE OF THEL
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWA
KISHORE SHARMA): (a) and (b). Till
1-10-1985 ONGC had drilled a total of
1613 wells in Gujarat State, including Kutc .
Out of these 1017 wells proved'to be hydro-
carbons bearing. Some , wells are undher
testing yet to be tested.

(¢) The exploration programme for
1985-86 envisages drilling of 53 exploratory
wells. ;

Setting up Petrochemical Complex at
Hazira

409. SHRI RANIJITSINGH
GAEBKWAD : Will the Minister of
INDUSTRY be pieased to state ;
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(a) whether Government bave takena
decision to allow the Gujarat Government to
sel up a Petro-chemicals Complex at Hazira
near Surat in Gujarat;

(b) whether there is any proposal to
involve private sector in the implementation
of the petro-chemicals Cornplex by the State
Government; and

(c¢) if so, the namés of the private sector

company and its share of investment in the '

project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS - {SHRI R. K.
JAICHANDRA SINGH) : {(a) to (c). M/s.

Gujarat State Petro-Chemicals Corporation

Limited, a State Government undertaking of
the Government of Gujarat have submitted
an application for the issue of an Industrial
Licence for the setting up of a Petrochemical
Complex at Tehsil Hazira or Kawas, District
Surat ir Gujarat, It has been indicated by
the Corporation that tentatively it is pro-
posed to set up the Petro-chemical Complex
in joint sector,

No decision has vet been taken on this
application.

Setting up of forest-based industries in
Raigarh district of M.P.

410. KUMAR!I PUSHPA DEVI: Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether there is a great scope to set
up some forest-based industries in Raigarh
district in Madhya Pradesh; and

(b) if sv, the steps taken to set up such
type of industries in that district ?

THE MINISTER OF STATE IN THE
DEPARTMENT  OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). Exact
tion about the availability of raw material
on a sustained basis to support “medium/
large forest based industries in District
Raigarh, Madhya Pradesh is not readily
available. However, as per the information
received from the State Government in May,
1985, 847 forest based small scale units have

been set up in District Raigarh,

KARTIKA 28, 1907 (SAKA)
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Sefting up of Agro-based industries in
. Raigarh District

411. KUMARI PUSHPA DEVI : Will
the Minister of INDUSTRY be pleased to
state :

() whether there is tremendous scope
to set up some agro-based industries in
Raigarh district of Madhya Pradesh;

(b) whether the possibility of the
establishment of such type of industries has
been explored by the Uniop Government;

(c) if so, the results thereof: and

(d) the steps taken to set up such type
of industries in the above district in Madhya
Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to {(d). Government have
peither made nor are aware of any survey or
effort to explore the possibility of establish-
ment of agro-based industries in Raigarh
district of Madhya Predesh. :

Export market for Maruti cars

412, SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of INDUSTRY be
pleased to state :

(a) the number of Maruti cars manufac-
tured by the end of September this year;

(b) the number of persons covered so
far;

(¢) the number of . persons still on
waiting list;
(d) whether it has been decided to

explore the export maket for the Maruti car;

(&) if so, the names of the countries
which are interested in importing the Maruti
car; and

(I} the steps taken in this regard ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARD : (a)
Maruti Udyog Ltd. had manufactured
40,604 cars till the end of September, 1985,

(b) ..By- the ‘end  of S‘eptcmbcr‘s 85,
36,8?9 customers had been supplied cars,
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(c) 70854 as on31-10-1983.

(d) to (f). Maruti Udyog Ltd. is nego-
taiting exports of its vehicles to neighbouring
and east Buropean countries. No contracts
have been finalised as yet.

Decline in Prodaction of Oil from
Bombay High

413. SHRI MOHANBHAI PATEL :
SHR1 CHINTAMANI JENA :

Wwill the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(@) whether the oil production from the
Bombay High is declining as reported in
Hindustan Times of 2 August, 1985;

(b) if so, by how much and the reasons
therefor; and

(c) the measures being taken to increase
the production ? :

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI NAWAL
KISHORE SHARMA) : (a) No, Sir.

(b) Does not arise.

(c) Bombay High field is currently
producing at its plateau rate of 19-20 million
tonnes per annum, which rate is expected to
continue during the VII Plan period.
Measures like pressure maintenance by water
injection are being undertaken to maintain
this plateaa rate; artificial lift methods will
also be resorted to. At a later date enhanced
oil recovery projects are also contemplated
to prolong production from the field for as
long a period as possible.

{Translation)

Smuggling ef Petroleum Products

414. SHRI JAGANNATH PRASAD :
SHRI1 SIMON TIGGA :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state

(a) whether smuggling of petroleum
product is-Qn the increasc in various parts of
the country, such -as. North - Bihas, frem

NOVEMBER 19, 1985

Written Answers 280

where petroleum products are smuggled out
to China via Nepa and Tibet;

(b) if so, the measures taken by Govern-
ment to check it;

(c) whether Government have investi-
gated these smuggling activities;

(;:1) if so, the number of guilty persons
arrested and the action taken against them;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY- OF PETROLEUM AND
NATURAL GAS (SHR1 NAWAL
KISHORE SHARMA): (a) No reports in
this regard have been received by the
Government.

{b) to (). Do not arise,

[English]

Village Electrification and Pun'{p Set
Energisation in Karnataka

415. SHRI SRIKANTHA DATTA

- NARASIMHARAJA WADILYAR : Will the

Minister of ENERGY be pleased to state :

(a) the target set by Rural Electrification
Corporation for village electrification as well
as pumpset energisation in the Sixth Plan
period, year-wise;

(b) the achievement made in the above
areas in the different States in that plan
period, year-wise; and

(c) the number of villages in Karnataka
that are proposed to be electrified in the
Seventh Plan period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MCHAMMAD KHAN) : {a) and (b). A
Statement indicating Sixth Plan target and
achievement for village electrification and
pumpsets energisation, State-wise and year-
wise under REC scherie is given below.

() During Seventh Plan period it is
proposed to be electrify 4524 villages in the

. State of Karpnataka from all sources of

financing.
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Making Bihar self sufficient in Power

416. SHRI VIJOY KUMAR YADAY :
Will the Minister of ENERGY be pleased
to state :

(a) the State-wise per capita power

production in the country;

(b) whether itisa fact that per capita
power production in Bihar is far below the
all India average; and

(c) the steps being taken by Government
to make Bibar self sufficient in power and
to overcome power crisis there ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN): (a) The power
requirement of a State/Union Territory is
met from the generation of its own power
stations, its share in jointly owned projects,
its share in the Central Sector Projects and
assistance received from the neighbouring
systems. Relative comparison  between
States is, therefore, more valid on the basis
of power consumption rather than power
production in the States, The State-wise
details about per capita consumptiion of
electricity during 1983-84 (latest year for
which figures are available) are indicated in
the statement given below,

{b) Yes, Sir.

(c) The power shortage in Bibar is
mainly due to inadequate, instalied generating
capacity and unsatisfactory performance of
Patratu and Barauni thermal power stations.
During the year 1985-86 220 MW of new
capacity is expected to be added in Bihar.
Bihar will also receive their skare of power
from Farakka Super Thermal Power Station
on stabilisation of Farakka units. In order
to improve the performance of thermal power
stations, a number of measures are being
taken including extensive renovation and
moderpisation of Patratu, Barauni and
Karbighia thermal power stations.

Siatement

State-wise per-capita consumption of
electricity during 1983-84 (Provisional)

Name of the

Per cupita consump-
State/UT. tion (Kwh)
1 ] 2
Northern Region .
Haryana 243
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1

Himachal P.rade;h- h
Jammu and Kashmir
Punjab

Rajasthan

Uttar Pradesh
Chandigarh

Delhi

Western Region
Gujarat

Madhya Pradesh

Maharashtra

Goa, Daman and Diu

D and N Haveli

Southern Region

Andhra Pradesh
Karnataka

Kerala

Tamil Nadu
Pondicherry
Lakshadweep
Eastern Region
Bihar

Orissa.

West Bengal

A and N Islands

Sikkim
Northern Region

Assam

Manipur

Mceghalaya

Nagaland
Tripura

Arunachal Pradesh

Mizoram
All India
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89
105
354
126
103
386
467

274

137

267
279

86

142
166

113

178

222
58

91
135
123_

63

52

42
13
69

49
2]
27
25
154
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Payment of Bogus Money Orders and
Telegraphic Money Ordcrs

417. SHRI MOOL CHAND DAGA
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of cases of bogus money
orders and telegraphic money orders
separately which were paid during the last
three years in each circle in the couatry
giving yearly and circle-wise figures respec-
tively;

(b) the total amount paid against bogus
roney orders as above during each year;

(c) the total amount recovered yearly;
and

(d) the loopholes in the working result-
ing in bogus payment and the steps taken
to stop the same and the results achieved ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) to
(d). The information will be collected and
laid on the table of the House.

Power Projects working around Rihand
Reservoir in Singrauli Area

418. SHRI MOOL CHAND DAGA :
Will the Minister of ENERGY be pleased
to stat_e :

(a) the number of power projects work-
ing or proposed aroud the Rihand reservoir
n Singrauli area showing the. names of the
WINELS;

site was chosen for the
for the

(b} when this
yower projects and the reasons
wreference;

(c) whether there was objections from the
Vinistries of Defence and Environment, if
0, how were those dealt with;

(d) the number of Electro-static precipi-
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(e) whether full care has been taken in
view of the different grades of coal to be
used and whether every chimney in this area
has got ESP installation; and

() if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) The details
of the power projects under operalion/
implementation in Singrauli area around
Rihand reservoir are given in the enclosed
statement.

(b) Keepingin view the availability of
essential inputs, such as coal and water, a
site Selection Committee constituted by the
Government selected the Singrauli site during
1975-76 for location of large thermal power

_ stations.

(c} There were no objections from the
Mintstries of Defence and Environment.

(d) Electro-static precipitators (ESP) of
modern design with 99.,5% efficiency bave
been installed in all the 5 units of Singrauli
Super Thermal Power Station (STPS) which .
are under operation.

(e} The boilers are designed for the
particular grade of coal to be used and all
the . projects have the ESPs except the
Renusagar Captive Power Plant,

(f) The first two units of Ranusagar
Power Plant (Unit I and 11) were installed in
1967 when Air Pollution Act had not been
promulgated and there was no other industry
in the vicinity. The mechanical dust collector
of 85% efficiency were installed on these
units. The proposal for extension of
Renusagar Captive Power Plant (2 X 6%&5
MW) was cleared in 1979 subject to instéilla-
tion of ESPs on egisting units as - well as
new units based on the recommendations of
the Department of Environment. Renusagar
Power Company is taking action to moder-

ators (ESP) installed there with their nise the dust collection system to have least
fescription; impact on the environment.
Statement

1hermal Power Stations under operation in Singrauli area

Name of the Project Capacity Ownpership

1 ' 2 3
Renusagar captive power plant 4 X675 MW M/s. Renusagar Power Co,
Singrauli STPS 3 X200 MW N:I'PC _
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1 2 3
On-going Thermal Power Stations under implementation in Si'ngrnn'li sirea
(i) '$ingrauli STPS expansion 2% 500 MW NTPC
(i) Riband STPS Stage 1* 2 X 500 MW NTPC
(iif) Vindhyachal STPS Stage I* 6 X210 MW NTPC
(iv) Renusugar captive power plant 1 X 67.5 MW M/s. Renusagar Power Co.
expansion
(v} Anpara TPS (3 X210 MW Uttar Pradesh State
2 X 500 MW) Electricity Board.

*Expansion stages of these projects are also proposed to be set up in

futare in Singrauli area.
‘Generation of Power on Private Scctor

419. SHRI HUSSAIN DALWAI :
SHRTI RADHAKANTA DIGAL :

Will the Minister of ENERGY be plcased
to state :

(a) whether Government have taken a
decision to allow private sector to generate
power through conventional as well as non-
conventional media;

(b) whether the power generated by
private sector will be transmitted through
Energy M'nistry or directly by the private
sector;

(c) whether there will be any control on
the price of such energy generated by privale
sector; and

(d) whether the private sector will be
allowed to charge any price for such energy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) : (a) The policy
with regard to the generation and dijstribution
of electricity is regulated by the Industrial
Policy Resolution, 1956. According to this
Resolution, the generation and distribution
of electricity falls under Schedule ‘A’ category
of ipdustries, the future development of which
is the exclusive responsibility of the State.
The Resolution does not preclude the possibi-
lity of the State securing the cooperation of
private enterprise in the establishment of
new Units when the national interests so
require. As per this Policy, Ciovernment
have allowed replacement/expansion of units
in the existing privately owned power utilities.
Premission for captive ‘power units is

accorded where the power requirement is

substantial and continuous and rcliable

supply 1S neccssary.

(b) to (d). Power generated by the
private sector is transmitted through the
State grids. The price of power supplied is
subject -fo agreements with the State Electri-
city Boards.

Use of Cross-Bar Telcphone System

420, SHRI HUSSAIN DALWAI : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) the effective steps Government have
so far taken to streamline the working of the
network of communication in the country;

(b) whether it is a fact that the Japanese
cross-bar system of telephones which iatro-
duced in India, has become obsolete in
Japan; and :

() if so, the reasons why such an
abandoned system of telecommunication bas
been introduced in India ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI1 RAM NIWAS MIRDHA) : (a) Some
of the efective steps to streamline the
working of the network of communication
in the country are as follows :

1. Introduction of sophisticated elec-
tronic telephone exchange to avoid
problems inherent with clectro-

mechanical switching equipment
used hitherto.
2. Replacement of life expired

¢ -oquipmcnt.
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3.

10.

11.

12.

13.

~coaxial and

Special testing of exchange equip-
ment particularly inter exchange
junctions is being undertaken to
improve inter-exchange working.

Working of air-conditioning plants
in  various exchanges is being
regularly monitored to ensure
proper working.

Laying of new junction, primary,
junction cables in ducts to protect
themn from external damanges.

Pressurization of primary, secondary
and junction cables to minimise
cable breakdown faults.

Use of jelly filled cables in the
distribution network to prevent
entry of water in the cables to
avoid faults. '

6 Cable trenches are being flooded
before being closed so as to detect
any damage during trenching or
laying of the cables. The public is
being asked to inform Telephone
Department before they take up
digging on'dial before dig’ service
so as to keep liasion with other
agencies who are engaged in
digging.

Extensive pairolling of cable routes
to detect any digging operatings and
to take precautionary measures to
avoid damage to cables.

Provision of high grade junction
circuits on Pulse Code Modulation,
microwave media to
provide better quality and more
dependable service.

Rehabilitation of subscriber’s fittings
and the D.P. boxes to minimise
faults on the line.

Replacemrnt of overhead wires by
insulated drop wires to avoid faults
due to kite strings, birds nests eic.
which lead to contact or law insula-
tion faults.

Use of improved telephone instru-
ments.

Reptacem: it of alamiaium wires in
the fittings at the sswbscribers to
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20.

21.

22.
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premises by copper wires to avoid
break faults.

Computerisation of cable records
and faults repair service to bring
down duration of faults.

Computerisation of Directory Assis-
tance (179) service and records.

Computerisation operator assisted
(180} trunk services.

Monitoring of the automanual
service and trunk service is being
carricd out so as to ensure prompt
response on these services.

Public prievance cells have been
opened at GMs headquarters and
AMS offices to provide single outlet
attention to the subscribers.

Four SPC Tax at Bombay, Calcutta,
Delhi and Madras have been intro-
duced in the nelwork to imnrove
STD services. Some more digital
TAXs are planned to be installed
during this plan perind to improve
STD services in other areas.

Satellite communication is being
Introduced gradually as a media of
extension of remote areas communi-

cation as a back up to the teresste-
rial media.

Proposal to connect all district
headquarters and exchanges beyond
1000 lines to their state headquaters

through high quality transmission
media.

No, Sir. The sysiem
satisfactorily everywhere

in working

(c) Does not arise.

Opening of New Telephone Exchanges
and Post Offices in Rajkot District

421,

SHRIMATI PATEL RAMABEN

RAMJIBHAT MAVANI : Will the Minister

of COMMUNICATIONS be

state @

pleased to

(2) whether Telephone Exchanges and
Post Offices have been opened in various
areas of Rajkot, Gondal, Morobi, Jetpur,
Dhoraji and other places in Rajkot district
during Ist January 1932 to 30th September

1985,
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(b) if so, the details thereof:

(¢) the amount spent during this period
on each one;

(d) the plans, projects and estimates of
each one; and

{e) the reasons of delays in carrying out
the above plans, projects and estimates in
time ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir. :

{(b) The information is given at state-

ment 1 below.

(c) The amount spent for

() Telephone Exchanges is Rs. 19,61.918.

~ (ii) Post Offices is Rs. 1,27,615,

{d) The information is
statement 11 below.

given  at

(e) The reasons of delays is carrying out
plans is non availability of exchange
buildings.

Statement-1

List of Teleplone Exchanges al Post
Offices Opened In Various Areas of

Rajkot, Gondul, Jeipur, Dhoraj ctc.
in  Rajkor District  during [I.1-82
30-9.85

Teclephene Exchanges
1. Pithwo

Mahika

Moviya

2 owN

Vadasar
Sarapdad
Newknam
Anida
Shivrajgadh
Sindhvadar

10. Vavania

L A I Y

i1. Khajurda
" 12. Chitravad
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13, Sethvadala
14, Khirsar

15. Santhli :
16. Jatparmachhu

17. Tatapur

18. Amran

Post Offices

1. Samadhiala

2. Kankot
3. Hadmatia

4. Tarkia
5. Manharplot TSO
6. Malanka

7. Gadhadia ‘

Statement Y1

t
The Plans Projects and Estimates Concern-
' ing Telephone Exchanges

1. 5,000 lines Japanese type exchange is
scheduled to be commissioned at Rajkot
during this year.

2. Additional 5,000 lines are likely to be
added by 1987.

3. Project estimates for Conversion of
manual exchanges in to auto at Gondal,
Jetpur, Dhoraji and Upleta area already
sanctioned.

4. Project estimate for conversion of
MAX-1I at Morbi into MAX-I Sanctioned.

Clash between Police and Telecommunica-
tion Employecs in Calicut

422. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
COMMUNICATIONS be pleased to state -

(a) whether Government are aware of
the clash between Police and Telecommunica-
tion employees in Calicut in August, 1985;

(b) whether the Union Government have
made an enquiry into the causes behind the
incident, if so, the findings thereof;

(¢} the extent
Communication

P |

of Joss cuused to the
Department due to the
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lightning tool-down strike by the Tele-
communication employees;

(d) whether any assessment has been
made of the loss caused to Calicut Telephone
Exchange by the destruction of tools, furni-
ture, etc. during the clash; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) to (e).
Ioformation is being collected and will be
laid on the floor of the House.

Fire Caused by Leakage of Dicsel at
Cochin Port

423, SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether Government are aware of
the major fire caused by the leakage of diesel
at Cochin Port;

A

(b} whether any enquiry has been
conducted into the causesand eflects of this
leakage;

{¢) if so, the details thereof; and

(d) the action . being taken to prevent
recurrence of such mishaps ?

" THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR! NAWAL
KISHORE SHARMA): (a) A fire was
caused by the leakage of diescl from a
product pipeline at Cochin on the 20th
October, 1984.

(b) Senior officers of HPCL and BPCL
have visited the site and looked into the
causes of the incident.

(¢) The lcakage accurred due to corro-
sion of pipeline portions crossing the city
drains.

(d) The affecied portions of the pipeline
have been replaced. The other portions of
the pipeline crossing the drains have been
also pressure testod and two further sections
have also been replaced. After replacement
of the affected portions, the whole line has
been hydrotested and recommissioned.
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Apart from augmentation of fire-fighting
equipment/capabi]ity, recurrence of leakage
is proposed to be prevented through frequc,nt
pressure-testing of the pipeline.

Extraction of oil from ¢ oal

424, SHRI VIRDHI CHANDER JAIN :
Wiil the Minister of ENERGY be pleased to
state :

(a) the extent to which scientists of the
country have succeeded in the process of
extracting ¢il from coal and the details in

‘this regard; and

(b) the names of the places where the
Union Government have made experiments
in this process and the details of achieve-
ments thercof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Research
and Development work on different aspects
of conversion of coal into liquid fuels is in
progress in Council of  Scientific and
Industrial Research laboratories at Central
Fuel Rescarch Institute, (CFRI) Dhanbad,
Repgional Research Laboratory, Hyderabad
(RRL-H) and National Chemica! Laboratory,

Pune (NCL) and in some of the Indian
Institutes  of Technology. Details are as
follows

(D Direct Hydrogenation of Coal :

Basic work on many aspects of the
process has been carried out, A 0.5
tonne coal per day bench scale unit
has been set up at CERI and initial
tests with Raniganj and Assam coal
samples have been carried out.

{ii} Fischer-Tropsch Synthesis :

Catalysts for conversion of synthesis
gas (CO+ Hg) have been developed
in CFRI, RRL(H) and NCL to
make liguid fucls, CFRI has set up
a bench scale reactor with about 3
litre cafalyst volume.

(iii) Hpdrogenation of coal tar :

CFRI, RRL(H) and 1IT, Bombay
have done work on hydrogenation
of coal tar to middle distillates in
continuous flow reactors in the
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past. Data on catalysts and process
parameters have been generated
which can be used in future plants,
when  adequate quantity of tar
becomes available,

Setting up of Research Station for
Godavary-Krishna Basin

425. SHRI V. SOBHANADRELESWARA
RAO.: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether Oi} and Natural Gas
Commission proposc 1o set up a Research
Station for *‘Godavary-Krishna Basin® as it
is yielding large quantities of gas and petro-
leum; and

(b) the details of the availability of gas
and petroleum found there ?

THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND
NATURAL GAS  (SHRI NAWAL"
KISHORE SHARMA): (a) Al present

ONGC has no such proposal under consi-
deration. All research work is being done
centrally in various Research Institutions of

the Commission.

(b) So far
geological  reserves
been established in the
Basin,

about 4 million tonnes of
of hydrocarbons have
Krishna-Godavary

Though gas has becn discovered at 4
locations on land, and oil and gas at 2 loca-
tions offshore further exploration is neccs-
sary to establish the commercial viability.

Deterioration in Telephone Service in
Bihar

426. SHRI RAMASHRAY PARSAD
SINGH : Will the Minister of COMMU-

NICATIONS be pleased to state :

(a) whether Government are aware that
telephone services in all districts in Bibar are

deteriorating day by day;

{b) il so, the details thereof; and

(c) the steps so far taken or proposed to
be taken to improve the telephone services
in Bihar ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No
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Sir; the telephone services in all the districts
in Bihar are not deterioration day by day.

(b) Question does not arise,

(c) However, following steps are taken
to improve the telephone services of district
headquarters in Bihar further :

() A proposal to connect all the
district headquarters with stet capi-
tal already exists,

(i) Manual telephone exchanges of
district headquarters are gradually

. being converted into automatic
exchanges.
(iii) District headquarters are also

gradually being connected with high
grade media like microwave or
UHF.

[Translation)

Modernisation of Telephone Exchange in

Bihar
427. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of COMMU-

NICATIONS be pleased to state :

(a) whether there is any scheme to
modernise telephonc exchanges of Bihar in
future;

(b) if so, the details thereof; and

(c) the total amount of expenditure to be
incurred thereon ? .

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,

L]
L

(b) and (c). Thc information is given In

the Statement below.
H

Statement

Details of works proposed to be taken up
during Seventh Plan to modernise
telephone exchanges of Bikar

1. Increase in exchauge capacity :
MAX-1 by 13000 fines,

MAX-H1 by 9000 lines,
MAX-IH by 9000 lines. -
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This includes :

1. Expansion of Gaya to 3000 lines
electronic exchange.

2. BExpansion of Bhagalpur to 2000
lines cross-bar.

3. Expansion of Patna exchange
from 5000 to 7000 and further
to 9000 Penta Conta Cross-bar.

4. Expension of Jharia exchange
; from 2100 to 3000 lines -Penta
. Conta Cross-bar.

Conversion of existing MAX-I1
type cxchanges at Darbhanga,
Laheria Sarai, Bokaro, Hazari-
baghand Dburwa by MAX.-I
type exchanges.

5. Instellation of 10,000 lines elec-
tronic exchange at FPatpa in
replacement of 6000 lines exist-
ing exchange and MAX-II
exchange at Patliputra.

2 Phasing out manual exchange pro-
gressively.

3. Modernisation of trunk network :

1. To open 15 additional trunk
exchanges.

2. To open 2 electronic cxchanges
at Ranchi and Muzaffarpur.

The total amount involved in above

works is about 140 crores.

[English]
Synthetic Filament Yarn

428. SHRI V. TULSI RAM : Will the
Minister of INDUSTRY be pleased to state :

(a) whether delegation from the synthetic
filament varn industry recently met him and
requested for concession in -the excise duty
for the benefit of the consumers;

(b) if o, the details of the concession
desired by the industry and the extent to
which the same has been agreed to by
Government;

(c) the extent to which such a concession
will be utilised by the industry for their own
benefits; and
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(d) the extent to which it will be helpful
in creating employment in the industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR1 R. K.
JAICHANDRA SINGH) : {a) Yes, Sir.

{b) to {d). The delegation suggested
that excised duty on synthetic filament yarns
should be reduced by Rs. 20 to Rs. 25 per
kg. A decision on the proposal is yet to be

~ taken.

Dumping of P.V.C, Resiﬁ by Foreign
Countries

429. SHRI V., TULSI RAM : Will the
Minister of INDUSTRY be pleased to state :

fa} whether Rumania, Brazil and South
Korea have dumpted PVC rtesin in  the
country to the extent that has forced the

PVC manufacturing units to hold the stock

and to suffer heavy loss as a result thereof;

{b) if so, the names of the Indian manu-
facturers of PVC resin that are suffering

huge losses on this account and the amount
of loss;

(c) the steps being taken by Government
to protect the Indian manufacturers from
tough competition as the price of indigenous
PVC resin is somewhat higher than that of
imported PVYC resin; and

(d) the adverse effects on the industries'
using PVC resin and the steps taken to
provide them relief ? |

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) : (a) and (b).
Representations have been received from
some indigenous manufacturers of PVC that
large import of PVC was resulting in.increase
in stock inventories with them. It is not
possible at this stage to assess whether the
PVC manufacturing tompanies are suffering
losses due to large imports of PVC.

(c) and (d). Various aspects of the
matter are being looked into,
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Incident of Beating up and Roughing of
Children in Khurshid Lal Bhawan, New
Delhi

430. SHRI MOHD. MAHFOOJ ALl
KHAN : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether attention of Government
has been drawn to the news item appearing
in “The Hindustan Times” of 5th Qctober,
1985, highlighting the incident of beating up
and roughing up of two children by the
security guards and employees of the Delhi
Telephone Department at Khurshid Lal
Bhawan where the children had gone to
make some enquiries; and

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF STATE OF THE
MINIETRY OF DEPARTMENT OF
COMMUNICATIONS (SHRI RAM NIWAS
MIRDHA) 1 (a) Yes, Sir.

(b 1In case mentioned in (a) above Delhi
Telephones made enquiries and submitted
rejoinder to the Editor Hindustan Times.
The rejoinder was published on 9.10.85 after
editing and some alterations. Alleged
manhandling has been denied.

Cash Assistance for Export of Scveral
Bulk Drugs and Chemicals

431. SHRI R. P. DAS : Wil the
Minister of INDUSTRY be pleased to state !

(a) whether there is a proposal under
the consideration of Government 10 reintro-
duce cash assistance for the export of several
Bulk drugs and chemicals; and

(b) if so, the reasons thereof 7 -

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS
AND PETRO-CHEMICALS (SHRI R. K.
JAICHANDRA SINGH): (a) and (b).
A scheme for grant of Cash Compen-
satory Support on export of drugs is already
in operation, with a view to promote eXports.

Response of Tavesiors from Eastern and
Gentral regions despite decentralisa-
tion of Induastry

432, DR. SUDHIR ROY : Will the
Minister of INDUSTRY be pleased to state :

(a) the reasons for poor response of
investors from  the Eastern and Central
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Regions desire new policy on decentralisation
of icdustry;

(b) whether it is due to lack of trans-
port facilities, marketing facilities, shortage
of raw materials, skilled and unskilled hands
or banking facilities;

(c) whether Government propore to
investigate into whole matter soon;

(d) if so, by what time; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(a) to (¢). During the years 1983 to October,
1985, the following amounts of Central In-
vestment Subsidy were disbursed to the
Central and Eastern regions :

(Rupees in Crores)

Name of the State 1983-84 1984-85 1985-86

(upto
October)

(1} Central Region

Uttar Pradesh 1.26 3.20 8.18
Madhya Pradesh 6.28 5.27 7.99
(11) Eastern Region

West Bengal 0.47 1.22 1.29
Orissa 1.56 2.58 —
Bihar — 0.81 —_

The number of Letters of Intent (LIs),
Industrial Licence (ILs) and DGTD Regis-
trations issued from 1983 to 1985 is given in
the statement below :

It will be seen that the response of in-
vestors from these regions has been guite
satisfactory., However, an Inter-Ministerial
Committee has been constituted to review
and revise the Central Investment Scheme
and further steps to accelerate this pro-
gramme will be takep after the report is
received.
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Setting up of Indusiries in Sikkim

433. 'SHRI HANNAN MOLLAH :
Will the Minister of INDUSTRY be pleased

to state :

(a) whether Government have carried
out any study as to what kind of industry
can be set up jn Sikkim;

(b) whether Government propose to set
up any industry there; and

(c) if so, when and the steps Govern-
ment have taken or propose to take for
developing industry in that backward State ?

THE MINISTER OF STATE IN THE
* DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir. Recently at the instance of
the Government of Sikkim, a quick study of
industrial potential in Sikkim was carried
out with a vigw to identifying a few most
feasible and promising industrics. The-study
has suggested possibilities of setting up agro-
based and need-based small and coftage
industries such as hand-made paper, bee
keeping, fibre extraction, leather products,
khadi spinning and weaving, sericulture, etc.

(b) and (c). Development of small indus-
tries is the responsibility of the State Govern-
ments. However, the Khadi and Village
Industries Commission is being asked to
assist the State Board in promoting the
sugeested indusiries.

New Licence to Lohia Machine Litd. to
manufacture 150 CC Scooter

434, SHRI MAHENDRA SINGH :
Will the Minister of INDUSTRY be pleased

-to state :

(a) whether Messrs. Lohia Machines
have been permitted by Government to
diversify their production and to allow them
to manufacture a new 150 c¢ scooter again;

(b) if so, the details of the licence for
manufacture of this pew scooter granted to
them;

(¢} the estimated cost of the new vehicle
on road; and

(d) whether those who have registered
their names for Vespa XE 100 would be
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permitted to purchase the new scooter
against their original registration ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). The proposal of M/s. Lohia
Machine Ltd, to amend their existing agree-
ment with M/s. Piaggio to include manu-
facture of 150 cc scooters without any
additional payments to the foreign
collzborator has been approved by the
Government. '

(c) The Company has informed that the
invoiced prices of 150 cc scooters including
registeration and insurance charges are as
follows in Delhi :

Ordinary Modcl Rs. 12,283,56

Deluxe Model Rs. 13,918.78

(d) Yes, Sir.

Changes sought in Licensing capacity of
FERA Companies to protect the interest
of Small Scale Sector

435. SHRI KXAMLA PRASAD SINGH :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether there is a proposal to abo-
Iish the licensing capacity limits of F. E. R. A.
companies of items which are exclusively
reserved in the small scale sectar like 1ooth
pastes, safety/matches. etc.;

(b) if so, the changes sought to be made
in the industrial policy together with details
safeguards for fhe small scale sector as (o
how they will be protected in the changed
circumstances;

{c) whether various Gazettes of India
Extraordinary were issued to update the
Notification dated 16 Dec., 1973 and if so,
whether there is any proposal to further
update that notification and consolidate ajl
the gazette together; and

(d) if so, whether a copy thereof will
be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT . (SHRI M.  ARUNA-
CHALAM) : (a) Mo, Sir.

{(b) Does not arise,
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(c) and (d). After issue of the main
potification in February, 1973, several
amendments have been made thereto. The
notification is being updated incorporating
all the amendments jssued so far and copies
thereof will be supplied to the Parliament
Library.

[Translarion]

Railway Mail Service at Gopal Ganj
(Harkhua)

436. SHRI KALT PRASAD PANDEY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whetber keeping in view the diffi-
culties of public due to non-availability of
Railway Mail Service in Gopal Ganj City
(Harkbua) Railway Station, Govcrnment
propose to take any action in this regard;

(b) if so, the time by which Railway
Mail Servicewill be provided at Gopal Ganj
(Harkhua) and the total amount involved
therein;

{c) whether there is any difficulty in
introducing this service; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI1 RAM NIWAS MIRDHA) : (a) There
is no proposal for opening of Railway Mail
Service Office at Gopal Ganj.

(b) Does not arise.

(¢) and (d). Opening of Railway Mail
Office at Gopal Ganj is not justified accord-
ing to the departmental norms. The open-
ing of the office will also result in delention
to mails.
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[English)

i

Blind persons appointed in Hindustan
Photo Films Manufacturing Co, Ltd.

437. SHRI MULLAPPALLY RAMA-
CHANDRAN :  Will the Minister of
INDUSTRY be pleased to state :

(a) whether blind persons have been
employed at Hindustan Photo Films Manu-
facturing Co. Ltd.;

{(b) if so, the number of blind persons
emploved;

{c) whether such appointments have been
made under any specific policy for the blind;

(d) if s0, when was the same introduced
and what is the scope of the policy; .

(e) whether appointments of
persons have been made in other
sector undertakings; and

blind
public

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

(b) 37 blind persons are working in the
Conversion Department (Finishing Depart-
ment) of the Company.

(c) and {d). Keeping in view the general
policy of the Government that handicapped
persons need rehabilitation, the company on
its own had identified functional arcas where
the blind can perform duties to the satis-
faction of the company. Accordingly blind
persons were found suitable for specific jobs
like films spooling, packaging etc. The
appointment of blind persons was introduced
in HPF in 1972.

() and (f). Based on the information
available with the Ministry of Welfare, a
statement of blind persons employed in
group ‘C’ and ‘D' posts in various public
sector undertakings during 1982, 1983 and
1984 is given in the statement below :
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‘ Statement
Sl.  Name of the Undertaking . No. of the Visually Handicapped Persons
No. cnlp]oyed in the Public Undertaking
1982 1983 1984

Group Group Group Group EGroup Group
C D C D C D

1. Department of Heavy Industry

{i) Jessop and Co. Ltd. 1 — —_ — — —

(ii) Richardson and Cruddas Litd. 1 —_ — — — —
(iil) Hindustan Machine Tools Ltd. — 1 1 4 —_— —
(iv) Bharat Pumps and Compressors Ltd, — — — — ., - —
(v) Burn Standard Co. Ltd. e — — 1 — _
(vi) Bharat Brakes and Valves Ltd. — - - — | — 1

2. Department of Atomic Energy—Public | — 2 — — _—

Sector undertakings

3. Deptt. of Chemicals and Fertilizers

(i) Hindustan Fertilizers Corpn. Ltd. 1 1 2 2 1 —

(i) Madras Fertilizers Ltd. —_— — 1 1 — —
(iii} National Fertilizers Ltd. p— — 3 ] _ _

4. Deptt. of Steel

(i) Rourkela Steel Plant — 11 — = — —_—
(ii) Durgapur Steel Plant I B T
(iii) National Mineral ,— —_ — — 1 —_—
Development Corpn.
(iv) Sponge Iron India Ltd. 1 - —_ —_ — —
1 . . ) !
5. Ministry of Industrial Development — — — —_ — 2

Nationa! Industrial Development Corpn.

6. Ministry of Defence .

(i) Bharat Electronics Ltd. 1 — 1 2 — —
(ii) Bhatat Earth Movers Ltd. 2 — 5 —_ [
(iif) Hindustan Aerorautics Ltd. — — A . 3 _

(iv) Other Undertakings* ' w2 Reports Not available
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1 2 3 4 5
— © g a0 g o veoomd ‘ .
e i ' _,:L, L a \ . 1Y .-
7. Ministry of Betroleum "~ " . ’p'
() Oil India Limited - . 7 — — 1 1 —_ —
)
(i) Bongaigaon Region Petrochemical — — 6 1 — —_
Ltd.
L8
(iti) Oil and Natural Gas Commission — — 1 Y] —_ —
(iv) Indian Oil Corporation —_ — _ — 1 —
8. Ministry of Commerce
(i) National Textile Corpn. Ltd., — —_ _— — _— 3
Coimbatore
(i) National Textile Corpn. Ltd., — — — — 50 —
Gujarat
9. Department of Power
(i) North Eastern Electric Power — — 2 3 1 3
- Corpn. Ltd.
(ii) National Thermal Power Corpn. - — 1 1 _ —_
10. Ministry of Shipping and Transport
(i) Hindustan Shipyard, Visakhapatnam — — —_ —_ —_ 1
(i) Kandla Port Trust — — — _ — 1
-~ —d - = - - - . i ——
i9 40 26 19 57 11

*Break-up of Undertakings not available.

Improvement in the Telecommunication
Facility in Wynad District in Kerala

438. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minisier of
COMMUNICATIONS be pleased to state :

(a) whether there is any concrete propo-
sal to improve the telecommunication
facilities in the most backward district of
Wynad in Kerala;

(b} if so, the details thereof; and

= (o) if not, whether Government propose
to improve the facilitics there ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

s - (iti) Small

(b) Depending on the availability of
resources, the following schemes have been
planned in Wynad District :

(i} Electronic exchange of 600 lines
in Kalpeta, the District Head-
guarter.

(i) 200 lines expansiof”’ at Pulpally.

automatic  exchanges at
Thalapoya, Kenichira, Pallikunnu,
Tariode and Vythiri.

(iv) UHF between Kalpeta and Calicut
is planned to be replaced by narrow
band Microwave system.

(v) Microwave between Kalpeta and
Manantody is planned.

(¢} Does not arise.
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Review of Policy for Production of Bulk
! Drugs 3 ,

439. SHRI MANVENDRA SINGH "
Will the Minister of INDUSTRY be pleased

to state :

(a) whether it is a fact that the existing
policies framed by Government for produc-
tion of bulk drugs have not been reviewed
from time to time with the changing Circums-
tances of the industry;

| (b) if so, the reasons thereof; and

(¢) if not, what are the items year-wise
for whicb review has taken place with a
change in circumstances of small scale units
having produced a number of bulk drugs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K.
JAICHANDRA SINGH) : (a)
Government have already taken up review
of the 1978 Drug Policy.

Profits in Public Seclf)r Units

440. SHRI MANIK REDDY Will
the Minister of INDUSTRY be pleased to
state :

(a) whether public sector unifs expect
to earn record profits in 1934-85;

(b} if so, the dctails thereof; and

(c) whether any of the on-going units
have turned ‘sick’ during 1984-85 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
" LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (¢). The accounts of some of Central
Public Enterprises for 1984.85 are still under
finalisation and audit. The full picturc based
on the audited accounts will, thercfore, be
available only after the accounts are firalised.
However, based on the provisional estimates
received from 191 enterprises, these ' together
bave made a net profit after tax of Rs. 956.12

crores, which is a record so far.

4t

Leasing of off-shore Area for Oil Explo-
ration to Foreigu Companies

441. SHRI GURUDAS KAMAT : Will
‘the Minister of PETROLEUM AND

NATURAL GAS be pleased to state :

to (c).

KARTIKA 28, 1907 (S4K4)
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(a) whether there is any proposal under
consideration of Government to offéer fresh
off-shore areas for lease to foreign oil

. companies to supplement the efforts of the

Oil and Natural Gas Commission and Oil
India for exploration of oil; ‘

(b) if so, the names of the foreién
companies which have been considered for
this; and . %

(c) thc dctmls in this regard ?

THE MINJbTLR OF STATE OF THE
MINISTRY OF + PETROLEUM AND
NATURAL GAS (SHRI NAWAL KISHORE
SHARMA) 1 (a) to (¢). The terms and
conditions for oil exploration and production
by foreign oil companies in the ¢ountry
have not yet been ﬁnaliscd

: ‘ LR

Setting up of National Gas Grid

442.) SHRI DHARAM PAL SINGH
MALIK : f
SHRI SUBHASH YADAV :
SHRI H. M. PATEL :
* SHRI THAMPAN THOMAS :
SHRI VIJAY N. PATIL :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether there Is any proposal under
consideration of Government for setting up
of National Gas Grid to effectively utilise the
gas rcsources in the country;

(b) whether the blue prmt
has since been prepared; and y

‘e

for this plan

{¢) the funds allocated for this purpose ?

THE MINISTER OF STATE OF THE
MINISTRY = OF PETROLEUM AND
NATURAL GAS. (SHRI NAWAL

KISHORE SHARMA) : (a) and (b). Oil and
Natural Gas Commission has prepared a
preliminary report on the prospects of
natural gas availability in India, and on the
utilisation of this projected availability of
gas. The total cost of the gas grid proposed
for this purpose is about Rs. 13700 crores. -
1580 . i
(¢c) Government have approved imple-
mentation of the HBJ gas pipeline project at
an estimated cost of Rs. 1700.17 crores.

—
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12.00 hirs.

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, Sir, ] am secking
your intervention , onm a very serious maltter.,
The former Railway Minister, Shri L. N.
Misbi‘a... €< '

MR. SPEAKER : I will consider that.

PROF. MADHU DANDAVATE : 1 am
pointing out to you.,.(Interruptions).

SHRI AMAL DATTA (Diamond
Harbour) : We have given a motion to
discuss the arbitrary and unilateral '‘action of
the Government in the matter of appoint-

ment of Governors.
- ¥

MR. SPEAKER : There is nothing un-
- Constitutional, | ’

SHRI BASUDEB ACHARIA (Bankura):
We have given an adjournoment motion,

MR. SPEAKER : I have pot allowed
it. This cannot be a question for adjourn-
ment motion.

(Interruptions)

SHRI AMAL DATTA There are
conventions of the Constitution which are
being broken. We should not go only by
the letter of the Constitution but also the
spirit behind it.

MR. SPEAKER : 1 am replying to him.
Either you listen to me or you just have
your say. Will you listen now 7 (Interruptions)
Let them have their say. Do not record.

(Interruptions)**

MR. SPEAKER : What I want to say
gentlemen is that there are certain rules
under which you can discuss anything but
not this way.

SHRI AMAL DATTA :
rules prohibit discussion.
i
SHRI BASUDEB ACHARIA : My
point of order is that we do not want to
discuss the conduct of the Governors but
how Governors are being appointed by the
Governwent. (Interryptions)

Why not ? No

- {
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MR. SPEAKER : Not allowed. Your

point of order is irrelevant.

SHRI BASUDEB ACHARIA :
irrelevant ? It is very much relevant.

MR. SPEAKER : What 1say, Sir, is
that if there is anything which you want to
discuss there are certain rules and under
those rules you can come,

Why

SHRI AMAL DATTA : We have given
notice of a substantive motion.

MR. SPEAKER : We have already
allowed one substantive motion and 1 am
going to get it discussed. Why should you un-
necessarily waste the time of the House when
I am at your disposal ? 1 have explained
that we will be able to discuss anything under
the rules. You come to me and say this is
the problem. We will discuss it. Do not
take this facade of having an adjournment
motion. There is no problem. You can
discuss it under the motion which 1 have
already admitted. |

(Interruptions)

MR. SPEAKER : Give me something
¢lse, not like this.

SHRI INDRAJIT GUPTA : Sir, I have
given you notice also and you have been
good enough to say that you will allow a
discussion on the falling prices of agricultural
commeodities.

MR. SPEAKER : We are doing it.

SHRI INDRAJNT GUPTA (Basirhat) :
1 bave given a notice on a different point
Parliament Session
government itself has increased the prices of
sugar and vanaspati. )

. MR. SPEAKFER : We will do that.

SHRI INDRAJIT GUPTA : Price rise
has been created by themselves. 1 have given
a calling attention notice as {0 why have
they increased the prices of sugar and vanas-
pati thus causing trouble fo ordinary people
throughout the country.

MR. SPEAKER : 1 have already told you
that we will discuss everything.

**Not recorded.

L
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_ SHRI INDRAJIT GUPTA :
not to tell Parliament anything ?

Are they

MR. SPEAKER : We will discuss it.
SHRI INDRAJIT GUPTA : How ?

MR. SPEAKER : By calllng attention
motion or something else. :

SHRI INDRAJIT GUPTA That is

what I am requesting you.

MR. SPEAKER : 1 have already told
you; there is no problem.

PROF. MADHU DANDAVATE

Sir,...

MR. SPEAKER: 1 have got your
motion. I will consider it.

PROF. MADHU DANDAVATE: On
2nd January, 1975 the former Railway
Minister, Shri L. N. Mishra (Interruption).™™

MR. SPEAKER Irrelevant. Not
allowed. I have already taken note of your
motion, I will consider it. 1tis under my
consideration. I will look into it.

PROF. MADHU DANDAVATE : Wil
you intervene and direct the_govcrnment..'.

MR, SPEAKER : 1 undertaké to look
into if.

PROF. MADHU DANDAVATE : Will
you at least get the report from the govern-
ment, ,, (Interruptions),

MR. SPEAKER : Not allowed,

PROF. MADHU DANDAVATE : What
is your ruling. :

MR. SPEAKER : [ am looking into the
matter, Sir.

(Imterruptions)

MR. SPEAKER : There is no problem
in looking into this and having a discussion.

(Interruptions)

MR. SPEAKER : Now, Papers to be
laid on the Table. Shri Narayan Datt

Tiwari.

KARTIKA 28, 1507 (SAKA)
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Annual Report and Review on the working
of the Natiopal Newsprint and Paper Mills
Limited, Nepanagar, for the year 1984-85

[English)

THE MINISTER OF
(SHRI NARAYAN
I beg to lay on

INDUSTRY
DUTT TIWARIJ} :
the Table a copy each
of the following papers (Hindi and
English versions) under sub-section (1)
of section 619A of the Companies Act,
1956 :

(1) Review by the Government ' on the
working of the National, Newsprint
and  Paper Mills Limited,
Nepanagar, for the year 1984-85.

(2) Annval Report of the National
Newsprint and Paper Mills Limited,
Nepanagar, for the year 1984-85
along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT- -
1453/85].

Notification under Customs Act, 1962

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) 1 beg to
lay on the Table :

(I) A copy each of the following
Notifications {Hindi and English
versions) under section 159 of the
Customs Act, 1962 ;

() G.S.R. 459 (E) published in
Gazetie of India dated the 27th
May, 1985 together with an
explanatory memorandum making
ceriain amendment to Notifica-
tion No, 117-Customs dated the
9th Jupe, 1978 so as to include
‘Crude Naphthaline’ under the
Duty  Exemption Entitlement
Scheme.

(i) GS.R. 479(E)
Gazette of India the 1st
June, 1985 together with an
explanatory memorandum poti-
fying 33 items used in the

published in

-y

**Not recorded.
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(ii1)

(iv)

(v)

(vi)

(vii)

»the  Notification

manufacture of export goods as
‘deemed to the imported material’
for the purpose of working out
drawback rates.

G.S.R. 496 (E) published in
Gazette of India dates the 17th
June, 1985 iogether with an
explanatory memorandum regar-
ding exemption to nylon filament
yarn and polyester filament yarn
imported into India under
the Import Replenishment licence
against the goods mentioned in
the notification from the whole of
duty of customs leviable thereon.

G.S.R. 497 (E) published in
Gazette of India dated the 17th
June, 1985 together with an
explanaiory memorandum making
certain amendment fo Notifica-
tion No. 158/85-Customs dated
the 24th May, 1985 s0 as 1o
exempt goods imported under
from the
auxiliary duty of customs leviable
thereon.

G.S.R. 498 (E) published in
Gazette of India dated the 17th
June, 1985 together with an
explanatory memorandum

making certain amendment to
Notification No. 126/85-Customs
dated the 12th April, 1985 so as
to make it applicable for the
current Import and Export
Policy, i.e. from Aprll, 1985 to
March, 1983.

G.S.R. 693 (E)
Gazette of India dated the 29th
August, 1985 together with an
explanatory  note  seeking to
waive the end-use bond condi-
tion in respect of certain specified
items which have excusive use
in the electronics indusrry.

G.S.R. 694 (E) publishcd In
Gazette of India dated the 30th
August, 1985 1ogether with an
explanatory memorandum making
certain amendment to Notifica-
tion No. 117-Customs dated the
9th June, 1978 so as to extend

published in
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_the benefit of the Duty Exemption

(viii)

(ix)

(x}

(x.i) G.S.R. 710 (E)

(xi)

(xii) G.S.R. 733 (E)

Scheme against Advance Licences
to the Import of Pen Point
Alloy (Nib Points)

G.S.R. 6&95(E) publshed in
Gazette of India dated the 30th
Avgust, 1985 together with an
explanatory memorandum making
cerfain amendment to Notifica-
tion No. 117-Custums dated the
Oth June, 1978 so as to include
Ivory, unmanufactured, animal
brush making bristles or hair in
the notification.

G.S.R. 698 (E) published in
Gazette of India  dated the 30th
August, 1985 together with an
explanatory memorandom
extending the validity of Notifica-
tion No, 234/84-Customs dated
the 15th September, 1984 up to
31st March, 1986,

G.S.R. T00(E)
Gazette of India dated the
Ist September, 1985 together
with and explanatory memoran-
dum regarding exemption to
Soda Ash from basic customs

duty in cxcess of 25 per cent
ad valorem,

published in

published in
Gazette of India dated the 3rd
September, 1985 together with
and explanatory note regarding
excmptiion 1o certain varicties of
wood imported from Burma from
the whole of the auxiliary duty
of customs leviable thereon.

G.S.R. 732 (E) published in
Gazette of India  dated the 11th
September, 1985 togeither with
an explanatory rote regarding
exemption to specified textile
machines from the basic customs
duty in excess of 20 per cent ad
valorem and whole of the
additional duty of customs
thereon.

published in
Gazette of India dated the 1ith
September, 1985 together with
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(xiv) G.S.R. 744 (E)

[y
an explanatory note making
certain amendment to Notifica-
tion No. 159/85-Customs dated
the 24th May, 1985 so as to
exempt specified textile machines
from auxiliary duty of customs
in excess of 5 per cent ad
valorem,

published in
Gazette of India dated the 18th
September, 1985 together with
and explanatory memorandum
making certain amendment to
Notification No. 215-Customs
dated the 1st November, 1980 so
as to increase the rate of basis
customs duty on regular viscose
staple fibre from 35 per cent g4

valorem 10 55 per cent g4
valorem.
(xv) G.S.R. 749(E) published in

Gazette of India dated the 23rd
September, 1985 together with
an  explanatory memorandum
making certain amendment to
Notification No. 77-Customs
dated the 17th April, 1983 so as
to permit the Units operating in
the Kandla Free Trade Zone to
clear 5 per cent of their produc-

tion as Rejects on payfhent of

excise duty into the Domestic

| Tarfl Area.

(xvi) G.S.R. 763 (E) published in

Gazette of India dated the
27th  September, 1985 together
with and explanatory memoran-
dum ecxtending the validity of

~ Notification No. 117/85-Customs

(xvii)

(xviti)

dated the Ist April, 1985 up to
31st March 1986.

G.S.R. 767 (E) published in

Gazette of India dated the 30th

September, 1985 together with

an explanatory memorandum

rescinding Notification . No. J02-

Customs dated the 1st July, 1977,
v

G.S.R. 768(E) published in’
Gazette of India dated the
30th September, 1985 together
with an explanatory memoran-
dum regarding exemption to
Terephthalic Acid when imported
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into India from the whole of the
additional duty -of customs
leviable thereon and withdrawing
the partial exemption to Tereph-
thalic Acid from basic customs
duty available under Notification
No. 35/83-Customs dated the
Ist March, 1983. '

G.8.R. 7724E) and 773(E) publi-
shed in Gazette of India dated
the Ist October, 1985 together
with an explanatory memorandum
regarding exemption to (a) steel
plates and (b) aluminium alloy
extruded hollow profiles. shapes,
plats add tubes when imported
for the manufacture of Krupp
Man Light Mental Flat Bridge
for defence purposes from the
whole of the basic auxiliary and
additional duties of customs
leviable thereon.

G.5.R. 78E) published . in
Gazette of India dated the 4th
QOctober, 1985 together with an
explanatory memorandum making
certain amendment to Notifica-
tion No, 276-Custorns dated the
14th December, 1982 so as to
increase the rate of basic cusioms
duty on improved varieties of
viscose fibre Iike polynosic fibre/
HWM fibre etc. from 40 per cent

ad valorem to 55 per cent ad
valorem.

789(E) and 790(E)
published in Gazette of India
dated the 1lth October, 1985
together with an explanatory
memorandum regarding exemp-
tion to moulds and dies when
imported for the manufacture of
articial plastic articles from the
basic customs duty in excess of
25 per cent ad valorem and from

, the whole of _the additional and

(Xxii)

auxiliary duties of customs
leviable thereon.
G.S.R. T791(E) and 792(E)

published in Gazette of India
dated the 1lth October, 1985
together with an explanatory
memorandum regarding exemp-
tion to components imported for
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the manufacture of  power dated the 30th October, 1985
transmission system for earth- together with an explanatory

(xxiii)

(xxiv)

moving machinery from basic
customs duty in excess of 40 per
cent advalorem apnd auxiliary
duty of customs in excess of
25 per cent ad valerem,

G.S.R. 793(E) published in
Gazette of India dated the
11th October, 1985 together with
an explanatory memorandum
making certain amendment to
Notification No. 168/85-Customs
dated the 24th May, 1985 so as
to withhraw the partial exemp-
tion from auxiliary duty of
customs On tin plate waster.

G.S.R. 802(E) and B803(E)
published in Gazette of India
dated the 16th OQctober. 1985
together with an explanatory
memorandum regarding exemp-
tion to forging machines when

 imported by a Municipal Autho-

(xxv)

(xxvi)

(xxvii)

rity for combating mataria and
other mosquite borne diseases
from basic customs duty in excess
of 15 per cent ad valorerm and
from the whole of the additional
and auxiliary duties of customs
leviable thereon.

G.S.R. B804(F) published In
Jazette of India dated the 17th
October, 1985 together with an
explanatory memorandum
making certain amendment io

MNotification No. 208/81-Customs

dated the 22nd  September, 1981
so as to include Rifampicin
tablets and Rifampicin INH
tablets for exemption from
customs duty.

G.S.R. 8i5(E) published in

Gazette of India dated the 29th
QOctober, 1985 together with an
explanatory memorandum exten-
ding the validity of Notification
No. 230/82-Customs dated the
19th October, 1982 upto 3list
March, 1986.

G.S.R. 818 (E) and 819 (E)
published, in Gazette of Indig

memorandum regarding exemp-
tion to hot briguetted iron (HBI)
when imported into India by or
on behalf of an electric are
furnace unit from the whole of
the'basic and additional duties
of customs leviable thereon and
auxiliary duty of customs in

excess of 20 per cent ad valorem.
]

A statement (Hindi and English
versions) showing reasons for delay
in laying the Notifications mentioned
at (i) to (v) of item (1) above.

[Piaced in Library. See No. LT-1454/
85].

(2)

Copy of the Bhopal Gas Leak Disaster
(Registration and Processing of Claims)
Scheme, 1985

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR! R. K.
JAICHANDRA SINGH) : 1 beg to lay on
the Table a copy of the Bhopal Gas Leak
Disaster (Registration and Processing of
Claims) Scheme, 1985 (Hindi and English
versions) published in Notification No.
G.S.R. 751 (E) in Gazette of India dated the
24th September, 1985 under sub-section (3)
of section 9 of the Bhopal Gas Leak
Disaster (Processing of Claims) Act, 1985,

[Placed in Library. Sce No. LT-1453/85]

12.0%5 hrs,

ESTIMATES COMMITTIEE
Fourteenth Report

[English]

SHRI CHINTAMANI PANIGRAHI
(Bhubanegwar) : I beg to present the Four-
teenth Report (Hindi and English versions) of
the Estimates Committee on Action taken
by Government on the recommendations
contained in tbhe Eighth-Eight Report of the
Committee (Seventh Lok Sabha) on the
Ministry of Education and Culture—Indian
Institute of Advanced Study, Simla.
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" 12.06 hrs.

BUSINESS ADVISORY COMMITTEE
Thirteenth Report

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
[ beg to move :

“That this House do agree with

the Thirteenth Report of the Business

_ Advisory Committee presented to the
House on the 18th November, 1985.”

MR. SPEAKER : The question is :

“That this House do agree with the
Thirteenth Report of the Business
Advisory Committee - presented 1o the
House on the 18th November, 1985.”

The motion was adopted.

12.07 lirs.
MATTERS UNDER_ RULE 377

[ English]

(i) Need to undertake cragh housing
! programme by the Ministry of
Urban Development for rehabili-
fation of slum/pavement dweliers -
in Bombay

SHRI SHARAD DIGHE (Bombay
North Central) : Nearly 4,7 million citizens
of Bombay, that is just ovar hal{ the ciwy’s
population are slum dwellers. Some of them
have even built their huts on the pavements
and lands reserved for public purpose.
According to a survey by the Tata Institute
of Social Services, 33% of them are self-
employed as hawkers etc. and 38% are casual
labourers as construction workers, domestic
servants, etc. Rehabilitation of these pave-
ment dwellers and slum dwellers occupying
lands reserved for public purpose is an urgent
and human problem of public importance.
Lands of Bombay Municipal Corporation
and of State Government may not be
sufficient to rehabilitate them. The Union
Goverhment should theérefore make availabie
tp them excess lands with Bombay Port

Trust, Civil Aviation Department and Salt
lands to the State Government for rehabilita-
tion of these slum dwellers. At the same
time a crash housing programme be under-
taken by the Union Ministry of Urban
Development for the slum dwellers of
Bombay.

12.09 hrs.

[MR. DEPUTY SPEAKER i1 the Chair]

(ii) Need to shift the Headquarters of
three Chief Engineers incharge
of the five Railway Projects under
Costruction in Orissa to places in
Orissa  and to Create a post of

General Manager

SHRIMATI JAYANTI PATNAIK
(Cuttack) : As many as five railway projects
are under exccution in QOrissa. They are
Talcher-Sambalpur  rail  link, KXoraput-
Rayagada rail link, Jakhapura-Banspani rail
link, Mancheswar Railway Workshop and
new Sambalpur Railway division. The
estimated costs of these projects are Rs. 70
crores, Rs. 200 crores, Rs. 60 crores, Rs. 20
crores and Rs. 30 crores respectively. All the
three Chicf Engineers and other senior staff
involved in these projects are having their
headquarters at Waltair, Bilaspur and
Calcutta though the projects are located in
Orissa.

The location of the offices of the Chief
Engincers ai distant places outside the Siate
1s creating serious difficulties in the spaedy
implementation of the projects and the
people of the area are not getting full bene-
fits from the execution of the projects. It is
therefore, necessary that the offices of the
Chief Engineers are shifted to the .suitable
places inside Orissa in the interest of efficient

and effective implementation of those
projects. .
It view of this, I demand that head-

quarters of all the three Chief Engineers
involved in the project works be set up in
Orissa. As the development of Orissa depends
on the speedy implementation of those
projects to a large extent a post of a General
Manager be created to supervise gi| thosg
projects under execution ip Orissa,



111 Matters Under Rule 377

[ Translation)

(iii) Need to procure paddy by Food
Corporation of India and other
aggencies at support price fixed

'by the Government

SHRI ZAINUL BASHER (Ghazipur} :
Mr. Deputy Speaker, Sir, I want to raise the
following matter under Rule 377 :

There is a bumper peddy crop as a result
of good rains in most parts of the country
and efficient working of the means of irriga-
tion, but the paddy producers are not getting
any benefit of this bumper crop. There is a
great concern, restlessness and resentment
among the paddy producers due to a very
low and unremunerative price of paddy in
the market., The F.C.I. has fixed Rs.142
per quintal as the support price of paddy this
year. Although, this price is far below the
expectation of the paddy prodncers, yet the
F.C.1. has not been able to procure paddy
even at this price on a Jarge scale. Asa
result of this, the farmers have been
compelled to sell their paddy at a price as
low as Rs. 130 to Rs. 135 per quintal.

I request the Government to make
arrangements soon on a war {ooting to ensure
that F.C.I. and other agencies make purchaces
of paddy at the support price fixed by the
Government and see that the paddy is not
purchased at a price below Rs. 142 per
quintal. '

[English]

(lv) Need fto review ihe policy of con-
structing big dams in the light of
two bursts in the Country and the

heavy cost invelved

SHRIMATI D. K. BHANDARY
(Sikkim) : The construction of * big dams,
spart from being questioned technically also
causes colossal inputs which has puot into
question the scientific basis behind the
massive River valley projects such as
Narmada and Koel-Karo projects.

- We have had experience of 2 dam bursts
in the country. There is also sufficient
evidence, and warnings from scientists about
linkage beween dams and earthquakes. A
Jeading Swiss seismologist, Dr, Tiedmann has
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recently questioned the wisdom of construc-
tion the Narmada project on this ground.

That apart, Narmada originally estimated
to cost Rs. 4000-9000 crores is new likely to
cost over Rs. 25000 crores. The project’s
benefits are hardly commensurate with the
cost and the human miseries of over 1
million people facing displacement; 3.75 lakh
hectares of forests will be submerged and
about 80000 hectares of fertile agricultural
land and grazing lands will be lost. A total
of 219 villages will be submerged. The
resettlement plans are tardy and farfetched
from the realities of the fate of the oustees.
Government must fully rehabilitate the
oustees and also provide land for land. What
is true of Narmada project applies with equal
force to Koel-Karo Hydro-electric project in

FBihar. This calls for full review.

{(v) Need to provide more fands for
relief and rehabilitation of the
cyclone affected people of West

Bengal and Orissa

SHRI NARAYAN CHOUBEY
(Midnapore) : The devastating cyclone and
floods that swept over West Bengal and
Orissa have caused serious damage to lives
and property in the entire belt. The districts
of Madnapur, 24 Parganas, Howrah and
Hooghly in the West Bengal and Balasore
and Cuttack in Orissa are worst affected.
Several hundreds of men mostly fishermen
are dead or even more missing. Crop on

lakhs of acres of Jand had been completely

damaged. Thousands of trees are uprooted.
‘Thonsands of houses are completely demo-
lished and much more in number damaged.
Even in such a situation relief and rehabilita-
tion measures are too inadequate. Central aid
is not only late but thoroughly insufficient.
Actually, rehabilitation measures should be
taken up on a warfooting so that the people
can cultivate rabi crop and try to come out of
the hopeless situation. 1 request that the
Central Government in consultation with the
State Ministries of West Bengal and Orissa
stand up to the occasion and render massive
help for relief and rehabilitation for with.,

(vi) Need to take proper measures to
stop acts of violence by extremist
clements -

SHRI B.V. DESAI (Raichur) :IThere is a
great danger op our borders with Pakisian,
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Pakistan has been concentrating their troops
all along our borders. There have also been
a number of horder violations for the last
two months and these violations are con-
tinuing. In addition to this, there have been
number of air violations in the J and K
sector. There has also been a number of
ilfiltrations from Pakistan into J and K State.
Several bomb explosions have taken place in
the State of Jummu and Kashmir, Unautho-
rished arms and ammunition have been
uncarthed in many places in J and K. There
is documentary proof to show that Pakistan
has been encouraging these saboteurs to
create disorder in the State. Increased acts
of violence by the extremists have been in
evidence in J and K and other States.

The Home Minister had appcaled to the
State to take immediate measures to prevent
such violence. It has become imperative that
the Central Government should take necces-
sary steps and help the affected States for
checking activities of extremists. These
elements are encouraging and assisted by
foreign countries for creating disorder in our
country. '

Hence it is necessary to take proper
measures to stop such activities.

(vii) Need to develop coal resources in

the State of Orijssa and conslitute

a coal development authority for

effective  Coordination in the
Production of Coal

SHRI HARTHAR SOREN (Keonjhar) :
The total coal deposits discovered in Orissa
are estimated to be of an order of 2900
million tonnes according to a recent survey.
But it will take at least 5800 years if the
production of coal continues at the present
level. Last year only 51,01,000 tonnes of coal
was produced from those coal fields. The
buge guantity of thermal grade coal dis-
covered in Orissa can be utilised for power
generation through thermal power station for
one hundred years. At least 10,000 MW of
powet can be generated every year by
utilising the available coal. The largest
guantum of thermal grade coal in the country
is available in Talcher and Ib valley coal
fields in Orissa.

The coal resources in Orissa are spread
over  an area of 4500 sq. kms but lease has
been given for the drilling of coal in 7367
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hectares of area only. The production of
coal has not started in all those area. There
is a tremendous scope for the exploitation of
coal in larger arcas af the State. Therefore,
I demand that a high level coal development

.authority should be constituted for main-

taining cffective coordiration in the produc-
tion af coal. At the same time, I request
the Government of India to take necessary
steps for the development of coal resources
in the State of Orissa.

12.17 hrs.

UNIT TRUST OF INDIA (AMENDMENT)
BILL

[Englisk]

MR. DEPUTY SPEAKER : Now we
will take up Item No. 7.

Shri Janardhana Poojary may continue
his speech,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : In continuation of
my reply, I state that the Unit Trust of India
is a premior institution. If you take the per-
formance of the UTI into consideration, the
gross income of the Unit Trust of India was
one crore and 33 lakhs of rupees in the year
1965. Now, in the year 1985, the gross
income of the UTI has gone upto Rs. 257
crores. In fact, last year the gross income of
thc Unit Trust of India was Rs. 142.64 crores.
This represents an increasc of over 80 per
cent if you just compare it with the figures
of Jast year,

It would be better, if I highlight the
performance of the Unit Trust of India. This
institution offers to all the unit holders
safety and also liquidity of investment and
high returns. In the year 1965, the dividend
declared under the main unit scheme was
only 6.1 per cent. Last year, the dividend
declared under the same scheme was 14.2 per
cent. When I say that it gives safety and
liquidity for the investment and high returns,
1 am comparing it with the investment in the
private sector where there is no safety and
security for the investors because there is an
element of risk involved in those investments.
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Now coming to the performance, the
number of small unit holders was .1.32 lakhs
in 1975 and now this has been increased (o
17 lakhs. As I have made it clear yesterday,
the figure of the small unit holders out of
the total constitutes 87 per cent. These small
unit holders hold small units, where the
investment is less than Rs. 10,000. And about
70 per cent of these unit holders belong to
even a smallcr category whose units do not
exceed an investment of Rs. 5000. So, here
we are helping small upit holders and we are
promoting savings as well as the investment.
The entire policy of Government of India is
oriented towards growth as also to promote
savings and ipvestment, thereby cutting down
the disparities both social and economical.
Now, 1 will point out the performance with
regard to reserves. What was the safety that
was involved and the amount that has been
provided as reserve 7 The reserves and pro-
visions of the UTI which stood at 58.31
crores in 1981 has increased to Rs. 298.47
crores in 1985. This represents #n increase
of 98.9 per cent over the previous year's
level of Rs, 150 crores, whereas this vyear’s
provision so far as the reserve is concerncd
is Rs. 298.47 crores. There is an increase of
98.9 per cent. That comes to about 99 per
cent. This is the performance of the Unit
Trust of India.

Now Sir, whether we owe responsibility
to this institution or not it is the duty of
the institution to grow and to serve the
people of this country. The hon. Member
Madhav Reddyji has made one point yester-
day saying that this UTI is going to enler
this bullion market and also it contains the
provision for dealing in gold. For the in-
formation of the hon. Members, I would
like to tell that there is no provison in the
Act for epabling this UTI to enter this
bullion market as well as to deal with gold
and any other metals.

Now coming to the intention of the
Act whether it 1s to become the reul estate
dealers, there also, I can assure the hon.
Members the intention of the legislation is
not to allow the Unit Trust of India to
enter the real a state business. But when
you are going for construction work and also
when you are going to finance for the housing
purposes, when the element of purchasing of
the land is also there. Without land you
cannot have housing facilities and also
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construction work. In this respect, there is
an enabling provision under the Act to enable
this UTI to go for the purchase of land and
to own that land also. The hon. Member
has stated that it should be the effort of the
UTI to go to the assistance of the State
Governments also. 1 would like to tell the
hon. Members that even in Andhra Pradesh
also, the Industrial Housing Development Cor-
poration has not assistance from this UTI and
also for the construction of the houses for the
police personnel. This is the performance of
the UTI apd if we have to give any credit
for the performance, 1 would say the credit
for best performance should go to the UTI.
In the beginning itself, the hon. Member
from Andhra Pradesh has made it a point
that the perfomance is good, but we
should not destroy it. Here also I would
tell the hon. Member that more responsi-
bility has been given to UTI and they must
show better performance. And if you kindly
look into the past performance, we can say
that this institution has made its efforts to
show the performance to the nation. Let
us encourage it, Let us give some pat to the
institution instead of demoralising it. When-
ever there is a good performance, let us give
some sort of encouragement. I think that it
is the spirit ot the House also to encourage
this institution.

Now coming to the point that has been
madc by hon. Member Dagaji saying that
more fund has been provided for writing off
the debts, here 1 would say that only Rs. 17
lakhs have been provided for writing off the
debts. If you consider the investible
resources of Rs. 1261 crores, the amount
that has been provided for writing off bad
debts is Rs. 17 lakhs. This is a small
amount. This amount is not economically
bad. It is recoverable and when it is recovered
it is going to give back the profit to the Unit
Trust of India.

Another point made by Shri Daga was
that unclaimed dividends are there to the .
extent of Rs. 2,17 crores. This has accumu-
lated over a perfod of 21 years. There are
s0 many reasons for the accumulation. Some
people have not given their correct address,
and some also could not produce succession
certificates. It is not the fault of the UTI.
We can say that whencver a dividend is
declared, on the same day it is declared
to the party. Ip no other institution, as
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far as my knowledge goes, dividend is
declared on the same day, and crediting of
the amount is also done on the same day.
This is the performance of UTI.

About this Rs. 2.17 crores pointed out
as the cumulative amount remaining as un-
claimed dividend, I can say that during the
last seven years, UTI was able to declare
a dividend of Rs. 416.33 crores under iis
main insurance scheme alone. This amount
also is a very small one. 1t is the endeavour
of the UTI, I can assure the hon. Members,
to settle this claim very quickly. This 1s
the assurance coming from us. We are going
to monitor it also. As far as [ know, there
is practically no delay in declaring the
dividend, and also in making the payment.

One of the other main points highlighted
is that UTI should go to rural areas, and
that efforts should be made in this direction.
I also share this view of the hon. Members.
Efforts are made to take this business to
rural areas, For the benefit of hon. Members,
we can say that we have already launched
a scheme called PURA, . ¢. Promotion
of Units in Rural Areas,
Units through the fertilizer dealers association
and their units. Through them we are selling
the Units, and purchasing them also. Further,
we have got petrol bunks throughout the
country. Through 10C'S outlets also, we
are selling them throughout the country,
including rural areas. Even Railways have
been approached, to sell thenma in railway
stalls. Negotiations are going on with the
Regional Rural Banks. Through their entire
network also, we are selling and purchasing

Units. As the hon, Members know, there
is the network of branches. We have about
29,837 branches in rural areas, and they

constitute about 58.5%. Through post offices
also we are conducting this business.
e’ .

I can assure the hon. Members that efforts
will be made ip the rural areas to see that
this business goes to the rural folks also. In
addition, we have already appointed 90-o0dd
Chief Representatives in 130 districts. They
are going to open some of their branches.
Through these institutions also we are
spreading our business in the rural areas.
More commission has been given to the rural
agents—i/.¢, an additional 0.25%—who do
business in the rural areas. ,
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SHRI H. A. DORA (Srikakulam) : I
would like to make a suggestion.

MR. DEPUTY SPEAKER
Minister finish.

YLet the

SHRT H. A. DORA : I want to make a

suggestion.

MR. DEPUTY SPEAKER : Let him
finish his speech.

SHRI JANARDHANA POOJARY :
Afterwards we can do that. As 1 stated,

even though there is a criticism that has
come, that has been advanced from the
opposition side that we are running from the
public sector to the private scctor and economy
is going to be affected and other things, 1
can assure the House..

SHRI AMAL DATTA (Djamond
Horbour) : That has also comc from the
Congress Benches.

SHRI JANARDHANA POQOJARY :1
can assure the House that we are not run-
ning from public sector to private sector. On
the contrary, we have to see the economic
policy of the nation. As I stated, the gamut
of the economic policy of the cntire country
is oriented towards growth, towards promo-
tion of the savings and investment thereby
reducing the disparity. There also, I can
assure the hon. members that development
in the country would be accompanied by
equity and social justice,

SHRI AMAL DATTA : This assurance
I am hearing from the last 35 years.

SHRI JANARDHANA POOJARY : That
has been followed also. 1 can tell the House
that we are going 10 remove social barriers
that oppress the weak and there will be a
direct attack on the poverty. We are going 1o
intensify our battle against poverty and
thereby our economic policy will be towards
socialism. As I stated yesterday, this is the
concept of our socialism. With these words,
I conclude. .

SHRI H. A. DORA The philosophy
appcarq to be to cradicate poverty in this
country. The philosophy is, as I can gather
from the reply of the hon. Minister, that it

is not only essential to construct factories
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and projects for the development of the
country but also eradicate poverty. Why
can’t this amount from the Unit Trust be
utilized for constructing rural houses for the
rural .poor in the country.

SHRI JANARDHANA POOJARY :1
have made it very clear that there is an
enabling provision for giving loans for
housing, and already we have provided an
amount from the Unit Trust of India for the
purpose of housing, and even for construction
of houses. Already that has been done. I
fully agree with you. It is the intention of
this legislation and this is what we have
provided. We are going to invest there. Even
loans will be given to small unit-holders,” and
it will be dope through the banks and
various other financial avenues that are
available,

SHRIE. AYYAPU REDDY (Kurnool) :
The Minister has not answered the specific
point made out by me. The Qriginal Act
prohibited the¢ Unit Trust of India from
making investment in immovable property.
MNow, on account of that, the Unit Trust of
India has not suffered at all. Op the other
hand it has made a very good progress. You,
yourself, have stated that its profit bas goes
up. There is no data to show that
there is a nccessity for you to make
investment in the immoveable property.
Why is this "reversal of policy ? What
is the basis for you to come to the
conclusion that the Unit Trust of India must
also enter into the real estate business ?

S1HRI AMAL DATTA :
develop national Capital regions.

They must

SHRI JANARDHANA POOJARY : I can
appreciate the spirit of the hon. member’s
paini saying that we should go in for housing,
for the coustruction of houses where can we
construct houses 7 We cannot construct
houses in the air. There should be available.
This is enabling provision. That is why
we have clearly staied that we are not
going to enter into real estate - business.
Only thing is we are going to enter it
wherever it js possible, This is only an
enabling proivision. That is why we have
to purchase the immoveable property.

MR. DEPUTY SPEAKER : The question
is ; '
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“That the Bill further 10 amend the
Unit Trust of India Act, 1963, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : The House
will now take up clause by clause conside-
ration of the Bill.

Clavse 2, Shri Mool Chand Daga.
Clause 2 (A;nendment to Section 2)

SHRI MOOL CHAND DAGA (Pali) : 1
beg to move :

Page 1, lipe 13,~

add at the end-—
“including its subsidiaries’’(1)

The Bill mentions only the General In-
surance Corporation and its subsidiaries.
1 say that there are certain other companies
like the New India Insurance Company,

National lnsurance Company, Oriental
Fire and General Insarance Company
which should also be included, 1 have,

therefore, moved this amendment, that the
companies including the subsidiarics should
be including. It says that under the Act a
particular provision has been laid down.
I say that this is a badlaw. If you just
pass a Jaw which refers to certain other acts,
it is nol correct. It should be self-contained
And, therefore, the word, ‘subsidiaries’
should be included.

SHRI JANARDHANA POOJARY : We
have already included the General Insurance
Corporation, and that includes the
subsidiaries also. So, there is no need for
adding this sentence.

MR. DEPUTY SPEAKER : Has Shri
Daga the leave of the House to withdraw his
amendment ? Are you withdrawing ?

SHRI MOOL CHAND DAGA : What
are the reasons he has given ? 1 say that jt
should be self-contained. It should not refer

to some other Act. And what about the
subsidiaries ?

MR. DEPUTY SPEAKER » Can I put
it to the vote of the House ?

SHRI MOOL CHAND DAGA : If the
Minister does not agree, it is all right.
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MR. DEPUTY SPEAKER : Are you
withdrawing ? Is it the pleasure of the
House that the amendment moved by Shri
Mool Chand Daga be withdrawn ?

" HON. MEMBERS : Yes.

Amendment No 1 was, by leave, withdrawn,

MR. DEPUTY SPEAKER : The
question is :
“That Clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

MR. DEPUTY SPEAKER : (Clause 3.
Shri Mool Chand Daga. Are you moving
your amendment ?

SHRI MOOL CHAND DAGA (Pali) : T
beg to move :

Clause 3 (Amendment of Section 4)
Page 2, line 23, —

after “refund® insert “within
days®. (2)

1 say that the amount must be refunded
within period of thirty days, otherwise it can
be kept for months together. So, I have
laid down limitation. Why sbould we not
accept the amendment to refund the amount
within a period of thirty days ?

SHR1 AMAL DATTA: IXfitis a
computer it should be within seven days, not
thirty days.

SHRI JANARDHANA POOJARY : The
contribution certificate should be surrendered
by the Unit holder. Unless he surrenders,
the payment cannot be made. If they delay
even then, it is different thing. There is
practically no delay now for refund. On the
contrary, it is in the interests of the unit
holder. :

SHRI AMAL DATTA : Then yon should
accept the amendment.

SHRI JANARDHANA POOJARY : For
example, if you are in a position to
surrender your Unit certificate you will get
the refund.

SHRI AMAL DATTA : Date of the
payment should bg there,

thirty
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MR. DEPUTY SPEAKER : It is the
pleasure of the House that the amendment
moved by Shri Mool Chand Daga be with-
drawn ?

HON. MEMBERS : Yes.

Amendmend No. 2 was, by leave,
withdrawn.

MR. DEPUTY SREAKER : The question

is:

“That
the Bill.”

Clause 3 do stand part of

The motion was adopted.
Clause 3 was added to the Bill,

MR. DEPUTY SPEAKER : Now we
come to Clause 4. Shri Mool Chand Daga.
Are you moving your amendment ?

SHRI MOOL CHAND DAGA (Pali) : 1
beg to move.

Clause 4 (Insertion of new Section 14A)
Page 2, line 39,

add at the end—

“and it shall be approved by the
Board within three months.”(3)

If the Chairman, whose appointment is
wholetime is there, under that circumstances
if it is necessary for him to taken immediate
action, in repect of any matter which is
within the competence of the Board and if it
is in the interest of the Unit holders, then
that is all tight. 1 say that once a decision has
been taken, then the Board can set out what
action has been taken and the situation in
which it was taken and I say that it should
be placed before the Board and it must be
approved by the Board: You have taken a
certain decision. But that decision must be
placed before the Board and then what is
the harm in it, because a decision has
already been taken ? If you do not want to
accept any amendment, then it is a different
matter. My suggestion is that if the Chair-
man has taken a decision without colling the
meeting of the Board, that decision must be
placed before the Board and it must be
approved by the Board. Sometimes it may
happen that the Chariman may take a view
which is not reasonable. Why should it not
go before the Board for approval ?
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SHR]I JANARDHANA POOJARY :
Shri Daga’s amendment is that the manage-
ment's decision shall be approved by the
Board within three months,
in every two months there shall be the meet-
ing of the Board and it will be approved
before three months.

SHRI
withdraw my amendment.

MR. DEPUTY SPEAKER : Has Shri
. Daga leave of the House to withdraw his
amendment to clause 4 7

Amendment No 3 was, by leave,
- withdrawn,

MR. DEPUTY SPEAKER : The question
is ¢

“That
Bill.”

clause 4 stands part of the

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5 (Sabstitution of new section
for seclion 19) '

SHRI MOOL CHAND DAGA : T beg
to move : '

- Page 3, line 11,
add at the end-—

“including  loans to  Central
Government and  State Government
employees for construction of houses on
first or sceond morigage” (4)

Page 3, line 22,—

after “with” jasert ‘“‘societies;” (5)

Page 3, line 49,—
add at the end—

“and managing the issues of
shares’ (6) '
Page 3, line 11,

add at the end—

“including  loans to  Central
.Government and State Goverpment
employees for construction ot houses on
first or second mortgage, Housing
Comvpanies, Venture Companies gnd

Industries in backward areas'’ (10)

SHRI C. MADHAV REDDI : 1 beg to
move ;
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Page 3, line 1,

after “advances’® inserf—
L
“to any Central or State pubilc

sector undertaking” (9)

Page 3, omit Jines 12 to 17. (11)
Page 3, line 19,
after “advance” inseft —

“or under-writing of equity shares
of any company® (12)

Page 3, omit lines 40 to 45. (13)

SHRI E. AYYAPU REDDY : Ibeg to
nmove :

Page 3, line 11—
omit “or otherwise” (14)

SHRI MOOL CHAND DAGA : Siy,
vesterday the hon. Minister of State for
Finance had said that we must provide loans
to the housing companies. I bave suggested
this amendment because more houses are
needed in India and people want loans
against their houses. Then there are certain
scientists who take up certain ventures and
start their profession. Why should we not
give them loans 7 So, I have suggesied the
words “including loans to Central Govern-
ment and State Government employees for
construction of house on first or second
morigage, Housing Companies, Venturc
Companies and Induostries in backward
areas.” We want that the backward areas
should be developed. Therefore, 1 say that
those who want Lo set up their industrics in
the backward areas, moncy should be given
to them. These are my suggestions. The hon.
Minister had very loudly said yesterday that
he supports this. Then why does he not
accept it 7 - '

- SHR] C. MADHAV REDDI: S8ir,
clause 5 is thc main clause which lays down
the policy of the Bill. As I explained -
vesterday, 1 am opposed to this because it
means diversion of funds to pon-productive
channels. In spite of Minister’s assurance,
1 am sure that these funds are goingto be
utilised for unpreductive purposes. The funds
of the UTY should be utilised as industrial
finance and not for construction of buildings
or for constructions of estates and things
like that because thesg funds cap be used
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only for industrial finance, eitber for under-
writing of equity shares or for direct sub-
scription to the companies and so on and so
forth. For the first time, we are opening
flood-gates which is very very unfortunate
and which should be objected to by every-
body.

Secondly, in sub-clause (4), even in the
industrial finance there is a function that we
have given to the commercial banks which
have got a number of branches all over the

country. That function is being taken away
or 1s being given to UTI, whichis very
unfortunate because if UTI is going to

finance bills, discounting hundis and things
like that, then how is the Government going
to subervise these operations 7 Banks are in
a position to supervise the functioning of the
industrie; because where there is an industry,
there is a branch of the bank nearby and
they are in a position to provide working
capital befter than the UTI sitting in Bombay
or somewhere and trying to operate from
there. This is very very unfortunate and this
banking function should not be duplicated...
(Interruptions)

SHIRT AMAL DATTA : Banks are
supervised by the Reserve Bank.

SHRI C. MADHAYV REDDI : Yes, but
in this case it is not so. Secondly, I am sure
that this facility is going to be utilised by
big business house sitting in Bombay. They
want to utilise the funds of the UTI. Their
eye is on this. That is why' I am very
strongly in opposition o these two clausss.

SHRI L AYYAPU REDDY : Sir, my

amendment is  purely on the basis of the
words “‘granting of loans and advances upon
the security of any movable or immovable
property or otherwise”. My amendmant is
that the word ‘otherwise’ is irrelevant and
contradictory to the previous statement. This
is just like saying wise or otherwise, tall or
short. man or otherwise. If you are going
to restrict it to investment on security, then
the security of movable or immaovable pro-
perty is all right, but what does ‘or other-
wise® mean ? Why should we have that
clause at all ? The security of movable pro-
perty or immovable property one can under-
stand, but ‘or otherwise' means with security
or without security. That means the Board
is capable of giving money “to anybody and
on whatever tgrms it likes, and the Chairman,
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having emergency powers, can invest in any
manner he likes. So, this word ‘otherwise’
has got great potentiality for mischief,
because it has no restriction. The previous
sentence is having a restriction meaning that
‘it most be on security’ and that is Jost by
using the word ‘otherwise’. Therefore, my
amendment should be accepted. .

SHRI JANARDHANA POQJARY : 1
had explained yasterday also. To be brief I
can tell the hon. Members that the loang
and advances relate to industrial and other
advances to unit holders. As the hon. House
is aware the Housing loans are given to the
employees by the Central Government and
the State Governments, There is already a
provision in regard to that. So, it cannot
be given to them. But as you are aware,
the Government have got some authority and

‘the HDFC and other bodies have got housing

loan facilities. Here also, about the point
which has been raised by the hon. Members,
I spoke yesterday and today also and have
given them the reply. Therefore, T do not
want to make a further submission.

MR. DEPUTY SPEAKER : Mr. Mool
Chand Daga, do you want {0 press on your
Amendments ?

SHRT MOOL CHAND DAGA : No,
Sir. Tdo not now press for any of my
Amendments to this Clause.

MR. DEPUTY SPEAKER : Has Shri
Mool Chand Duaga Teave of the FHouse io
withdraw his Amendment Nos. 4, 5, 6 and
10?2

SEVERAL HON. MEMBER : Yes.

Amendments Nos. 4,5, 6 and 11) were,
by leave, withdrawn.

MR. DEPUTY SPEAKER : 1 would
now put Amendment moved by Shri C.
Madhav Reddi to the vote of the House.

Amendment Nos. 9, 11, 12 and 13 were
put and negatived,

MR. DEPUTY SPEAKER : I would
now put Amendment moved by Shri 5.
Ayyapu Reddy to the vote of the House.

Ameadment No. 14 was put and
negatived.

MR. DEPUTY SPEAKER : Now the
question is ;
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“That clagse 5 stand part of the

Bill.”
The Lok Sabha divided.
[12.59 hrs.
AYES

Anand Singh, Shri
Arunachalam, Shri M.
Athithan, Shri R. Dhanuskodi
Azad, Shri Bhagwat Jha
Azad, Shri Ghulam Nabi
Baghel, Shri Pratapsinh

Bairagi, Shri Balkavi
Bansi Lal, Shri

Bhagat, Shri B. R.
Bhagat, Shri H. K. L.

Bhakta, Shri Manoranjan
Bhoi, Dr. Krupasindhu

Shri S. S.
Bhuria, Shri Dilecp Singh

Bhoye,

Buta Singh, S.
Charles, Shri A
Chavan, Shrimati Premalabai

Damor, Shri Somjibhai
Das, Shri Anadi Charan
Dennis, Shri N.

Desai, Shri B. V.
Dhariwal, Shri Shanti
Dighe, Shri Sharad
Digvijaya Singh, Shri
Gamit, Shri C,D.

Jadeja, Shri D. P.

Kamla Prasad Singh, Shri
Kaushal, Shri Jagan Nath
Kinder Lal, Shri

Kuchan, Shri Gangadhar S.
Law, Shri Asutosh
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Malviya, Shri Bapulal

Mane, Shri R. S.

*Masudal Hossain, Shri Syed
Mehta, Shri Haroobhai

Mishra, Dr. Prabhat Kumar

Mishra, Shri Uma Kant

Mohanty, Shri Brajamohan

Murthy, Shri M. V. Chandrashekara
Mushran, Shri Ajay

Namgyal, Shri P.

Nawal Prabhakar, Shrimati Sunderwati

Paswan, Shri Ram Bhagat
Patel, Shri C .D.

Patel, Shri U. H,

Patil, Shri Uttamrao

Patil, Shri Veerendra
Poojray, Shri Janardhana
Prabhu, Shri R.
Purushothaman, Shri Vakkom
Rajeshwaran, Dr. V.
Rajeswari, Shrimati Basava |
Rajhans, Dr. G. S.
Ramachandran, Shri Mullappally
Ramamurthy, Shri K.

Rao, Shri J. Vengala

Rath, Shri Somnath

Reddi, Shri C. Madhav
Sahl;, Shri Shiv Prasad
Sakargaym, Shri Kalicharan
Shanti Devi, Shrimati
Sharma, Shri Nand Kishore

Shastri, Shri Hari Krishna

" Shivendra Bahadur Singh, Shri

Singaravadivel, Shri S.

*Wrongly voted for AYES,
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Singh, Shri Lal Vijay Pratap
Singh Diao, Shri K. P,
Soren, Shri Harihar
Sultanpuri, Shri K. D.
Suryawanshi, Shri Narsingrao
Thungon, Shri P. K. .

Tomar, Shrimati Usha Rani
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Rao, Shri Srihari
Reddy, Shri E. Ayyapu
Reddy, Shri P. Manik
Riyan, Shri Baju Ban‘ .
¢« Tulsiram, Shri V.
Yadav, Shri Vijoy Kumar
MR. DEPUTY SPEAKER : Subject to

correction’s the result** of the division is
Ayes : 77; Noes : 17

The Motion was adopted, '
Clause 5 was added to the Bill.
Clause 6 (Inscrtion of New scction 193)

Tombi Singh, Shri N.
Tytler, Shri Jagdish
Yadav, Shri Shyam Lal
Yadava, Shri D. P.

Yogesh, Shri Yogeshwar Prasad SHRI E. AYYAPU REDDY : I beg to

Zainul Basher, Shri move ;

Page 4, line 29,—
NOES .
for “without prejudice  to”

Acharia, Shri Basudeb substitute—notwithstanding” (15)

Appalanarasimham, Shri P. Page 4, line 30,—

Bhattam, Shri 5. M. after ““Transfer of Property Act, 1982,"
intsert “Code of Civil Preducedure,

1908 and the Companies Act, 1956
Page 4, line 44,—

Choubey, Shri Narayan

Datta, Shri Amal
*Dhillon, Dr, G. S.
Dora, Shri H. A.

after “such other particulars® insert
“and on payment of such court fees’’ (17)
Ghosh Goswami, Shrimati Bibha Page 5, after line 19,—insert—

“Provided that where an order is
passed under sub-section (3) or sub-cction
(4), the court shall order it to be pub-
lished so as to allow.

Kalanidhi, Dr. A.
Penchalliah, Shri P.

Rao, Shri A. J. V. B. Maheswara

*Wrongly votcd for Noes. .
**The following Members also recorded their votes ;

AYES : S/Shri K. Natwar Singh, J. Chokha Rao, Chintamani Jur!a, Bharat Singh, Ram
Ratap Ram, R. Jeevarathinam, Dr. G.S. Dhillon, S/Shri Amitabh Bachchan,
Sundarraj, Punam Chand Mitbabhai Vanakar, Lala Ram Ken, Ma!'labir Prasad
Yaday, Jujhar Singh, Alkba Ram, Vilas Muttemwar Ch. Sunder Singh, S/Shri
Prakash Chandra, C. P. Thakur, C. K. Kuppuswamy, Mohan La), Sarfraj Ahmed,

. Dr. K. G. Adiyodi, S/Shri P. A. Anthony, Nandlal Chowdhary, Murli Deora
George Joseph Mundackal, K. R. Natatajan_, R. M. Bhoye, Ram Sarujhawan,
Jagdish Awasthi, Naresh Chandra Chaturvedi, K. N. Pradhan, Mankuram Sodi,

Raj Mangal Pandey.
NOES : §/Shri N. V. N, Somu, Masudal Hossain Syed, Vijaya Kumar Raju, Shrimati
N. P. Jhai Lakshmi, Dr. T. Kalpana Devi, §/Shri C. Janga Reddy, C. Sambu, Dr,

G. Vijaya Rama Rao. :
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bona fide third parties who have titled right
or any other interests in the machinery
or equipment or other property of the
company or body corporate to siate their
right or interests and take such steps as
they may deem fit to safeguard their own
right or interests.”

Page 5,

1

. after line 31, insért-—-

“Provided that where any claim is
preferred by a third party, the court shall
investigate into the merits of the claims
and pass such orders it may deem fit."”

)
Page 5, lines 33 and 34,

for “and the provisions of the Code
of Civil Procedure, 1908 shall as far as
practicabie apply to such proceedings.”

substifute—- ,
“in the matter prescribed.’’(20)

MR. DEPUTY SPEAKER : Do you
want to speak on your amendments ? If so,
you can do it now.

SHRI E. AYYUPU REDDY Sir,
unfortunately the hon. Minister has not
offered to give any explanation as to why
this new procedure has been devised in the
Bill. Originally there was no such special
procedure so far as the Unit Trust of India
18 concerned for the recovery of the dues.
All public financial institutions must have
the same type of procedure for recovery of
their dues. Your banks stand on the same

1
13.00 hrs.

footing as the Unit Trust of India, They
lend money and they have 10 recover money
from various units. So far as bapks are
concerned, let it be even the Industrial
Bank of India or the Reserve Bank of India
or any other scheduled bapk, it has to merely
file a suit in a civil court, obtain a decree
against the defaulting party, execute the
decree and recover the money. Now, there
is only one departure from it, that is, in the
case of the Industrial Finance Corporation
Act, 1984, which enables the Industrial
Finance Corporation directly t0 take over
possession of the property or to bring the
property to sale. That has been provided in
the Act.
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Then, so far as State Financial Corpora-
tions are concerned, there is a provision
whereby the financial corporations are
required to go and file an application before
the State Government and then obtain a
certificate and then recover the amount as
arrears of land revenue, That we can under-
stand because they are State Fipancial
Corporations and this is the Industrial
Finance Corporation wunder (he -special
provisions because the funds belong practi-
cally to the State. So {ar as the banks and
the Unit Trust of India are concerned, they
stand on the same footing.' Therefore, ' why
should you make a distinction and provide
for a separate provision whereby they are
asked to go and file an application before
the High Court and obtain an ad interim
injuction ? The court has not been given any
discretion either to grant an injunction or 1o
refuse an injunction. The court shall grant
an tnjunction. That is what has been
provided in the Act. This is rather very
peculiar, and I think it will offead Article
14 beeause if anybody challenges that there
is no such necessity for devising a special
procedure for recovering the amount so far
as the Unit Trust of India as against any
scheduled or natiopalised bank is concerned,
then this will not stand the test of Article
14 'of the Constitution. It must be not-
withstanding anything provided in the Codc
of Civil Procedure. The Code of Civil
Procedure requires that a party must go and
file a suit and then obtain a degree and
attach the properties. Under this . clause you
have not even said, ‘‘Not withstandipg any-
thing provided in the Code of Civil Procedure
and notwithstanding anything provided in
the Companies Act.”” Sir, we are shortly
getting the Sick Industries Act also. There
also we have got a Board and then an
appellatec board. All these things are leading
to confusion. The various procedures are
leading to confusion. Suppose the same
company has defaulted to the financial
corporation under the Industrial Finance
Corporation, they will straightaway attach
it and take away the property. If it owes
some amounts to the State TFinancial
corporations, they will go and obtain orders
to recover the amounts as arrears of Jand
revenue. If it is a scheduled bank, it merely
files a suit and then asks for an application
for attachment of the property. Therefore,
there is a lot of confussion ‘so far' as the
procedures to be adopted by various public
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institutions are concerned. This has to be
Aarified.

There is another point. That is, so far
as third parties are concerned, they are not
given any opportunity to make out their
claim. Under this, the
can go and strangthtaway say, the machinery
can be sold away or the machinery can be
attached or the machinery can be handed
over. This is the provision which is contained
in the Act, Suppose a third party bas got
a right in the same machinery, he is not even
- given an opporlunity to come and prove
his claim. That is a lacuna which is likely
to make this provision unconstitutional.
Therefore, please consider these aspects and
my amendments, at least the amendment
regarding allowing an opportunity to a third
party to prove his claim; where he has got
a genuine claim before the court, must be
accepted.

SHRI JANARDHANA POOJARY
Sir, here the purpose of the legislation is to
get the speedy recovery of the dues. Now,
the hon. Member has made a point saying
that an opportunity should be given to these
~ people. Sir, a beginning has been made here.
Now your point is that these people should
be given sufficient time and sufficient oppor-
tunity also. When we are giving small loans
of say Rs. 300 or Rs. 500 to the poorest
man, it could be recovered without going to
the court, it could be recovered without that
procedure and the property could be
auctioned also and seized also. But when
these people are given big loans, should be
given cpportunity for the big people ? Why
can’t we start with it 7 Let us bave a beginning
‘through this Bill. When the poor pecople
could be immediateiy hauled up and the
recovery is immediately done as arrears of
land revenue, why can't we also apply the
same principle to these people 7 Let us have
a beginning in the case of these people. Let
us see how the system works.

: SHRI E. AYYAPU REDDY The
recovery of land revenue Act would be made
applicable to.., B

MR. DEPUTY SPEAKER : Are you
withdrawing your amendments or not Wwith-
drawing ?

SHRI E. AYYUPU REDDY : He has
not answered my point.
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MR. DEPUTY SPEAKER : The
amendments moved by Shri E. Ayyapu

Reddy are put to the vote of the House.

Amendments Nos, 15, 16, 17, 18, 19
and 20 were put and negatived.

MR. DEPUTY
guestion is :

SPEAKER The

i
“That clause 6 stand part of the

Bill.”

The motion was adopted.

Clausc 6 was added to the Bill.

MR. DEPUTY SPEAKER
Clauses 7 to 11. The ‘question is :

Now,

“That ¢lauvse 7 to 11
the Bill.”

stand part of

The motion was adapfed,
Clauses 7 to 11 were added to the Bill,
Clause 1, Enacting Formula and the Title.

MR. DEPUTY
question is :

SPEAKER The

“That Clause 1, the Enacting For-
mula and the Tille stand part of the
Bill.”

The motion was adopted.

Clause 1, the Epacting Formula and
the Title were added to the Bill,

MR. DEPUTY SPEAKER : Now, the
Minister may move that the Bill be passed.

SHR1 JANARDHANA POOJARY : |
beg to move :

“That the Bill be passed.”

MR. DEPUTY
question is :

SPEAKER : The

“That the Bill be passed.”

The motlon was adopted.

e
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STATEMENT Re ! SCHEMES TO
AMELIORATE THE LOT OF
WEAKER SECTIONS

[English]

., THE MINISTER OF FINANCE
{(SHRI VISHWANATH PRATAP SINGH) :
The House is aware of the commitment of
this Governnment to the amelioration of the
lot of the weaker and the vulnerable sections
of the society. The Annual Plan for 1985-86
and the Seventh Five Year Plan as approved
recentlty by the National Development
Council fully reflect our concern for the
Welfare of these sections.

2. Honourable Members would recall
that in May last 1 had announced, a special
scheme for the construction of two lakh
houses every year in this Five Year Plan
period for scheduled castes, scheduled tribes
and bonded labour. This scheme sought to
combine the objective of provisions of
increased employment opportunities to these
sections, with utilisation of local materials
in the construction programmes so as (o
fillip to the local economy.

3. Government have now decided on
three more measures for the improvement
of the level of living of those below the
poverty line. Incidentally, they also seek to
take advantage of our comfortable stocks of
food for the benefit of the weaker sections.

4. First among these is a programme for
distribution of foodgrains at a concessional
price to the pcople in the integrated tribal
development projects. There are 181 integra-
ted tribal development projects in  the
country which cover 633 community develop -
ment biocks fully and 280 blocks partially,
spread over 17 States and  two Union Terri-
tories. There are over 50 million people in
these project areas, nearly two thirds being
tribals. It has now been decided that wheat
would te made available to these 50 million
people in these project areas at a subsidized
rate 7.¢. the same rate at which foodgrains
are being made available under the Rural
Landless Employment Guarantee Programme
and the National Rural Employment
Programmes. The issuc price to the beneficia-
ries will be Rs. 1.50 per kg. for wheat and
Rs. | 85 per kg. for rice. While the distribu-

St. re » Schemes to 136
Ameliorate the lot
of Weaker Sections

tion will be mostly in the form of wheat,
in those areas where rice is preferred, rice
would also be given in addition to wheat.
This programme will be implemented through
the State Governments and the Union
Territories. Allowing for the fact that in
many areas the infrastructura]l arrangements
will have to be augmented, and various
agencies pressed into action, it is expected
that the implementation of this scheme will
be initiated by the differen{ States and Union
Territories in all tribal development project
areas before the 1si January, 1986. The
entire expenditure on the subsidy involved
will bec boroe by the Centre.

5. The second measure pertains to the
nutrition programme for young children,
pregnant women and nursing mothers. This
programme is being implemented by the
various States and Union Territories in the
tribal areas, urban slums and backward ruyral
areas covering 11 million beneficiaries. It has
now been decided to provide necessary
additional support to the States with effect
from 1-1-1986, so as 1o cpable them to
increase the coverage to 14 million even in
1986-17. The Central Government will meet
in full the entirc cost of wheat as well as all
supportive costs corresponding to the higher
coverage to be achicved over and above what
ihe State Governments have already pro-
grammed to achieved every year in their
Seventh Five Ycar Plan. The additional
outlay on this account to the Centre is
estimated at Rs. 45 crores in 1986-87. :

6. The third measure 1clates to the
expansion of the coverage of the Rural
Landless Employment Guarantee Programme
and the National Rural Employment
Programme. An allocation of one million
tonnes of foodgrains, with full cost being
borne by the Centre has been authorised last
month 50 as to enable the States to provide
an additional 50 million mandays of work
under these programmes in the current year.
1t bas pow been decided to further enlarged
these programmes so as to step up the
coverage in  19B6-87 by an  additional
100 million mandays. 1t is expected (hat
with this expansion, the offtake of foodgrains
under thesc programimes would increase to
about 2 million tonnes in that year apart
from creating permanent asscis,
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7. Hon. Members would be happy to
know that in addition to these measures,
it has been decided that the ration card
holders will not have any restriction on
the quantities of wheat they can draw from
Fair Price Shops from now till 31st March

1986.

MR. DEPUTY SPEAKER : The House
will now adjourn for lumch to meet at
14.15 hrs.

13.13 hrs.

The Lok Sabha then adjourncd for
Lunch till ifteen minuics past
Fourteen of the clock.

- (The Lok Sabha reassembled after lunch
at Nineteen Minutes past
Fourteen of the Clock.)

[MR. DEPUTY SPEAKER /7 the Chair)

DISCUSSION Re @ SITUATION ARISING
OUT OF FLOODS, DROUGHTS AND
OTHER NATURAL CALAMITIES
IN VARIOUS PARTS OF THE
COUNTRY—Contd.

[English]

MR. DEPUTY SPEAKER : The House
will now take up further discussion on the
situation arising out of floods, drought and
other natural calamities in various parts of
the couniry.

THE MINISTER OFIF AGRICULTURE
(S. BUTA SINGH) : Mr. Deputy Speaker,
Sir, first of all let me express our gratitude to
the hon. Speaker and to you, Sir, personally
for haviog given this opportunity to this
august House to discuss the situations creared
in the whole country by the natural calami-
ties like floods, drought and cyclone. It was
in the fitness of things that, on the first day
of the Session, the House devoted its atten-
tion to the most serious problems affecting
the lives of our people in the most difficult
areas on the cost, in the interior and in the

deserts,

Naturally, Sir, every Hon. Member who
participated in the debate had his own story
full of miseries and hardships to the people
who suffered during these havpes. Sir, owr

the bereaned families who are

hearts go out in sympathy to those who
suffered as a result of these calamities and’
those who were killed as a result of floods
cyciones. Our sympathies are also with
left without
carning hands.

I cannot express better than what you
did when you asked the Government of India
from the Chair to take special effotts in
mitigating the situations, the problems of
our people suffering under these conditions.

As you know, scarcity, famines and
calamities are a thing of the past. They are
in our history from time immemorial. They
have been hitting our country. In the ancient
times also there has been a mention in the
Mahabharata and in our literatures about
long drawn droughts, famines plagues, floods,
cyclones and things like that.

Sir, the thing is that now we are moving
in a centary when the science has developed
to an extent that if we cannot stop all these
calamities, we can at least reduce the impact
on the human life through the scientific
knowledge that is available,

Even before our country became indepen-
dent these things used to be with us. As a
matter of fact, they started right from the
day the human beings started wrestling with
nature in search of subsistence and the story
is rich, full of incidents in which the man
sometimes conquered the nature and the
nature repelled and reacted in a very very
sharp manner. The consequence was that
a few lakhs of livese were fost. Before the
country become independent, the attitude of
the Government was casual. At the best,
they used to write off the revenue for a
particelar period.

But soon after we become independent, .
our Government our national leaders started
paying more attention to this very serious
problem and they started tackling it in a
scientific manner. If you look at the expendi-
ture of the Government from the day we
achieved independence and especially with
the coming in of our five year plans, it runs
into thousands of crores. It looks as if the
whole money was available at a given point
of time and we could have really stopped
all these famines and floods, but as the time
went on the resources at our disposal became
short compared to demands of States. Every
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year we spent certain amount which almost
goes a waste because it is either washed away
by the floods or the famine consumes it and

the net result is that the same situation
continues.
MR. DEPUTY SPEAKER Mr.

Dagaji, when the Minister is replying, what
are you doing there?
AN. HON. MEMBER He has no

amendments to this Sir!

S. BUTA SINGH : Dagaji is concerned
with amendments only !

(Interruptions)

Sir, a rough calculation from the year
1965 onwards shows that our country has
spent something to the tune of Rs. 5488
crores on meeting sitwations iike this and

look at the impact !

Sir, as 1 said, earlier the Govarnment
used to organise some relief camps and write
off the revenues. That was all. But: Govern-
ment started giving a more systematic and
more scientific attenticn to the problems of
our people who suffered from these natural
calamities. As a matter of fact, the natural
calamities are by nature so harsh that they
do not discriminate between people belong-
ing to one party or the other. [ was a little
sad yesterday when I heard some of my
friends hurling some political slogans even on
issues like this while trying to meet the
situation created by floods or famine. These
are human problems and no government
worth the name will have any other consi-
deration than meeting the situations crcated
by these natural calamities...

PROF, MADHU DANDAVATE
(Rajapur) : Parties are not natural calamities.

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRT JAGDISH TYTLER) The parties
are not humane.

S. BUTA SINGH : The thing is that in
this part of the world there are only two
classes of people—one the rich and the
other, the poor. that is, the haves and the
have-nots. It has been beautifully described
by the Great Gury Nanak :

[Translation]

‘The people are either rich or poor—
Dhanwantah aur nirdhan manai. Further, he
goes on to say that this calamity spares none.
It is a great leveller. It kills the king and
the pauper alike. The calamity does not
discriminate.

(English)

So, Sir, whether it is the Telugu Desam
party or the Congress Party or some other
Party, when it wvisits, it visits and finishes
everybody. Therefore, while attending to
these problems, no government will give any
consideration to such things...(/nterrupiions)

SHRI M. RAGHUMA REDDY : But
your government has not taken adequate
steps, '

S. BUTA SINGH : Thetafore, T urge
upon . the hon. Members not to belittle our
efforts. I can also bring some facts and
figures and show that some Statc Government
has failed but that we would not line to do . ..

SHRI AMAL DATTA : Please do that.

S. BUTA SINGH : Because this is a
situation in which human lives are involved.
Therefore, our attitnde has to be that the
whole country is a big family—wheiher we
belong to one Party or the other Party and
whether we come from one State or’the
other State, the whole country is a big
family and we have to attend to the problems
of every one who is affected the these
natural calamilies. Therefore, my appeal to
the hon, Members is not to  discriminate on
political considerations because we in the
Government of India have so far never
discriminated like that. If it was some-
thing serious in one part of the country, we
attach the same importance whether it is
West Bengal or Kerala or Tamil Nadu or
Andhra Pradesh. Our hon. Prime Minister
has been visiting most parts of the country
whether they are under drought or under
floods without any consideration whatsoever
on the party lines. Therefore, the assistance
which we have provided is based purely on
humane considerations.

Now, Sir, as 1 was mentit;ning, since
Independence government assistance f{or
natural calamities, whether they were droughts
or floods or cyclones, they were based pn
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broader considerations. The Government,
whenever there is a drought, give immediate
relief not only for rehabilitation of the
~ affected people but we take certain measures
like restoration and reconstruction of the
damaged public properties. In the case of
drought, the first and foremost priority is
the supply. of drinking water and fodder,
How keen and impatient was our hon. Lady
Memiber from Karnataka to know what we
are doing for th: supply of fodder. The
fodder situation in the country is getting
rather serious and 1 want to remind our
farmers through this august- House what is
happening in the country. Fodder is the
victim. Fodder crops are diminishing cvery
day because our farmers are now more and
more commercially oriented and as we go
on increasing the irrigation facilities, fodder
crops are getting eliminated. It is the
fodders crops, it is the pulses, it is the coarse
grains, the food of the poor which are going
out of the list-of the farmers...

"SHRI D. B. PATIL : What about the
land use pattern ?

S. BUTA SINGH : I am coming to that
also. But I am telling about the fodder at
the moment. So, what happens 7 As soon
as we extend the irrigation facilitiecs to new
~ areas, the farmers are tempted to grow crops
-which give them a better return. They
go in for sugarcane, paddy, wheat
and things like that and try to eliminate
fodder, coarse grains and the pulses. That
is perhaps the big reason why our country
has not been able to have a major break-
through in all these crops.

There used to be what we call’ ‘gochar’
in every village. Now those ‘gochars’ have
either been taken over by the panchayats or
they are auctioned and given on hire. The
thing is that there is hardly any place left
for being used as grazing yards or for raising
the fodder. This is the biggest problem that
our country is facing.

During famine we are able to supply
drinking water to the people. The House
will be happy to know that Government of
India has increased the allocation in the
drinking water sector not only for . human
beings but also for the cattle from 40 Jitres
to 70 litres so that when we provide drinking
water to the human being the cattle ne¢ds

into consideration, But
unfortunately fodder is a thing which is
getting scarce and I want to remind the
farmers that they should give due importance
to the cultivation of fodder.” We on our
part are thinking of having national garzing
yards. ‘

are also taken

- Sir I come from Rajasthan. There was
a continuous drought. We could rush food-
grains and also water by way of tankers but
the fodder was the major problem. We were
not getting fodder. Therefore, 1 had to issue
instructions 1o the Central and State farms
to rush whatever fodder was available with

them. 1T approached the State governments
of Haryana and Punjab. They were very
kind. They responded immediately. But

this problem is going to stay with us. There-
fore, I want to highlight that the farmers
of India must make a provision of raising
the fodder crops and also sparing some land
to be covered by green grass not only to
restore health to the land but also provide
fodder to the cattle which is finding it
difficult.

Yesterday, hon, Members from Rajasthan
and Saurashtra were menticning that their
catlle are finding it difficult because of con-
tinuous drought. Earlier they used to po to
Malwa belt of Madhya Pradesh. Unfortunately,
the situation in Madbya Pradesh is also get-
ting difficult. Therefore, cattle tas been sold
at a distress price and they are also Leing put
to death because there is no fodder. This
is a very very serious situation which [ would
like the Indian farmers to take note of and
provide for raiting of fodder crops.

The second item of priority in the drought
relief ig the agricultural inputs. We provide
better seeds, fertilisers at the subsidised rate
and also the faramers are given employment
in the affected areas. Care is taken for
public health, special nutrition to the children
and lactating mothers and pregnant women.

Sir, we were quite pleased to listen to the
statement made by tlie Finance Minister at the
lunch time today about the measures that the
Government of India have taken. That will

. g0 a long way especially in helping the people

who are suffering for the past thice drought
years  in Sauraslitra. Maharashira,
Rajasthan and other parts of the country
and especially the tribal belts because in
tribal belts the agriculture patiern is different
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from that of the plain agriculture pattren,
There it is mostly terrace agriculture which
leaves hardly any margin to the farmer to look
forward to in the rainy days and whenever
~ there is drought the farmer is pushed to a
very difficult situation. T agree with Shri
Mool Chand Daga that the tribals have to
live a sub-human life, The measures announ-
ced today by the hon. Finance Minister
will take care of the next year also so that
the impact of three years’ drought is reduced
considerably and he is in a poistion to buy
his food. This shows the sympathy that our
hon. Prime Minister has for the poor and the
have-nots of the country. We were faced
with the problem of surplus foodgrains and
it could have bzen very easy to dispose them
off. We could have exported them and soid
them. But the hon. Prime Minister insisted
that so Jong as the people ' of India,
especially the tribals and the weaker sections
of the people are not able to get two square
mealis, he would be the last person to export
foodgrains even if they are surplus in this
country. It was for this reason that he
instructed all the Ministries whether it was
- the Food Ministry or the Finance Ministry
or any other Ministry that even if we have
"to go in for high expenditure, if the counry
has to bear a little more burden, we will do
that and we will not let our poor peopile
suffer for want of foodgrains,

SHRI AMAL DATTA (Diamond
Harbour) : You have accumulated 30 million
tonnes of foodgrains and it is going to be
40 million tonnes.

S. BUTA SINGH : Well, it is in the
range of 28 million tonnes and another 9 to
10 million tonnes will be added.

SHRI AMAL DATTA: You are saying
that about 40 million tonnes will be accumu-
lated. But do vyou mean to say let the
poor people suffer for want of foodgrains

and still you are accumulating the stock of
foodgrains ?

S. BUTA SINGH : We have to preserve

* what is called buffer stocks and about 10

million tonnes will be added. Another about

+ 5 million tonnes is going to take care of this

and about 5 million tonnes will be added

next year. So, this comes to '20 million
tonnes. It is a simple arithmatic,

SHRI AMAL DATTA : It is not of that
simple,

S. BUTA SINGH : If you want me to
spell out or if you want me to sell the food-
grains, it will go against the interests of the
country because the international market is

.80 competitive and our prices are 50 high
_that it will go against our interest.

SHRI AMAL DATA Then you give
it to the poor people of our country.

S. BUTA SINGH : That is what we are
doing.

SHRI AMAL DATTA : You mean that
this covers 50 million people.

S. BUTA SINGH You know that we
have first to bring in the institution which
will handle the foodgrains. Tt is no use of
sguandering the stotk of foodgrains unless
there is orginisational set up which will reach
the foodgrains to the poor people to the
tribals. Therefore, we have to build a system.
Earlier public distribution system was mostly
confined to the township.

SHRT AMAL™ DATTA : You can give
it to the West Bengal State and we will do

it. You give it to us and we will show the
way to other States.

S. BUTA SINGH : Again I would not
like to enter into the area where I will have
to come into conflict. ¥ will show how
much was given to West Bengal, how much
was lifted by the State and how much has
been utilised by the State,

SHRI AMAL DATTA : If people them-
selves are producing why should they go
and ask for allocation of foodgrains ?

S. BUTA SINGH : Then you are cut-
ting your own feet, We will send it to the
arcas where they want. The food that has
been given by the hon. Finance Minister if
so nominal that tt will reach the poorest
sections of the people. Therefore, we will
have to build infrastrcuture and by the time
we are able to build inrfrastructure, we will be
able to distribute our surplus foodgrains.

SHF_(I AMAL DATTA : Our cost of
production is high aod the ruling prices are

also high. * How are you going to distribute
them ? . '
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S. BUTA SINGH : If you like, I am

prepared to give foodgrains as rhuch as the

West Bengal Government would like to take.

¥

SHRI AMAL DATTA : You give food
for work. ’

¥ +

S. BUTA SINGH : Yes, you can come
and take as much foodgrains as you can.

SHRI AMAL DATTA : That is what
we have been clamouring for the last so many

years.

S. BUTA SINGH : Solong as you are
able to distribute them, we have no objection.
Mr. Deputy Speaker, 1 was saying that
there would not bhave been better occasion
than today for this announcement which the
hon. Finance Minister has madc because it
happens to be the brith anniversary of our
' late Prime Minister Shrimati Indira Gandhi
who was instrumental for attaining surplus
in foodgrains in the country. If you recall
you would know her tremendous afforts that
she had-put in after she came back to power
in 1980, Her 20-Point programime which
is known all over the world was specially
devised for the poor people...{futerruptions).

1 can discuss with the hon. Member
later on.

MR. DEPUTY SPEAKER : Mr. Datia,
you may please nole down the points and
ask for clarifications, if necessary, later,

S. BUTA SINGH : In 1980, our great
leader, late Shrimati Indira Gandhi, while
introducing the 20-Point programme for
alleviating the people from below the poverty
line, made a special effortin the drought-
management programme. She said that we
must give top priority to the full time relief
officers, monitoring, availability of food-
grains, increase in the pumber of fair price
shops, measures against anti-social elements,
national rural employment , programme,
afforestation, nutrition programme, contin-
gency plan for supply of waig, public health
measures, rigs for boring drinking walls,
cattle camps and relief cambs. These are
the 12 cardinal - points givenr by that leader
for .alleviating the people from below the
poverty line, and meating special situations
created by droughts.

- I congratulate the hon. Finance Minis-
ter for taking this very very dynamic step on
the appropriate occassion, the birth anni-
versary of the great leader, Shrimati Indira
Gandhi. We are reminded of her because
it was her gift to the farmers of the country
and they are in a position to share their
surplus food with the people not only in
India, but outside India also. Our Prime
Minister has donated 100,000 tonnes. of
foodgrains to our brothers and sisters who
arc dying in African continent. That
relief has gone as a loken of sympathy
from the farmers of India to the people of
Africa.

I was trying to highlight the various
points which the Government of India takes
into consideration while meeting the drought
situation. Our hon. Members have spoken
about floods. As I said, special care is
taken in flood situation also. When the
floods arc reported from any part of the
country, the first thing is to evacute the
affected people, then distribution of free
ration, opening of relief camps, distribution
of cloths and utensils, reconstruction and
repairing of the damaged houses—here
also, we give top priority to the weaker
sections, those who have been rendered
homeless. Then restoration and recons-
iruction of the public properties including
roads and embankments, installation of
electricity poles, public health, agricultural
inputs for the affected small and marginal
farmers. These are the various high priority
items that are looked into by the Govern-
ment of India while giving assistance to the
States.

4

Hon. Members were rightly keen 'to
know as to why we are not able to meet
the demands of the States. Unfortunately,
the State Governmenis have developed a
tendency; through these calamities, they
wanl to cover all the deficiencies in the rural
areas, It is impossible. At the same
time, 1 want to remind them, through the
Department of Rural Development—it is
an on-going scheme under the 20-Point
Programme—we are already helping the
States through various schemes like IRDP,
NREP, Drought-Prone Area Scheme, Desert
Development Scheme. These are the specially
designed schemes and under these schemes,
we are releasing to the State Governiments
huge sums every year. If you want me,
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1 can give you the break-up for the past
five years. Under these schemes, the States
have been given substantial amounts. This
money is meet formeeting situations in the
affected areas so that the impact of drought
or flood can be reduced. Unfortunately,
in our country we rise to the occassion only
when these calamities visit us and as soon
as these calamities over, we tend to slide
back. This is the attitude of our Govern-
ments including everybody. I am not asking
only the Government headed by a particular
party. We should be cver vigilant.

An hon. member yesterday asked about
the various methods that are used in
" forewarning the people and about the
epuipment that are being used for tackling
the calamities like f{loods and droughts.
Today, we are using the latest technology for
cyclone warning system and for flood
warning system. We are using Inset 1-B, for
continuous monitoring and tracking of the
cyclone. It provides cloud pictures every
bour to half an bour, all day and night
during the cyclones. All Cyclone Warning
Centres are provided with Insat 1-B bulletins
and cloud photographs in real terms. But
how many people are taking care of such
things ?

* SHRI AMAL DATTA : They are not
able to interpret the pictures.

S. BUTA SINGH : The hon. member
says that they are not
pictures, We interpret for
Meteorological Department
and send the reports (0 all the Siate
Governments. Unfottunately, you do not
check with your State Governments. Jf | were
to remind you, information about the
cyclones that have visited Orissa, West
Beongal, Tamil Nadu and Andhra Pradesh
was given in very clear terms by the
Meteorological Department to° all  those
States. But unfortunately, they take it so
_casually and so lightly. We do not depend
on Meteorological Department alopne. As
soon as we hear from the Meteorological
Department that this thing is going to
happen in a particular State, my colleague
and myself get in touch with the hon. Chief
Minister of that State. I spoke to your Chief
Minister the other day before the cyclone
jook place. ’

y (Interruptions).

them. The
interpret them

able to interpret the .

I caonot have a wordy dual with the hon.
member. If he wants to have another bout,

I am ready to yield and let him make a
speech.

'MR. DEPUTY SPEAKER : Iam not
going to allow jit. You please go on.

S. BUTA SINGH : I was saying that 1
got in touch with your hon., Chief Minister.
He was very kind and he shared his views
with me. But for the measures that the West
Bengal Government was able to take, the

loss of life would have been many times
more.

SHRI AMAL DATTA : Then, credit
goes to the Government of West Bengal. ‘

S. BUTA SINGH : I am very happy.
Give some credit to Andhra Pradesh also.

Then we use the American = Noah
Satellite. IMD  receives one in day-time
and one in night-time cloud photos from
advanced equipment with heavy regulations
and we use cyclone detection radars.

The hon. member was very keen to know

about the kinds of radars that we are using.
Our couptry also uses Cyclone Warning
Centres that have been established at Calcutta,
Madras and Bombay and cyclone warning
centres at Boubaneshwar and Visakhapatnain
for the use of State Government, AIR and
other user agencies. Modern tele-communica-
tion facilities like telephones, teleprinters,
telex, wireless and telegrams  extst
in these centres. Message-switching computers
have been installed at IMD headquarters,
New Delhi for expeditious exchange of
meteorological data and forecastings. A
scienlific computer has also been installed at
IMD headquaters, New Delhi for data
processing and preparation of forecasts,
Cyclone warnings are issued at two stages.
The first stage cyclone alert is issued 36 to 48
hours before the expected commencement
of the adverse weather. As a result of our
forewarning, we were saved from a very
very severe cyclone which was going to hit
Kandla Port, The State Government took
action and people were evacuated. The
cyclone visited the area and not a single life
was lost. This is possible only because of
the latest technology that we are using in
warning the people in time. The State
Governments are also helping. Though the
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system is not perfect—we are not very happy
and we want to update the whole system—at
the moment, it is quite adequate and I have
no reason to disbelieve that the sufferings
of the people have been reduced to a great

extent.

Having said that, 1 come to certain
points raised by the hon. members. For
cyclones, the State Governments of Tamil
Nadu and Pondicherry have asked for some
immediate rclief and hon.* Member was
trying to belittle the gesture of bon. Prime
Minister by quoting what the hon. Chief
Minister of Karpataka has dope. It was a
symbolic gesture and the Government of
India yesterday decided to send a Central
team and I am also visiting Tamil Nadu and
Pondicherry soon after, I am free from here.
I am going to Tamil' Nadu State and
Pondicherry to see how the people of......
(Interruptions)

PROF. MADHU DANDAVATE : Will
you be the captain of that team ?

S. BUTA SINGLI : We have the leader
of the team. How can I allow anybody else to
be the captain when I am going myself ? So
Sir, I am going to visit......(Interruptions)

SHRI K. R. REDDY : If we wait for
the report therh will be a lot of time lag. So,
poor man does not get it at the proper time.
After six months the report might come.
Why don’t you expedite it ?

S. BUTA SINGH : As soon as we get

what is called the memorandum which is
required in the statutes...... (Interruptions)

SHRI K. RAMACHANDRA REDDY :
You amend the statute,

'S. BUTA SINGH : It is your
impression. As soon as we reccive the
memorandum from the States we take action.
You change your Government also. Let them
send the memorandum as soon as they are

affected .., (Inrerruptions)
[Transiation]

SHRI C. JANGA REDDY
(Hanamkonda) : Mr. Deputy speaker,

Sir, it is now a month since a central team
visited our State, but it has not submitted its
report so far. What should we do in a situa-
tion like this ? The l'armcry are dying there;

the people are not getting drinking water
there. Everybody is worried. Mr. Deputy

Speaker, Sir, I would like to request you...
(Inrerruptions)

[English)

S. BUTA SINGH : As soon as we
receive the memorandum from the States, we
immediately despaich the team.’.,..

- [Translation]

SHRI C. JANGA REDDY : There
seems to be a misunderstanding between the

Centre and the State Government....
(Interruptions)

(English]

S. BUTA SINGH : Sir, the team is
composed of not only my Ministry...
{Transiation]

SHRI C. JANGA REDDY : The people
are not getting drinking water..,

(Interruptions)

[English]

MR. DEPUTY SPEAKER : He will

consider it. Mr. Janga Reddy, please sit
down.
[Translltuion]

SHRI C. JANGA REDDY : It is now

more than a month since the Central team
visited Andhra Pradesh; why have they not
submitted their report so far? As a result of
that, the difficulties of the people of the
State arc  increasing; the people are
suffering...

{English)

MR. DEPUTY SPEAKER : Please take
your scat. Please sit down. Mr. Janga
Reddy, please take your seat...(Inferruptions)

S. BUTA SINGH : Sir, the mechamsm
is that,. (fntermptians)

MR. DEPUTY ~SPEAKER : I can’t
allow you, please sit down. He is speaking,
please hear him. Afterwards, you give your
comments... (Interruptions)
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You speak afterwards. I will allow you.
Now I can’t allow you. Nothing will go on
record. (Interruptions *E

You speak afterwards, 1 am allowing
you. Please sit down... (Jnterruptions)

S. BUTA SINGH : So Sir, the
mechanism is that as soon as we receive the
memorandum, we despatch our team. And

mind it Sir, the team is pot from the
Ministry of Agriculture alone...
(Inrermpnons)

1t is from other Mm:strles also, such-as
the Ministry of Finance, Ministry of Plan-
ning, Ministry of Works and Housing and
so many other Ministries which compose the
team ... (Interruptions)

MR. DEPUTY SPEAKER : Dr. please
take your seat... Unferruptionsy I ma not
allowing anyone. Take your seat. Please
sit down. Nothing will go on record.
(Interruptions)* Let the Minister reply, you

can raise alterwards, I can allow you and not

now. This is not the way. You take down
the points. If you have got anything to say,
you can raise it later on not now.

S. BUTA SINGH : Now, ‘Sir Andhra
Pradesh... (Interruptions)

SHRIMATI BASAVA
(Bellary) :

RAJESWARI
I raise a point of order.

MR. DEPUTY SPEAKER : What is
the point of order ?

SHRIMATI
" The point of order is, let the hon. Minister
reply now. Only after he finishes his reply,
Members should ask questions.

MR. DEPUTY SPEAKER : He is
replying now. Your’s is not a point of order.

[Transiation}

SHRI C. JANGA REDDY : It is not
" for you, you please sit down.

[English]

MR. DEPUTY SPEAKER : Madam,

please sit down. (Jnterruptions)**

- Reddy,

BASAVA RAJESWARI :

374

MR. DEPUTY SPEAKER : Plcasc wait
for some time. (Interruptions)**

out of Fi'oa(fs, drought, eic.

MR. DEPUTY SPEAKER : Mr. Janga

please take ~your seat.
(Interruptions)**

MR. DEPUTY | SPEAKER :. Nothing
will go on record. The Minister is on his
legs. Please take your seats.

(Imterruptions)**

S. BUTA SINGH : I was saying that
the financing of the relief expenditure is
primarily the responsibility of the State

Governments. - Notwithstanding this. ..
(Interruptions)**

MR. DEPUTY SPEAKER: May I
request the hon, Members to listen to the
Minister 7 Listen to what the Minister is

saying. Thereafter you can raise any
questions you want,
S. BUTA SINGH : The successive

Finance Commissions have bsen recommend-
ing schemes of Central assistance for reitef
expenditure; and the magnitude of expendi-
ture in many cases might be beyond the
means of the State Governments. The
concept of margin money was recommended
by the 2nd Finance Commission. In the 7th
Finance Comumission, the margin money was
to the tune of Rs. 100.55 crores, The 8th
Finance Commission increased it to
Rs. 240.75 crores, and this recommendation
was accepted by the Government, but 50%
of the margin money is the share of the
Central Government,

I was going to mention every State; but
unfortunately hon. Members are getting so
impatient.

SHRI P. KOLANDAIVELU : I want to
seek a clarification.

L

. MR. DEPUTY SPEAKER :1 cannot
allow. Let the Minister finish. You can
raise it afterwards.

SHRI P. KOLANDAIVELU : The
Minisier bas already promised....

SHRI C. JANGA REDDY : When we
raised it, you did not allow,

Sak bk

**Not recordec_i.
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"MR: DEPUTY SPEAKER : If the
Minister vyields, T can allow. When the
Minister is not yielding, what can I do ? -

SHRI P. KOLANDAIVELU : The
Minister has already promised yesterday that
he will be announcing the names of the
committee members. I request the Minister
to announce the names of members,

S. BUTA SINGH : Always, officers are
deputed from various Ministries; and one
person is the leader of the team. As I said,
I will be myself going and, therefore, 1 will
see to it that most expeditiously the relief
is given. '

_ SHRI AMAL DATTA : Within six
months 7 One month is already over,

S. BUTA SINGH : There are two kinds
of relief. One is immediate relief, and the
other is based on the team’s report. The
team's report is taken into account by the
high level committee; and then they go to the
Finance Ministry. But immediate relief is
provided by our department, which 1 have
promised. 1 have done it. In most of the
cases, I have done it myself. (Interruptions)
I am going to read it. Why don’t you have
some patience ?

During the 6th Plan, Andhra Pradesh
was sanctioned Rs. 369.12 crores for tackling
natural cajamities.

SHRI C. MADHAV REDDI : It was
about the 6th Plan. What about the current
requirements ? We are not bothered about
the past,

S. BUTA SINGH : That is my problem :
you are not bothered about what has been
sanctioned already— whether it has been spent
properly or not. You are not bothered about
it. You are bothered only about pressing
new claims.

SHRIC. JANGA REDDY : We want
the present figures, not the past ones.

S. BUTA SINGH : Now I am going to
place the picture before the House. Let the
House know. In the 6th Plan, Andhra
Pradesh is supposed to have spent Rs. 369.21
grores. Lef me put jt that way, because

 Please bear with me.

there is no monitoring. Because we have to
depend on the statistics of the State Govern-
ments, you are pretty happy. (Interruptions)
It is national money.
It is not anybody’s money. It is not any one
party’s money. It is the nation’s mobney
which must be spent properly, and every
paisa of it has to be spent for the purpose
for which it has been given.

During 1985-86~it is the current year;
are you interested or not ? (Tnterruptions)

PROF. MADHU DANDAVATE : Are
they clapping for not spending the money ?

5. BUTA SINGH : In the year 1985-86
they have been sanctioned Rs. 30.85 crores
in June 1985, On 5th October, another
memorandum came., The fresh memorandum
has been received. The Central team has
since submitted its report. It is being
examined.

Another thing I want to add with regard
to Andhra Pradesh. The Andhra Pradesh
Government was given 2 medium term loan
to the tune of Rs. 209 crores on the Qctober
1985, i.e. very recently.

15.00 hrs.

The State Government has no liquidity
problem. Therefore, they can do the relief
work with this fund which is pending.

SHRI C. MADHAY REDDI : No, no.

S. BUTA SINGH : That is the irust.
They do not want to spend out of the
resources of the State  Government,
(Interruptions) Therefore, if they have really
that much sympathy and concern for the

people, let them spend. Why don’t they

. spend 7 (Interruptions) Similarly is the case

of Rajasthan. As I starled saying we have
no partisan attitude; we have an open mind,
and the memorandum of the Andhra Pradesh
Goverpment is with us. The team’s report
has come. Within a very short time, we will
be able to finalise and give financial
assistance to the Andhra Pradesh Govern- .
ment.

PROF. MADHU DANDAVATE : Is it
a fact that the over-draft has been converied

into loan for fhe purpose 7
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S. BUTA SINGH: Well, that isa
question for the Finance Minister to reply.
1 am here attending to the natural calamities.
I have no quarrel with the over-draft;
whether it is given. 1t is a very progressive
step taken by the Finance Minister, because
the State Governments have fallen into the
tendency of overdrawing without caring what
happens to the nation’s economy. Therefore,
that is a separate issue, but, we are here to
help the State in the natural calamities,

SHRI C. MADHAV REDDI : This is a

very confusing picture. (Iuterruptions)

S. BUTA SINGH : That overdraft was
not meant for meeting drought situation,
Tell me any State whick has spent money
from the overdraft ? No.

SHRI AMAL DATTA : No money was
given to apy State, ‘

S. BUTA SINGH : During the 6th Plan
period, Rs. 332.61 crores were sanctioned as
the central assistance to the State of
Rajasthan. During 1985-86, Rs. 25.87 crores
were sanctioned in September, 1985. On the
18th October, a fresh memorapdum was
received. The central team visited the State.
T myself also visited the State. The hon.
Prime Minister also visited the State. In the
meanwhile, it has been decided to sanction
purchase to 100 water tankers and 10 combi-
nation type drilling rigs bacause of the
problem of Rajasthan, In some. parts of
Karpataka and Gujarat also the problem is
that tne water table underground has gone
g0 deep that even for a farmer it is very
difficult to re-bore the well to bring water.
Therefore, the government also is trying to
held the private farmer. Earlier on, it was
only the public tubewells which were being
bored through the drill.  But, now, we have
decided that even the private farmer’s well
will be bored by the rig so that the water
table could be brought Gp, and this is a very
difficult problem of water; whether it is mean
for crop or for drinking. It will have to be
available,

SHRI RAM SINGH YADAYV : By what

time this will be available ?

. S. BI'JTA SINGH : Already, we have
allowed 10 rigs for Rajasthan. In West
Rengal State, it was my hon, colleague, Shri

Makwana, who was the first to go from the
Government of India to see the situation
there. He had discussion with the Chief
Minister and senior officers of the State, and
the State Government has not raised any
fresh memorandum asking for the assistance.
Yesterday, Prof. Choubey raised a guestion
of Sunderbans embankment. I checked up
with the Irrigation Ministry. As soon as 1
get a reply, 1 will forward it to him. I have
all the sympathy and we will see that this
embankment is taken up on a permanent
basis. In Madhya Pradesh, during the Sixth
Plan, Rs. 133.6 crores were sanctioned for
natural calamities as central assistance.
During 1985-86, so far, Rs. 39.07 crores
have been sanctioned. The State has

. submitted another memorandum and the

central team has also visited. 1 was also able
to go to Madhya Pradesh and see for myself
the drought conditions in that State. 1In
Tamilnadu, the State has asked for Rs. 91
crores as central assistance. 'The State
Government has been requested to indicate
the date by which they are in a position to
receive the team. Already, we have taken a
decision and the State Government’s reply is -
awaited. The central share of the margin
money of Rs. 4,375 1s being released and
liguidity position of the State is good, and as
such no ways and means for advance are
contemplated. {(Interrupitions)

SHRI P. KOLANDAIVELU : The

margin money is very meagre. They need
more than Rs. 40 crores for Madras alone.

S, BUTA SINGH : Since | am going
there, T will discuss it with the hon. Chiefl
Minister.

. (Interruptions)

Do you objéct.ro it 7 Do you mean to
say that we should hold up this money
even ? T am going there day after tomorrow.

SHRT P. KOLANDAIVELU: Very

good.

S. BUTA SINGH ; Will you be able to
spend the money ? The BState Governments
are not able to spend the amounts given.

About Gujarat, the State Government

*have submitted the memoranduom on the

30th October. The Central team has already
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visited the State and their report is aiready
there. A sum of Rs. 14.37 crores has been
released. The difficulties of fodder and the
problems of rural employment — all will be
taken care of, '

The proposal aboudt desalination of the
sea water will also be examined.

About Orissa, Shri  Brajamohan
Mohanty and Shrimati Jayanti Patnaik have
raised some points about the situation there.
The State submitted a memorandum for help
to the cyclone-hit areas, on the 25th October.
The central team has also visited the State
only in the first week of November, 1985,
Their report is awaited. My colleague Shri
Yogendra Makwana also visited the State,
We are expenditing the report of the central
team so that on receipt of that, assistance
cap be given. About Maharashtra, in the
Sixth Five Year Plan for drought relief an
amount of Rs. 141.29 crores has been
released. In the current financial year an
amount of Rs. 13.91 crores has been given
for flood relief. About the drought sitvation
the State Government has submitted a
memorandum. The Central team has also
vigsited the State.

PROF. MADHU DANDAVATE : The
Chief Minister has asked for more money.

S. BUTA SINGH : This is the situation,
in general, in most of the States,

SHRI1 V. S. KRISHNA IYER : What
about Karnataka ?

S. BUTA SINGH About Uttar

the hon. Prime

Pradesh, 1 visited the State,
Minisfer went there and the Finance Minister
also went: The memorandum was submitted
by. them  and Rs. 12827 crores was

sanctioned.

SHRI V. S. KRISHNA IYER : What

about Karnataka ?

SHRi JAFFAR SHARIEF : The Prime

minister bas not visited Karnataka. Will you
visit Karnataka, or will you ask }{our
colleague Shri Yogendra Makwana to visit ?

S. BUTA SINGH : You have not
extended an iavitation. 1 was mcntioqmg
that these are the problems of immediate

nature. For the long termi measures the
Government of Indin have taken -many
steps. Lirigation has been increased from
22.6 million hectares in 1950-51 to 62.9
million hectares in 1984-85 and during the
Seventh Plan the target is 75  million
hectares.

Drought-prone area programme was
introduced in 1970-71, the expenditure
incurred on it is 337.42 crores during the
Sixth Plan and Rs. 17.70 crores of mandays
were created.,

Desert Development Programme was
introduced in 1977 and Rs. 73.75 crores has
been spent.

Crop insurance has been introduced in
12 States and a Crop Insurance Fund will
be created. The National Rural Employ-
ment Programme was started in 1982 with
an objective of creating thirty to forty crore
mandays per annum and during the Sixth
Plan Rs. 519.14 crores were spent.

I have mentioned about these pro-
grammes which are long ferm  measures
taken up by the Government of India and
these have reduced to a considerable extent
the damage caused by the frequently visiting
droughts.

Hon. Members of the House will be
glad to know the Jong term measures on the
scientific research side. ¥ have with me our
ICAR report. It has been devoting utmost
attention to develop certain varicties of seeds
of some crops which ¢an be grown in drought
conditions and the House will be happy to
know that our scientists have been able to
develop eighteen varieties of which can with-
stand the difficult drought conditions and
grow well, and thirteen varieties of wheat,

PROF. MADHU DANDAVATE : That
is to say, do they grow without water ?

S. BUTA SINGH : With ‘less water’,
I said. They can grow in drought conditions.

SHRI UMA KANT MISHRA © What
about Uttar Pradesh ?

[ Translation]

S. BUTA SINGH : In spite of such a
serious drought there is no problem of food-
grains this year,
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We have done so much,

That is what T have said already. And
this is what 1 want you to realise that our
scientists are developing certain varieties of
seeds of foodgrains which can be grown in
the drought-prone arcas. These are drought
resistant  varieties which can withstand
moisture content being less or where there
have been no rains, and even in very very
difficult drought-prone arcas. Similarly, there
arc two varicties of maize, 11 varietics of
sorghum, two varicties of bazra, 4 varielies
of barley and a number of varieties of pulses.
This is how our Agricultural Research
Centres are trying to help the farmers, who are
placed in a very very difficult position. Even
today, 75 per cent of our cultivation is in
the rainfed areas. Only 23 to 25 per cent of
the area is under irrigated cultivation. You
know that in the irrigated areas we are trying
to experiment with the most high yielding
varieties which require intensive irrigation,
intensive does of fertiliser and pesticides.
We are happy to inform the House that we
have been able to achieve a considerable
success. But our success really lies in the dry
land farming which is the occupation of the
poorest of the poor, marginal farmers and
farm labour. Tt is here the real test of the
Ministry of Agriculture lies. Our new plan
is to develop the agriculture which can grow
better in the dry land farming and which
can show resuilt in the difficult areas of the
cast where there is the problem of plenty of
water. We need certain varieties of rice
which can grow in the deep water even.
We have to have upland rice
and low land rice. This is what the Ministry
of Agricutture is trying to develop. We are
happy to share with the House that our

scientists are doing their best to see that our -

dry land farming also grows in the same way
in which our irrigated farming has grown,

SHR1 V. SOBHANADREESWARA
RAO : What is the help you are giving in
the form of remunerative prices ?

S. BUTA SINGH : A separate resolu-
tion is coming for the prices. 1 would like
the Members to spare their guns for that.

e

In the drought prone arcas we are distri-
buting mini-kits— frec seeds, fertilisers angd

pesticides —on a large scale so that the poor
and small farmers who are not in a position
to buy better seeds and fertilisers, get them
free of cost. Is it not a big measure ?

SHRI AMAL DATTA
millions ?

How many

S. BUTA SINGH : In millions and
millions we are distributing. The drought
resistant varieties of seeds are available with
the State Seeds Corporations and the
National Seeds Corporation. Every State
Government knows that. In case, hon.
Members are interested, they can write to

me and we can make the seeds available to
various States.

SHRI V. SOBHANADREESWARA
RAOQO : But the yield of gram has not shown
any improvement.

S. BUTA SINGH : Six varieties of
gram have been developed to grow in dry
land farming. 1 agree that in hybrid varieties
of gram we have not been able to achieve
much success.

[Translction)

SHRI NARAYAN CHOUBEY
(Midnapore) : My question is whether it is
confined to the laboratory or it has brought
results anywhere ?

S. BUTA SINGH It has brought
results and the farmers are growing, You
can go and see for yourself. In your own
State, there has been a very good crop of
both paddy and wheat.

|English)

Therefore, I would like the House to
appreciate the work done by our scientists
in helping the farmers to meet, this kind of a
situation under the dry land farming and
difficult conditions.

An hon. Member wanted to know about
UP. The UP Government has been given
Rs. 128.27 crores, .. (Jnterrupiions).

AN HON. MEMBER :
Bihar ?

What about

5. BUTA SINGH : From Bihar Govern-
meni we have yet to receive any memo-



381 Dis. re : Situation arising KARTIKA 28, 1907 (SAKA) out of Floods, drought, etc. 382

randum. We have not received a memo-
randum from the Bihar Government. As
soon as the Bihar Government seeds a
memorandun, we will examine it and take

r L
action.

SHRI V. S. KRISHNA 1YER The
debate was initiated by a Member from
Karnataka. Five hours have passed but
not a word about Karnataka has beep said.
I want to know what is the Government
going to do about Karnataka,.

* §. BUTA SINGH : The hon. Members
were very keen that the Government should
review the manuals, My hon. colleague
mentioned while replying to a question and
I want to repeat that in 1980 the State
Governments were requested to revise the
relief manuals and the Central Government
jssued guidelines for this purpose. We had
sent a model Bill to all the State Govern-
ments for flood prone arcas but only one
State Government hasresponded, and that is
Manipur. I would like the hon, Members to
use their influence on their respective State
Government. We want the State to have a
model Bill. The Bill has already been sent
to the State Governments. Let them apply
their minds and let us kaow their reaction.

The memorandum from Karnataka was
received on the 30th of March and the
money that was sanctioned in the month of
May was Rs. 22.16 crores and ways and
means was Rs. 10 crores. At our level we
are trying with the same anxiety, with the
same concern that the hon. Members have
at their hearis. We try to rush as quickly as
possible and even try to go out of the way,

. The bon. Members from Kerala were
yesterday rightly worked up about the
coconut crop. 1 myself went to Kerala not
only to see the fury of the cyclone but 1 saw
for myself the plantations also. We try to
help the State Government but unfortunately
this fime the crop has been so good—I say
unfortunately because the prices have fallen
down—that it became difficult for us. :Th:
middleman is trying to play with the kisan,
the grower. We did come to the rescue of
the State Government. We told them that
they shouid intervene in the market and we
will help them. They did so and the result
was that the prices sustained. Therefore, we
at our level are frying to do as best as

possible to sce that the impact of these
natural calamities Is reduced to the extent
possible. I started my observation by saying
that look at the huge amount that we have

spent during the year in spite of our
resource constaint. Unfortunately every
time a drought comes or a flood comes,

we are certainly awakened. My submission
is that the two mighty rivers of the country,
namely, Brahmputra and Ganges, are mainly
responsible for floods. But I am told that
now the Department of Irrigation has
prepared some master plans for these areas
which fall under their course, where the
floods are taking place. "~ A very very
ambitious plan is being prepared to see that
the fury of the floods is reduced.

I want to make a correction about
Karnataka. 1said Rs. 22,16 crores have
been sanctioned. But on the 10th of October,
another Rs, 31.15 crores have been sanction-
ed. So, the amount sanctioned so far in this
year is Rs. 53.31 crores. i

SHRIT AMAL DATTA : How much has
been released out of this ?

S§. BUTA SINGH :
becn released.

This is all that has

SHRI M. V. CHANDRASHEKARA
MURTHY : Karnataka Government has
requested for the release of more funds,

S. BUTA SINGH : The last memoran-

.dum of the Siate Government has already

been examined by thc'Centr.al Goveraoment,

SHRI AMAL DATTA You should
say this amount has been relcased. You have
said sanctioned,

S. BUTA SINGH : This is what I have
mentioned. S0, 1 was mentioning thatas
regards these (wo mighty rivers Brahmputra
and Ganga, there can be only two ways out.
One is that we should provide sufficient
storage at a certain height where the rivers
could be properly tackled and the surplus
waters do not flow down to the place.
Unfortunately, in the case of Ganges, it is
not within our jurisdiction because it lies in
some neighbouring countrics and we have
taken up ai the highest leve! to see that the
fury of these floods from the Ganges is
reduced. Brambaputra, 1 am told, is a river
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which is very much prone to seizmic factors.
Therelore, perhaps, not much could be done.
Of course, we are trying to evolve a plan
which can regulate the flow of water from
Bramhaputra and reduce the fury of floods.
But these are very very massive measures
which the country will need and these are
also highly capital intensive. Therefore, this
shows, a care is being taken to see that
calamities’ impact can be reduced, but here
we have to have the full cooperation of all
the State Governments and all the political
parties, including the hon. Members sitting
here. We have to be ever vigilant. We can-
pot allow any kind of laxity in tackling a
sitwation like this.

Here I may point out that it is quite
usual that every vyear after the floods, the
State Governments allow the same people to
reconstruct their houses in the same
course which have been visited by the floods
and every year their houses are washed away.
This kind of phenomena must be attended
to. State Governments must study the
reports. A number of reports are "available.
They are in hundreds. These reports are avai-
lable with the State Governments and with
us. They should locate the site for habitation
at places which are generally not visited by
floods. I think 1 have tackled with the
question of floods quite extensively. And as
I said in the beginning, Finance Minister's
today’s announcement will go a long way in
mitigating the light of the people who have
suffered for the past three to five years. In
Rajasthan, they have suffered for more than
five years.

I may again assure that we will be
coming to the rescuec and assistance of the
State Governments, but at the same time 1
would urge upon the hon. Members to see
that their State Governments utilise properly
the money that is sanctioned to them. From
our side there is no politics whatsoever. Our
approach is humane and we will continue to
be so. ' ‘

SHRI C. MADHAY REDDI (Adilabad):
Sir, 1 would like to seek a clarification.

The hon. Minister was kind enough to
inform us that five months ago Rs. 200
crores were sanctioned to Andhra Pradesh
and said that there was no need for giving
further amount to the State. Actually, he
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was trying to confuse. I would like to know
whetber he knows that this type of amount
has been sanctioned to all the States only to
meet the overdraft situation now that the
overdrafts have been closed. I may inform
him that in regard to meeting the sitvation
caused by drought, not a single paisa has
been sanctioned to Andhra Pradesh in spite
of the fact that the State Government has
been asking for Rs. 400 crores for help. 1
would like to know- whether the hon.
Minister is going to sanction this amount to
meet the sitvation caused by drought there.

S. BUTA SINGH : Sir, I have already
said that this year during 1985...

SHRI C, MADHAYV REDDI] : Not this
year, I am talking about this season.

S. BUTA SINGH Now, they have
started asking about this season. Then he
will say this week. Sir, it is very difficult.
Anyhow, T-may inform the hon. Member
that this year Rs. 30.85 was sanctioned to
the Andhra Pradesh Government, and, as I
said, there is a fresh memorandum with us.
A team has already visited the State and its
report i8 with us. It will take some time, but
I promise that we will not make any delay.
We are pot interested in delay and there
is no point in making delay.

SHRI V. SOBHANADREESWARA
RAOQO : Sir, how does the hon. Minister say
that five to six months’ time is not sufficient ?
You want to give us the amount after five to
six months.

(Interruptions)

MR. DEPUTY SPEAKER : Not all at
one time.

SHRI C. MADHAV REDDI : Sir, we
asked for . the amount during this agricui-
tural season to meet the drought conditions.
I would like to know what the hon. Minister
has given for that and when he will release
the amount ?

(Inserruptions)

DR. G.S. RAJHANS : Sir, I would
like to know what amount has been
sanctioned for the State of Bihar to meet
the situation cavsed by floods there,
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S. BUTA SINGH : Sir, the hon.
member wants to know about Bihar, but I
may inform him that there has been no
memorandum from Bibhar in this regard.
Therefore, 1 cannot tell.

) SHRI C. P. THAKUR :' Sir, Bihar is

-regularly affected by floods. If the State
Goveérnment has not asked for anything on
its own, the Central Government should do
something on its own so that the loss caused
to the people of the State by the perpetual
visiting of floods in Bibar is mitigated. This
is not only the responsibility of the State,
it is that of the Centre also. '

DR. A, KALANIDH!
Central) : Whenever the Central team is
going on & visit to the respectivé State for
seeing the drought situation there and the
flood affected arcas, they should take the
concerned MPs and the Members of the
Legislative Assembly. The Ministry of
finance has issued a note to the Members
attached to the Consultative Committee of
the Ministry of Finance that the Central team
should take the MPs and MLAs along with
them while visiting the afiected areas. 1

request the hon. Minister at least in future to -

follow this procedure.

MR. DEPUTY SPEAKER : It has
already been raised. I think in the last
session some Members raised it. | think Daga
ji has already raised this matter.

SHRI C. MADHAV REDDI : We are
. very anxious about those things. We have
already raised these points. We are not
satisfied with his reply. There is on other
way but to walk out. We are walking out.

(Shri C. Madhav Reddi and some other
hon, Members then left the House)

SHRI AMAL DATTA : I am also

walking out.

* (Shri Amal Datta and some other hon.
W Members then left the House)

(Interruptions) -

DR. A. KALANIDHI The hon.
Minisier is going to visit Tamil_Nadu

(Madras '

tomorrow. He should take the MPs and

MLAs along with him.

MR. DEPUTY SPEAKER : Daga ji
has already this matter last, time. Other
Members also raised it. A team is going.
They want the MPs to be invited.

S. BUTA SINGH : I am sorry I forgot
to say. We always announce whenever any

feam goes. We always make announcement
about it,, (Interruption)

'1

[Translation)
SHRI C. JANGA  REDDY
(Hanamkonda) Mr. Deputy Speaker,

Sir, Just listen to me...(Jnterruptions) The
Andhra Pradesh Government had sought a
grant of Rs. 400 crores and only a grant of
Rs. 31 crores was released to it whereas.
The Government of Karnataka had sought
a grant of Rs. 151 crores, but they were
released a grant of only Rs. 51 crores. It
smacks of discrimination. Therefore, I am
also staging a walk odut..,. (Interruptions)**

(English]
MR. DEPUTY SPEAKER He is
answering to all the Members. Mr, Janga

Reddy, I will not aflow
record.

it. It will not go on

AInterruptionsy**

(Shri C. Janga Reddy and some other
hon, Members then left the House)

S. BUTA SINGH : Whenever a Central
team goes to the State, announcement is
made out it. All the hon. Members are free to

. meet them and offer their view-points, It is

most unfortunate that some hon. Members
opposite are trying to politicalise the matter,
Tt is a human problem; it is suffering of the
people. We should not politicalise it.,,

DR. A. KALANIDHI : Not at all.

S. BUTA SINGH : Instead of helping
the Government in the matter, they are just
politicalising it. They are making political
capital out of it. This is most unkind on
their part. Our approach is human. It is a

**Not recorded.

L .
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humanitarian approach which we are taking.
Their approach should also be humanilarian.
I am sorry to say, they are not faking a
humanitarian appoach. They are politicalising
it.

MR. DEPUTY SPEAKER : This
discussion is over. We pass on to the next
item. Shri Jagdish Tytler.

-

15.30 hrs.
NATIONAL AIRPORTS AUTHORITY
BILL
[ English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : Sir, I beg to
move !

Bill to provide for the
establishment of an Authority for the
management of aerodromes and civil
enclaves whereat domestic air transport
services are operated or are intended to
be operated and of all communication
stations and for matters connected
therewith be taken into consideration.”

“That the

Sir, 1 submit that there has been a
remarkable increase in civil aviation activity
during the post-independence period,
particularly after the formation of the two
air corporations, yiz, Indian Airlines and Air
India. The introduction of sophisticated jet
aircraft, required improvement of infrastruc-
tural facilities at aerodromes; Very High
Frequency Telephony (VHF/RT), Radio
Navigational Aids, such as Non Directional
Beacons (NDBs), Radio Range, Short-wave
Radars ctc. The regponsibility  for
construction and maintenunce of domestic
acrodromes, procurement, installation and
maintenance of navigational aids, provision
of telecommunication, navigational and air
control services and regulatory functions such
as licensing, training, airworthiness and
air safety control, rests with the Directorate
General of Civii Aviation. More than 65
aerodromes, through which scheduled air
transport operations take place, are being
maintained by  this. Directorate, which
discharges its functions through 15 specialised
units at its headquarters and its field offices
threughout the country.
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The dypamic aviation ingustry today
often requires almost immediate augmentation

of facilities and work has to be carried out

with great speed and meticulousness. It has
been our experience that the D.G.C.A.
has, during recent years, found it increasingly
difficult function efficiently to the Ilevel
expected of it because of certaian constraints,
This is mainly due to system of execution of’
civil works through the CPWD, purchases
through the DGS and D and recruitment
through the UPSC. The procedures of these
steps involved in gelting clearances from these
organisations entail considerable delay,

which is particularly deleterious for an
organisation catering to the needs of an
industry like civil aviation. Certain

institutional reorganisations were, therefore,
considered imperative if the organisation was
to function to the level of the - efficiency
required of it.

A Committee of experts wasset up to
examine this issue which recommended that
a statutory Civil Aviation Authority with
necessary flexibility and autonomy in
functioning should be set up, and that the
duties and responsibilities presently being
performed by the DGCA should devolve on
this Authority. The recommendations of the
committee were examined and discussed and
we came to the conclusion that there was
need for setting up a statutory Authority
which would be responsible for construction,
maintenance and development of aerodromes
and installation of facilities. Bilateral matters,
investigation of accidents, ° licensing,
airworthiness control, rescarch  and
development, and othere economic and
regulatory functions would, however, continue
to remain with the Civil Aviation
Department. There would, thus, be a clear
division of functions, the Authority being
responsible for development and maintenance
of aerodromes and the facilities to be
provided in such aecrodromes, while the
Civil Aviation Department would discharge
regulatory functions., The setting up of this
Authority would ensure that construction and
maintenance of domestic aerodromes and the
installation of equipment required would be
carried out efficiently and expeditiously. The
experience of the International . Airports
Authority of India sct up in 1971 has been
a happy one. 1 have every reason, therefore,
to believe that this progressive piece of
legislation will help develop our domestic
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aerodromes to compare favourably with
aerodromes of countries all over the
world.

With these words, I whold like to

commend the Bill for consideration of the
House.

MR. DEPUTY SPEAKER Motion
moved :

% “That the Bill to provide for the
establishment of an Authority for the
management of aerodromes and civil
enclaves whereat domestic air transport
services are operated or are intended to
be operated and of all communication
stations and for matters connected
therewith, be taken into consideration™ -

Now, Mr. Chinta Mohan may speak.

SHRI CHINTA MOHAN (Tirupati)
Mr. Deputy Speaker, Sir, thank you very
much for giving me this opportunity,

-

While welcoming the National Airports
Authority Bill, 1985, I would like to say one
thing that it should have come long back,
before the 22nd International Civii Aviation
Congress held in Delhi. Though it is a little
late, we all welcome the Bill.

We brought out so many amendments so
far. One is the Amendment fo the 22nd Act
in 1934, after that there i= an amendment to
the International Airports Authority Act in
1971 and now this 1985 Bill,

The attituade of the international passengers
about these airports and the Civil Aviation
Department i that they . do not want to
come again to India. > This is the attitude
both of international passengers ~and the
domestic passengers. The reasons for all
these things is, lot of congestion in the
airports and also poor passenger facilities
and also nc coordination between the staff
and other agencies. Also, the air fares in
the developed countries are haif of those in
the developing countriecs. In the western
countries the air fares are virtually half of
those fares in the developing countries.
So, the airfare should be reduced a little and
it should be made cconomical for all the
people. Also. the Civil Aviation Departmeii
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is as good as Telephones Department in
India. The airports should be properly kept
and you should seec that they are well
maintained, .

Coming to the Bill, some changes can be
made in clause 5. The term of office of the
Chairman may be reduced from three years
to one year. Depending upon  the
performance of the chairman, his term of
office may be enhanced.

The financial statement of  the
Department appears to be very gloomy. In
the 7th Five Year Plan, the Civil Aviation
Department has got the budget allocation of
Rs. 311.26 crores. It should be enbanced to
double of that amount, j ¢. Rs. 600 crores.
The execution of contract which 15 provided
in this Bill may be taken over by the Vigilance
Department of the Civil Aviation so that
there is counter-check as lot of carruption
is going on in the execution of contracts.
It should be well maintained.

I would like to give some suggestions to
the Civil Aviation Department. In the Western
countries  particularly, the nighilanding
facilities are more and therefore our country
should come forward 10 increase the night
landing facilities. Aviation threat is more in
our country as the birds hit the plane and
also we are notable to stop multi-story
buildings near the airports. It comes to my
notice that in Bombay in the Sahara
international airport, the Government itself
is encouraging the multi-story building of
Leela Penta hotel. Itis not good on the
part of the Government to encourage such
things and the aviation threat should be
reduced by not allowing such high-rise
buildings around the airports,

The Calcuotta International Aijrport was
well maintained in 1972, After that, 1 do not
know what happened to the Calcutta Airport,
The Prime Minister said, it i8 becoming a
Disney Land. 1 think, such attitude of the
present Government should be changed and
airports like Vijayawada and Tirupati may be
given Boeing landing facilities.

Sniff dogs should be used in the airports
to increase tight security in and around the
airports. There is lot of corruption in the
booking of air tickets by the travel agencies.
It should be checked and controlled by the
Government,
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Finally, T would suggest one thing. The
validity of the air ticket should - continue
even after the flight departure as in the
Western countries. At present, if an air
passenger is somehow late to board the plane,
the refund of ticket is restricted to 1/4th of
the ticket. The wvalidity of the ticket should
be 100% even afler the departure of the
flight. Government should also see that air
passengers are given some more facilities,
With these words, I welcome this Bill,

[Translation]

SHRI P. NAMGYAL (Ladakh) : Mr.
Deputy Speaker, Sir, I congratulate the
new Minister of Civil Aviatien for bringing
this National Airports Authority Bill befors
the House. Keeping in view theé increasing
air traffic, it was very negcessary to bring
forward such a Bill. I would like to put
forth certain suggestions in this regard and
hope that these would be looked into and
kept in mind at the time of framing the
roles,

So far as Clause 3 regarding the appoint-
ment of the members is conceraed, the
appointment of an associate member from
+ Airforce is most essential, There are several
airfields where civilian aircraft also land.
Many a time there is lack of coordination
between the civil authority and the Air
Force authority resulting in certain mis-
givings. I would like to suggest that the
associate member that you would appoint
should be from the Air Headguarters, 50
that proper coordination could be ensured.
So far as security aspect at the airports is
concerned, security is qutte tight and it
should be s0, but sometimes excesses are

committed. The passengers should not
treated rudely. Sometimes there is a
random checking of luggage; it is a good

thing. Baut if a person is wearing a suit and
necktie, his luggage is not checked, and on
ithe other hand if a person is wearing a
turban f.e. if some Sardarji is there, his
luggage i3 definitely checked or the luggage
of some persons with ugly looks like us is
also invariably checked. This has happened
with me three or four iimes. My submission
iz that raadom checking should be dons
properly, Checking should not be done on
the basis of locks of a person. This is quite
impreper, Secondly, I would like to say
that many a time several persons because of
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urgency go to the airport with the hope

_that they may be able to get a ticket at the

last moment at the airport itself. But the
people who do not have tickets are not
allowed to enter the airport. My sugges-
tion is that ticket couater should also be
located outside so that at least tickets could
be purchased. If seats are available, they
will go, otherwise they will come back.
Sometimes seat is available, bat entry inside
the airport is not allowed. Thercfore,
ticket- window should be outside the build-
ing so that at least ticket could be purchased.

I would like to say something about
my area also. The entire communication
systém of Leh Airfield is under the control
of the Army or the Airforce and it should
be so, but some communication facilities
should be made available to the officer
Incharge of Indian Airlines also. The Air
Terminal Bailding had been completed six
months back. We fail to understand why
they are not shifting to this building. Air-
craft lands at 8 O clock in the morning.
At that time the temperature is ~—10 to —12
degrees celsius. Compared to the tempera-
ture —25 to —35 degrees in winter, it is
not that cold, but many a time there is no
arrangement for heating. Furniture too has
not been provided there. A new building
has been constructed there. In the present
old bailding, there is security problem also.
There are no sitting arrangements for the
people. They have to remain standing.
Chairs are there but their number is very
small. There is, therefore, great resentment
among the passengers. This aspect needs
to be fooked into.

The post of the Aerodrome Officer has
been lying vacant for quite a long time.
One person was posted in the beginning but
after his departure, the post has not been
filled up for-the last so many years, What
is the difficulty in appointing a person on
that post 2.0 The people should get all
necessary fagilities, In winter, there i3 no
arrangement even for hot tea or cofiee.
I do not mean that you should provide these
things free of cost, but arrangement can be
made on payment basis, because people
going from here remain shivering because
of the cold. Tea is available at one place.
but that is not the proper place. These
arrangements should be made in the new
building immediately,
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I have come to know that some pay-
ment is outstanding against the Civil Avia-
tion Department, This amount js due for
payment to the contractor, which should be
released at the earliest so that the building
could be occupied,

There is the problem of communication
also. Though this aspect is not directly
connected with this Bill, yet, in any case,
the problem is there. You have started
computer system for issuing tickels in the
whole of India, but there are certain stations
like Leh, Port Blair and certain stations in
the North-Fast of the country where this
system has not been introduced. Telex
system is also not available there. As a
result, the entire control is in the hands of
the people sitting in Delhi, Calcutta, Bombay
or Madras and the station in-charge at such
places has no power to okay even one seat
on his own. Chart also is sent by the
same plane which reaches there with the
passengers. Pcople have to face a lot of
difficulties because of this. So, cither
provide communication system at Leh or
otherwise bring it under computer system or
at least telex system should be provided at
that airport. If you cannot do any of these
things, then give power to the station
mapager to okay certain seats as you had
done ecarlier. He used to give 50 to 60
seats, Later on, this facility was withdrawn.
Afier that, neither any communication system
was provided there nor he was given any
power. He cannot give even a single seat
to any one. Unless people get confirmation
they arc not sure whether they will be able
to get the seat or not. Then why should
one spend Rs. 40 to Rs, 50 on transport to
and fro airport without any reason. This
results in loss to the Airlines as well as to
the people. This aspect also needs to
be looked into. Fof the time being you
may restart allocation system., Later on
after the communication system is provided,
you may withdraw that facility. We shall
have no objection to 1hat.

Lastly, I would like tg bring to your
notice onc more thing. In Leb, the weather
gcnerally remains bad, ~particularly during
winter. Many of our good pilots feel that
at the time of landing, Leh Radio Station
shodld remain on because it helps them
to land the aircraft safely, becaase the
radio transmijter will show the diregtiop
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of Leh. In that sitvation, even in the
worst weather the aircraft can land safely.
You have just to ask the Ministry of In-
formation and Broadcasting that they should
keep their radio transmitter on till at least
11 O’ clock. They can extend any of their
programmes for one hour, may be they can
relay even Vividh Bharati. 1If this is done,
the aircraft will not have to go back to
Chandigarh after circling the area in the
absence of signal., One flight from
Chandigarh to Leh costs Rs. 40,000 to
Rs. 50,000, You will not lose this money,
if such a measure is taken. These are
the supgestions which I wanted to make.
With these words, 1 thank you, congratulate
you and support this Bill.

[English] t

SHRI JAGDISH TYTLER. : Sir, I
respect the Hon. Members who are bringing
out problems. The Bill specifies a very
technical aspect. 1 appreciate the problems
you are having. 1 could say that about
any problems which you are having in your
State, if you write (o me, T will promise you
that it will get priorily.

(Interrupti ons)

MR. DEPUTY SPEAKER : The

Members want to express their views.

NAMGYAL : It has been

cOMMuNica-

SHRI P.
specifically mentioped about
tion and all sorts of things.

SHRI G. M. BANATWALLA : We
can talk about shipping transport also and
road transport also., Why should the
Minister so touchy about this ?

MR. DEPUTY SPEAKER ; He wanis
more suggestions.

SHR1 JAGDISH TYTLER : It is just
to save the time. If you write to me, I
will be the first to look into it.

SHRI N. TOMBI SINGH (Innoer
Manipur) : Mr. Deputy Speaker Sir, I
express at the outset my appreciation for
this piece of legislation which the new
Miaister was brought forward before the
House. It is a happy co-incidence that on
the birthday of the late Prime Minister who
was a persopification of mobility and the
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highest order of inspiration to the country,
this bill has been brought for consideration
~and passing.

In the civil aviation sector, the develop-
ment of airports is one ficld in which our
country has made excellent progress. There-
fore, it is in the fitness of things that this new
Bill to establish an Airport Authority has
been brought forward. Herc what has
been mentioned is that the Civil Aviation
Directorate has not been able to handle the
volume of work and the volume . of res-
ponsibilities that have been coring up with
the increase in the number of airports and
the volume of air traflic,

18.52 hrs,

[SHRT VAKKOM PURUSHOTHAMAN
in the Chair)

Sir, in the country . today, one of the
most important factors of national integra-
tion is the air traflic.  The hole country has
been madc a close unit body by it.  Here,
we have seen during the last few years that
there has been no uniform development of
the airports. There are airports all over
the country, the number has been given
around 65, Many of thesc airporis arc
located in difficult areas, as my friend Ifrom
Ladakh has iust said.

1 represent the North East. In  the
North East there are a number of State
capitals which are lying inside the landlocked
hill surrounded areas. For instance, Mizo-
ram is a hilly area. It is a very difTicult
area. The proposal for a lelicopter Cor-
poration is a welcome step for such an area.
The entire State of Meghalaya cannot be
covered by the airways like the other parts
of the country.

Similar is the position with Arunachal
Pradesh and other provinces. 1 would like
to draw the attention of the Hon. Minister
to those difficult arecas when the airports
are developed. 1 will invite the Hon.
Minister's attention to the airport at
Imphal. This airport handles everyday
two boeing aircrafts. Naturally, this is
handling, T should say commercially and
otherwise also, quite a good amount of air
traffic. This airport does not have the
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fuelling facility. Side by side it does not
have the sophisticated landing facilities.
So. while 1 take this example, I would like
to suggest that there might be similar
difficult areas and difficult airports where
sophisticated instrumental facilities and
refuelling facilities have to be provided.
The contention of the Governiment may be
that generally only two aircraft are operating
—one from De¢lhi and another from Calcutta.
Then, for such an airport what is {he most
imporiant thing is the weather conditions in
the arca. Since it is about more than 2000
km from Dclhi, the sunset is very early

there. The aircraft from Delhi to Imphal
is having three hops. It is a hopping
flight. It hops over Patna, Bagdogra and

Gauhati before reaching lmphal naturally
when the aircraft gets stuck up for a long
time on the way either at Patna or Bagdogra
or Gauhati for any reason it does not go to
Imphal becavwse there are neither refuelling
facilities nor night landipg facilities nor
sophisticated landing {acilities. So, sophis-
ticated night landing facilities and refuelling
facilitics must be provided in such airports
so that there would be no difficulty for the
passengers.

Then, Sir, speaking for the country as a
whole, we have airports in different State
capitals. The airport in Goa is something
to be seen. 1t is so well-developed, well-
provided and well-furnished and we are
very happy about it. But its counterparts
in other cities are, what should 1 say, in such
a poor condition. Therefore, I have
suggested at the outset that facilities should
be developed uniformly in all our airports.
1 have no political motivations because our
air traffic should be enjoyed by all people
and in all sectors and they should be deve-
loped on most modern lines as there is an
clement of risk to Jife in air travel every-
where and the facilities should be provided
to all categories of airports uniformly.
North-2ast is one area where at least the
domestic tourists go very often in large
numbers. These domestic tourists should
have proper facilities, hotel facilities and
other facilities beginning from the airport to
the city. So, the Civil Aviation Ministry
under the leadership of the new Minister,
Mr., Jagdish Tytler, I am sure, will give
uniform treatment to our airports.

Then coming to the Bill, I think, this
18 a very welcome step. The statement of
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financial involvement. But 1 think the

Minister need not be so apolegetic about it
because we do not mind, the country will
not mind making a little more expenditure
on this National Airports Authority because
the Authority should be constituted well and
run well. The money allotted for the
remaining four years of the Plan has been
indicated as Rs. 311 crores. My friend
from the opposite side has suggesied that it
should be more. | think the airport facilities
to be developed require more money and
the Authority must get more money also.
1 am in favour of more funds being allotted
for this Authority and he should not be
very apologatic that it will not have financial

implications and it is only for transport

and operational advantages. Side by side
with operational advantages, we should have
more of an efficient sort of development
and constroction so that we can give a new
turn to air transport in the country.

With these words, 1T welcome the Bill.

[Translation)
*SHRI AT KUMAR  SAHA
(Vishnupur) Sir, I welcome (he new

Minister but I cannot support the Bill brought
forth by him. Many clauses of this Bill do
not mcrit our support. This Bill seeks to
privatise a Government department in the
name of converting it into a autonomous
body and this too we cannot support. This
Bill has been brought forth on the lines of
the recommendations of the Raje Committee,
Y want to draw the attention of the hon.
Minister to Clausc 11 of this Bill wherein 1t
has been stated that “The Authority shall
act on business principles.” Now, Sir, there
are many remote are as in our country where
air service i1s absolutely essential. They must
be connected by air with other areas our
country. If the Airport Autbority are guided
by ‘business principles’, then it will not be
possible to extend air services to those
- remote areas. Air Service will be provided
only to those areas which will produce profit.
Aerodromes and other facilities will be
constructed only in the profit yielding areas.
The backward and remote areas will remain
as they are. Therefore, 1 will request that
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this ‘business principles’ in clause 11 should be
changed (o ‘service principles’. We have seen
that a flood of Governmeant amendments
have poured in after this Bill was brought
forth. This gives the impression that the Bill
has not been properly studied before present-
ing it before the House. I suggest that the
Bill may be sent to a Select Committee for
proper study and deliberation and thereafter
a comprehensive and revised Bill may be
brought forth before this Housec. In the
‘Statement of Objects and rcasons’ of the
Bill it has been stated that this conversion to
a autonomous statutory body is being effected
for the benefit of the DGCA. This has also
been stated jwrer alia  therein that the
functioning of the DGCA has been found
difficult due to its having to have its cons-
tructions exccuted by the C.P.W.D., its
purchases routed through DGS and D and
its personnel recruited through the UPSC.**
Sir, J object to this statement also. This
amounts to casting reflection on the working
ol other Government departments. They are
unjustifiably being degraded. 1 do not think
that the working of the CPWD is at all bad.
The maintenance of the Parliament House,
the Rashtrapati Bhavan, and other multi-
storied Government offices are being done by
the CPWD. The construction work of many
Government buildings are being done by the
CPWD. T think they are doing a commanda-
ble job. Purchases for the Government depart-
ments arc done through the DGS and D.
Here they are also sought to be bypassed.
Even the UPSC who are entrusted with
sclection of proper persons and recruitment for
Government depariments; they too are sought
to be bypassed in the matter of recruitment
to the Airport Authority. I strongly object to
it. The UPSC bas constilutional recognition
and the recruitment made through the UPSC
is perfect recruitment, I think. Now if this
statutory autonomous authority bypass the
UPSC and resort to own recruitment, then
I think that will give rise to much corrup-
tion. Meritorious and qualified candidates
will not get appointment. Nepotism will be
rampant. All these cannot be supported.

Sitr, in 1969 a Committee was set up
copsisting  of four members under {he
Chairmanship of Shri K. G. Appusamy.
That Committee had submitted a report on

*The speech was originally delivered in Bengali.
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‘the standards of maintenance and airworthi-
ness of Indian airlines aircraft, and regulatory
responsibilities discbarged by DGCA in
monitoring the engineering activities of Indian
airlines’. That Report has not been published
till today, although we have obiained a copy
through some source. That Committee had
made several valuable recommendations in
that report concerning domestic airports.
I will not go decp in that report, but I will
like to mention about one or two recom-
mendations made therein, The report saps :

“Calcutia and Madras bases be
developed as additional bases for Airbus
and B-737 respectively, so that servicing
and rectification can be undertaken to
take advantage of the ground time avai-
lable. With further augmentation of the
fleet, these two bases be developed further
with technical facilities, hangar space
etc. to be able to undertake check ‘C
Maintanance work or higher inspection
schedules.”

In this context I want to point out that
many such facilitiecs are available at the
Calcutta airport. For example, according to
existing standards, an area of 30,000 sq. feet
should be available for overhaul and repair
of aircraft whereas at Calcutta airport 60,000
sq. feet spacc is available. For the repair
of main-engine, 32,000 sp. feet space is
required and Calcutfa airport has that much
space available. Calcutta airport has also
sufficient ‘hangar’ facilities. Moreover, geo-
graphically, Calcutta airport has railwey
connection available within one mile and a
sea port within 12 mills. In spite of all these
plus points, the importance of Calcutta
airport is being reduced time and again and
it is being downgraded.

In 1974 the number of technicians and
other airport personnel in Bombay airport
was 1059, But in 1983 that number had gone
up to over 2000. In Delhi it has gonc up
from 1200 to more than 2000. But in
Calcutta only the number has gone down

from 1172 1o 1100. In  Calcutta
airport there is no facility for repair
of Boeing aircraft or airbus. Only

Fokker friendship plances can be repaired
there. Boeipg planes are repaired at Delhi.
Auro planes are repaired at Madras. Airbus
is repaired at Bombay. Even minor repairs
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to these planes cannot be carried out at
Calcutta airport. I request the hon. Minister
to provide these repair facilities at ‘Calcutta
airport.

I am sorry, 1 cannot support this Bill in
its present form. 1 request the hon. Minister
to bring forth a revised .comprehensive Bill
after deconsideration and discussions and
I will surely support that.

(English)

SHRI  SRIBALLAY PANIGRAHI
(Deogarh) : Mr Chairman, Sir, 1 welcome
this Bill which has been brought forward
before this House by the hon. Minister of
State in-charge of Civil Aviation. This
is a welcome ‘piece of legislation because
it is intcnded to improve the functioning
as also the efliciency of the system, that is,
by introducing increased flexibility and
autonomy for the development of domestic
airport and the provision of air-traffic
services.

Sir, as you know, this running of air
traffic which is within the purview or the
jurisdiction of functioning of the Director
General of Civil Aviation is a commercial
affair and in the case of commercial affair
it is better if they are Jooked after by a
body corporate, autonomous in character,
autonomous in nature and 1 wonder why
the previous Speaker could not persuade
himself to agree to this basic principle which
is generally accepted not only in India
but almost all over the world, that an
organisation mainly dealing with the business
aspects should be looked after by such other .
organisation. Even in their own States
there are so many organisations like this.
body corporate, autonomous organisations
entrusted with similar task. Just for the
sake of opposing, this Bill should not be
opposed. 1 wonder whether some of the
hon. Members on the Opposition side are
trying to blow hot and cold at the same
time. Sir, the purpose underlying this
legislation, is quite laudable, As I told
earlier, it is intended to increase the efficiency
and als¢ to look to the proper management
of our domestic air-ports. 1 fee]l that there

has been rather delay in this regard,
tecause as far back as 1971, another
organization of this nature, ihat is

the International Airports Auvthority of
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India was constituted to look after the
development and maintenance of inter-
national airports. Since then the economic
activities have grown, have increased and
multiplied and rather it will not be incorrect
to say that our Civil Aviation Directorate
has not been able (o cope up with the
increasing day-1o-day task.

According to the Statement of Objects
and Reasons and according to the State-
ment made by the honm. Minister while
commandiog . the Bill for consideraticn, it
will not involve any extra financial burden
right at the moment. Itis mentioned that
the sum of Rs., 311.26 crores which s
available for this in the 7th Plan will simply
be diverted to this organisation which is
going to be created. As suggested by one
of the previous speakers, why the Minister
is becoming apologetic that it will not
involve extra expenditure. May be that
sufficient money is not available because of
resource constraints for its proper functioning.
Wherever there is & body corporate or such
organisations, they can generate funds
themselves. In this case, they could depend
on public financial institutions to get money,
to get funds and invest that in the task
for which this organisation is going to come
up particularly. Simply conversion of a
dapariment into an autonomous corporation
or a body corporate will not help improve
matters overnight as it is without the
sincerest efforts made in that dircction.
We have, in fact, a number of public
undertakings, business organizations, in our
country which “to our great dismay and
disappointment are not functioning properly
and they are running in losses. Sometimes,
we find that even the railways do not make
profit; instead they incur losses. The honp.
Minister should ensure that such unfortunate
things do not happen to this organisation
which will come into being after this Bill
becomes a law., Proper safeguards are
required to be provided for that purpaose.

We have a number of competent people
to man such jobs in our country and they
should be properly chosen., Selection of
right people for the right jobs is very
important and it should be looked into
with all seriousness,

Again, independence should be given to
them in their work together accountability
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as also responsibility. Independence without
accountability, we find from our egperiences,
lands the country in very difficult situations.
Therefore, independence should be given
and accountability fixed. There was some
opposition to the period provided for
chairmanship as three years, and it was
mentioned that' it should be minimised to
one year. 1 am totally opposed to it.
Rather, it should be increased to five years.
Choose a  proper man and give him
independence and waich him whether he is
fungtioning properly or not. During this
long duration of period, so that he delivers
the good. Pcople who cannot deliver goods
should be taken to task. 1t should be so
not only in this organisation, but also in
other public undertakings.

After the unfortunate Kanishka incident,
security arrangements were tightened in our
country also. We felt decply concerned
and the Parliamentary Sub-commitice of the
Consultative Committee attached 1o the
Ministry of Civil Aviation and Tourism looked
into this matter. They have come up with
several rccommendations and these
recommendations should be gone through
and implemented. As observed by some
members. I am costrained to say that while
tightening (Ie security, it should also be seen
that punctuality is maintained. Because of
the tightening of security {lights are unusually
and unnecessarily delayed. We found that
the training given 1o the security personnel
was not of proper standard. Proper training
should be given to them and an exclusive
cadre duly trained should be deployed for
this delicate work so that there is punctuality
as well as proper scrutiny.

I would like to say something about
passenger’s comforts.and ameaities. These
days, there is a famous saying that time and
distance have been conquered. What s the
media of this conquest ? It is our journey. If
we trave] by air, we conquar distance and time.
Minimum passenger facilities and comforts
should also be taken care of properly. Some
standard should be maintained with regard
to food supplied in other flights. Several
u.mes complaints arc Jodget and suggestions
given. I myself have given two suggestions
and stated in the Suggestion Card that 1
would be happy to receive a reply about the
action taken in the matter. Though months
have lapsed, I bave not received any reply.
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Increase of flights or air journey is very
important in a country like India, a vast
country with diversity where unity exists
amidst diversity. This air journcy is one of
the media to strengthen our national
integrity and hence flights should be made
available throughout the country, connccting
all the nooks and corners of our countiry.
This would promote national integrity and
also helps in prescriving our cultural heritage.
I would say that this should be viewed from
this angle.

Further, it is an infrastructure from the
tourist point of view. Orissa is very poorly
placed in the air map of India. There is only
one place, 7.¢. Bhubaneshwar which is
connccted by Indian Airlines. Another place
Rourkela is connected by Vayudoot Scrvice.
Only, Vayudoot Service should be extendced
to Jharsiguda which is the gatcway to
Western Orissa. Besides, Jharsiguda, it
would be better if Vayudoot services are
extended to Raipur in Madhya Pradesh also.

THAKUR (Patna): 1
thank the Minister for bringing out this
welcome piece of legislation, which was
overduc. We are at a stage when the ground
service is also of some standard. The objec-
tive of this Bill is to improve the functioning
of airports. Priorate this they had to take help
of the UPSC and CPWD for recruitment and
construction work respectively. Now they
want everything to be done under one head
to avoid delay. 1 must. say that the young
Minister has to perform a difficult talk of
starting a Construction Division. It should
be established in such a way that it should
serve as an  example to others, It should
prove that the Coustruction Division of the
Airport is better than the CPWD. Similarly,
regarding recruitment also, some apprehen-
sions have been raiscd by the  Opposition
saying that UPSC is better. It is not neces-
sary to say that the UPSC is thc only
organisation which dozs its work in a most
honest manner. This Department also can
develop its own recruitment system.

SHRI C. P.

Thirdly, [ want to make a suggestion
that too much of lien should be avoided and
a permanent cadre of the persons especially
with the idea of the business management
should be formed, because this is a business
oriented organisation.
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Regarding our ground service I would
say that it nceds lot of improvement. For
cxample if you go to Barakhamba Office of
the Indian Airlines, the time taken for
confirmation of ticket is more that the time
taken to reach that particular station. One
of the foreigners who was standing there
said ““Oh, still India is in Bullock * Cart age
there.” | was just listening to it.

Rccently, 1 was at Calcutta Airport and
once eight a foreign couple came and they
wanted to put thelr fuggage in some luggage
room. They bhad aboot eight hours time
at their disposal in which they wanted to
go Calcutin, They enquired that in the
Calcutta Airport there is no  luggage room.

S50, smaller things should be taken care of.

Regirding the tickets, it is a fact (hat the
cost of the air tickets is soring very high and
common man cannot afTord il. So at least
there should be some concessions for the in
firms and the patients. Now, we are
planning for the 21st Century. All the
Capitals of the Stales should have air bus
landing facility. We should not kecp on
changing on airports say every 2-3 years.
There should be a long-tert planning.

Now, [ want to say somecthing about my
State. Patna is the capital of Bihar. 1t i
not connected through air route to Bombay
and other places. There should be some
connection so that the people of our State
can go to that area quickly, as Bombay being
the economic capital of this country.

My distinguished colleagues have pointed
out air scrvices to difficult arcas. It should
be thought that some religious places like
Badrinath, Kedarnath, where many old
people want to go could not go because
there is no helicopter facility. So those places
of religious importance should be connecied
with helicopter services and places of inter-
national importances should be connected
with air routes.

Night landing facility sbould be provided
in most of the places. We hear, I do not
know whether it is a fact or not that delay
in the air traffic is purely due to paucity of
aircrafts. At the airport they say that
because of lack of aircrafts, there is too
much of delay.
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Punctuality should be there. If the rise’

any delay in air {raffic, it defeats the very
purpose too much.

Thank you very much. I do not want to
say anything more.

SHRI V. S. KRISHNA 1YER {Bangalore
South) : Mr. Chairman, Sir, I am not
opposing the Bill, if it is implemented in
the spirit with which it has been brought
about. Sir, only this morning—of course if |
bad spoken yesterday probably I would have
spoken in a different way—] saw a news item
this morning with regard to the International
Airport Authority. The hon. Minister had
to pull up two officers for the negligence of
their work, for the poor quality of the work
in the prestigious Indira Gandhi International
Airport.

SHRT JAGDISH TYTLER : Not pulled
up but sacked.

SHRI V. S, KRISHNA IYER:
Certainiy. So what is the idea of forming
an autonomous body then ? Why should we
have an autonomous body ? Then what my
friend Srihari has said might be correct.
The autonomous bodies are constituted to
avoid delay. that is red tapsim and to
improve efficiency.

Sir, the International Airport which
should have been inaogurated today, the
birthday of our lat¢ Prime Minister bad
been delaved on account of the inefficiency
of that authority. This authority also should
not be allowed to go the same way. 1 do not
know how the Minister is going 10 convince
us. I do welcome that an autonomous body
is necessary for a commercial organisation
like this. But the Minister must take care to
see that proper persons who bhave got
experience in administration, management
and also technical matters are appointed as
Chairman and as in-charge of operations,
engineering etc. It should not be decided by
the favouritism of the Minister or anybody
else.

I would make a few suggestions also.
Many other hon. Members have also given
them. 1 feel that our airports reflect the
image of our country. 1 have been travelling
nowadays by air, especially after I became

_an M.P., betweep Pelhi and Bangalore,
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directly as well as via Pune. Let the hon.
Minister visit the Delhi  airport sometime
during the departurc timings of flight No.
403. At one and the same time, 2 or 3
Airbuses depart from Delhi; and 2 or 3
Boeings also. There is security check done
siroultaneously for 500 to 600 people, before
passengeis are allowed to enter in. But
there are only about 200 scats in the depar-
ture lounge. The rest of the passengers are
made to stand and wait. Ladies are also
forced to stand. We don't even get a cup
of coflfee there. 1f the plane departs
punctually, 7.e. on time, well and good.
Otherwise, what is the fate of the passen-
gers 7T My own experience many times has
been that the departure time of flight No.
403 is delayed by 3 or 4 hours. Unfortuna-
tely it never goes on time.

SHRI  JAGDISH TYTLER : Which
particular flight you meant ?

SHRT V. S. KRISHNA IYER : Flight
No. 403 by which I generally travel.

I must thank the hon. Minister for
conceding the request of the Karnataka
MPs, Immediately after he assumed charge,
he has introduced a direct flight between
Delhi and Bangalore. We thank him for
it; but he must see that proper facilities are

~provided for the passengers.

The position of latrines in the airporis
are very bad. You have constructed the
interpational airport at Sahara, in Bombay
which has got mony facilities, But the minor
civil airporis also should reccive the same
attention. Even the foreign tourists who
come to India visit not only Delhi, but also
other cities in our country. Fverywhere we
do not have the facilities which the Sahara
airport has. So, I would request the Minister
to see that sufficient sitting arrangements are
provided in the lounges of all the airports.

Now sabout the condition of the
restaurants in the airports. God save those
who go there.  When the flight is delayed, a
coupon in favour of the Airport Restourant
is issued by the authorities to the passengers.
The quality of the food served there is the
worst. The Minister should look into these
small matters alsp, and <ee that things

improve.
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As far as Bangalore is concerned, 1 am
happy that the Minister has announced that
the Bangalore airport will be upgraded into
an international airport, 7.e. to international
standards. He himself has realized the need
for it. 1 need not elaborate on the reasons
why we were demanding it. 1 hope he will
take immediate action in this behalf.

Now about picking up of the luggage
from the airport. The flight time Dbetween
Bangalore and Delhi is 24 hours, but the
picking up of luggage takes about 1 hr. 15
minutes. When simultancously 2 or 3 flights
arrive—they are scheduled in that manncr
and suppose they arrive on time—in takes
more than an hour to pick up the luggages.
You should have more conveyor belts. If
you cannot provide them ino Delhi airport,
how can you think of providing them in
other smaller airports ? These are very
necessary.

I am sure the hon. Minister whereas
taken over recently, will visit airports soon
and make necessary arrangements.

As far as our State is concerned, one
Vayudoot scrvice has been introduced. 1t is
not sufficient. No must see that many more
such services are introduced.

SHRIMATI BASAVA RAJESWARI
(Bellary) : That service hzs not started yet.

SHRY JAGDISH TYTLER : We are
waiting for the Air Force’s clearance. As
soon as that is done, we will introduce it.

SHRI V. S. KRISHNA IYER : Shrimati
Basava Rajeswari is speaking about the
Vayudoot service to Bellary, because it is
very near to Hampi. We should also have
Vayudoot service to historical places, and
places for tourist interest. Not only this,
this. Vayudoot Service should be a daily
service. You must see that it because a daily
service. Otherwise, there is no use of having
it. If it is economical, then it should be a
daily service to tourist places like Belur and
Halebid.

SHRI SHANTARAM NAIK (Panaji) :
At the outset, 1 would like to make general
observations which I have been making also
in the case of other legislations too that we
‘gnact legislations leaving most of the powers
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to the rules and regulations that are to be
made subsequently. Now, if we take the
totality of the whole things, we will find
that the laws which we are enacting here,
only 25 per cent of it is here and 75 per cent
is left to the rule making power and the
regulations and the direction. So, what today
the House is enacting, 1 would say, is 25 per
cent of the law which it should nol be there.
The rule making power must be vesied with,
at the most, 25 per cent of the totality of
law. Therefore, in future, you, Mr. Minister
and othcer hon. Ministers, I humbly pray to
you all that you should take note of this.

Secondly, in the objects which are
mentioned here under cluase 12(3) (n) on
page 6, therc is an object, namely, “form one
Or more companies under the companies Act,
1956 or wunder any other law relating to
companies to furhter the eflicient discharge
of the functions imposed on it by this Act.”
Why you have brought this is to have some
sort of concentration of powers with respect
to airports and rightly so, 1 would say. Now,
if therc is some concentration of powers in
the airport authority, then what was the fur-
ther need of providing for further companies
to be stablished giving further power ? If the
authority is going to exercise powers, let the
authority exercise it. There should be no
further provision to establish companies and
giving them more powers. Then why is this
whole exercise done ? 1 would, in fact,
propose an amendment, and if the hon.
Minister is convinced, he may accept it,

Then in  clause 12(3((i), therc is a
proviston, namely, “Make approprite arrange-
ments for watch and ward at the acrodromes
and civil enclaves.” One of the powers vested
under the authority what we are establishing
an authority under 12(1)Gi) is  “make
appropriate arrangements for watch and ward
at the aerodromes.” WNow, we are establish-
ing that authority. Therefore, the words “for
general security’’ have to be epacted., The
power of the authority should not merely be
restricted to watch and ward when we are
establishing an international type of standard
airport, and security is a problem (oday. In
fact, I may suggest—although 1 have pot
proposed and amendment—“Make appro-
priate arrangements for watch and ward and
general security at perodromes and ciyjl
enclaves,” -



409 National Airports
. Authority Bill

Lastly, I will draw.your attention to
clause 11, which reads as follows :

“In the discharge of its functions
under this Act, the Authority shall act,
so far as may be, on business principles.”

I would strongly object to this, because our
motto for transport, whether it is road,
shipping or otherwise, is basically service
motto, and business is not and should not
be a main motto. No doubt, principle of
business should not be discarded at all; and
besides. 1 would say, since there is no
definition of business principles given in the
main Act, saying that we shall run it on
business principles, that may harm ultimately
the service motto. Therefore, 1 would
suggest that the service motto should be the
main criterion to be given to it.

[Transiation).

SHRI MOOL CHAND DAGA (Pali) :
Sir, first of all I thank the new Minister who
works with great vigilence and promptness.
Regarding the Bill, 1 would request you
kindly to study it deeply. On the one hand
it is being said that autonomous powers have
been given which means that there will be
less interference. I would like to quote from

this Bill :

[English]

Clause 36 (2) says :

“The decision of the Central
Government whether a question is one
of policy or not shall be final,”

You see, “‘Whether it is a wquestion of

policy or not shall be {inal.”’

[ Transiation}

You have given autonomous powers to
the authorities and very intelligent people
will be appointed as members.

y [English] .

But any order of the Government will be
final. You cannot challenge it. When it is
an autonomous body it might challenge the
prder of the Govgrnment that this i not
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according to it. But you say, “No. My order
is order. Ttisa final order.”

SHRI JAGDISH TYTLER : I thought

you are on the Government side.

SHRI MOOL CHAND DAGA: Iam
just telling you because after all you want to
give powers 10 an autonomous body. Where-
as, you say one thing, and that whenever
the Government issues an order, that order
is final. We can not question it. No. You will
say that it is a question of policy.

[Translation)]

If you read any other Act you will not
find this thing in that,,.

(Interruptions)

SHRI VASANT SATHE :

It should be
autonomous, not ‘Lutanomous’. '

(Interruptions)!

SHR1 MOQOL CHAND DAGA : It has
not been stated in the Bill as to where the
office of the Airport Authority will be
located. Show me in the Bill if this thing
has been mentioned in it, whether it will be
located in Delhi or in Bombay 7...
({nterruptions). The hon. Minister is saying
that it will be located where he is sitting. ..
(Iuterruptions) The people who have framed
this Bill will tell me atiout this. (fnrerrupiions)

[English]

Kindly read this. No, no. T am talking
about the Bill. You say where it will have
its headquarters; at Delhi, Bombay, or at
which place. 1 am reading from page 3.

[Translation]

The Amendment which 1 had given
notice of meant that there should be eight
members, but you said that their strength
would not be less than this. That is why I
had asked what would these 14 Members

do?

[English]
Why should there be 14 Members 7
You say in Clause 3(4) ;
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“The Chairman shall be a whole
time member and other members
referred to in clause {¢) of sub-section
(3) may be appointed as whole-time or
part-time members as the Central
Government may think fit.”

You also say that not less than eight and
not more than fourtcen members will be
appointed.

[Translation]

The Bill has only been copied. You have
done this act of Kindness after a period of
11 years. It is only a copy of the Inter-
national Airport Act. That shows the hard
work you have put in. It has been said that
the hon. Minister has brought forward a
new Bill...

(Interruptions)
[English]

For 14 members you will have 14 Secre-
taries, 14 poems, 14 cars. In the last Bill the
number of Members mentioned was 13,
After 11 years one more member has been
added,

)

Mr. Naik has said that after all we want
to give all powers to the burecaucrats so that
they may frame their own rules and regula-
tions. That is not the correct approach. I
do not agree with that.

The Chairman will be a whole-time one.
About his qualification nothing has been
mentioned in the Bill. 1t is simply mentioned
that the Chairman may be appoinied as
whole time member by the Central Govern-
ment. How many members will be whole-
time and how many part time ? How will
the appointment of members be terminated ?
If you see clause 5, three types of termi-
nations have been mentioned therein. First
is to terminate the appointment of a member,
who is a Government servant, without any
notice. Second is to icrminate the appoint-
ment of a whole-time member who is not a
Government servant, by giving him three
months notice or three months salary. If you
want to terminate the appointment of a
member, why should there be different rules’
for different members 7 1 do not agree with
this clause at all. Moreover, it has not been
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happily worded. I do not understand why
there should not be one way of terminating
the appointment of members.

Some hon. Members from the other side
were critical of clause 11. 1 do not find any-
thing wrong in this clause. This is a good
clause.

¥

[Translation]

I do not agree to what has been said by
the Members of the Opposition in this
regard. The provision made in the Bill is
absolutely correct. But kindly state the term
for which you want to reappoint a member.

[English]

The Bill says a member can be reappoin-
ted, but for how long ? For the whole life
or what ? There should be some limitation.
Therefore, I have laid down a period of
three years, otherwise you can reappoint a
member till he attains the age of 85 or 90.

Then, clause 29 says, “No suit...shall
lic against the Authority or any member or
any officer...”. You cannot debar a single
person from filing a suit in a civil court.
This is his
Constitutional right. He can file a suit
against anybody because the Constitution
gives him this right. So, this is, the way how
this Bill has been very well copied.

[Translation]

We do not feel pleasure in saying so.
Our Hon. Chairman speaks at a very fast
speed here,

[English]

Our Chairman who is presiding over, is
a very competent person. He will always say
‘yes’. When he says ‘yes’ we understand that
he is now asking us to take our seat. So, in
a very wise and laughing manner he asks us
to sit down, Why do you say ‘yes’, ‘yes’
again and again ? We will sit down of our
own,.

MR. CHAIRMAN ; You have taken too
much of time,
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much appreciate the way you are handlmg
the House, Sir.
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[Translat ion] ,

It is a matter of principle. Our learned
Finance Minister is present here. Heis
considered to be one of the threce ablest
Finance Ministers in the world.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : 1 am
apprehending some danger. I do not know
what he is going to say next.

SHRI MOOL CHAND DAGA : Now,
we apprehend danger. As soon as we have
black money, a raid will be conducted. 1tis
not clear as to what you want to say in this
Bill.

[English]

Then you say, ‘“‘As a result of an all
round increase...the functioning of the
DGCA has been found difficult due to its
haying to have its . constructions executed by
the CPWD, its purchases routed through
DGS and D and its personnel  recruited

through the UPSC.”

[Transiation]

So you want that all the bodies like
U.PS.C., CP.W.D. etc. should be given an
autonomous status to ensure smooth working.
But I fail to understand why you want- to
act in this manner instead of removing the
bhurdless experienced in executing the work
promptly. You have set up various autono-
mous bodies like I1.T.D.C., International
Airports Authority of India and various
Boards in the Commerce Department, It is
not proper. Now, the Chairman of the
International Airports Authority of India will

directly undertake tours of London and U,S.A.

Nobody is there to check bim. Being the
Chairman he will visit every country. Big
empires have been set up in this country.
How many autonomous bodies you want to
set up and how many new empires you want
to create in this country ? I have seen the
working of many Boards. They are ina
great mess. You have created a mnew class
of these chairmen. You should pay attention
in this regard. I would like to submit that
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this Bill peeds certain modifications, Please
do something in this regard.

[English] o

DR. DATTA SAMANT (Bombay South
Central) : T agree that there is a need to
have aerodromes and there shouid be good
night-landing, regular services, some canteen
facilities etc. 1 am not opposed to that,
but for the last so many months I have been
hearing that the Government is gradually
moving in for formation of statutory ports
or authorities. 1 may poin{ that there are
§0,000 sick units and Rs. 3,000 crores were
required and we were shouting for the last
twenty vears to help these sick industrial
units, but the Governinent has not come
forward to help them.

Sir, I do not think that these are the
functions of the Government. Qur Minister
is quite competent to deal with these things
to imrove the services of the 'aerodromes.
And if there is some difficulty regarding .
giving them powers, there are different
Directors of Civil Aviation whom you can
give some morec powers. And if there is
some difficulty of coordination among some
two or three departments, things can be
amended to deal with that. Butitis a
pity when we have no money to spend for
the people below the poverty line, which
also requires the same amount of resources,
you are spending about RS. 311 crores for
improving the aerodrome services and for
the formation of boards. I am opposod to
all these things. These things can be done by
departmental improvements.

My previous speaker, Shri Mool Chand
Daga has said, with the working of all
these boards, they will become autonomous
bodies. By just telling what these authorities
and Chairman will do and how much they will*
spend, 1 think the Ministers and the Govern-
ment are selling out their responsibilities.

I will not take much fime of the House
because most of the things have been said,
but 1 will speak on one thing which has
not been covered. Sir, the International
Airport Authority At 1971 is more or less
repetition of the same Act.' It is just
forming some authority and giving them
some more powers. I will point out to the

Minister how these Boards will be used,
'
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Bombay Airport Authority is also an Inter-
national Airport Authority, but one of its
functions is to start schools, to construct the
buildings and hotels. I think there is no need
for all this. 1 may point out here that out
of a thousand people of this country only
four to .five have gone in aeroplanes. 995
people have never gone in aeroplanes. Fifty
per cent of the people have pot seen ever
the aerodromes. And out
only one or two people regularly travel in
aeroplanes. Only few are getting that
privilege. And if for such people you go
on adding more and more facilities, it is
not proper at all. Let us accept that ours
is a poor country. Therefore there is no
need of showing to the foreigners. If you
compare with all the nations our number
is sixth from the last., Let us fdell all the
countries that we are poor people and we
capnot go oo always adding additional
facilities.

There is one very important problem
and 1 have already talked to the Minister
once. In Bombay International Aerodrome,
the planes are landing and taking off nicely
Its runway is very good and everything is
good there, There are two good terminals
and people are coming and going back. To
make it more fascinating and attractive,
now they are adding another 170 acres of
~ land to it by removing 20,000 families who
are poor and working class familics. With
‘bulldozers they have removed the houses
of some of the people. Authorities .are
acting in this way. In spite of the fact that
there is a strong reaction from the lakhs of
people affected, the authorities are serving
them with notices and uprooting them.
The concern of the authorities is only to see
that the aerodromes should be nice and
these should be centre of attraction in
Bombay. I oppose all such move. I very

honestly tell you that their functions should

be limited to providing aeroplane facilities
and that there should be two or three
terminals. It should be limited to that
only. Regarding this Bombay International
Airport, for what purpose are you acquiring
the land ? For Lillapinte hotel you have

given 30 acres of land. What is this sale ?

You fight it out in the court. They are
allowed to construct for the value of 2 crores
more. Crores of rupees are swallowed by
the Corporation. 1 don't know how many
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Government authorities are involved. You
have been removing the people who have
been staying there, who have been working
there. The Corporation has passed a
Here, in the name of the
aerodrome, you are giving the land. 30,000
sq. m. of land will be given to all these
hotels. One hotel is the Ambassador Hotel.
i3 hotels are coming near Bombay Airport
Authority and the Government is sitting
silent. You are demolishing the huts of
poor people who bhave been staying there.
For what for is this expansion, may I ask ?
International Airport Authority means, you
want 18 haotels, This is not the picture of
our poor country ! Let us admit to our
voters, we are poor people, whatever
aerodrome is here, is sufficient for all time
to come. Therefore, if you are acting in
this way, I oppose this Bill.

You can, by all means, improve the
facilities with the help of the people living
in that area. That can be done by the
Minister. He is quite competent. You say
Rs. 311 crores will be spent. 1 don’t know
whether this will not be a repetition. Is
this going to be the utmost ? 1 don’t know
how much of revenue it is going to .collect.
For that revenue are you going to give
land to the hotels ? Usually when such
types of Aerodromes are coming in the cities,
a conflet will come. There are poor people
who arc involved. The authorities are given
lot of power. All these things are going
to act adversely against the poor people.
Nobody can control it. The Government is
respoasible for the poor people’s miseries.
In Bombay there has been a strong agitation.
They are removing one lakh people from
that arca. They are the poor people who -
have been staying there for the last 20
years and 30 years. They are workers in
Central Bombay and you tell them, you
go to Malwadi; you go somewhere else.
There is not even a single house there.
You tell them, you go to 12’ X 10’ land
which will be given to you; you go and
stay there. Is it the approach of a
democratic Government ? It is not the party
which matters; they have voted for the
Congress; but that is a different matter.
You are going {0 remove these people out
of Bombay City for showing that this is a big
and nice Aerodrome, Therefore, I oppose the
formation of this Authority. This will be
an unnecessary expenditure. 1 do sgree
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that some improvement of this Aercdrome
can be done by the Government. As Dagaji
rightly said, there is notody to ask such
Authority what they are doing. They become
independent States—away from Parliament,
away from all Government Contral. There-
fore, I request hon. Minister that, instead
of forming this authority, you please take
some powers to jmprove the Aerodrome,
make some minor adjustment in the laws;
but for God’s sake don’t spend all this
amount over such fascinating things! With
these words I conclude. Thank you.

[Transiation]

DR. G. S. RAJHANS (Jhanjharpur) :

Sir, after what has been said by my collegue,

Mr. Daga, I have nothing to say. Still, I
would like to raise a few points. When the
setting up of an autonomous Authority is
discussed, we do not kpow why some sort
of apprehension is caused in the mind.

An autonomous Authority named D.D.A.
was set up in Delhia f{ew years back.
You might have seen a cartoon that appeared
in a prominent newpaper a few days ago in
which a guide was asking a tourist to see the
cighth wonder of the world, when he will sce
buildings without any foundations swinging
in the air. So, one autonomous Authority is
constructing buildings having no foundations.
We apprehend that this second Authority
may not make a mess of all these things.

It has been stated in the statement of
Objects and Reasons that this Bill has been
brought after having a serious consideration,

whereas Mr. Daga says that it is a true copy_

of the previous Act. How has it happened ....
(Interruptions)..  The hon. Minister has said
that its office will be located at the place
where he is. A famous saying in Bihar is
“Jaohan Dhad, Vahin Ghar”. Its office will be
Jocated where the Chairman will reside. It
is a serious lacuna to which attention should
be paid.

In regard to the appointment of its
members it has been said that there are to
be appointments and reappointments of
members, After all, for how many times a
member will be appointmented ? Will it be
ten times, twenty times or how many times ?
At least some limit must be there. You have
rightly said that only those persons will be
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appointed to the offices of the Chairman and
members of the Board, who bhave some
knowledge in this field, /.e. in the matter of
aviation and transport. My only request is
that politicians should not be appointed on
the Board, o

AN HON. MEMBER : It has ‘not been
done.

DR. G. S. RAJHANS : Yon have left
a loophole. I tell yon. Yon bhave stafed :

[English)

Capable of representing organisations of
workers and consumers.

[Translation]

Under this provision yon can appoint
anybody you like. For politicisns it will
be said that they represent the workers,.,
(Interruptions)...

AN HON. MEMBER : Are the Members
so bad ? .. (Interruptions)...

[English]

SHRI JAGDISH TYTLER : They are
not frustrated.

DR. G. S. RAJHANS : They are very
much frustrated. :

SHRI JAGDISH TYTLER : You are
representing people.

DR. G. 8. RAJHANS I am a
politician, 1 am representing people. So, 1
said there are loopholes in the Bill where
politicians can be made members of the
Board like representatives of workers and
representatives of consumers.

[Translation)

Tam saying this in the interest of the
nation. 1 personally feel that wherever
autoncmous authorities have been formed
out of the Government Departments, a state
of anarchy has been created there. Tax payer
pays the money and nobody is accountable
for that. It is said that the antonomous )
Authorities or corporations are accountable
to Parliament, But what happens actually ?
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Onpe or two reports will be presentled; a
commitiee will be set up and the matter ends
" there. Some privileged persons will rise to
certain higher positions. I cannot say how
the people will be benefited. -

So far as consumers are concerned, I
would like to say that one person from
newspaper industry must be included. 1 can
say it from my personal experience that
newspapers are sent by a {rom every
metropolitan city and other big cities, but a
customer even after paying the freight does
not get the newspapers for 10 or 12 day in a
month. Newspaper industry has represented
in this regard many times, but nobody has
paid any attention. 1, therefore, submit that
one member must be appointed from. the
newspaper industry so that he could protect
its interests. We shall be very grateful to
yon for that.

You have said that appointments through
U.P.S.C. take a lot of time. That is why
all the appointments will be made by you.
It is my persopal experience that wherever
there are aulonomous authorilies or corpora-
tions, too many appointments have been
made in them and the reason for losses to
many autonomous corporations is that
overhead expenditure in them has increased
considerably. So, I urge that some strictness
should be observed in the matter of
appointments as is being observed by
U.P.S.C. Too much appointments should be
avoided.

Now, I come to computers and the
reservation system. I would like to narrate
my personal experience in this regard.

Recently, I had gone to Assam. When I
went to their office to confirm my reservation
for return journey to Delhi, the person
sitting at the reservation counter replied that
the computer was not in the working order.
Another M. P. also was also there with me.
1 would ask him to testify my statement. The
people asked the person at the counter as to
what the remedy was. He told us to talk to
Mr. Jagdish Tytler. I said I would do that
whereupon he said, “Are you in your
senses 7' I said, ‘“Yes, [ am in my senses
and I will talk to Mr. Jagdish Tytler." He
said, “How will you talk to him ' I said
that I would difinitely talk to him. Then 1
asked him to take me to the Manager. The
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Manager also said that the computer was
out of order. Then 1 was forced to disclose
my identity asa Member of Parliament.
Then they politely told me that I would get
reservation. It means that an ordinary person
would not get the reservation and even a
Member of Pariiament must disclose his
identity to get his work done.

I had the similar experience at Patna
also. 1 along with some other persons went
1o the Reservation Office at Patpa and told
them that we had to go 10 Delhi whereupon
we were  told that the computer was out of
order. I asked what type of that computer
was which was not functioning. Again we
were told that the computer was out of
order. When 1 disclosed my identity as
Member of Parliament, they asked me to
come inside and said that I would get
reservation of seat without any difficulty. I
mean to say thatif one is compelled to
disclose ope’s identity as an M.P. every
time, only then one can hope to get
reservation of seat, otherwise the reply will
be that the computer is out of order. It is a
matter of great regret. 1 would request the
hon. Minister to pay attention towards it.

Some other hon. Members have also
made a mention about security measures. I
fully agree with them that people feel some
difficulty thereby. But I would like to tell
you a very intersting thing. In the capitals of
two States I found that if a P.A. accompies
some State Minister on tour, he is not
subjected to any security check.1 can say

it with challenge.

17.07 hrs.

[MR. DEPUTY SPEAKER /2 the Chair]
[Engli sh)

SHRI JAGDISH TYTLER : When did
this bappen ? I would like to get full facts.

[Translation] i
DR. G. S. RAJHANS : It bappens in
Bihar and Assam. It happened only about
ten days back. I was with my P.A., but I
was not chacked. What more proof you wanpt
to have. | was going to Guwahati and they did
not subject me to the security check saying
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that there is no need to check me, It is a
very serious matter. I would request you to
tighten the security. 1 have often seen that
there are serious security lapses.

In the end, I would like you to consider
the proposal of Vayudoot services which has
come from Bihar.

[English)

- SHRI NARAYAN CHOUBEY
(Midnapore) : Sir, my elder brother-like-
friend, Shri Tytler has been force to take
the role of Hitler ! Sir, Government them-
selves have given some 14 amendments to

this Bill.

SHRI JAGDISH TYTLER : Only one.

SHRI NARAYAN CHOUBEY : I mean,
Government Members, our Tytler friends.
Mr. Daga has given. Of course, he is not
a Government member; he is a Congress

member.

MR. DEPUTY SPEAKER : They have
spoken. I do not know whether they have
given amendments.

SHRI JAGDISH TYTLER ;. Mr. Daga

have withdrawn his amendments.

SHRI NARAYAN CHOUBEY : I want
to make one request to the Minister. Please
stall the pursuance of passing this Bill and
let us make a Select Committee. Let us go
through all the provisions in the Committee,
Let us make a total review of the whole
thing. Let there be a Select Committee and
let it be reviewed then and there. 1 beg
to submit ope thing.

What are you going to do under Clause
34 (1)? You are allowing any private
person—I quoto :

“Such as may be specified in the
Order and the Authority shall be bound
to comply with such direction.”

Sub-Clause (2) states :

“Where the management of any
aerodrome, civil enclave or acronautical
communication station is enirusted to
any person specified under spb-Seciipn
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(1) (thereafter in thisSection referred to
as the authorised person), the Authority
shall cease to exercise and discharge all
its powers and functions under this Act
in relation to such aerodrame...... "

What are -you going to do after bring-
ing this Act 7 Whenever you feel so, you
hand over a portion of the acrodrome or
the whole of the aerodrome to any person
you think fit. That means you are going
to bring private persons to operate aero-
dromes, It is the way you are going to

" ensure the security of lives in 21st century ?

Is it the way that socialism comes in ? 1
would request you to consider this clause at
least. I hope that you will drop it.

Our friends have spoken regarding
computers, [ think you too will be feeling
this, Computers are almost, [ would say,
not functioning and for non-functioning of
the computers, the passengers are being
harassed in all airports. Did you go on
global tender for the computers ? Are they
manufactured in Delhi ? The computers
are brought in for giving better benefits and
service to the passengers. But these com-
puters have been creating difficulties for
the passengers. This should be looked
into by you.* I would like to question why
such computers are being brought in large
numbers without any global tender or
without any proper tender.

Now I would like to speak about

Calcutta. Calcutta is a part of India.

MR. DEPUTY SPEAKER : There is no
doubt.

SHRI NARAYAN CHOUBEY : They
have doubts !

SHRI JAGDISH TYTLER : Never.

SHRI NARAYAN CHOUBEY: We
are going into the 21st century. As far as
Calcutta airport is concerned, we are
moving away from 21st century. What was
Calcutta 20 or 30 years ago ? ‘What is
Calcutta today ?

I would like to refer to the Statesman’s
report on 17-5-83 :

“Calcutta Airport under-utilised.
Thc. member Corporation of Inter-
patiopal Airports Authority of Indip Aif
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Vice-Marshal P. S. Dere said on
Monday that Calculta airport was
under-utilised, The airport, he said,

had the requisite facilities for operating
more international flights. He was
talking to reporters at Calcutta airport
after his arrival there from Delhi.”

Calcutta airport remains much under-
utilised. You should look into this affairs.
You will find that the difficuity is even minor
repairs are not done in Calcutta. Onec
press report has stated that once thc planc
was delayed for four hours because the pilot’s
seat did not revolve and there was no
arrangement for even repairing the chair in
Calcutta! Some person had to come
from Bombay and then the plane started.
This is too much of injustice which is being
done.

MR. DEPUTY SPEAKER : 1s it undcr-
utilisation or over-utilisation ?

SHRI NARAYAN CHOUBEY : It is
under-utilisation because there is all infra-
structure in Calcutta for doing these things.

MR. DEPUTY SPEAKER : What about

repairing this one ?

SHRI NARAYAN CHOUBEY : For
repairing this one, some man had to come
from Bombay !

MR. DEPUTY SPEAKER : You want
more facilities.

SHR1I NARAYAN CHOUBEY : More
facilities can be provided. So, 1 think, it is
not proper on the part of our administra-
tion to overlook the Calcutta Airport.. As
has been rightly pointed out by my comzrade,
Shri Ajit XKumar Saha, Calcutta is a big
city, and they have the technical know-how.
Why don’t you make use of that for the
rcpair' services 7 Why don’t you have more
services from Calcutta Airport 7 India will
gain by that; India will not lose by that. 1
get to submit that this should be done.

Pl

We are for socialism; we are not for
capitalism. At least, that ts the announced
policy, although under that, something else
{5 going om,,,
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SHRI JAGDISH TYTLER : No.

SHRI NARAYAN CHOUBEY : You
are bringing down the role of the CPWD.
A Jarge number of CPWD workers are
working in the Airports. What will happen
to them ? What will be their service
conditions 7 Where will they be taken?
You have not yet decided that.

Regarding recruitment, why should you
not recruit through the UPSC? 1In regard
to recruitment, the UPSC’s role is not very
bad compared to other private organisations
where pepotism is prevalent. I think, there
should be more coordination between
government agencies.

Regarding employment, etc., the different
government agencies which are already
working should be allowed to work. The
new Authority being created should not be
given a free hand in this matter.

Lastly, since there ar¢ many lacupae
being noted, T would request that the Bill be
referred to a Select Committee, and after
they have made their report, the Bill could
be discussed here,

With these words, 1 conclude.

[Translation]

SHRI DAL CHANDER JAIN (Damoh):
Mr. Deputy Speaker, Sir, 1 rise to support
the National Airports Authority Bill which
has been moved in the House.

Wilh regard to the proposal of setting
up a Corporation, contained in the Bill, |
would like to submit that we had expected
through such corporations there would be
improvements in the working of the systems,
but our past experience shows that these
corporations just inflate the expenditure and
run in loss. So, before setting up this corpo-
ration, a second thought should be given
to it so that it does not run into loss like the
other corporations. The facilities at the
airports may be provide and other objectives
that have been mentioned in the Statement
of Objects and Reasons of the Bill may be
achieved but it should be borne in mind that
the corporation should earn profits.

People are showing keen interest in air
travel and air servicgs. It was with this view
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that Vayudoot service has been introduced
in the country. In this regard, ] would like
to add that though some points where the
airlines operate have been linked with
Vayudoot service, yet the points where it
was required the most have been left out.
For instance, Madhya Pradesh is an area
where there is still enough scope for intro-
duction of Vayudoot or Indian Airlines
Service to link various divisions. The existing
air service is between Delhi-Raipur via
Bhopal and * Jabalpur and it returns by the
same route. A big city like Sagar, which has
a very big Defence Centre, a University and
which is an industrial centre in the region,
could be linked by Indian Airlines, I would
like to draw the attention of the hon.
Minister, through you, to this fact,

While supporting the setting up of this
corporation, 1 would like to bring it to your
kind notice thar all the divisional towns or
comnmissionery towns should be linked by
Vayudoot service. This would benefit the
corporation as well as the people.

In the end, 1 would like 1o request you
that the persons who are appointed as
members of the corporation should be made
responsible to run it profitably instead of
rupning it in  loss. Jt is generally observed
that as no one i3 wmade responsible. the
corporations continue (0 incur loss instead
of earning profits. Therefore, this responsibi-
[ity must be fixed on the members of this
corporation.

The report of the Vigilance Commission
was presented to the House during the last
session. Though the report is not directly
reievant here, but I am referring to it because
the Commission had recommended punigh-
ment in many cases, but the recommenda-

tions of the Commission were not accepted

by the Department. f the departments do
not agree to the recommendations of the
Vigilance Commission then what is the use
of the commission. Then merely its report
would be submiited to Parliament and the
hon. Members would simply go through it,
but the problem will not be solved thereby.
It will be mere paper work. This should not
happen. Instead it should work as a model.
Now when we are falking of taking the
country into the 2ist Century, we shall have
to work together rirelessly. in this direction
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to make the dream of our beloved leader
come frue,

[English]

MR. DEPUTY SPEAKER : Before I
call the next Member to speak on the subject,”
Hon. Minister Mr. Sangma wanis t0 make a
statement. 1 request him to make the state-
ment,

STATEMENT Re: ISSUE OF RAILWAY
PASSES TO FREEDOM FIGHTERS

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHRI P. A.
SANGMA) : Sir, It may be recalled that the
late Prime Minister Smt. Indira Gandhi, had "
stated in the Lok 8Sabha that the freedom
fighters could have one railway pass in their
life time, so that they could see various
places in India. The matter had been under
consideration. The scheme for the grant of
free railway passes to the freedom fighters
has now been finalished.

2. Under the scheme First Class Compli-
mentary Cheque Passes will be issued to the
freedom fighters, who are drawing pension
from the Centrz]l Revenues under the
Swatantrata Sainik Samman Pension Scheme.
It will be a one {ime pass connecting any two
railway stations, including a ciicular pass,
as given in the railway time tables. The pass
will also be given to the spouse or atiendent
of the freedom fighter.

3. The scheme will be “implemented with
effect from 1st December, 1985,

NATIONAL AIRPORTS AUTHORITY
BlLL-_gontd.

[English]

DR. A. KALANIDHI {(Madras Central) :
Mr. Deputy Speaker, Sir, at the outset I
congratulate the young and the energetic
Minister. True to his words, he has sacked
two erring officials. ] only wish and pray
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that he should continue to have the same
spirit in future also.

Sir, today you have brought the National
Airport Authority Bill. It is really a welcome
measure. The National Airport Authority
.Bill will confine its activities to all the
aerodromes whereat domestic air transport
services are operated. In other words, the
authority of the International Airport
Authority has been diluted. I wonder
whether there is a need for continuing with
the Internpational Airport Authority as its
functions are crippled.

Sir, 1 take this opportunity to gquestion
the wisdom of appointing part-time Members
on the Authority, Sir, I suggest that there
should be only full time or whole time
Members. Then alone the oft repeated slogan
of efficiency will become meaningful.
Similarly, I suggest that the tenure of office
for the Members of the Authority which is
stipulated as 3 years is not enough to show
their efficiency or talents or concrete results,
It should be increased to 5 years.

The National Airports Auvthority will
have at its disposal Rs. 311.26 crores during
the Seventh Plan. There should be a
provision for audit by the Comptroller and
Aunditor General of India.

i Before 1 refer to the other issues relevant
to the Bill, T would suggest that there should
be a represeniative of the employees of the
aecrodromes on the Authority as you have an
employee-repiesentative on the Board of
Directors of the nationalised Banks. That
will result in greater functional advantages
for you.

The National Airports Authority should

also be vested with powers to regulate the
IAC agents. The JAC agenis corner all the
tickets and they extend their activities 1o the
airports where the tickets are made available
with the assistance of some of the airports’
staff. No doubt, there are registered
agencies but there are also un-registered
agencies who buy tickets from  registered
agents and sell them to the passengers.

The demand for setting up an airport at °

Salem and also at Tirunelveli is a long
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pending one. I have submitted a memoran-
dum received from the people of “Salem and
also from the Chamber of Commerce and
T have also given a blueprint for the location
of an airport at Salem. The Minister should
expedite it early.

The Coimbatore and Madurai airports
need expansion in the true sense., There is
a civil airport in Vellore which is not utilised.
Thousands of patients come from all over
India for cardiac surgery and renal transplan-
tation in the CMC Hospital, Vellore and
hence I request you to re-open the Vellore
airport and bring it on the air map. The
local MP, Mr. A. C. Shanmugham is also
interested.

Then, Sir, helipads should be set up at
Mahabalipuram, Kanyakumari, Kodaikanal,
Udagamandalam and Hoganekal which are
tourist resorts. Then only we can have more
tourist traffic. I had an occasion to see the
Grand Canyon in the United States. There
the helipads are well-maintained which
attract and scrve the tourists well. Hence |

request the Minister to consider my request
sincerely.

The cargo shed management needs
improvement because I wish to tell you that
the cargo
efficiently in Madras city since a decade.
Now this has been taken over by the Inter-
national Airports Authority of India. [ am
not against it. My Party is always for
nationalisation. So 1 congratulate you for
having taken over this. But my only worry
is about the workers. The interests of the
workers should be safeguarded. The Minister
may say that there are bad people. You
know the five fingers are not alike. You
absorb all the 88 employees. If they do any-
thing wrong, you punish them as you have
done in the case of . IAAI officials this
morning. I will not stand in the way and I
will not come with any recommendation.
There are only 88 people and there is
nothing more. A similar situation arose when
the tram services in Madras were abolished
in 1952 and bus services were introduced by
the Government of Tamtil Nadu. All the
tram drivers and conductors who were in the
employ of the tramway company were
absorbed and no one was left out. The
Minister should consider the Air Freight
employees in the same way without any
delay.
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you for introduction of a direct flight from
Bangalore to Delhi. I do not know whether
this has been done at the cost of Tamil Nadu
people. T do not oppose Direct light from
‘Bangalore to Delhi it but my only /.., request
to you is that the direct flight from Madras
to Delhi should be restored in addition to
the existing flight via Hyderabad.

Recently, the flood havoc has “caused
extensive damage to the roads in Tamil
Nadu., The Southern Trunk Road has been
completely destroyed. There is no vehicular
trafic now. The railway bridge and the
railway lines at Karunghuzhi in Maduran-
takam Taluk of Chingleput district have
been totally washed out. The railway autho-
rities say that it will take another 2 months
for the restoration of the trains from Madras
to Tiruchinopoly. Now they are taking a
ciccuitous route vie¢ Katpady, Erode to
Trichy. Hence 1 request the hon. Minister to
be kind enough to introduce or advise the
Indian Airliries people to operate more flights
from Madras to Tiruchy, Madurai and
Coimbatore.

With these words, I conclude and support
the Bill.

[Translation]

SHRI NARESH CHANDRA
CHATURVEDI (Kanpur) : Sir, at the out-
set I support this Bill moved by the hon.
Minister because it would make civil aviation
more effective and efficient. It is not conect
to say that there i1s no need for it. Itis
needed urgently, because the plight of
aviation is going from bad to worse day by
day. There is need for change in the old
system. I, therefore, welcome the step of
setting up an autonomous ‘authority of this
kind. As this Bill has been framed in hasie,
many things have been left out to which my
friends Shri Daga and Shri Rajhans have
already drawn your attention. I request you
to remove these shortcomings. The hon.
Minister has said that these are small
technicalities, but I feel that some very
important things have also been left out.
Some of our friends have rightly pointed
out that there is a great scope to improve
various air services. In this regard, I would
like to cite the example of Kanpur. Instead
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of increasing air services to that city, they
have been reduced. Earlier a small plane
used to fly from Declhi to Calcutta via
Kanpur, Gorakhpur and Patna; but since a
Bocing flight has been introduced, the flight
does not go 1o Calcutta any more due to
political pressures, The flight to Bombay
starts from Lucknow though it should bave
been started from Kanpur. Such a decision
is not proper. The traffic which generates at
Kappur should get service from Kanpur
itself. I the flight lo Bombay starts from
Lucknow and Kanpur on alterpate days, it
would be Dbetter. I would suggest that
effective means should be adopted to reduce
overcrowding at various airports ' keeping in
view the increasing rush of traflic. At times
two 1o three thousand people can be seen at
the airports while there is no place to sit
there. At present there is marked improve-
ment in the punctuality of trains, baot
unfortupately the planes where time js most
precious, are late by 5 to 6 hours. Such
delays should be checked. 1 would like the
air services to be more efficient. It is for the
hon. Minister to see how the Chairman and
the Members could become more efficient.
The appointment of full-time and part-time
Members has also been suggesied. As the
air services are mostly used by the citizens,
at least one Member should be appointed
from amongst them, so that he may be able
fo draw thc atiention to the prevailing
difficulties. Inconvenience in getting luggage
has also been pointed out. It has also been
pointed out that the passengers have to wait
for as much as an hour for getting their

. luggage back when the 1otal journey time is

only two hours. I am sure the hon. Ministers
will pay atiention to it. With these words, I
express my thanks (o you.

(English)

SHRI G. M. BANATWALLA (Ponnani):
Mr, Deputy Speaker, Sir, I support and
welcome the Bill, The formation of the
National Ajrports Authority is a wise step in
the righi direction. The hon. Minister while
moving the motion for the consideration of
the Bill, has expressed high expectations of
this Authority. We wish him well. Indeed
it is not aiming high but aiming low. So, I
was really very happy when I came to know
that he has high expectations of = the
Authority, energetic as he is. 1 am sure that
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the things would move in the right direction.
There are a few matters that should be taken
care of. Clause 12 of the Bill lays down the
functions of the Authority and it is very
clearly said that the functions would be to
construct, maintain and manage the various
airports. Now, Sir, this construction, main-
tenance and managements of domestic air-
ports cannot be delinked from considerations
of safety and security. Now, we have another
Directorate—the Directorate ~ of Civil
Aviation (Security). Now, a proper coordi-
nation will have to be worked out. We
would like to know from the hon. Minister
as to what would be the specific roles of
these various bodies or the Units, How
would you Jlay down the responsibilities
regarding the work of security and safety to
be looked after by the Directorate of the
Civil Aviation (Security) and at the same
time we have this National Airport Authority
for constructing, maintaining and managing
the various airports which involve guestions
of security ? I must al:0 emphasis¢ therefore
that we must have clear-cut guidelines.
Whenever the rules and regulations are
framed, we must have clear-cut guidelines to
see that the lines of authority, the lines of
responsibility and control are specifically laid
down and proper coordination is also
achieved. The Director General of Civil
Aviation (Security) should also be made a
member of this Board so that there is happy
coordination. |

Now, if we are already at thé stage of
considering the Bill, he should be assgciated
in some capacity in order to see that coordi-

nation is there because 1 have seen that
there is a lack of coordination at various
Airports,

Now, Sir, there is some overlapping of
the functions also. For example, if you see
Clause 12, sub-clause (iii) (f) which says :

“to establish and maintain hotols,
restanranis and rest-rooms at or near
the aerodromes.”

One can understand the rest-rooms, but it is
not known why this Authority is ceming
forward to establish and maintain hotels.
We bhave already got [.T.D.C. We also have
the Hotel Corporation of India having busi-
ness rivalry with LT.D.C. Now, this inter-
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governmental corporations are having
business rivary and it is useless. We have
been asking the Government that this Hotel
Corporation of India will have to be merged
or handed over to the I.T.D.C. But we find
here that there is yet another Authority com-
ing up for the purpose of doing the same
function of running hotels and restaurants

which work can be handed over to
the LT.D.C. and such bodies. 1
must  therefore say that this over-

lapping of functions should be avoided.
Similarly, among the functions, we find that
one other function of this Authority would be
to develop and provide consultancy services
in India and abroad in relation to planning
and development of airports, etc. Similar
function is also thert with the International
Airports Authority of India. Why, therefors,
have this overlapping of work ? As for as
airports abroad are concerned, let the consul-
tancy services rest with the Internatiopal
Airports Authority of India ratber than

bring it here and have overlapping of busi-
ness,

The present domestic and international
airports present a frightening picture of
managerial mess and, there is, therefore, a
great need to look into the several aspects of
this managerial mess which we find at our
airports. In Delhi also, we find a number of
agencies, 40-45 agencies, at the airport and
then with all their staff coming and going
presents a very frightening picture of
managerial mess. 1, therefore, emphasise the
need for reorganizing the tasks of various
agencies at airports, establishing clear lines
of responsibility and control, so that the
baggage and passenger services at the airports
are run as efficiently as possible.

MR. DEPUTY
conclude pow.

SPEAKER : Please

SHRI G. M. BANATWALLA : You
have already rung the bell; such is the fate
of those Members who come up at the fag
end of the debate.

L] -

I must emphasise that there are so many
deficiencies as far as our airports are concer-
ned. For example, we need to set yp baggage
decompression units at different airports.
We need adequate electronic gadgets which
are absolutely necessary for security purposes.
I must also say that many of our airporis
lack in this particular respect.
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1 must also take this opportunity to
emphasise upon the young enegetic Minister
for the need for expeditions construction of

" airports; the works which bas already been
taken up. For example, in the work of
construction of the airport near Calicut in
Kerala, three has already been so much delay
and even now the work is so slow that one
doubts whether the revised time schedule

will be stuck to. Simla is another example.

You must see that these are expedited.

I must also emphasise the need to see that
the Dircctorate of Civil Aviation, Security
specially, is sirengthened. A sub-group of the
Parliamentary Consultative Commitlee for
Tourism and Civil Aviation was formed. 1
was a member of that sub-group which went
into several spects of security and submitted
its report. Without going into the recommen-
dations of that group, I must emphasise on
the hon. Minister the nced to sce that the
various recommendations made by the sub-
group are implemented as expeditiously as
possible.

With these words, 1 support the measure
and wish the Minister well. His success in
this respect will be the success of civil
aviation in our country.

SHRI DIGVIJAY SINH (Surendra-
nagar) : Mr. Deputy Speaker, Sir, it has
been a very scintillating dialectics what we
have heard on the floor of the House today.
specially, the arguments for and against the
bureaucratic system. It reminded me of
Parkinson’s law, where bureaucracy automati-
cally expands and proliferates and work has
to be found to fill in the proliferation. But
in this case, I must say that what has been
envisaged in this Bill is not only forthright,
but most needed. We all have experierce of
the bureaucracy, of how delay is one of the
major stumbling blocks in all the develop-

_ mental programmes  because of the bureau-
cratic system. An autonomous body like
this is the only solution to overcome such
stumbling blocks. Therefore, I compliment
the Minister for having drafted and presented
the Bill and 1 am certain that with the
fervour that it has been introduced, it shall
find a most useful purpose in developing a
transportation system and tourism in this
country. '

I did not see one aspect in this discus-
sion, which is one of the most important and
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fundamental things, which 1 think we tend to
overlook, and I was disappoinied to hear
about the suggestions on the Indian Airlines
services. This is not a Bill which suggests the
functioning of the Indian Airlines Corpo-
ration. We are talking about Airports
Authority. All airports in this country, in
the years to come, are going to be too small
to handle the traffic, whether it is national,
international or local service. And the most
important thing is to have a perspective
planning, whercby you plan your airports so
that from ten years, fifteen or twenty years
mow, we do not have the whole airport
congested with habitlation, with colonies and
with encroachments. Land is very expensive
and you cannot shift the airpert to another
place and you are stuck there. This is what
we are finding today and 1 can quote not
one, but ten cases where this is happening,
All around, fhggis  and jhopar-pattis have
come and you cannot expand the airports.
You are talking of wanting to have night
landing facilities. How can you have night
landing facililies’ unlecss you -lengthen the
tarmac and get the funnel for the plane to
Jand. But all that exira Jand is already
encroached. I wish Shri Daita Samant were
here to listen to what I have to say about all
these jhoparpatiis that are proliferating
everywhere.

I think that it is high time to realise that
one of {he principal focus of this corporation
should be to plan our airports with a vision
on next ten to fifteen years from now.
Today, if you find that an airport is already
surrounded by this kind of habitation and
there is no escape, you might as well build a
new airport.  But, after twenty years from
now, it will be impossible to find apy land,
All our citics in the whole of India are
growing at a break.neck speed today.

There is another points whieh is wvery
important and very dangerous also, which
bas not been highlighted in this discussion.
This is about bird-hits. 1 have personally
made a siruggle on this. Because of the
thopar- pattis gnd encroachments and habita-
tion all around, you find that vuliures, crows
and eagles come there and these are all
liable to create bird-hite, 1In no country in
the whole world, is there a pgreater problem
of these vuliures, these carrion eaters and
scavenger birds, these pariah birds and nariah
dogs and stray caitie than in India and (he
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more habitation is there around our airports,
the more problems of this nature will arise,
You must think of these well in advance.

I will just make a couple of suggestions,
Because we are talking about setting up of a
new corporation, let us, at least see that the
existing facilities in the existing airports are
established before we start putfing up new
ones. There are so many airports—probably
in every airport in this country —where there
is no facility for leaving your luggage. That
luggage facility has been withdrawn even
from Bombay, Facility for telepbhone
communication is lacking. Facility for road
transport to go to town and back is hope-
fess. This is all the more important because
I remember, Sir, in April, in the Budeet
Session this year, I made a suggestion on the
floor of this House secking relaxation in
rules regarding the charter movement 7.2. the
arrival of charters into this country. Iam
happy to say that my suggestion of April
this year was accepted, and now we hope
that there will be very many more charters
coming into this country so that these charters
should not go to the international airports
which we are talking about here. So, when
more charters start pouring into our country
in future we need all infrastructure, for
example, coordinating with different autho-
rities to check health permits, immigration
permits and matters relating to external
affairs and also who comes in and who does
not go out. These things will have to
meticulously planned.

Let me just conclude by saying that this
is an excellent proposition, well thought out
and ] am certain that you will have dynamic
persons to man this Corporation and to see
that Civil Aviation in this country is fully
strengthened and the development of air
transportation in the field of pon-inter-
national airporis proliferates, augments and
is made bhetter.

[Translation)

JANGA REDDY
{Hanamkoda) : Sir, at the outset, I would
like to congratulaie the hon. Minister for
having paid a visit to Warangal after
assuming office and for inaugurating the
Yayudoot service between Warangal and

SHRI C.
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Hyderabad on the 151h of October. I was
not able to aitend the function, because I did

not get the invitation in time. I was_ in Delhi
at that time and, therefore, I thank you on

- my behalf and on behalf of the people of

Warangal for this kind gesture.

Now I would like to give a few
suggestions. There has been a long standing
demand for converting the Hyderabad
Airport into an International Airport and
1, therefore, demand that it should soon be
coverted into an international airport with
Cargo facilities so  that eggs, grapes,
vegetables and other perishables could be
sent to Saudi Arabia and other gulf countries
directly and without delay. At present these
articles are being sent ¥/a@ Bombay and the
vested interests are exloiting this situation.
The farmers are losing heavily on this
account. I would request the hon. Minister
to pay aittentiontoit. I am sure that he
would take effective steps to safeguard the
interests of our farmers.

Some time back, the people of
Hyderabad had asked for a ban on the
export of vegetables as they did not get
anough of them for their own use. This has
resulted in heavy loss to the farmers and
the country is also losing foreign exchange.
By exporting these farmy  products we can
raise ahe standard of living of the farmers
and can also earn precious foreign exchange.

Andhra Pradesh produces more than
50 per cent of the total eggs produced in the
country today. The middlemen are exploiting
the poultry farm owners and also the farmers
who produce vegetables and grapes. It would
be better if Cargo service is introduced at
the Hyderabad airport at the earliest which
would “help in speedy export of these ilems

without undue delay. I hope the hon.
Minister would take action in this
direction.

Besides, I would like to point out that
the Vayudoot service is being introduced only
on short routes. There is need to introduce
it on longer routes as well. It takes about
12 hours to go from Hyderabad to Adilabad.
Only road transport is available. Even the
trains do not go there. A Vayudoot service
has been introduced between Hyderabad and
Nanded. A similar service should be
introduced between Hyderabad and Adilabad
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also. Vayudoot service should also be
introduced from Hyderabad to Warangal
and from. Warangal to Rajamundry.
There is also a need for introducing
a Vayudoot service from Hyderabad
to Adilabad and from Adilabad to Nagpur.
Besides, the flight timing of the Vayudoot
service should be linked the with the Delhi
flight. This flight should be in the morning
hours so as to suit the those who want
to go to offices. For instance, the Vayudoot
leaves Hyderabad at 2.30 p.m. for Warangal
and arrives there at 3.00 p.m, and the
return flight leaves at 3.15 p.m. and reaches
Hyderabad at 3.45 p.m. So, it does not
benefit those who want to pursue anything in
the offices. Because of this the traffic on
this route is very less. I would, therefore,
suggest to schedule the flights in the morning
or in the evening hours so that those who
want to go to offices, they may be able to do
so, The flight timings are required to be
changed.

I conclude by requesting you to make
Hyderabad Airpot an International airport
so that it may prove to be a boon to the
farmers. Sir, I thank you for giving me
" an opportunity to speak.

[English)

MR. DEPUTY SPEAKER : 1 think
we have to finish this Bill to-day.

SOME HON, MEMBERS : Why ?

MR. DEPUTY SPEAKER : There are
many Bills which we have to take up,

SHRI BASUDEB ACHARIA (Bankura) :
Why not tomorrow ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD) :
Only the Minister's reply is left now,

MR. DEPUTY SPEAKER
It will be over within half an hour. We are
extending only by half an hour. After
extending for half an hour, we can see.

SHRI C. MADHAV REDDI : Once in
a while it is all right; but daily we cannot
sit late,
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SHRI JAGDISH TYTLER : For my
sake, let us sit late today.

First of all, I would like to thank all
the Members who had supported this Bill,
and given suggestions. Many of the sugges-
tions have been very useful, as far as my
knowledge goes. I have made a note of
practically every suggestion which the hon.
Member have made. All the suggestions
probably may not have much to do with
this Bill. But 1 think this is a good
opportunity. 1 would like to assure you all
that all these suggestions— may they be on
new flights, Vayudoot service or direct flights
etc.—will be kept in mind.

Some Members from the South had
mentioned the point that for connecting
religious places, we could use the Helicopter
Carporation. 1 would like to assure the hon.
Members that our Helicopter Corporation will
start serving from lst Octoebr next year. |
have already decided it. 1t js alsp going to
be used for ONGC and for the North
Eastern region; but I thought that it would
be a good thing if we could use this
Helicopter Corporation for serving old people
and others who would like to go to most of
the religious places which are difficult
otherwise to reach.

SHRI P. NAMGYAL
example, our place.

(Ladakh) : For

SHRI
your place.

JAGDISH TYTLER : Yes; like

18.00 brs,

® Now, there complaints which were
brought today in this House of the travelling
agents, tickets are not available, computers
are not working and difficulties at the
airports, Now, I would request all of you that
you will have to bear with me since security is
foremost thing and that it should be in the
mind of everybody not only Members of
Parliament, but the whole nation, all the
people who are travelling on the airlines.
Since I have come to this Department just
now, I have given instructions that security
lapse i§ a very serious lapse, so far as I am
concerned. They have become strict, but
there is no reason for them to be rude. There
are cases which I have come to know where
unnecessary rudeness had been shown not
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only to the Members of Parliament but to
the general public also. But we have taken
appropriate action on this. I can assure you
that whenever any instance is brought to my
notice 1 will see that action is taken.

I am glad that Dr. Datta Ssmant is
here. 1 would like to tell yon my own
experience of the jhuggis-jhompis which are
on the government land. There is no
intention to uproot anybody. 1 am the last
person to uproot apoor person. But how
long can you let this slums continae 7 How
long will you iect those people remain on the
slums 7 You have got to have a systematic
plan where they can own their land, where
yon can settle them properly with proper
school facilities, proper job facilitics, proper
transport facilities so that they can come up
in life. I have ihe experience of my own
constituency where I have abcut 5-10,000
peopbe on one pocket. They have been
there for the last 30 years. I made sure that
I planned for them. They have got 25 sg.
yards. But, mind yon, today, plan-wise I
shifted them with proper facilities, and
the same load which we gave them and for
which they have to pay Rs. 2000 within 15
years' time today you cannot get it at
Rs. 50,000.

So, when 1 went to Bombay, this thing
was pointed out by our members, 1 know
the Press has been taking it up. The local
authorities had been uprooting them. They
said, we will not let them enter. Instead of
going to my office Air India and Airlines, 1
spent most of the time with about 6000
people, jhuggies-jhompries people. 1 talked
to the leaders. | said, look here, how long will
you let your own children live in slums ?
You were eating at the same place;
you were cooking at the same place. You
were doing other things at the same plece.
You bave got your young grown up girls.
They could not go to bath-room at Three
Q' Clock at night. So, I have seen it, I am
not concerned with it, but of course, T am
concerned in my heart morally; I am also
not concerned with the land which is not
belonging to the airport authority.

DR. DATTA SAMANT: 50 Ilakh

people are Jike that. (Interruptions)
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SHRI JAGDISH TYTLER : I said,
morally I feel bad for those people who are
not living on the government land, but the
people who are living on the authority land;
it belongs to the airport authority. Now,
we have to expand the airport. 1 have got
an “¥nswer for each and every thing for you
at least, because | am much concerned, may
be more concerned rather, less politically
concerned, but, humanly more concerned
for the poor people, because 1 have done it
my constituency : that is why I think it can
be done in Bombéy. So, when I was there,
I said, you need a taxi way; we need very
desperately a taxi way. There are about
3000 jhuggis which are coming in the way.
1 got in touch with the local government,
Maharashtra Government. 1 took my
Secretary Civil Aviation. 1 got the Hous-
ing Minister, Mr. Subiamaniam, with me. I
said, nobody is going to bull-doze these
people. We are morally responsible to see
that they are settled properly, but setftle
them with dignity. Even poor people have
got dignity. They are settled in such a way
that they have a place where a developed
area has to be given, not in another slums.
We do not want to crcate another slum;
that will not be a responsible person’s
thinking that way. But we must 'settle them
so that they can say that they also own a
land of 25 sq. yards or whatever Bombay
bas got. They should think that this sword
is not hanging on them. 1f somebody goes
and says that he would do something, or

‘one-party says that it would do something,

that is not all. T told them that the next
election would be after five years. I am
not promising anything. 1 must mean what 1
say and I should do it. It is to be done now.
Itold them that we would prepare a land
for 2,500 people where the land is necessary.
At one place 1 needed land. 1 wanted to
extend the run-way, We wanted to put the
latest facilities there. I wanted to construct
a taxi way where the aeroplanes Could go to
the main airfield. .

After we have developed that place we
will make sure that schools are there, some
small scale industries are there, indusirial
plots are there so that they can get some
jobs. I have often asked.the Maharashtra
Government that they should arrange that
these people got subsidised transport, so
that they go back to the town or wherever
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they work and you will find that the time
will come when they will all be happy and
they will say that “‘these are our houses; this
my house.,” We did it in Delhi when seven
lakhs people were shifted, Of ceurse a hue
and cry was raised. You ask them. There
are people in Delhi. Large villages were
affected. May be it is not possible to do
easily. They can now say that ‘“‘we are

living in respoasible places where we call,

this piece of land is ours.” We would like to
see that the slum dwellors should no longer
live in slums. But it is the responsibility
of you, the labour leaders to see to this.
You help me in doing this to improve the
future of those people.

DR. DATTA SAMANT : Nobody is
constructing houses for them there. There
are 55 lakh people there, from various
sections.

SHRI JAGDISH TYTLER : Nobody
gave us a proper planning.

DR. DATTA SAMANT : Nationalise
that land. There is lot of land there near
Santa Cruz. Now what you are proposing
is, you should do somewhere clse.

SHRI JAGDISH TYTLER : I hope to
provide the necessary infrastructure for them.
In Delhi we did the same. Everybody
concerned was crying like you: the same way
you are doing now. 1 will come and talk to
you, We also told them that we will go and
talk to them. But at that time we lost the
Government. You know what has happened.
Buat see the position now. They are very
happy. We have to it in a human way.
Twenty vyears later they will be happy.
Without this, what will happen ? I would
like to have your help. ‘

DR. DATTA SAMANT : Plots of land
are given for the hotels. But it is required
by the a¢rodrome.

SHRI JAGDISH TYTLER : This was
one of the things that I wanted to say. Shri
Banatwalla has said that Director of Security
Operations should be there.. 1 also know
that securiiy is a very important thing.
Because the people who are in the air should
feel that they are safe. But the Director
General of Security is working under the
logal police, They are not under ws. But
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they are also coordinating and cooperating
with us. I have noted the suggestion that
they should be made members of this -
authority. I will consider it, and I will see
that it is done.

Now, coming to the second part, the
report of the sub-group on security bas been
received and action is being taken and I hope
that the recommendations of the committee —
with which we have dealt—will be accepted.

Shri Nareshji has mentioned about
auditing of accounts. We have mentioned it
in Clause 24 that it will be done by the
Autitor-General. That does pot mean that
they are going to be outside the puview of the
Auditor-General.

An hon. Member wanted a direct flight
from Delhi to Madras. It can be started.
I can give you an asssurance now. But
enough traffic has to be generated. This is
besides the two air-bus flights which are
already there now.

AN HON, MEMBER. : There is already
a flight now.

MR, DEPUTY SPEAKER : It is &
long distance. They have to spend four
hours.

SHRI JAGDISH TYTLER : Anyhow
the flight which you required 1 can get it
examined, bul we will have to see that
adequate traffic is there.

MR. DEPUTY SPEAKER : Since every-
body is making request, 1 am also requesting
for a direct flight from Madras to Delihi.

SHRI G. M. BANATWALLA : From
the Chair it is not & request but a direction.

SHRI JAGDISH TYTLER : I will
consider it sympathetically. 1 think, it
should be done.

There was a question raised on powers
of consultancy. This has been given only
for such services as navigation which are not
provided by the International Airport
Authority. That is why this has been given.

About Calcutta Airport, it has been said
that it is not fully equipped. A large termi-
pal building is available, The aerodrome ig
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fully equipped for all weather operations.
Instrument landing system and radar are
available and all are properly manned. But
it is the decision of some -of the airlines
which are not under the direct control of the
Government of India or DGCA or Civil
Aviation to select from which airport they
would like to operate. When the agreement
_is made, it is not mentioned that you have
to operate from Delhi or Bomay. I am
already very concerned about it because many
Members from my party had already met me
and asked me to try to persuade some of the
airlines. We are under negotiations with one
or two airlines to use Calcutta Airport.

Mr. Mohan wanted more facilities of
safety to be included in the airports. He has
also discussed about the travcl agents which
1 have already replied. J will make sure that
the difficulties which he expressed will not
be there.

1 see the Finance Minister has gone, |
would like him to give me more money $0
that I can buy more aircrafts, provide more
facilities and improve the facilities which are
lacking in some of the airports.

MR. DEPUTY SPEAKER : Knowing
that you will ask for money, he has left.

SHR1 JAGDISH TYTLER M,
Namgyal has spoken about the airport at
Leh. There is a representation f{rom the Air
Force which T am already going to consider.
At Leh why they are not using the new
building which has been constructed "because
full building is not ready. There is no road
linking the airport. Since the airport is under
the Air Force I!will follow it up with them.

SHR] P. NAMGYAL : There is not
much distance involved between the air
terminal building and the present place where
the aircrafts pormally stand. 1t is hardly 50
metres. So, there should be no problem. If
you depute one of the officers to find out
how much distance is there..,

SHRI JAGDISH TYTLER : That I have
already made note of and we will do that,

Shri Narayan Choubey referred to clause
2. This clause is only going to be used
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when the Government is convinced that there
is a gross mismanagement. A similar- clause
already exists in the TAAAct which has not
been used so far. I do not think, this will
also be misused. This Bill is similar to the
international Airport Authority Act of 1971
which has stood the test of time. So, there is
no need for this Bill to be sent to the Select
Committee,

So0,1 think I have covered most of the

points except the point regarding the North-
Eastern region.,,(/nterruptions),

(Translation)

SHRI K. D. SULTANPURI (Shimla) :-
I want to know the position with regard to
Shimla airport.

SHRI JAGDISH TYTLER ; The airport
at Shimla would be ready within 6 or 7
months, It will also start functioning soon.

[ English]

SHRJ G. M. BANATWALLA : What
about Calicut ?

SHRI JAGDISH TYTLER : About that
I have no information with me. 1 will check
it up and will get back to you (Inferrupiions),
North-Eastern region does not have enough
traffic but 1 am very much concerned that
the North-Eastern people should be connect-
ed to the mainstream. The hon. Prime
Minister also wantsit and every move is
being made to see that the North-Eastern
people are connected to the mainstream as
quickly as possible and in more numbers.
One of the usefulness of this Helicopter
Corporation i3 that it can reach in those
areas where it is difficult to construct airports,
As soon as we have got some Donier air-
crafts and the technology is transferred here
and as soon as we start getting our home
made Doniers manufactured at Bangalore,
the first thing would be that all those
demands which have come and the demand
of the North-Eastern area would be met.

SHRI P. NAMGYAL : And also the
demand of J and K.

SHRI JAGDISH TYTLER : Yes. About
Kargil we are already doing it,
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SHRI BANWARI LAL PUROHIT :
What about giving international status to
Nagpur airport ?

SHRI JAGDISH TYTLER : 1 am sorry,
there was a mention about Hyderabad. The
Prime Minister has already made a promise
that by the end of this year, Hyderabad
airport will be wupgraded and will cater to
the international flights. I would like to
inform you thata team has already gone
there. That team has since come back and
most probably I would invite some of the
Members also to come and take an inter-
national flight which touches Bombay so that
we can all get together in Bombay and go to

Hyderabad, maybe by 19th or 20th...
(Interruption).

SHRI VIJAY N. PATIL : What about
Nagpur, Sir ?

SHRI JAGDISH TYTLER : Well, 1
have already said that all the things have
been noted.
aircrafts and our own Doniers are manu-
factured, I am as much interested to expand
as you are.- ... (Interrnptions).

MR. DEPUTY SPEAKER : The

question is :

“That the Bill to provide for the
establishment of an Authority for the
management of aerodromes and civil
enclaves whereat domestic air transport
services are operated or are intended to
be operated and of all communication
stations and for matters connected
therewith, be taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : The House
will now take up clause by clause considera-
tion of the Bill. There is no amendment to
Clause 2. The question ig :

“That Clause 2 stand part of the
Bill.” X
The motion was adopted.
Clause 2 was added to the Bill,

MR. DEPUTY SPEAKER : Now clause
3. Shri Mool Cbhand Daga. He is not here.

The question is;
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“That Clause 3 stand part of the
Bill.” ‘

The motion was adopted.
Clause 3 was added to the Bill,

MR. DEPUTY SPEAKER : Now clause
4. There are no amendments to Clause 4.
The question is :

“That Clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Biil,

MR. DEPUTY SPEAKER : Now clause
5. Shri Mool Chand Daga is not here. The
guestion is :

““That
Bill.,”

" The motien was adopted,
Clause 5 was added to the Bill.

Clause 5 stand part of the

MR. DEPUTY SPEAKER : Now clause
6. There are no amendments to Clause 6. The
question is : .

“That Clause 6 stand part of the
Bill.”

The fnolion was adopted.
Clause 6 was added to the Bill,

[

MR. DEPUTY SPEAKER ! Now clause
7 to 11, The question is : :

“That Clauses 7 to |1 stand part
of the Bill.”

The motion was adopted.
Clauses 7 to 11 were added to the Bill.
Clause 12 (functions of the Authority)

Amendments made :
Page 6, after line 18, insert

“{4) Notwithstanding
contained in the Internationl Airports
, Authority Act, 1971 or sub-section
(3) of saction 1 or any other provision
of this Act, the Authority shall, if
the Central, Government so directs by
notification in the Official Gazatte,
discharge the function of providing aiy

anything
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navigation services referred to in the
proviso to sub-section (2) of section 16
of the Interpational Airports Authority
Act, 1971 at the airports to which that
Act applies.” (1)

Page 6,
line 19 for «(4)», substitute “(5)", (2)
Page 6,

line 22, for “(5)" substitute “(6)". (3).

Page 6,
line 24,

LS

for “function or duty under this
gection” substitute “function or duty
(other than the function mentioned in
sub-section (4) and the duties airsing
therefrom)™. (4)

. (Shri Jagdish Tytler)

SHRI SHANTARAM NAIK : I do not
press my amendment.

MR. DEPUTY SPEAKER : The

guestion is :

“That clause 12,
stands part of the Bill."”

as amended,

The motion was adopted.

Clause 12, as amenélﬁl, was added to the
1.

MR. DEPUTY SPEAKER : Now clause
13 to 16. Since there are no amendments to
Clause 13 to 16, I shall put Clauses 13 to
16 to the vote together. The question is ¢

 “That Clauses 13 to 16 stand part
of the Bill.”

The motion was adopted. .
Clauses 13 to 16 were added to the Bill.

Clause 17 (Power of the Authority to
charge fees, rent etc.)

Amendments mate @

Page 8:
line 40, for 17", substitate “17(1)".
()

Page 9,

after line 13, insert
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“(2). The Authority may  also
charge, with the previous approval of the
Central Government, fees for providing
air navigation services referred to in sub-
section (4) of section 12 at the airports
to which the International Airports
At(’;;thority Act, 1971 applies.”” 43 of 1971

(Shri Jagdish Tytler.)

MR. DEPUTY SPEAKER : The

question is :
“That Clause 17, as amended, stand

part of the Bill."
The motion was adopted.

Clause 17, as amended, was added
to the Bill,

MR. DEPUTY
question is :

“That Clauses 18 to 42 stand part
of the Bill.”

The motion was adopted.

Clauses 18 to 42 were added to the Bill.

MR. DEPUTY  SPEAKER :
question is ;

SPEAKER : The

The

“That Clause 1, Epacting Formula
and Title stand part of the Bill.”

The motion was adopted,

Clause 1, Enacting formula and Title were
added to the Bill.

JAGDISH TYTLER ; Sir, I

SHRI1
move

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER : The

question is :

“That fhe Bill, as amended, be
passed.”

The motion was adopted,

. 18.24 hra.

The Lok Sabha then adjourned rill Eleven
of the Clock on Wednesday, November
20, 1985/ Kartika 29, 1907 (Saka).
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